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1 LOK SABHA DEBATES 2

LOK SABHA

——

Monday, April 2, 1973/Chaitra 12,
1895 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Cooperatives to be manned by Profes-
sional Personnel

4
*561. SHRI RAMKANWAR:

SHRI DEVINDER SINGH
GARCHA.:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether attention of the Gov-
ernment has been invited to a state-
ment made by the Minister of State
for Agriculture, Mr. A. P. Shinde,
(published in the Economic Times of
26th January, 1973) that cooperative
would henceforth be manned by pro-
fessional personnel and politicians
would not be allowed to interfere in
their day-to-day affairs; and

(b) reaction of the Government in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes Sir.

(b) Government is anxious that
Cooperatives should be manned by
professional personnel who should be
free from interference in their day-
to-day work and further that the
92 L.S.—2.

influence of politicians in the working
of Cooperative Societies is reduced to
the minimum.

T TR FaT : FoqT AZRA, WA
% 7 AgwTd afufaar 3= w00 9
# <4 & 1 o2 wrafaaY &1 W FeA
&, wraere W E o fyAsT a@w &
arg fadngrr 1| fegsr amr mERE &
Feard wfafy ¥ quma #1 TR
widi gi A0, SHE T " 9 1
¥ o for? wrzx W @@ 99 @,
wfem Io% faars 1§ FEaEr 74 #r
T T fSmdAr wgwTe wfafar §
[ET A9 FATE AW qAT F AT
qrEt & O § " § 1 W " aw
T 7 a7 & Fr R a-
Hifest ®1 o7 & 97 agrar 970 faar
T |

¥ v & s =gar g fr
T WAT THIET FYAAT F FTFT PP
&1 wewTar Afuafad & agmar =
F it "7 fwaar ar agF.{7 afafagr
qT THEST FA | A QF Toifaw
Y oA d6T @S T §, T agera
afufaal # gere £33 §—07 fay St
# ow T frEET T § w1 R
awi ¥ faars fowmd o ¥ 7

SHRI ANNASAHEB P. SHINDE:
My statement refers not only to
Congress Party politicians. I had
referred to politicians of all parties
because co-operatives are essentially
business organisations and they should
be run as business organisations. The
line we are taking now is that co-
operative organisation should be man-
ned by professionally competent
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management personnel and there
should be no interference in day-to
day affairs. That is one part of the
problem. Secondly, we wish the co-
operatives were broad based and were
in a position to serve the cause of the
common man. At the moment my
Ministry is seized of the matter. Co-
operation is a state subject but we
are thinking whether some model law
for the country as a whole could be
framed which will provide for profes-
sional management and enable them
to serve the cause of the common
man. All these matters are engag-
ing the attention of my Ministry. We
hope that the Planning Commission
and the State Governments will pro-
ceed in that direction.

st e wwx : forrdT sEETd afw-
faat § 3¢ =t & Ty FUw O
& W ¥, wafaw oy = v A v A
3. #few 5ot wgrew 7 ofzai o
™ T famm &

SHRI ANNASAHEB P. SHINDE: 1
would only add that cooperation is
a constructive activity and if the
Congress Party workers are making
some contributions to that, there is
nothing wrong in that.

SHRI S. B. GIRI: The hon. Minister
said that full-timers would manage
the cooperative societies. May I know
as to how many cooperative societies
in this country are managed by the
full-timers apart from the politi-
cians?

SHRI ANNASAHEB P. SHINDE:
We wish to distinguish that they ere
non-officials. Whether they are full-
timers or not, that is a different thing.
They should be policy-makers. The
executives will be civil servants who
would organise the co-operative move-
ments. That is how we are looking
into the co-operative movement.

SHRI S. B. GIRI: How many poli-
ticians are managing the cooperatives?
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MR. SPEAKER: All politicians are
there.

SHRI M. RAM GOPAL REDDY:
Mr. Speaker, Sir, the proposal which
the hon. Minister is thinking of is of
tenure nature and the hon. Minister
who is himself a cooperator, knows
that the people are getting elected as
shareholders. When the elected peo-
ple could run the canteens, could
they not run the cooperalive socieli-
es? He should have given more
powers lo the farmers who are doing
well in the cooperatives. What is
the reason for propounding the theo-
ry by the Minister?

SHRI ANNASAHEB P. SHINDE:
As the hon. Member knows, I am still
a Cooperator. 1 think a stage has
come in India now when cooperalers
should review the cooperative move-
ment and see that the role of the non-
officials like the hon. Members should
be combined to the policy formula-
tions, genera! supervision etc. The
role includes efficient functioning of
the cooperatives and giving direction.

SHRI M. RAM GOPAL REDDY:
He has only answered the second part
of my question.

MR. SPEAKER: Now, Shri Patil.

SHRI ANANTRAO PATIL: May
1 know from the hon. Minister whe-
ther it is g fact that the cooperative
institutions are doing very well under
the able guidance of some politicians
in some parts of the country? Or do
you want to prevent the politicians
from giving guidance and from occu-
pying seats in these institutions?

SHRI ANNASAHEB P. SHINDE: 1
am sorry my interprelation has been
completely misunderstood by the hon.
Member, What I have been emphasis-
ing is that politicians should continue
to play the role as far as guiding the
movement is concerned. I am saying
that the business management is &
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different aspect. Cooperatives are
vssentially business organisations and
if the cooperative movement is to
develop in various sophisticated sec-
tors, then th: professional manage-
ment is very much desirable in the
cooperative sectors.

SHRI P. G, MAVALANKAR:. It is
very good to learn from the hon.
Minister that he is trying his level

best to free the cooperatives from
the mismanagement caused by the
politicians' interference. May I know
from him whether he is thinking in
terms of having a definite recruit-
ment programme of these officials and
experts hy a competitive public exa-
mination? My second point is whe-
ther these officials will be able to
assert their point of view vis-a-vis
the interference by the politicians.
And finally. is it a fact that some
politicians have been mismanaging
the funds of the cooperatives and
other allied bodies?

SHRI ANNASAHEE P. SHINDE:
An expert committee set up under the
Multi Unit Cuoperative Societies Act
looked into some of the problems of
professional management. And they
have also made a recommendation on
the lines I have earlier indicated.
Some arrangements will have to be
made in this country with the help
of the Management Institute and
others to create a cadre to man this
movement. My Ministry is thinking
of constituting an expert group to go
into this issue.

SHRI P. G. MAVALANKAR: How
will they be recruited?

SHRI ANNASAHEB P. SHINDE:
Naturally about the forum, proce-
dure, etc. we are going into that
matter, so that competent persons are
there even to recruit.

SHRI P. G. MAVALANKAR:
many co-operatives are closed?

SHRI ANNASAHEB P. SHINDE:
Only with notice I can give that exact
information.

How
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AAg eI ;. AW 79 fw
=rfer gfefagfeman ot aww o =1 2,
sAfFTaTs AT AIFE AT @I § W7 AT
=g A Tgr ¥ Sw wwa wroET St
Frafra gaie @ IEE WS AF W
afrorr el §—ae T § Ter 3 A
A @R 7

SHRI ANNASAHEB P. SHINDE:
The cooperative movement in India
is expanding very fast but quality is
going down. That is why it needs
qualitative improvement. In a poor
country like ours I think cooperation
is going to be a very important instru-
ment for serving the cause of the poor,
provided it is properly managed.

Pay Scales of College and University
Teachers

*563. SHRI SAROJ MUKHERJEE:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) the pay scales of the College
teachers and University teachers of
different categories in different Uni-
versities of India; -

(b) whether there is any proposal
before the Ministry to increase their
salaries and make them uniform
throughout the country; and

(¢) if so. the broad outlines thereof?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a)
to (¢). A statement is laid on the
Table of the Sabha. [Placed in
Library. See No. LT-4682/73.]

SHRI SAROJ MUKHERJEE: May
I know why Orissa and Nagaland
have been unable to implement the
pay scales of college teachers as per
the recommendations of the UGC and
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why Madhya Pradesh has implemen-
ted it so late?

PROF S. NURUL HASAN: It is a
State subject and the decision has to
be taken by the State Governments,
The offer of central assistance was
made to all the State Governments at
the same time.

SHRI SAROJ MUKHERJEE: In the
statement it is said:

**The general question of the ser-
vice conditions, including emolu-
ments, of the teachers in the uni-
versities and colleges, is being exa-
mined by the Committee on Gov-
ernance of Universities and Colleges,
appointed by the University Grants
Commission.”

May I know the broad outlines of
their recommendations or at least
whether there is any proposal for a
pension scheme for college teachers,
when secondary and primary school
teachers in various States have been
under a pension scheme already?

PROF. S. NURUL HASAN: The
committee has been asked to look
into all these problems. It is expec-
ted that the report of the committee
would be submitted to the UGC with-
in this fortnight.

SHRI D. K. PANDA: In Orissa
both private and government college
teachers launched a strike six months
ago. Last month they held a confer-
ence demanding implementation of
these recommendations about their pay
scales, After that, may I know whe-
ther the Centre has issued any ins-
tructions to the State Government to
see that these recommendations are
implemented? I

PROF. S. NURUL HASAN: Not to
my knowledge.

SHRI MADHURYYA HALDAR:
The State Governments and the UGC
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give money to the universities for
implementing the revised pay scales.
So, may I know why Orissa or some
other State Government could not
implement the UGC scales and what
steps Government propose to take in
this regard?

PROF. S. NURUL HASAN: I think
the position needs to be explained to
the hon. House. In so far as the revi-
sion of scales of payv of existing tea-
chers as on 1st April 1966 is concern-
ed, that was the date taken into ac-
count for revision. That was not a
plan item under which the UGC was
going to deal with it directly. This
was an offer by the Central Govern-
ment to the State Governments to pay
80 per cent of the difference. While
some State Governments took advan-
tage of it straightway, others did not
take advantage of it, may be for
financial or other reasons. Therefore,
so far as the UGC is concerned, it did
not have the power either to pay the
different of salary or to enforce new
scales.

SHRI R. BALAKRISHNA PILLAIL:
Many of the State Governments
which  have implemented the
directions or recommendations of
the UGC on equalisation of
pay of the University teachers are
put to very great financial difficulty
due to the default in payment by the
UGC at various stages. For example,
the Kerala Government are facing a
financial crisis because of the fact they
have to pay Rs. 4 crores every year as
recurring expenditure for equalisa-
tion of pay of the private Colleges
with that of the Government colleges.
Is the Government prepared to consi-
der this fact and offer them financial
help, at least for a period of five years,
to tide over the crisis?

PROF. S. NURUL HASAN: I do
not have the exact figures with me.
But my recollection is that a sum of
Rs. 4 crores has been granted as loan
to the Government of Kerala for re-
vision of salary scales of teachers at
higher education level.
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SHRI P. G. MAVALANKAR: From
the statement I find there is some scope
for confusion. In regard to some
States in column ¢ it is stated “Same
as per 1966—17" while in the case of
sent date and not retrospectively? Se-
per 1966—71 but effective from 1st
November, 1966 e.g., Haryana. Does
it mean that in the case of other
States it is effective from the pre-
sent date and not retrospectively? se-
condly, the Government colleges are
very adamant and they refuse to in-
crease the salary scales of their pro-
fessors and lecturers to the level of
the salary scales of the Private col-
lege Professors and lectureres in spite
of the offer of grant by the UGC.
Why could the Central Government
and the State Government not see to
it that teachers in the Government
colleges are given the same scales as
in the Private colleges? Sir, I am ask-
ing so many gquestions because I am
a Professor and, therefore, I feel for
my brethren. Finally, with regard to
emoluments and service conditions, is
the government aware of the fact that
in spite of the improvement of sala-
ries and other service conditions, big
or small, there is a large number of
government and private colleges where
the teachers are summarily dismissed
and there is no security of tenure?
What is the government doing in this
behalf?

PROF. S. NURUL HASAN: So far
the first part of the question is con-
cerned, the recommendation that was
made and the subsidy that was nffered
did not diseriminate between Govern-
ment colleges and orivately-managed
aided colleges. Our recommendation
was the same for both. Secondly,
Government and the UGC are both
deeply concerned about ensuring se-
curity of service of teachers and that
is why this is one of the terms of re-
ference of the committee to which I
made a reference, which it is hoped
will submit its report within this fort-
night to the UGC. After receiving
the report and knowing the views of
the UGC, Government will take such
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steps as may appear to be feasible
and necessary.

Integrated Nutrient supply strategy
for cropping system

*564. DR. H. P. SHARMA: Will the
Minister of AGRICULTURE be pleased
to state:

(a) whether there is any scheme for
evolving an integrated nutrient sup-
ply strategy for each cropping sys-
tem, involving an appropriate com-
bination of organic and inorganic
manures; as indicated by the Director
General of I.C.AR. in a lecture at
New Delhi on February 27, 1973;

(b) it so, the main features of the
contemplated strategy; and

(c) the steps taken in that direc-
tion?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c). A statement is laid on the
table of the Sabha.

STATEMENT

(a) There is no separate scheme for
evolving an integrated nutrient sup-
ply strategy for each cropping sys-
tem. However, in each area, me avmi-
able organic residues should also be
conserved and applied to the soil. This
is particularly important both to
minimise the need for excessive appli-
cation of fertilisers thereby creating
problems of water pollution and also
to produce more food and other plant
products with the available fertiliser
resources. The Director General of
LC.AR. in his lecture pointed out that
the following are some of the major
sources of organic manure which de-
serve widespread conservation and
use;

(i) Urban solid wastes like gar-
haga, night-soil, sludge angd
slaughter house wastes,
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(ii) Urban liquid wastes like se-
wage, sullage and urine.

(iii)} Industrial wastes.
(iv) All farm and crop wastes.

(v) Weeds particularly  water
weeds like water hyacinth.

(vi) Cattle-shed sweepings
all animal wastes.

and

(vii) Inedible oil cakes.

If we rare to conserve cowdung and
bones for manurial purpose, we should
popularise the widespread use of cow-
dung gas plants and bone digesters.
If quick-growing fuel trees can be
developed, the rural population need
not have to reply so heavily on cow-
dung for fuel. In addition to the use
of all such wastes, the cultivation of
pulse and green manure crops both as a
pure and as an inter-crop in rotations
in irrigated areas will be very helpful
both to get more pulses and to fix
more nitrogen biologically.

There is a superabundance of intro-
gen in nature, with about 87,000 ton-
nes in| the atmosphere above each
hectare. The contribution of legumes
to nitrogen fixation in the soil is
highest in Australia and least in India.
Of more than two thousand million
hectares of meadows, pastures and
rough grazing in Australia, much of
it arid, about one hundred million
hectares have been improved by intro-
ducing legumes like Trifolium Sub-
terraneum, inoculated with becteria
and usually sown with superphos-
phate, and sometimes with lime and
minor elements. In the United States
also, legumes provided the largest
amount of nitrogen for primary pro-
duction, soyabeans alone contributing
approximately 1.4 million tonnes
nitrogen. We will do well to emulate
these examples.

APRIL 2, 1973
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(b) and (c). Efforts are being made
through extension agencies to promote
recycling of all organic ways. The
Co-operation of Municipal Corpora-

tions, Gram Panchayats and other
agencies will be needed to do this
effectively. It is only local bodies

which can help to conserve wastes for
use as manure,

DR. H P. SHARMA: The state-
ment starts by saying:

“There is no separate scheme for
evolving an integrated nutrient
supply strategy for each cropping
system.”

Then it goes on to say:

“This is particularly important
both to minimise the need for exces-
sive application of fertilisers there-
by creating problems of water pol-
lution and also to produce more
food and other plant products ..."

Further, it says:

“The contribution of leguines to
nitrogen fixation in the soil is high-
est in Australia and least in India.”

It ends with the exhortation, “We will
do well to emulate these examples.”

It starts by saying that we do not
have a scheme. Later on, it udmits
that it is important and it goes on to
say that India is in the lowest position
in this. At the end, it says, we will
do wel]l to emulate others.

Whom is he directing.this exhorta-
tion to?

SHRI ANNASAHEB P, SHINDE: I
think, this has been misunderstood. It
is a technical reply. The Question is:

“whether there is any scheme for
evolving an integrated nutrient sup-
ply strategy for each cropping
system...."
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It is not related to cropping system,
individual crops. But it does not mean
that there is no scheme in the coun-
try for raising of composts. ‘There are
schemes. The reply is naturaily in
the context of the question. Had it
been asked, whether there are com-
post schemes, we would have said
thut there are compost schemes. In
fact. in order to encourage a dialogue.
a national debate on this, we have put
very frankly our assessment in the
statement. It should not be misunder-
stood at all. In fact, there are two
things. First of all, there is a scheme
of urban composts working in 200
cities of the country. Then, there are
also schemes in rural areas operating
under the aegis of the State Govern-
ments. We have also recently set up
an expert team under the Chairman-
ship of Shri Sivaraman to go into the
question of urban waste. The Govern-
ment of India has been taking neces-
sary steps. We thought, if we place
all the cards before this august House,
there will be a good national dialogue.
That is why an elaborate statement
has been placed on the Table of the
House,

DR. H. P. SHARMA: I will again
start with the last sentence, “We will
do well to emulate these examples.”
You are asking the farmers to do
it. A lot of good work for example
is being done at the Bhabha Atomic
Research centre. They are going in
for use of essential nutrients, Unless
the Government is clear in its swn
mind so that it can pass on the good
information to the farmers, all this
good work done by the Bhabha Ato-
mic Research Centre will remain a
theoretical proposition. In that sense,
the country is the loser. What is the
Government’s strategy to use this
valuable information.

SHRI ANNASAHEB P. SHINDE:
We have recently taken up, for exam-
ple, the question of encouraging rizo-
bium culture for treating the seed of all

leguminous crops. We have an open
—
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mind. Any suggestion from the hon.
Member or anybody will be welcom-
ed on this subject. In other :ouatries,
they are doing it even in the case of
grasses. They are trying to encour-
age leguminous grasses. We propuse
to take up that. Already, some steps
have been taken with the introduction
of rizobium culture. We propose to
take it up on a very large-scale and
encourage, in consultation with #he
State Governments, taking’ up legumi-
nious crops and grasses in the coun-

try.

Progress achieved in schemes for mar-
ginal farmers and landless labourers
in M.P.

*566. SHRI NARENDRA SINGH:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the progress achieved so far in
the Centrally sponsored schemes for
helping marglhal farmers and landless
labourers in Madhva Pradesh; snd

(.) whether the progress is upto the
required targets?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) There are
two Marginal Farmers and Agricul-
tural Labourers Development Agencies
in Durg and Raisen-Sehore Districts
under the Central Sector Scheme of
Marginal Farmers and  Agricultural
Laboure s Development Agencies. A
statement showing the progress is
placed on the Table of the Sabha.

() FEach Marginal Farmers and
Agriculiural Labourers Development
Avency is expected to assist 20.000
marginal farmers and agricultural
labourers in the project area wunder
various programmes. It is expected
{that the ageneies will achieve the oro-
aramme target: dune  the project
period of % yenrs startine from 1971-TZ.
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STATEMENT
Progress of implementsion of MFAL programme ::gm the end of January, 1973 in Madhya

SL MFAL MFAL Rai-
No. DURG sen-Schore
1. No. of participants identified MF 17366 7,212
2. No. entrolled as members of Cooperatives AL 5288 17,965
3243 3,769
No. of dugwells/ tubewells 80 147
4. No. of pumpsets 104 121
No. of other minor irrigation works z 3
Total minor irrigation works -86 271
7. Units of milch cattle 82 322
8. Units of poultry birds 10 —
7. No. assisted under Rural Artisans schemes 10 -—
10. No. assisted under rural works _— 685
11. Loans disbursed (Rs. in lakhs) (Since inception
(a) Throu h Cooperatives
(i) Short term 6-63 421
(i) Medium term I'19 09§
(iii) Long term 3-60 167
(b) Through commercial banks
(i) Sbort term _ 041
(i} Term loans 0" 41 10" 56
12. Amounts released since inception
(Rs. in lakhs) 19°71 27-28
13. Amounts utilised since inception (Rs. in lakhs) 14°78 1750

SHRI NARENDRA SINGH: Will the
Minister be pleased to say whether
the target of providing employment to
thousand persons in each district for
a period of ten months has been
.~hieved in Madhya Pradesh and if
=~ * the reasons therefor?

PROF. SHER SINGH: I could not
understand whether he refers to the
crash scheme for rural employment or
he refers to MFAL. In MFAL also we
have some rural works for providing
employinent to agricultural labourers.
There, there is 1 limited money;, we

have got to spread it over flve years.
As 1 have given in the statement, in
Raisensehore, we have been able o
provide work to 685 people through
these rural w.rks.

st wAwE q9W : wEw W,
& s = g e sframdt gwaml
% afeer & &t ¥ wr qond # 7
afz 3§ grars oy agfr ¥ qfm fre
& s A St sfeart afiwte ¥

qfidr & afr o7 qfe & a@d A
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% ol == e w1 g o
IO T AFAT E

PROF. SHER SINGH: Is it rele-
vant to the main question, Sir? The
main question is. about marginal
farmers and landless labourers in
Madhya Pradesh.

TR WEAY gy YW H5T NaW
¥ qif 777 w4 AR oIS FIE F
art § & s gt & at #
faqa &9 7 AT ST TR § a7 IS
A G Hifad

RE: QuEsTION No. 568

SHRI P. M. MEHTA: The report of
the Joint Committee on Central Coun-
cil of Homoeopathy has been submit-
ted. I, therefore, do not want to ask
this question.

SHRI R. BALAKRISHNA PILLAI:
He is depriving us of the opportunity
of asking questions.

MR. SPEAKER: What can I do? He
(Mr. Mehta) is not asking the ques-
tion.

wqTiTat & T WATR & TE0E 1 ST
At # Wt e frre W e

*569, sy TAE TN < T By
HAY 7 Ty A par w4 O

(F) @ g F @ frrwea,
Y Fame F g @ TR &g
AT AW FT VAR F ETF AT HWT
¥ art ¥ #rd smw fay ¥ ; sy

(@) amwneY qer T w

z2?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHFB F. SHINDE):
(a) and (b). The Government of India
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have not issued any specific instrue-
tions to the Food Corporation of India
in the matter. However, the QOrders
issued by the State Governments for
the purpose of take over of wholesale
trade in wheat provide for the elimina-
tion of wholesalers and for the regula-
tion of the quantity of wheat that may
be purchased, sold or stored by re-
tailers for sale to consumers.

st g wem : wery W,
# o9& AW § WA ATET g F
MR FET A ARV AT wAgTAT
T q @il Y qwer war
= ? afr g, A few @ o=
fadft = fF73 =fF = a7 § 0k
I frg T amaEr Y 7 =
qFz T wfEdl ¥ & Towae fEaw
& ag1 AT Fee AR Am-arEEn
gieeT gra feadl &9 oF & o2y
@ W AFA & ! ¥ wrrww 4w
I @ ¢ A, 9@, T, fawem,
wifg # §7 5% F7A I A0t & faams
T FAT FAATE F77 MR & 7
SHR] ANNASAHEB P. SHINDE:
Orders have already been issued to
the wholesele trade and traders pro-
hibiting them from operating as whole-
salers and they have come into exist-
ence recently. Naturally, if they con-

travene the orders, necessary action
will be taken against them.

As far as the retailers are concern-
ed, particularly, the 1limits are—of
course, they vary from State to State
—that the retailers are permitted to
purchase ten quintals and store upto 25
quintals. In the case of Punjab and
Haryana, the limits are higher. .

oft T e o w gz W R
f A= aram § o arede e 3,
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TET WEET 3T 597 fwat qr g Argdy
EIeER TE &, T I o9y fet & fga
§ fewdt @ ; afz g, a1 &1 W& w@er
W g ag wiaw &0 fa o AT
M AT M & fesa g fad 7

SHRI ANNASAHEB P. SHINDE:
This does not relate to sugar.

This question is about foodgrains.

o ww gz I A
wafag & &

SHRI P. VENKATASUBBAIAH:
May I know whether the Government
have taken any steps to strengthen the
Food Corporation of India since the
whole-sale trade is going to be handed
over to the Food Corporation and may
1 also know whether it is a fact that
the Government want that the whole-
salers who have been deprived of their
trade, be asked to register themselves
as retail traders” [f that is so, do
the Government hope that the mal-
practices that were indulged in by
these people will no longer be there
by appointing them as retailers?

SHRI ANNASAHEB P. SHINDE:
Our policy and advice to the State
Government is, not to register whole-
salers as retailers, but, in some cases,
where some employees were working
for the wholesalers, perhaps some
sympathetic consideration may be
given by the State Governments in
treating them as retailers. But, by
and large, our approach is not to give
licence or register those who are deal-
ing in wholesale trade, as retallers...
(Interruptions).

As the Food Corporation is going
to shoulder a great responsibility, we
are trying to review the position from
.time to time and all necessary steps
are heing taken from the point of
administration and also with regard to
strengthening the Food Corporation’s

APRIL 2, 1973

Oral Answers 20

field stall. Necessary steps are being
taken und a State-wise review is being
done.

SHRI R. S. PANDEY: Since the
Government of [ndia has taken the
decision to take over the wholesale
trade in foodgrains—the Government
of India deserves to be congratulated
—may I know whether the Food Cor-
poration of India has been given suffi-
cient funds? May I also know as the
take-over involves a lot of arrange-
ments to be made, whether the Food
Corporation has been asked to make:
sufficient arrangements to procure and
purchase the foodgrains is quickly
as possible, on the eve of the harvest-
ing?

The second thing I want to know
is whether the attention of the Govern-
ment has been drawn to the reports
that the wholesalers who are now out,
are doing propaganda among the far-
mers not to co-operate with the Gov-
ernment?

SHRI ANNASAHEB P. SHINDE:
As far as financial arrangements are
concerned. the State Bank of India has
provided accommedation—cash-credit
accommodation—upto a limit of RS. 600
crores to the Food Corporation to
handle the take-over of the wholesale
trade in wheat and even if the Food
Corporation requires more funds,
funds will never be a limiting factor
and the Government will take ade-
quate steps to see that adequate and
necessary funds are provided to the
Food Corporation of India.

As far as non-co-operalion of cer-
tain elements, we have some informa-
tion that some elements are trying
deliberately to create confusion and
are trying to see that some impedi-
ments are put in the way. But, we
have alerted the State Governments.
We have taken care to see that a very
large number of purchasing centres
are made available within a radius of
five to ten miles in a number of
States so that the farmers are not
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required to go long distances. The
number of such centres are much more
than the normal established mandies
and we have also made arrangements
to see that prompt payment is made
to the farmers.

SHRI R. S. PANDEY: Co-operation
of political parties also should be
taken,

SHRI ANNASAHEB P. SHINDE:
Yes, their co-operation also will be
taken,

SHRI S. M. BANERJEE: 1 would
like to know whether after the take-
over of the foodgrains trade by the
Government itself and elimination of
the middlemen, there w:ll be any re-
duction in the prices of wheat as far
as retail trade is concerned and
whether the FCI has taken due note
of ilwand I would also like to know
whether food packages will be sup-
plied to ordinary consumers,

SHRI ANNASAHEB P. SHINDE:
The whole scheme has been worked
out with a specific purpose in mind
because the hon. Member himself is
aware that distortions are developing
in the food economy of India from
time to time and middlemen used to
trade on the misery of the people and
so wide fluctuations in the price struc-
ture used to develop. The scheme
which has been formulated by the
Government will go a long way in pro-
viding stability to the food economy
of this country. So the interest of the
consumers and the producers will' be
protected. And, as far as the specific
suggestion of the hon. Member is con-
cerned, about package., it is a good
suggestion. It will be examined,

oft o e e T 7w A
o =t & Qv sTqTT W AT
ot o & arx 7% T soTfAy & Tt
T FTY AT FHATY AP TAE 7
FTOTHT F 91 ST FT WIS g A

CHAITRA 12, 1895 (SAKA)

Oral Answers 2z

T ARG AT AFIC A TG AT AT AT
T g 6 O Y92 FA F wTeEET 1
AT AT AT §, T FERIA A
e % qafas $mw 2 afe
El, a1 T AFC W T=" § w7
wEET A W @ g ! wErwERy
FT AA gr0 fF @ A 76 WY
afe fees & wa fafie fer &,
wa & q@ faew g Gar v & fora
FHAFT F 109 397 T4 § 7

SHRI ANNASAHEB P. SHINDE:
So far as the first part of the hon.
Member’s question is concerned, it is
a separate guestion. Q. 577 is there
which refers to this specific subject.
Regarding the other part of the ques-
tion, the Government had appointed a
Commitliee to go into the cost struc-
ture, that means, the handling and
other costs and it will 2o into the
whole economies wherever possible to
have maximum economy in the work-
ing of the Food Corporation of India.
But, at the moment our procurement
price is Rs. 768 and issue price is
Rs. 78. That does not affect in any way
the consumers’ interest since Govern-
ment subsidises very heavily in the
interest of the consumers.

ot ErereT TRT : AT AT FTVREHTL
Ffeaidart a2 Fyqerd v
FITFTLT FT IAHT A0 ¥ T Gy Py
St 2, af2 &, A Iuw ey HAETT
T FIH IS AT @ 7

SHRI ANNASAHEB P. SHINDE:
This was examined by the Agricul-
tural Prices Commission. Even cost
structure was gone into specifically at
the instance of the Government of
India. They have gone into it deeply.
‘These prices have been determined
on the basis of the advice of experts
and economists and farmers’ interests
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-have been taken into consideration.
There is no need to fear that produc-
tion will suffer because farmers' in-
terests have been protected. The pre
sent level of prices has been due to
the drought and that need not be
taken into consideration and compared
as far as this aspect is concerned.

ot feafer few - = @1 o=
ST JHTT I YA g9 W fe
T & afcomrerey fiwiwd &
FTH FLX AN AR, TRTT TAT T
812 g1 FHT. et aten wamar
AN g TwT A TIE 1 F ag ar
g g fF s Ao I v 2R
FY qAEqT FHN | A AET TEHA
fEmt & weor e w0y & foy
G, T § ATETY TR A AR
o gl @1 fawe ¥ w0 ?
T T AT ©NF ¥ qrw 2 #Y fewre
& sEe framl 1 9% T F¥ S
& SR, I T WA WG wr
qF FT T F A9 fraE F wow
aa ?

SHRI ANNASAHEB P. SHINDE:
About unemployment, there is a sepa-
rate question.

st feifa fog . soow W@,
T HATH T Y T TR |
SHRI ANNASAHEB P. SHINDE:

1 am at your disposal, Sir,

g WEIAT - WA qTE Tg
a1 ‘arT gRPzmew & frefeer ®
R .

SHRI ANNASAHEB P. SHINDE:
uovernment does not contemplate to
take over the entire foodgrains trade.

If people of small means are there the
State Government can give them
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licenses as retailers. Their cases can
be considered sympathetically. As far
as purchases are concerned, we deal
with marketed surplus, that is, those
which have been brought by the
farmers themselves in the market. If
any State Government wants to help
them. they can always do so,

ot feyfer foer - wemwr w@em, @
TATH & JATA T WTAT | G 7 {91
g1 f& F1 FTFTH AFT qOHF ToAT
Fiz7 ¥ fom g 1z qverd dJwre
F Aamg "o a1 FiET 91X §9R
* Mg 7 w0z ?

wla e (o vawhm v wEgw)
] AT TR wY g FraTe S
g fr 7@ g% e Al & fag s
@ =iz #1 Mgy & omoE,
FEFETY TR § W 7 g @O |

SHRI P. M. MEHTA: I want to
know from the hon. Minister whether
it is a fact that the farmers, parti-
cularly in Gujarat, are not in favour
of taking over of the wholesale trade
of wheat and rice? They have resist-
ed in Gujarat® If so, the reason thereof.

SHRI ANNASAHEB P. SHINDE:
I am sorry to say there are certain
political elements in this country who
are inciting farmers not to cooperate
with the scheme. But, I think, the
farmers will understand our appeal
and will cooperate with us. They will
not be victims to such false propa-
ganda. I hope the Farming community
will support it because it will protect
their inierests in the years to come.

SHRI MANORANJAN HAZRA: May
1 know from the hon. Minister whether
in regard to procurement the Food
Corporation of India has made the
small peasant as the target instead of
the rich peasant?
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SHRI ANNA SAHEB P. SHINDE:
Since we have to deal wilh market
surplus whoever brings in the market
we will be purchasing from , him—
whether it is the small farmer or
large farmer. Naturally, the interests
of the small farmers are bound to be
protected because whatever comes to
the public agency will be available for
distribution and the small farmers also
make purchases during lean period
hence food will be available to the
small farmers in the lean period.

SHRI KARTIK ORAON: In ration
shops, we find the same material sold
in one corner at controlled rate and
in another corner at ‘black’ rates. I
would like to know whether any effec-
tive steps would be taken in the matter
of purchase from the farmer and dis-
tribution to consumers to remove this
dubious method of functioning.

SHRI ANNASAHEB P. SHINDE:
We are aware of these problems. In
this entire scheme of takeover, distri-
bution is reallv one of the most im-
portant elements. Our proposal has
beea to strengthen the distribution
svstam. Naturally we have to do this
in vonsultation with State Govern-
ments.

SHRI A. P. SHARMA: This is a very
important question there should be a
separate discussion on this.

SHRI D. N, TIWARY: Have Gov-
ernment received information to the
effect that wholesalers are trying to
purchase wheat through their own

m=n having got them licences and they,

finance the whole thing and keep the
wheat at different places without yield-
ing?

SHRI ANNASAHEB P. SHINDE:
The scheme actually takes care of
this problem. For instance, the maxi-
mum holding in many of these, areas
except in Punjab and Haryana Is
limited to 25 quintals. This is the
limit provided to retailers. Then
there is a stipulation that nobody can
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purchase at a time on a day more than
10 quintals. These steps will ensure
that the wholesalers wiil not b2 in a
Posit.on to operale. But if there are
any eftorts to commit a breach of the
law in spicit or letter, we will advise
State Governments to take the neces-
sary strong action. There are adequ

ate provisions in the law for the pu

pose. The State Governments are
armed with the necessary powers.
They can take action against such
elements.

SHRI D, K. PANDA: The hon.
Minister has already made a statement
that sympathetic consideration will be
given to some of the wholesale traders

whose  wholesale trade has been
takenover.. If by making a
survey we find that the small
traders and small retailers,

whose number is quite over-whelming,
is sufficient to manage the whole show,
why should such sympathetic considera-
tion be shown to these wholesale tra-
ders? It is just like a patient asking
for medicine and the doctor giving
the very same medicine; it is just like
the case of a rotten mango kept in a
basket which will damage the whole
basket of mangoes.

MR. SPEAKER: There is no ques-
tion of rotten mango here.

SHRI ANNASAHEB P. SHINDE:
Before asking this question, he should
have carefully listened to what I had
said. I said that if some munims and
employees of wholzsalers get away
from the wholesalers and report that
they are unemployed elc, we have
advised State Governments to treat the
cases of these persons with modest
means who were emplovees of the
wholesalers sympathetically.

oft o g ik wmt : e v,
at @t Axf ga ¥ wg S
afeqat & agt gEL =TT AFL TS
Jwx ¥, Affr sw § 7@ a7 GFA 1
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T W7 T FIERIA & a7 q0&4A
& fe O st e waife &7 § T
wfvs afemr § agi 93 W gwam
T ¥ U w1 a9 *Y wiafoa sgaean
1 A7 aife I TAST AT G T
% ?

SHR1 ANNASAHEB P. SHINDE:
This scheme, according to myv under-
standing, would benefit mainly the in-
dustrial areas, and therefore, for better
industrialisation in the industrial
areas, because, the foodgrains would

then be available at reasonable prices
in the industrial areas.

About the question on advance of

stock. ete., the Food Corporation will
‘take care of it.

o v ey wré Wt : AT A7 W

T 2 ) HY X o vEEmI ¥
fARr qer &

SHRI ANNASAHEB P. SHINDE: We
make the allotments to the State Gow-
ernments, and the internal distribution
to the individual cities and towns,
naturally, is the responsibility of the
State Governments. But our advice to
the State Governmenis would be to

see that they should take adequate
care of the industrial areas.

st vw fag it ¥ : v 7@,

aas WPy ;. 99 1@y ¥ Wy
7 M ¥

AT TwT TaTw fay : wEw wRE,
T F AR T@ 617 ¥ ol A 3w
o faar mar ¥ —xw fad W A
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weaw aftea : wq Ay 7
qRZ e I QR E |

st wiwr @ fay R RET R R
¥ #zg wifow, a fay sqaeqr 30
wE

o T fag Wik wat ;oA A
T fAt & far smaqr w7 ¥ fAw
¥zT a1 | fom O3 afexi w1 @@=
far ¢ v form <y TEATE faean
2—37 @ fAl & fA7 @ A 7%
A =gy Y A7 TfF T A |G 2HT
9 g faa q%

o1 wre xam fag T I W
HYTT GAT IO F TATATE

SHRI ANNASAHEB P. SHINDE: It
is o suggestion for action. We will
communicate it to the State Govern-
ment.

SHRI NATWARLAL PATEL: May 1
know from the hon. Minister whether
it is a fact that so fur as the present
price policy is concerned for procure-
ment our farmers are not satisfied,
and that in almost all the wheat-grow-
ing States they have put in a demand
not to fix the price of wheat at less
than Rs. 100 so far as the farmer 13
concerned? [ would also like to know
from the hon, Minister whether there
is any proposal from the Government
of Gujarat %o increase the present
price of wheat and fix it at a level of
not less than Rs. 100 and, if so, what
is the reaction of the Government of
India to this.

SHRI ANNASAHEB P. SHINDE: 1
appeal to the hon. Member not to in-
troduce any element of uncertainty in-
to this, because, as I said, the Agri-
cultural Prices Commission was con-
sulted on this. Then it was discussed
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at the Chief Ministers’ Conference
and the prices were announced bufore
the sowing season. So, there is no
guestion of reopening this issue at this
stage. About what is to be done next
year, that is a different matter. As
far as the Gujarat Government is
concerned.— (Interruption) Why don't
you listen to me—the Gujarat Govern-
ment itself was a party to these deci-
sions.

MR, SPEAKER: Let me pass on 1o
the next question.

afa & afewew @ & farafor w1
Fed Wt fawt o7

*571. it for g et oW
gfq 5=t ag a3 7 F7 #7307 fiF

(%) sfe wfa N wfawaw @i
¥ frafror & 9271 9 gz ¥ wswar
feaett waiy o€ 2 w9

(@) "a7=1¢ 7 §49 & 917 29
g ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). A statement is laid on the table
of the Sabha.

Statement

(a) and (b). There is a downward
irend in the registration for tractors
with the State Agro-Industries Corpo-
rations. Information received from
the various Agro-Industries Corpora-
tions indicate that the fall in demand
has been due to several reasons
(i) higher prices (particularly due to
custom, excise and other duties); (ii)
uncertainty due to vproposed land
ceilings: (iii) drought conditions in
some States; and (iv) {ightening ot
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credit facilities, sumbersome procedu-
ral fo.malities and delay in sanction-
ing of loans by banks. It would not,
therefore, be possible to indicate the
actual shortfall in the demand and
purchase of tractors in various States
on account of imposition of ceiling on
land holdings as such. With 3 view
to enabling the small farmers to avail
of facilities of mechanised cultivation,
the custom hirlng work of the State
Agro-Industries Corporations and
estahlishment of agroservice centres
by entrepreneurs is being stepped up.
ot forw w77 qreat - s, A
feraror T qE I TET AT & THR qHA
¥ iz w1 1 £, 39 & fod 9%
aferat & ¥ F—awer, qew wiaw
#rr, Frr—sfe wfa & w=rfaT
stfarsaw drar frgtror % Fr<or wfafr=ay
fafy, fr—3 s § q@ A7
faft e W1 —=w gt w7
WA TET BT, 441 ¥ ATE § I A
Tga @ efmi € q4 T T
qeET 991 47 FAC WY OHEA
o T @ gaars foafa @z & qara
g1 T, WE A% gE BT ST T
# a7 2, femral & T oY faem dar
2t &, a0 ¥ W A W@ F—3A fad
7z gfe W Fw anfad 7@ A 1 w7t
7% frrdr gfem w1 wEw i— 90
¥ o 39 ¥ Qeefrar —srer ww
serdfrdar nd § Afem a v @
¥ o & | far ag afer W A
| At 2|t 1 za fey s oA
e qaraa f wfw o @, o0 &
frar fraffm e s & s &

vt & wew ¥ fraz wE d 7
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SHRI ANNASAHEB P. SHINDE: We
have obviously no statewise statistics.
We called for the views of the Agro-
Industries Corporation and they have
been incorporated in the reply here.
The Government of India has asked
the National Council of Applied Econo-
mic Research specifically to go into the
problems of tractor-demand in this
country and we are examining their
interim report and we shall come
with our assessment before the House.
The present assessment of Agro-In-
dustries Corporation for the public
sector agencies has been given in the
reply here.

ﬁﬁlﬂWﬂMrWTﬁ
I\ e T gf ) W v oo e oy
AT AL prHa—
qT ¥ w27 2 fr o2 frama 1 e
A §9 gfrrd fromw @ A arEd,
q arar wTgm £ fr & o ogfey #
WX W few ¥ 9 # sgEeqr
Fr ?

SHRI ANNASAHEB P. SHINDE:
The effort is two-pronged for provid-
ing tractors to small farmers. The
public sector agencies had been advis-
ed to step up the custom-service in the
rural areas so that on hire basis trac-
tors are available to the farmers.
There is a scheme for unemployed
engineers for training them and giving
them credit facilities for giving cus-
tom-service. Some units have been
set up In some States but it has to
enlarge its activities and galn more
tempo so that it is in a position to
reach a large number of farmers.

SHRI R. V. SWAMINATHAN: The
hon. Minister has agreed that the de-
mand for tractors is going down: but
the government has a proposal to im-
port about 2,000 tractors from foreign
countries under a scheme of world
Bank Loan. Therefore, 1T should like
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to know how are they going to dispose
of these 2,000 tractors?

SHRI ANNASAHEB P. SHINDE:
The statement which I have made
should be understood as being a rela-
tive one. Two years ago it was esti-
mated that the demand would be of
the order of two lakh tractors. Even
today there is a waiting list for 28.000
tractors with indigenous manufac-
turers, 15,000 with the Agro-Indus-
tries Corporation and 15.000 of the
Ex-service men., The main point is
there is quality preference; out of
28,000 26,000 persons want Massey-
Fergusson and it is like that. The
demand is for particular quality and
particulr imported makes. I do not
think the import is out of proportion
to the demand in the country. We
have been encouraging indigenous pro-
duction and are trving to meet the
gap by imports.

SHRI G. VISWANATHAN: Is the
Government also considering the pro-
blem of uneconomic holdings which is
one of the causes of the downfull of
demand for tractors. May I also know
whether they want to check fragmen-
tation from generation to generation
by having some law like the law of
primogeniture?

SHRI ANNASAHEB P. SHINDE: The
problem of uneconomic holding is
quite complicated and difficult and 1
quite appreciate what the hon. Mem-
ber says. Because of more irrigation
facilities even small holdings are be-
coming  potentially viable, The
approach of the Government of India
is to strengthen the infrastructure and
the availabilily of technical services
because seventy per cent in our coun-
try are small farmers and unless we
enable them to become economically
viable, I de not think this country has
any solution.

SHRI M. RAM GOPAL REDDY:
The hon. Minister said that some un-
employed engineers are being provid-
ed with the tractors so that these may
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give service lo the villagers. I want
to know whether any such thing is
going on in the country and if so,
whether he is going to arrange a trip
50 that the Members of Parliament
can see it,

SHRI ANNASAHEB P. SHINDE: I
am prepared to arrange such a wvisit.
I would request the hon. Member to
pay a wvisit.

SHRI P. K. DEO: Sir, in view of the
stalemeni of my hon. friend, Shri G.
Viswanathan which has been more or
less accepted by the Minister that it
is because of uneconomic holdings that
there is less demand for the tractors,
I want to know whether it is the in-
tention of the Government to go in
for cooperatlve and collective farming
so that these tractors could be proper-
Iy utlised.

SHRI ANNASAHEB P. SHINDE:
Our approach. as [ have explained, is
not that tractors are far below the
demand. In some small farms, the
difficulty 1s that the small farmers
have not purchased them. Therefore,
some organisations have to be set up
to cater to the needs of the farmers.

MR. SPEAKER: Now, the Question
Hour is over.

WRITTEN ANSWERS TO QUESTIONS

Conflict between Security Staff and
Workers at Paradip Port

*562, SHRI SURENDRA MOHANTY:
Will the Minister of SHIPPING AND
TRANSPORT: be pleased to state:

(a) whether there was a large-scale
coflict between the Security Staff and
the workers in the Paradip Port on
the 13th January. 1973 in Which
about 80 persons were injured; and

(b) if so, the circumstances leading
to the confliet?

92 L.S—3.
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THE MINISTER OF SHIPPING AND
TRANSPORT (SHRI RAJ BAHA-
DUR): (a) and (b): There was a
conflict between the Security Staff
personnel belonging to the Central
Industrial Security Force and the
Port employees on the 12th January,
1973 at Paradeep Port. The incident
took place when the Security guard
detained two workers of Orissa Fishe-
ries Department from entering into the
port permises without passes. A sec-
tion of the workers forcibly took away
the detained persons from the custody
of CISF. and assaulted the CISF
personnel. The CIS.F. men were
joined by other personnel from the
barracks and the public and the port
workers gathered when a clash ensu-
ed in which 58 C.I.S.F, personnel and
20 port employees were injured.

freeit ® wrw wEEnm W@ @ E
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Tender System for Construction of
Milk Depots by Delhi Milk Scheme

*567. SHRI K. RAMAKRISHNA
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Delhi Milk Scheme in-
vites public tenders to expedite the
construction of their milk depots; and

{(b) if so, the procedure therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) No, Sir,
upto 1968, Delhi Milk Scheme were
getting their Milk Booths constructed
through Hindustan Housing Factory.
Thereafter, the Milk Booths are being
constructed through Central Public
Works Department.

{b) Does not arise,

Uniformity in the Standard of Homo-
eopathic Education

*568 SHRI SHRI KISHAN MODI:
Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government has been
urged to develop Indian System of

Medicine; and

(b) if so, whether it has heen point-
ed out that there was no uniformity in
the standard of Homoeopathic educa-
tion in the country?

THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI R. K.
KHADILKAR): (a) and (b), Yes, Sir
Bill for setting up a Central Council
of Homoeopathy is before the Parlia-
ment. One of the main functions of
the Central Council, when established
will be to evolve uniform standards
of education in homoeopathy.

APRIL 2, 1973

Written Answers 36

Foodgrains Demanded by and Supplied
to Gujarat Government During 1972

*570. SHRI D. P. JADEJA: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) total quantity of foodgrains de-
manded by Gujarat Government for
the year 1972, month-wise; and

(b) the total quantity supplied dur-
ing that period?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR] ANNASAHEB P. SHINDE):
(a) and (b). A statement is laid on
the Table of the Sabha. [Placed in
Lihrary. See No. LT-4683/73.]

Purchase of Bulk Carriers from Soviet
Union

*572. SHRI G. Y. KRISHNAN: will
the Minister of SHIPPING AND
TRANSPORT be pleased to stale;

(a) whether Government have de-
cided up to purchase large bulk car-
riers from the Soviet Union: and

(b)Y if so, the broad outlines there-
of?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ BAHA-
DUR): (a) and (b). Government have
indicated to U.S.S.R. its interest in the
purchase of ships particularly Bulk
Carriers and tankers for early delivery
durine our Fifth Plan. USSR
have agreed to consider this reguest
and give their response during 1074

Milk Distribution in Paper Package
*573. SHRI M, RAM GOPAL RED-
DY.

SHRI
AZAD:

Will the Minister of AGRICULTURE
be pleased to state:

BHAGWAT JHA

(a) whether Government confem-
plate introducing new methods of milk
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distribution in the country using paper
packages; and

(b) if so, the main features of the
scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
Quick and massive expansion of milk
distribution facilities is key factor for
the success of project for stimulating
milk and dairy development called
‘operation flood’. While traditional
bottle supply will continue and in fact
may increase the alternative methods
of distribution of milk are proposed
to be introduced to meet the growing
Tequiremenis of consumers of milk.
One of these will be distribution of
milk through provision of bulk wvend-
ing units and the other distribution of
milk through tetra back single service
disposable paper packages. The paper
packages will be pilfer proof and
market asceptic milk which will not
require any refrigeration or chilling
after the milk leaves the dairy plant.
The milk will malntain its quality for
15 days or even more at normal tem-
perature. These milk packages can be
marked through ordinary grocery
shops and deparimental stores through-
out the day thereby avoiding long
quieues as compared to the traditional
milk depots which market the milk
only 2 or 3 hours in a dav.

A detailed Project and Feasibility
Report has been prepared by National
Dairy Development Board. The capi—
tal cost involved in installing the
tetra pack wilk chilling machines per
plant with a handling capacity of
100.000 litres a day is estimated at
Rs. 114.70 lakhs, ineluding the foreign

Written Answers CHAITRA 12,

1885 (SAKA) Written Answers

38
lakhs. The laminated paper required
for tetra pack filling machines is pro-
posed to be manufactured in India in
collaboration with Tetra Pack Inter-
national Sweden, Indian Dairy Corpo-
ration Baroda (a public sector under-
taking) and M/s. Kent and Co. (P)
Ltd., Calcutta.

The proposed alternative system for
distribution of milk through single
service disposable paper packages is
receiving careful consideration of Gov-
ernment. The New system will be
introduced only after Government are
fully satisfied about the utility of the
system of the proposed collaboration
arrangements.

D.T.C. Buses for Schools
*574. SHRI VEKARIA: Will the
Minister of SHIPPING AND TRANS-
PORT be pleased to state:
(a) whether Delhi Transport Cor-

poration has given i{s buses to  the
Schools for the movement of the

scheol children;

{b) the number of buses contracted
by schools;

(¢) the rate charged for k.m. from
schools; and

(d) the names of schools with num-
ber of buses hired?

THE MINISTER OF SHIPPING

AND TRANSPORT (SHRI RAJ
BAHADUR): (a) Yes, Sir.
(b) 184

() &s. 1.20 per K.M.

(d) The following seventeen schools
are utilising the D.T.C. buses shown

exchange components of Rs. 46.77 against them.
Name of School No. of buses
1. Bal Bharati, Public School, Poorvi Marg, New Delhi. 7

2. Bhai Iﬁg‘n Smﬁh Khalsa Girls Higher Secondary School, East Patel Nagar,
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Name of School No. of buses
3. Cambridge School, Sri Niwaspuri (Ring Road), New Delhi. ’z-;
4. Carmel Convent School, Diplomatic Enclave, New Delhi. 15
5. Convent of Jesus & Mary, Bangla Sahib Road, New Delhi. 7
6. Dethi Public School, Mathura Road, New Delhi 29
7. Def[e)cnic; Services Public School, Upper Ridge Road, Dhaula Kuan, New
i 4
8. Loreto Convent, Parade Road, Delhi Cantt. 7
9. The Mother International School, Sri Aurvindo Ashram, New Delhi. 5
ro. Mater Dei Convent School, Tilak Lane, New Delhi. 13
11. Mount St Marv School, Parade Road, Delhi Canm. 12
12. Ra%:-“!;'irishann Sarda Mission, Nivedita Vidya Mandir, Hauz Khas, New
3 1
3. R.S. Junior Modern School, Humayun Road, New Delhi. 5
14. Rosary School. Radio Colony, Kings-Way Camp, Delhi-g. 4
15. St Xavier's School, Raj Niwas Marg, Delhi-6 26
16. St. Therse High School, Presentation Convent, Delhi-6 15
17. St. Columbas High School, Alexdra Place, New Delhi. 13
Total : 184

Average recovery of sugar factories in

Tamil Nadu for the seasons 1971.72

and 1972-73 amd system to check
recovery

*575. SHRI M. R. LAKSHMINARA-
YANAN: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the average recovery for the
months of December, January and
Fobruary of the sugar factories in
Tamil Nadu, factory-wise, for the sea-
sons 1971-72 and 1972-73;

(b) whether Government have any
system to check the recovery, since
the price is linked with the recovery;
and

(c) if not, what necessary afrange-
ments Government propose to do so
in future?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) A state-
ment showing factory-wise average
recovery of sugar during the months
of December, January and February
for the season 1971-72 and 1972-78 in
respect of sugar factories in the State
of Tamil Nadu is laid on the Table of

the Sabha. [Placed in Library. See
No. LT-4684/73.)

(b) and (c). Yes, Sir, Sugar factories
under the Central Excise Law are re-
quired te maintain and submit statu-
tory returns daily, regarding use of
raw materials and production of sugar
including the recovery percentage etc.
These are scrutinised by the Technical
Wing of the Central Excise Depart-
ment to ensure that there is no leak-
age of sugar resulting in loss of reve-
nue. Besides, the technical officers of
the Central Revenues Chemical Ser-
vice make surprise checks of a few
factories at randum and verify the re-
covery by carrying out suitable tests.

Price of Paddy in different Stages

»576. SHRI DHARAMRAO AFZAL
PURKAR: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Kerala had been allow-
ed a price of Rs. 65 and Maharashtra
Rs. 78, while Mysore is allowed Rs. 54
per quintal for paddy; and

(b) if so, what are the obstacles
before the Government for not allow-
ing realistic prices for paddy for the
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question of taking over of wholesale
trade in rice?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The following procurement
prices for Standard variety paddy
have been flixed in the States of
Kerala, Maharashtra and Mysore for
1972-73 Khariff season:—

Rs. per quintal
Kerala 56°25
Maharashtra 58-00
Mysore 52°00
The Kerala Government ig paying
delivery bonus to the producers
Rs. 8.75 per quintal over and above

the procurement price,

(b) Wholesale trade in rice will be
tuken over from 1973-74 khariff sea-
son. The procurement prices for that
season will be fixed before the com-
mencement of the procurement season.

Persons jobless due to take-over of
wholesale trade in foodgrains

*577. SHRI LALJI BHAI
SHRI M, C. DAGA:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether about 16 lakh persons
will be jobless due to Government'’s
decision to take over grain trading;
and

(b) if so, what steps are being con-
templated by Government for their
welfare?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) The implementation of the
scheme of takeover of wholesale
trade in wheat and rice from the
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coming rabi and kharif seasons, is
not likely to result in any appreci-
able unemployment of persons en-
gaged jn the foodgrains trade because
these dealers will continue to deal in
foodgrains other than wheat and rice,
and various  other
commodities.

agricultural

(b) Does not arise.

Purchase of Marketed Surplus and
Takeover of Wholesale Trade in
Wheat

*578. SHRI RAJDEO SINGH:
SHRI BHOGENDRA JHA:

Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether according to the con-
sensus reached at the recent State
Chief Ministers’ Conférence, only the
marketed surplus and not the mar-
ketable surplus will be procured
from the producers of wheat and
rice;

(b) whether as the purpose or in-
tention of the takeover is to elimi-
nate the speculation and distortion
in prices caused by the wholesaler,
the marketable surplus will be left
in private hands;

(c) whether procurement will be
done at the officially fixed price of
Rs. 76 a quintal and the issue price
will be Rs. 78 a quintal; and

(d) if so, whether in view of con-
tinuous rising of the inputs the pro-
curement price will be an incentive
one for the farmers or not?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE) :
(a) Yes, Sir, in respect of wheat.
Decision regarding rice has not yet
been taken.
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(b) No, Sir Under the scheme
only a small quantity left ever after
procurement of the marketed surplus
will be allowed to be retained by the
growers and retailers.

(¢) The procurement prices per
quintal of wheat are Rs. 82.00 for
specified superior varieties, Rs. 71.00
to Rs. 74.00 for red indigenous and
Rs. 76.00 for other varieties. The
issue price for superior varieties is
being fixed shortly. For other varie-
ties present issue price fixed is
Rs. 78.00 per quintal

(d) The procurement prices are
alwave fixed so as to be remunera-
tive to the producers.

Acute Housing Problem of Govern-
ment Servants on Transfer

*579. SHRI D. B. CHANDRA
GOWDA: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) whether when Government
servants are transferred from one
place to another, they face acute
housing problem; and

(b) if so, what steps Government
have taken in this regard?

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): (a) Yes, Sir, sometimes.

(b) There is no proposal for giv-
ing special consideration for allot-
ment of accommodation from the
general pool to officers transferred
from one station to another. They
have to wait for their turn for allot-
ment of accommodation in the gene-
ral pool at places of their new posting.
In the case of TAS and IPS officers,
who are on State Cadres and are
rcquired to man Central Government
posts at Delhi/New Delhi, a separate
pool known as ‘Tenure Officers’ Pool'
has been created.

feramt & ferg weame & ek g Jqww
I wOR TRt g
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Survey of Beggars

5500. DR. H P. SHARMA: Will
the Minister of EDUCATION, SO-
CIAL WELFARE AND CULTURE be
pleased to state:

(a) how the percentage of beggars
to the total population of India com-
pares with that of Pakistan, Ceylon,
Japan and other Asian and African
countries; and

(b) whether any general directions
have been given to different States
and Union Territory Administrations
to tackle the beggar problem, if so,
the broad outlines of such directions
and how it has become possible to
harness the man-power among Indian
beggars to the benefit of the nation?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI ARVIND NETAM): (a)
Data in respect of beggar population
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of other Asian and African countries
are not available.

(b) The State Governmentg have
been requested to tackle the problem
of beggary in the short term through
anti-beggary legislations, Children's
Acts etc. The various socio-economic
programmes are expected to have
long-term impact on eradicating

beggary.

Compensation Paid to M/s. Nab Bha-
rat Private Limited

5501. SHRI D. P. JADEJA: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the Delhi School
Teachers’ Co-operative House Build-
ing Society Limited was given con-
cession in land price on the undertak-
ing that it would not file any appeal
against land award No. 1809 dated the
29th March, 1965;

(b) whether it is in the knowledge
of the Land and Building Depart-
ment, Delhi Administration that M/s.
Nav Bharat Nirman Private Limited
filed an appeal and it was accepted
by Additional District Judge, Delhi
vide his judgement dated the 31st
July, 7970 of the Land belonging to
the above said Society;

(c) if so, how much money was
paid as enhanced compensation in the
above case to M/s. Nav Bharat Nir-
man Private Limited; and

(d) whether the Society is liable
to pay the enhanced compensation?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) The
land of the Delhi School Teachers
Co-operative House Building Society
was acquired vpide award No. 1804
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dated 29th March, 1965 and not vide
Land Acquisition Award No. 1809.
The Society gave an undertaking that
it would not flle an appeal for en-
bhancement of compensation against
the said Award and as such the pr.e
of land allotted to the Society was
charged on compensation basis.

(b) Yes.
{c) Rs. 1,09038.08P.

(d) The question of recovery of
additional amount from the Society
as a result of the said enhancement
of compensation is being examined
by the Delhi Administration.
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Natienalisation of Roadways in States

5507. KUMARI KAMLA KUMARI:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Government are pro-
posing to take over of buses for pas-
sengers in all the States;

(b) if so, whether all State Gov-
ernments have been given instruc-
tions to nationalise all Roadways for
passengers; and

(e¢) if so, the broad outlines
thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) to (c¢). In 1954, the Planning
Commission first communicated to the
State Governments the outlines of a
policy of phased nationalisation of
passenger transport. It was also in-
dicated that, where permits were to
be issued to private operators, this
should be to wviable units and the
period should not be less than three
years. Later, the Committee on
Transport Policy and Coordination
re-iterated that there were valid
economic grounds in favour of State
Governments proceeding towards en-
largement of their own share and
that of municipal wundertakings in
passenger road transport. At the
tenth meeting of the Transport De-
velopment Council held on the 15th
and 16th February, 1973, it was sug-
gested that, as a step for the imple-
mentation of the declareq policy of
taking over passenger road transport
services progressively, the States
should nationalise such services on
all National and State Highways and
extend the benefit of road transport
to rural areas in the interlor of the
country on existing as well ac neuw
rural link roads even through pri-
vate operators to break the isolation
of our people living in villages from
thre mainstream of our soclo-economic
life.
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Since the executive responsibility
for road transport rests with the
States, it is essentially for them to
decide as to which routes should be
nationalised and when. The question
of the Government of India issuing
instructions to the State Governments
in this regard does not arise.

Cost of Cochin Shipyard

5508. SHRI VAYALAR RAVIL:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the actual cost of Co-
chin Shipyard is expected to go
higher than the estimated cost of
Rs. 45.42 crores;

(b) if so, to what extent and the
reasons therefor; and

(c) whether Government propose
to increase its allocation for 1973-T4
for the earliest completion of this
project?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
{a) and (b). Actual cost of Cochin
Shipyard is expected to be higher
than estimated cost due to increase
in cost of materials and also higher
tendered rates for major civil works.
Exact increase is not known at
present.

(c) The allocation for the year
1973-74 is considered to be adequate
at this stage. The position will how-
ever, be reviewed during the course
of the year based on the progress of
works,

Proffuction of Hindmstan Latex
Limited, Trivandrum

5509, SHRI VAYALAR RAVI:
Will the Minister of HEALTH AND
FAMILY PLANNING He pleased to
state: ,

) (a) the total amount of production
in the Hindustan Latex Limited,
Trivandrum;
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(b) whether Government propose
to undertake any expansion schceme
of this factory and if so, the main
features thereof and its estimated
expenditure; and

(¢) whether the Government pro-
pose to shift the administrative office
of this company from New Delhi to
Trivandrum to reduce the adminis-
trative expenditure and if so, the
particulars thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAPPA): (a) Upto the
period ending March, 1973 from the
date of the commission of the fac-
tory, the total estimated production
of Nirodh in the Hindustan Latex
factory, Trivandrum is 334.31 million
pieces.

(b) Government have received a
proposal to double the installed capa-
city of the Factory at Trivandrum,
at an estimated cost of Rs. 116.50
lakhs. The proposal is under
examination.

(¢) The Company has already been
asked to shift its head office from
New Delhi to Trivandrum.

Sanctioning of Loans to Private
Shipping Companies during 1973-74

5510. SHRI VAYALAR RAVT:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) the total amount of loan given
by the Government to the Private
Shipping Companies during the year
1973-74 and its company wise brcak
up, and

(b) the number of cases where
applications for loans have been re-
jected together with the reasons?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): (a) and (b). Loans
are granted by the Shipping Develop-
ment Fund Committee to private
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shipping companies for punchase of
ships. The question of granting of
loans or rejection of loan applica-
tions during 1973-74 has not yet
arisen as the year commences (rom
1st April 1973,

Low rate of plant nutrient application
in Madhya Pradesh

5511. SHRI RANABAHADUR
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether per hectare of plant
nutrient application in Madhya Pra-
desh is only 2.47 kilograms compared
to 3367 kegs. in Punjab and 20.80
kilograms in Uttar Pradesh;

(b) steps being taken to even up
this situation; and

(¢) the main reasons for this low
rate in Madhya Pradesh?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir. These figures are
correct in respect of the year 1969-70.

(b) The State Government are
laving increased emphasis on opti-
mum and balanced wuse of fertilisers
through demonstrations and other
extension measures. In the two
vears, 1572-73 and 1973-74, fertiliser
promotion programme is being im-
plemented in four districts of the
State, namely, Morena, Chhatarpur,
Balaghat and Tikamgarh. Under the
fertiliser promotional programme,
four Soil Testing Laboratorics exist-
ing in the State of Madhya Pradesh
at Nowgong, Pawarkheda, Ujjain
and Raipur are also being streng-
thened during the Fourth Plan period.
Under this scheme, an amount of
Rs. 3.64 lakhs has been sanctioned to
the State Government of Madhya
Pradesh during the year 1972-73.

(¢) The low level of plant nutrient
application per hectare in Madhya
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Pradesh may be attributed to inade-
quacy of available irrigation facilities,
the limited coverage of area under
High Yielding Varieties of crops,
gaps in extension efforts and cons-
traints on distribution of fertilisers
on account of logistical difficulties.

Confirmation of Scheduled Castes

and Scheduled Tribes Teachers work-

ing against Reserved Posts under
Delhi Administration

5512, SHRI AMBESH: Will the
Minisier of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) the names of the Scheduled
Castes und Scheduled Tribes teachers,,
cadre-wise, appointed since 1962
under Delhi Administration;

(b) the dates of their quasi-per=
manency and confirmation, in each
case. in each cadre; and

(¢) whether the individuals are not
made quasi-permanent and permanent
since 1962, the reasons therefor, in
each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAV): (a) to (c). The infor-
mation is being collected and will be
laid on the Table of the Sabha as
soon as possible.

Qualifications prescribed for Posts of
Principal and Teachers by Kendriya
Vidyalaya Sangathan

5513. SHRI AMBESH: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be ple-
ased to state:

(a) whether some posts of Prin-
cipals and Teachers have been
advertised by the Kendriya Vidya-
laya Sangathan ip the month of
February, 1973
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(b) if so, the number of posts ad-
vertised cadre wise and the qualifi-
-cations prescribed for each post
separately;

(¢) whether the qualifications de-
sired for the posts of Principals are
higher than the qualifications pres-
cribed by the U.P.S.C. for the post of
Principal; if so, the reasons there-
for; and

(d) whether there is proposal un-
der consideration to allow III Divi-
sion candidates of Scheduled Castes/
Scheduled Tribes for the posts of
Principals/'P.G.Ts. to give proper
representation to the above com-
munities?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) Yes, Sir.

(b) The number of posts likely to
be filled were not indicated in the
advertisement as they could not be
assessed at that time,

The requirement of staff in vari-
ous posts is linked with the number
of new Kendriya Vidyalayas to be
opened in the next academic session
and also other factors. A  correct
assessment of staff for Kendriya
Vidyalayas which are spread all over
the country is generally possible only
in June by which time the position
about the number of schools to be
opened and the number of teachers
leaving the Sangathan's service or
seeking reversion to their parent de-
partments etc., is definitely known.

The qualifications prescribed for
various posts are given in the state-
ment laid on the Table of the House.
[Placed in Library. See No. LT-4685/
73].

(c) The qualifications prescribed
for the post of Principal in Kendriya
Vidyalayas are slightly higher than
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those prescribed by Delhi Adminis-
tration/Union Territories for whom
recruitment is done through the
U.PS.C. Since the Kendriya Vidya-
layas are expected tp impart quality
education it is considered necessary
to prescribe a slightly higher, quali-
fications.

(d) No, Sir, because that would
lead to deterioration in academic
standards. However, cases of candi-
dates belonging to Scheduled Castes/
Scheduled Tribes possessing the mini-
mum qualifications are invariably
considered as per relaxed standards
vis-a-vis candidates of general com-
munities.

The Delhi Teachers Cooperative House
Building Society, New Delhi

5514. SHRT AMBESH: Will  the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the names of the Delhi Teach-
ers Cooperative House Building
Societies in Delhi/New Delhi;

(b) the membership in each of the
above House Building Cooperative
Societies on 3rd August, 1967

(c) the area allotted separately to
each above society; the surplus area
allotted to each Society; and

(d) whether the Government is
withdrawing surplus land allotted to
the above societies; and whether therc
is a proposal before the Government
to allot this surplus land to thec
Scheduled Castes teachers of Delhi/
New Delhi?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to (c).
A statement is attached,

(d) No. Question does not arise.
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Statement
Name of Society No.of Area  Locality
members allotted’
ason  in acres
3-8-67
1 2 3 4
1. Delhi School Teachers CHBS 1171 91-72 Shahdra
(in June 1966)
2. Darya Ganj Jama Masjid School Teachers CHBS, 47 36 -Do.-
3. Central School Teachers CHBS. 1188 108-88 Pitampura.
4. D.M.C. School Teachers CHBS. 291 20°00 -Do.-
5. Delhi University Teachers CHBS. 248 27-00 -Do.-
6. A.E.S. Teachers Cooperative House Building Society This Society was
Limited. 22 not considered for

allotment  of land.

The societies: were allotted land keeping in view their reported membership at the time

of allotment.
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Complaints Cell in Central
Office of Delhi Milk Scheme

5516. SHRI K. SURYANARAYANA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether there existed a com-
plaints Cell in the Central Office of

land did not arise.

the Delhi Milk Scheme; and if so,
its staffing pattern and when it was
abolished and the reasons therefor;
and .

(b) whether in view of the ex-
panding activities of the D.M.S. it is
proposed to re-open it and if not,
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) Yes, the
Cell comprised of one Assistant Milk
Distribution Officer and one Lower
Division Clerk. The Cell was not
abolished but for administrative con-
venience it was merged with Docket
Section of the Diary. The Docket
and Complaints Sections function
round the clock.

(b) Does not arise.

Eviction of Tenants Occupying
House/Plot in the Refugee Pool
in the Capital

5517. SHRI K. SURYANARAYANA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether according to a recent
judgement of the Supreme Court
the renting out of residential
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premises in the refugee colonies by
the allottees for commercial purposes
constitutes a violation of the terms
of the agreement executed by the
allottee at the time of allotment of
a house or plot in the refugee pool
in the capital;

(b) whether as a result of this
judgement, several thousands of
tenants of such residential houses,
where they had been running shops
in the refugee colonies like East/
West Patel Nagar for the last more
than 2 decades are facing eviction
and again being made refugees; and

ic) if s0, the remedial measures
which Government propose to take
to protect such tenants;

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) The
Supreme Court has held that use by
a tenant of any permises for com-
merciai purposes constitutes a violation
if the lease granted by D.D.A (lessor)
provided that the premises should be
used only for residential purposes and
that the tenant is liable for eviction
for the breach of the user clause in
the [ease.

The Supreme Court judgement has
not been given in the case of a lease
issued by the Department of Reh-
abilitation, but the legal position will
be the same in the case of leases
issued by that department in respect
of residential properties/plots in
colonies of displaced persons.

(b) Legally, the tenants violating
lease terms are liable for eviction.

(c) Realising the hardship, the
Government has been permitting the
utilisation of a portion of their resi-
dential premises by certain catego-
ries of professiona] persons for their
professional work.
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Upkeep of Red Fort, Delhi

5518. SHRI VARKEY GEORGE:

SHRI MUHAMMED
SHERIFF:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Archaeological
Survey of India is not paying enough
attention to the upkeep of Red Fort
at Delhi as was reported in the press
on 22nd February, 1973 by Mr, Begg,
an authority on Delhi; and

(b) if so, the facts thereof and the
reaction of Government thereto?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF, S. NURUL HASAN): (a)
Due attention is being paid to the
upkeep of the Red Fort at Delhi. A
phased programme of repairs has
been drawn up and repairs are un-
der-way.

(b) Does not arise.

Progress of Development of Land by
the Dera Ismail Khan Cooperative
House Building Society, Delhi

5519. DR. SARADISH ROY: Will
the Minister of WORKS AND HOUS-
ING be pleased tp refer to the reply
given to Unstarred Question No.
4655 on the 18th December, 1972 re-
garding development of land by the
Dera Ismail Khan Cooperative House
Building Society. Delhi and state:

(a) whether any tentative date, if
not a firm date, has been given to
the Society for completion of deve-
lopment work by the Society; if 80,
the date so fixed;

(b) whether the Society has
sought the assistance of the Govern-
ment to solve any difficulties Zfaced
by them in the progress of the deve-
lopment work;
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(c) if so, the assistance sought by
the Society and that rendered by
Government so far; and

(d) the progress towards develop-
ment made upto date?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND
HOUSING (SHRI OM MEHTA): (a)
The Dera Ismail Khan Cooperative
House Building Society was required
to develop the land by 13th March,
1970. The development, had, how-
ever, been held up as the lay-out
plan for the society’'s land was sanc-
tioned in January, 1971, It is not
possible, at this stage, to give a tar-
get date for the completion of the
development work.

(b) Yes.

(¢} The Society sought assistance
in getting their service plan approv-
ed quickly. The Delhi Development
Authority/Delhi Municipal Corpora-
tion have been requested by Delhi
Administration to expedite it.

(d) According to the information
furnished by the Society it had made

the following progress uptill 31st
December, 1972.
(i) Levelling & 90 per cent
Dressing
(ii) -Roads 80 per cent
(iii) S'W. Drains 80 per cent
‘(iv) Water Supply 50 per cent
(v) Street Lighting 5 per cent
(vi) Severage 50 per cent
Over-all Progress 60 per cent

Allotment of developed plots to all

the share holders of the Dera Ismail

Khan Cooperative House Building
Society, Delhl

5520. DR. SARADISH ROY: Will
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether the Dera Ismail Khan
Cooperative House Building Society,
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Delhi, would be able to provide
developed plots to all its share-

holders; and

(b) if not. how many of the ghare-
holders would be left without plots
and what does the (i) Government
and (ii) the Society propose to do
for those shareholders?

THE MINISTER OF STATE 1IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) The
Society has to adopt new model by-
laws and to obtain affidavits from
all its members for ascertaining
their eligibility for allotment of plots.
As the society has not vet taken ac-
tion in this regard. it is not possible
to say, at this stage. whether the
society would be able to provide
plots to all its members.

{b) Question does not arise.

Price for sugarcane supplied to fac-
tories during 1972-73

§5521. SHRI M. R. LAKSHMI-
NARAYANAN: Will the Minister of
AGRICULTURE be pleased to state
the price paid per quintal for the
sugarcane supplied to the factories
during the season 1972-73, factory-
wise, in cach State?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): A statement
showing the range of price being
paid by sugar factories at factory
gate for can purchased during 1972-
73 season is laid on the Table of the
House. [Placed in Library. See No.
LT-4687/73.]

Probe in the working of Delhi Admi-
nistration’s Civil Supplies Department

§5522. SHRI M. S SIVASWAMY:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether any probe had been
considered to be held into the work-
ing of Delhi Administration’s Civil
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Supplies Departmem during the past
year; and - -

(b) if so, the broad outlines there-
of ¥

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHR1° ANNASAHEB P.
SHINDE): (a) No, Sir.

"(b) Does not arise,

Closure of Inner Circle of Connaught
Place, New Delhi for Vehicular
Traffic

5523. SHRI INDRAJIT GUPTA:
Will the Minister of WORKS AND
HOUSING be pleased to slate:

(a) whether there is any proposal
before the Government to close the
inner circle of Connaught Place in
New Delhi for Vehicular Traffic as
a part of the devzlopment of that
area. -

(b) if so. the broad outiines of this
plan: and

(e) when it is likely to be imple-
mented?

THE MINISTER OF STATE IN
THE CEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND
HOUSIXG (SHRI OM MEHTA): (a)
and (b)), The Government had con-
stituted a committee known as “New
Delki Development Advisory Com-
mittee” to cxamine the ocucstinn of
development of the Metropoli‘an City
Centre of Delhi The Committee in
their report have proposed that in-
ner cirele of Connaught Place be
:elosed for vehicular traffic movemends
and be pedestrionised and merged
.with the Cen‘ral Park of Connaught
Place.

fc) A decision on the recommenda-
tions of the Committee is llkely to
be tuken shortly.
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Suits pending with the Courts of
Eent Oomtroller and Additional
Rent Controller .in Delhi. and
New Delhi

5524 SHRI AMBESH: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) the number of courts of Rent
Controller and Additiona] Rent Con-
traller in Delhi/New Delhi;

{b) the number of suits pending in
these courts as on 31lst December,
1972, court-wise: and

(c) the number of suits pending
for the last five years, court-wise?

T'IS MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
ME..TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHR! OM MEHTA): fa) Four.

(b) and (c). The requisite infor-
mation ig as under:—

Name of the Rent'No. of suits  No. of suits

Additional Rent  pending s pending
Controller on 31-12-72  for the last
five vears
i) Shri Jaspal Singh 1851 19
f1i; Shri Mohd. Sham!m 1960 20
(ini; Shri R.P. Gupta 1929 49

(iv) Shri V.5, Aggarwal 1568 16
Expenditure incurred in maintaining
roads. in States by C.EW.D.

5525. SHRI ROBIN KAKOTI: will
the Minister of WORKS AND HOUS-
ING be pleased to state:

ta) total kilomrt-re of Roads under
C.PW.D, in variou ‘ates, state-wise
‘urto the end of 197%;

(b) total expenditure incurred in
mauin‘aining these rouads per annum,
State-wise, during the last three
yeare: and - e

{c) total kilometers of roads plan-
ned t1o:be constructed in the Fifth
Five Ycar Plan?
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THE MINISTER OF STATE IN THE
DBEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN' THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to (c).
The information is being collected
and will be placed on the Table of
the House.

Survey of aided schools in Delhi

5526. SHRI P. GANGADEB:
SHRI P. M. MEHTA:

Will the Minister of EDUCATION.
SOCIAl. WELFARE AND CULTURE
be pleased to state:

(a) whether a survey of 150 Gov-
ernment aided schools in Delhi has
revealed a state of affairs which is
applicable to most of the large citics
throughout the country;

(L) whether the hidden costs of
education are hecoming a scandal in
the country; and

(e) if so0. the action taken by Gov-
ernment in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D P. YADAV): (a) According to the
informauon furnished by the Delhi
Administration, it has no information
regarding any survey of Government
aided Schools in Delhi.

(b) The expenditure incurred by
State Governments per school stu-
dents is not available. The Govern-
ment, therefore. arc¢ unable to ex-
press their opinion in the matter..

(¢) Does not arise.

Persons sent to Norway for training
for varibus Development Projects

5527. SHRI RAJDEO SINGH: Will
the Minister of AGRICULTURE be
picared Lo refer to the reply given to
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Unstarred Question No. 2870 on 12th
March, 1973 regarding Technical Co-
operation agreement' with Norway for
‘supply of fertiliser and state:

(a) whether some workers were
selected and sent for training to Nor-
way for the development projects
covered by the agreement; and

(b) if so, the nature thereof and
mode of their selection?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Since the signing of General
Technical Cooperation Agreement in
December. 1972, no worker has been
sent to Norway for training under
that Agreement.

(b) Does not arise.

Financial Assistance provided to
Orissa by N.CD.C.

5528, SHRI P. GANGADEE: Will
‘he Minister of AGRICULTURE be

pleased to state:

(a) the financial assistance provid-
ed by the National Cooperative Deve-
iopment Corporation to Orissa for the
vear 1973-74 for cooperative Develop-
ment Scheme; and

{b) the names of the schcmes and
the amounts provided ilem-wise?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNA<AHEB P. SHINDE):
(a) The National Cooperative Deve-
lopment Corporation has proposed to
provide a total financial assistance
to the extent of Rs. 133.49 lakhs to
Orizsa for varlous cooperative deve-
lopment schemes during 1973-T4.

(b) A statement is laid on the

Table of the Sabha.
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Statement
The names of the schemes and the amount
for various cooperative development programmes in
(A) Centrally Spomsored and Central Sector Schemes :
I.

to be provided by the NCDC
issa during 1973-74 are as follows ?

Centrally Sponsored Scheme of margin moncy for distribution of
fertilizers.

Rs. §-00 lakhs
2. Central Sector Scheme for Cooperative storage. Rs. 28 12 lakhs
3. Central Sector Scheme for strengthening the share capital base of
selected cooperative marketing societies. Rs. 8:00 lakhs
4. Central Sector Scheme for small & medium-sized processing units.
(i* Cooperative Dairy Rs 1.40 lakhs
(ii) Cooperative Oil Mills Rs. 17-60 lakhs
(ni) Cooperative Distillery Rs. 17°85 lakhs Rs. 48- 25 lakhs
(iv) Cooperative Dal Mills Rs. 3- 30 lakhs
(v) Cooperative Cold Storage Rs. & 00 lakhs
Total for (A® Rs. 89-37 lakhs
(B) Corporation Sponsored Schemes :
(i} Technical & Promotional Cell (subsidy) Rs. o- so lakhs
() Margin money for coop. processing units (Rice
L. Mills) Rs. 37° 25 lakhs
(iii' Margin money for coop. processing units (for
. _€oconut units} Rs. 1-08 lakhs
(iv) Margin moncy for Cold Storages Rs. 3° 76 lakhs
(v) Agro-Service Centres Rs. 1° 53 lakhs
Total fur 'B} Rs. 44-12 lakhs
Grand Total for (A & B)Y Rs. 133 49 lakh

Central help sought by Madhya Pra-
desh for setting up Lift Irrigation
Corporation

5529. SHRI DEVINDER SINGH
GARCHA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Madhya Pradesh
Governmen! have asked for Central

help in setting up a Lift Irrigation
Corporation;

(b) it so, the reaction of Govern-
ment thereto; and

(c) whether any other State
also made such a request,

has

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Yes,
Sir. The Madhya Pradesh Govern-
ment have asked for the Central help
by way of share capital contribution
in setting up a Lift Irrigation Cor-
poration.

{(b) The proposal is under study of
the Government of India.

{c) The State Government of
Orissa is considering to make such 8
request.

Irrigation Works in Sidhi District,
M.P, under drought prone area
programme

5530. SHRI RANABAHADUR
SINGH: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the irrigation works
under the Drought Prone Area Pro-
gramme in Sidhi District and other
districts in Madhya Pradesh are be-
ing inordinately delayed due to the
facy that the P.W.D. Manual of 1935_
remains unchanged and serves as an
effective bottleneck;

(b) if so, the steps contemplated
to remove this bottleneck; and
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(c) ‘if not, the reasons for the slow-
ness of working?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) No, Sir.
The State Government have reported
that various Sections of P.W.D. Ma-
nual have been amended from iime to
time; and that additional powers
nave been delegated to Superintend-
ing Engineers for expeditious imple-
mentation of irrigation works under
the Drought Prone Areas Programme,

(b) and (c). Do not arise.

Condition laid down by R.BI. regard-

ing Central Financing Agency's Ad-

vance to Economically weak and small
farmers

5531, SHRI ANNASAHEB GOT-
KHINDE: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Reserve Bank of
India has laid down a condition that
Central Financing Agency has to ad-
vance at least 20 per cent of its bor-
rowing from the Apex Bank to eco-
nomically weak and small furmers;

(b) whether there is any demand
to change the “acreage” based defini-
tion of such farmers to the “volume
of loan borrowed” based definition;
and

(c) whether Government propose to
adopt such change in that definition
at leasi so far as the farmers in the
chronically drought prone areas are
concerned?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) No, Sir. Some State Govern-
ments have, however, approached the
Reserve Bank of India for revision
of the size of holdings adopted for
definition of small farmers on the
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basis of average size of holdings and
type of land cultivated particularly in
semi-desert, drought-prone and hilly
areas.

(c) Suitable modifications have
been made by the R.B.I. in chroni-
cally drought-prone areas in Gujarat
and Rajasthan.

Fish imported from Bangladesh

5532. SHRI SAMAR GUHA:
SHRI K. M. MADHUKAR:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the total amount of fish, in
terms of rupee value, imported from
Bangladesh by the end of February,
1973;

(b) the reasons for the shortfall in
the imports of fish; and

(c) the measures adopted for im-
proving fish imports from Bangla-
desh?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB ©P. SHINDE):
(a) About 840 tons valued at about
Rs. 50 lakhs.

(b) Import of fish is being made
from Bangladesh in terms of a Limi-
ted Payment Agreement entered into
by the Government of India with the
Government of Bangladesh for a
period of one year which effect from
27th March, 1972 which has now been
extended upto 27th June, 1973. The
target of import was fixed at Rs. 9
crores worth of fish during the pe-
riod of the agreement. Several mat-
ters relating to the trade had however
to be sorted out between the two
Governments before the actual im-
port of fish could be commended.
There were ng suitable exporting or-
ganisations in Bangladesh and these
had to be organised by the Govern-
ment of Bangladesh. It was also
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found to be.neeessary to exempt fah
imports fram sales tax in, Bangladesh
and import duty in India, and suit-
able amendments of the regulations
in furce had to be made by both the
Governments. The Central. Fisheries
Carporation thexeafter took up nego-
tiationg with authorised exporting or-
ganisations in Bangladesh, finalized
contracts. and opened the necessary
letters of credit. Import-of fish com-
menced in the first week of October,
1972, Apart from the fact that ac-
tual import could not be effected be-
fore October 1972, the supplies in the
initial period October to December
1972 were at a very low level The
total value of fish imports upto Feb-
ruary 1973 is therefore, only a small

APRIL 2, 1973
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proportiom :of -the value envisaged in
the Agreement.

(¢) Joint Review meetings between
officials of the two Governments were
held in October, 1972 and January

1973 for the purpose of identifying
bottlenecks, with a view to taking
suitable remedial action. On the ba-

sis of these reviews steps were taken
to establish additional collection.and
export points in Bangladesh and to
resolve problems arising from the in-
adequacy of transport arrangements,
shortage of packing materia] etc. in
Bangladesh. The level of trade be-
gan to register significant improve-
ment in the first twg months of 1873
The figures of imports are as follows:

Month Quantity Value
{tonnes} Rs.}
October 1972 99 5194,000
Novimber 1972 51 3,06,000
December 1972 7 4.38,000
January 1973 265 15,90,000
February 1973 jso 21.,00.000
Total : 83K 50,28,000
In the firgt week of March 1973, an ﬁﬁ-c{:{ fﬂ'iifd'ﬁﬂ'-i % w’}-( e T g

official delegation visited Dacca, Na-
rayanganj, Jessore and Khulna in or-
der to study the problems of the ex-
porters and to assess the measures
necessary to step up the volume of
trade. Tt was agreed in consultation
with the authorities concerned in
Bangia Desh to eTect certain im-
provements jn the procedures  for
periodical fixation of purchase grices
as well as for payment (> exporters
through the. designated Banks in
Bangla Desh.
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SUF FET & o oF @ ¥ 9=
W ImE ¥ oger e faatow s
g e s o afa 7 81 W) fe-
farer & 7%

fava & dmfest & Sgesw g=1
% wmaTT 97 ofeg 7 sTAw WX FOw
* w1z fagaw ¥ fag 2 wrieff ofc-
g @€ § 1 g ofeE &
T €7 X ¥1T A gEwrw a ¥ fam
JTH AT WEAT WAV TAHT &
TAAH AR ¥ e faAw w4 &
fae avit awg ST F@ 9T a9 fran
L) A

WA #fe wgeww ofay &
gleamvit zamai F gifteT Sw &
T=w ¥ foe @@ o feefafaa
fasgi o7 fawifod w71 & fao W
THe UHo UTHT (TT9AT wraNT) #*
TanfaE & 1964 7 ox faow afafy
frawm & @ —

(%) 7 frst am fem ¥
FrZA 1 gAT faeg %
feat 7 wqar o @
7! fafez afrfeafaar &
giafxr & am;

(@) 7a® () & woria
#1 7% fawrfewt  #7 gfee-
T TR U F AT TATH
¥ fafaaior g7 gquama w
wAt froaa wr #en
srfgr

T afafa £ fawrfort & g
9T W7 JTETT A % ¥ TA90 A T
W fear &, N wWEAr & i

APRIL 2, 1873

Written Answers 8o

uwi ¥ wwrar wfgy Frenfe) & qae
Tgewi 9T faEe weR

arer wfafx gror fay o wmEr
¥ wEy THEAl & wafae wai §,
vy ¥ wvdm g saem
qeqr, 7€ fa==lY, =g arw Sarfrer
WARE AR, dq7, $EM aAfq
fay-fasmn afaz  (wrdm fafesn
gHaE 9fex), wEmmaEE, 99|
sfa fawafraeg, frAe 7 odtag
frar ar mT &

gA A ¥ wAm g wAewa
afraz & o gwary dwrfaEy & o9 0w
Frzamn faaivo afafys =1 =7 fem
2 1 ag afafa areirg s g
gy a & far gegw fawrf
FA & garaT & fafww saarT s
¥ At aar g fafagi & o ®
s fragl ma faerfewi & &
o 7 famam & 3for 7 wrw wa

aar7 ¥ " frsfar aom i g
¥ owa ¥ AT ®1 AR 8RR
dmfat 7 T & fao feamn
ZATHT KT TA wA W &g & w9 fea
grar ¥ 1 Aarfr, ¥fF ATt g
% gumy e wfwfam som @
FAU AT WAF ATEIC IeqW g1 AT &,
oA WA 91T AT T4r 3fq /A
fave @aroor AMEA & WA AEEW A
= ofwe swmaTr ¥ afa mew &0
#rz sfada d21 wC a9 §, @ T AT
gfee # war gu & Tveafar <o o



81 Written Answers CHAITRA 12, 1895 (SAKA) Written Answers 82

fawfe =7 ava a7 & fogeme-
x4 # o1 awa fafww & & et
iimfmarrgnrqamvgrg |

gt ® Afre wadw Far

5535. =1 Wweewww ¥OM ;. FAT
farerr, ®amr weamo o1 epla wEr
g FATA ®I FI F4T fF

(%) #av|qreA F1 =aar # a7
gt &1 Afwa ¥ gyIw 1w Afaw
%frz & afrras ame & fam AR ¥
24 . afafa faqe 1 0 41, 9%

(=) afz z1 A1 afafr 3ro0 @
qzg fawrfrnr %1 o 4 97 a1 9
famrfrwt #1 fEmfeas fear aar 2 A%
afz 71, A1 A% AT IO E 7

fover WY qRT ww@o HaTe aqr
aegfa fewm & Ig-gar (ot ¥ro o
AW (%) A7 (@) WA FEICA
forear seqmAY @ AfaF wlz aifas foma
¥ q o7 7 faeA A gomAT 79 ¥
fA 1959 & »fr sfrawTor F1 wegWAT
% nF afas wtx arfas foem gadt
ox #fafs frge 7 4t ) afafa #t
s o g faarm agTTEd

afafy £ frord o Toal/aw
wifera srat WK favafaaragi ® 994
Friarf gg war {1 wf oA

faqw

rfee G Afaw foreq, q 447 sfwfa
1 qHE fawrfor :

(%) dttirs qeart & Afas ST AT
ferr fargrea %1 firerr ate1a
R Ga 73 & Frog g ATATHT &
weata fafres sqaeqr aWa § )

(@) #fas =& wrearfws foer #
feaasg ¥ forq &% wermr anfors
qaret &1 srafrar g fomT w77
#1 wife a0 ey W H
wifier & 1T 1 W AT
ararfa® 37 ;AT F==y 2w whe
F AT F1 wvfAe o & fAq
g4 gL FT 9T A FT AT

anfge

(7) &% 3" wgeqe quay  F fray
ferar @171 ¥ 9T F SrAv A4
g3 47 W agmT T E fr
ATANE & WreAw § AT wrofon
@Fe " IS WA
FraTET & faug & gurt 97
gifeai #x Ffaa &t @7 e
femmar s W forear 3 sy
fem sw ga&r g fear o
qFAT & 1

(%) 7 aga aiwAra grm, Jar f&
favafaarem fmar amarr (Tar-
FOUT AEM) 7 gATAT 97 fF
q9 foremm SeqAT ¥ $9 o F
fora w17 ¥ g7 W1 T ¥ wfy faw
Ai-gar qF frar wmr

(3) oft w4 & fag safes ¥
favafaerem =< a% faw gead
dare &t wt Tifge Foradt iy
wal & gerews A g
fa=mt & ara-ame wg arfaw
Farat # fersr w Frafrar w1
are famr gam @

(7). wfafom qmgwat sEsamr &
AYC it et & d A awwy &
e Farar Wi wrywat safea 7
WMo 3% & fag smifaa e



Written Answers 84

83  Written Answers APRIL 2, 1973
Steps to- check spurious material haing
wreaTfaE wTaAT
AT gy W wreaTes: Wry included in Text Books natlonalised
& wsagA § aﬁwnrﬁ*fﬂﬂ ~ in States
5537. SHRI RANABAHADUR

wie® sweTew a@r &g @
o Faa £ FrT Ffee
wrer g foeerae & 4N ¥
fawrr WY w6t wrzal &1 faar
Fhmats T - T n, qEAT 91T
#Gifx guTy WATH H TAR TE
qravasaT |

sregs #aC o feat 7 fadt g917
F1 wrerfrs sfwmsrm wf3ard g4

Sucell

(&)

(%)

Appolaument of Lecturer teo write
Hastory of Freedom Movement .n
India

5536. SHRI SAMAR GUHA: Will
the Minister of EDUCATION, SOCIAL

WELFARE AND CULTURE be pleas-
ed to state:

(a) whether a lecturer of Calcutta
Vidyasagar College bas been appointed
to assist writing the history of Free-
dom Movement of India;

(b) if so. the name of the lecturer
appointed for the purpose and Ithe
terms and conditions of his appoint-

ment; and

(¢) whether his academic back-
groand .and his role during the August
1942 movement were taken into consi-

deration?

THE DEPUTY MINISTER IN THE
MINISTRY ... OF: EDUCATION.
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI

D. P. YADAV): (a) No, Sir.

(b) and (c}.. Do not arise,

SINGH: Will the Minister of EDUCA-
SOCIAL WELFARE AND

TION,
CULTURE be pleased to state:

(a) what safeguard " have been
devised to obviale spurious material

from being forced fed to students of
such S*ates wherz text books have

been nationalized; and

(b) how does this policy of safe-
guard operate in States?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION,
SOCIAL WELFARE AND IN THE
DEPARTMENT QF CULTURE (SHRI
D P. YADAV): (a) and (b). The
matter referred to in the guestion is
primarily the concern of State Gov-
ernments as Education 15 a State sub-
ject under the Constitution. State
Governments have recognised proce-
dures for prescription of school text
books. There are guidelines -for
authors. There is also the prac'ice of
review of manuscripts before a book
is accepted for adoption as a school
text book. By ang large these safe-
guards have worked satisfactorily
thoupgh there have been a few com-
plaints of wunsuitable material en-
couraging casteism, communalism, etc.
heing found in school text books. The:
Ministry of Education and Social
Welfare had set up in 1968 o National
Board of School Text Books, which is
a high-poweredq Board, on which the
State Governments are represented at
the leve]l of their Education Ministers.
One of the functions.of the Board is
the improvement of the machinery for
produetion. and prescription of school
text books at the State level. At the
instance of this Board, the National
Council of Educational Research. and
Training, an autonomous organisation
set np bv this Ministry, has under-
taken a Creash Programme to - assist
State Governments in the ewaluation
of school taxt books in States so as to
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eliminate tha above-mentioned defects
if any. Most State Governments have
availed of the scheme. The report of
the evaluation committee.is sent. to the
Stat: Government for implementation.
Nearly 2,000.school text books have so
far been evaluated.

30th Jm:;.ary, 1973 as 'L;prnsy Da;‘v'

5538. SHRI RANABAHADUR
SINGH: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
tn state what steps have been taken
on the 30th Januarv, 1973 as “Leprosy
day” to help the villagers of Ramdiha
villars =f ™easer Tobil of S94hki Dis-
trict (o weal nopy 4Or .CpPIOSY pgdn
which more than 50 percent villagers
are suffering?

THE DEPUTY MINISTER IN THE
MINISTRY OF - HEALTH AND
FAMILY PLANNING (SHRI A. K.
KISKU): An anti-leprosy week was
observed throughout the State of
Madhya Pradesh from t‘he 30th Jan-
uary, 1973 by aill Government and
voluntary organisations doing leprosy
work unier National Leprosyv Control
Programme. The day wag observed
at District Headquarters, Sub-Divi-
sionaj places and various leprosy cen-
tres, hospital and primary heaith
cantres {n urban and rural areas of
the State to creatc an awareness about
leprosy and its treatment. Various
measures about anti-leprosy . work
taken or proposed o be taken in
future were published and distributed
throughcut the State. Radio talks
were also broadcast on this occasion.

2 . . |

Madhya Pradesh is a low endemic
State having a prevalence rate of lep-
rosy below 0.5 per cent in general.

The prevalence rate of leprosy. in
Sidhi District is below 0.25 per cent.
The total population of this district
is. about 6,00,000 and,.therefore the
average case load in the whole of dis-
trict is near about 1500. In Ramdiha
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village i4 leprosy ;cases were  found
in population of 816 (surveyed) and
arrangement for treatment of these
cases has been made.
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Grants to Students Hostel Located in
Border area in Bikaner (Rajasthan)

5540. SHR1 PANNALAL BARU-
PAL: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) the amount of grant given to
the Students Hostel local in border
area in Bikaner of Rajasthan during
the period from January, 1970 to 31st
January, 1973 and the total number of
students in this hostel as also the num-
ber of students belonging to the Sche-
duled Castes among them;

(b) whether there are no students
belonging to the Scheduled Castes, if
so, the reasons therefor; and

(¢) the reasons for opening such
hostels in cities instead of in the bor-
der areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION,
SOCIAL WELFARE AND IN THE DE.
PARTMTENT OF CULTURE (SHRI
D.P. YADAV): (a) to (c).Informa-
tion is being collected and will be
laid on the Tahle of the Sabha in due
course.

5541. ot fyfe frmr @ w7 g
wall ag T F FO A4 FE
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Sale of Fertiliser in Black-Market in
Gujarai, Rajasthan angd other States

5542. SHRI RAM BHAGAT PAS-
WAN:

SHRI CHANDULAL CHAN-
DRAKAR;:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government's atten-
tion has been drawn to the sale of fer-
tilizers in the black market in certain
parts of the country especially in
Gujarat and Rajasthan; and

(b) if =o, the steps taken to appre-
hend culprits?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) A few cases of unscrupulous tra-
ders taking advantage of the relative
shortage of fertilisers in some parts
of the country and indulging in black-
marketing have been reported;

(b) The State Governments who
have been given adequate powers
under the Essential Commodities Act,
1955 and Fertiliser (Control) Order.
1957 to make checks, seize stocks and
prosecute black-marketeers have been
urgzad to step up their vigilance in
this regard and to take deterrent ac-
tion against offenders. States have
recently been empowered under the
Fertiliser Control Order to hold sum-
mary trials of offenders.

vt ¥ qurmn ot wger(l faam @
T
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Scareity of Drinking Water in Coimba-
tore

5544. SHRI VARKEY GEORGE:
SHRI MUHAMMED SHE-
RIFF:

Will the Minister of WORKS AND
HOUSING be pleased to state:

{a) whether there is scarcity
drinking water in Coimbatore; and

of

(b) if so, the nature of help given
by the Centre to meet the sitiuation
in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE MI-
NISTRY OF WORKS AND HOUS
ING (SHR]I OM MEHTA): (a) and
{b). There is inadequacy of drinking
water supply in Coimbatore town par-
ticularly in summer months. In 18970
the Governm< t of Tami " 41 hod
submitted to taue Mimstry of Health
and Family Planning a preliminary
report on a scheme for improving the
water supply syvstem of Coimbatore.
The scheme was returned to the State
Government with technical observa-
tions. The scheme was intended to
augment the existing Siruvani source
by constructing a new dam. In Jan-
uary 1972 the State Government
reported that the scheme had not been
administratively sanctioned by  that
Government pending execution of an

agreement with the Government of
Kerala
The responsibility for executing

water supply schemes rests with the
State (GGovernment Schemes for urban
water supply costing over Rs. 25
lakhs are to he given technical clear-
snce by the Government of India.

Assesment of GGround Water Resources
in Barkota and Deogarh in- Orissa

5545. SHRI P. GANGADEB: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the Central Ground-
water Beard in consultation with the
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State of Orissa have assessed Ground-

‘water respurces. in Barkote and Auml;

areas of Deogarh sub-division in the
district 6f Sambalpur, Orissa: and

(b) if not whether this work will
be taken up this 'year?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF, SIHIER SINGH): (a) and (b).
Information- is being collected and
wiil be placed on the table of the
Sabha.
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5348. SHRI G. Y. KRISHNAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether any fund has been
allotted for drainage scheme in order
to improve minor irrigation facilities
in Mysore Pradesh;

(b) if so, the total amount allotted
for this purpose; and

(c) whether the work has been star-
ted and if so, whether it has been
started through contracts or with the
Cooperation of Government agencies?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) to (c).
The information is being collected and
will be placed on the Table of the
Sabha when received.

Setting up of Projects for Integrated
Development in Canal Irrigated Areas

5549. SHRI G. Y. KRISHNAN: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether Planning Commission
has decided to set up about a dozen
projects for integrated development
in canal irrigated areas during 1873-
74; and

(b) if so, the description therenf?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
The Planning Commission has recent-
ly approved the recommendations of
the Task Force on Integrated Rural
Development constituted in  October,
1971 under the Chairmanship of Dr.
B. S. Minhas, Member Planning
Commission, In its interim report on
development of irrigated agriculture,
the Task Force has recommended
taking up 11 integrated agricultural
development pilot projects in jrriga-
tion command areas. Each pilot pro-
ject will be concerned with develop-
ment of land and water resources of
the area on an integrated basis.
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Recognised Engineering €olleges in
India

5551. SART VEKARIA: Will the
Minister of EDWCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) the names and number of recog-
nised Engincering Colleges in  India
State-wise; and

(b) the names of courses being
taught in the Colleges,

PHE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
(b). A State-wise list of 122 Engineer-

82 L.S5.—5.
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ing colleges maintained by or affilia-
ted to Universities established under
Central or State legislation, Institu-
tiong deemed to be Universities, Ins-
titutions of National Importance estab-
lished by an Act of Parliament and
one engineering institution, whose
awards have been recognised by the
Government equivalent to a degrec
for purpose of employment, indicating
the courses at the Degree level
thereat, is laid on the Table of the
House. [Paced in Library. See No.
LT-4688/73].

b

Reported Compulsion to Auto Rik-
shaws of Delhi to purchase U.T.
Diamond Meters

5552, SHRI BHOGENDRA JHA:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether the Janata Auto Rik-
shaw Sangh and others have been
agitating against the authorities for
compelling the auto rikshaws of Delhi
to purchase the U.T. Diamo-d Meter
which is very cosly besides being un-
authorised; and

(b) if so th,e action being taken by
Goverament in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) and (b). The Delhi Administration
have not approved, verified and stamp-
ed any UT. Diamond Meter under
the Delhi Weights and Measures (Eni-
forcement) Rules, 1958. The ruestion
of the Administration asking the auto-
rickshaw operators to purchase this
particular brand of meter does nat,
therefore, arise.

However, on receipt of a complaint,
from the General Secretary, Janata
Auto Rikshaw Sangh. the above posi-
tion was intimated to him by the
Delhi Administration.
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Setting up of Mechanised Slanghter
Houses

5553, SHRI1 S. A. MURUGANAN-
THAM: Will the Minister of AGRI-
CULTURE be pleased to stale:

(a) whether setting up of mecha-
nised slaughter houses as recommend-
ed by the CS.I1.R. bas not been im-
plemented;

(b) if not implemented the reasons
thereof; and
P

(¢} how many such slaughter
houses we have and in which States”

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) and (b).
No, Sir. Not vet. It may be slated
that Council of Scientific and Indus-
trial Research had set un a Task
Force on ‘Abattoir and Animal Pro-
ducts” in April. 1972 and it has sub-
mitted its report to Director General.
C.S.I.LR.. for seftine up mechanised
slaughter houses in the country in
August, 1972 Recently. Director
General. CS.I.LR. has addresssd Secre-
tary (Agriculture) regarding the steps
that are to he taker regarding accept-
ing the recommeéndations of the Task
Force nof Slaughter houses. It is tno
rarlv to implement the schenri®@ as a
lot of orocedural, administrative and
finanrial decisions are to he taken on
the<e recommendations,

However, it may be stated that the
National Develonment Council has
recommended the setting up of slaugh-
ter houses in different parts of the
country on commercial basis, The
Government of India could subseribe
towards its ecuily share capital. Ac-
cordingly the scheme for setting up
of 14 slaughter houses proiects in
various States has heen formulated at
an estimated cost of R 12 crores
which has since been approved by the
Ministry of Finance during April.
1970. The scheme is beins Implement-
ed duritg IVth Plan period. Already
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the techno-feasibility reports for sett-
ing up of such projects have been re-
ceived from the State Government of
Mysore, Andhra Pradesh, West Ben-
gal, and Goa. These reports have
been  technically approved in this
Department and are now under sanc-
tion for providing the Central contri-
bution for these projects. The Govern-
ment of Mysore and Andhra Pradesh
have already nominated the Directors
to the Board for these projects and
Government of India are shortly no-
minating their reopresentatives on
these Boards.

Most of the State Governments are
convinced a%out the utility of the
mechanised slaughter houses but this
prog-amme has not been able to make
much headway berause the State Gov-
ernments  are luke-warm  towards
implementing the projects due to
socio-economic and political reasons.

fer A mechanised slaughter house
romplex at Deonar, Bombav, Maha-
rashtra has started functioning since
September. 1972, The Ministrv  of
Defence production nperates one me-
chanised slaurshter house for its own
purposes at Hazratpur, in Agra dis-
trict in UP. .
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Universities better sunited for creative
Research than National Laboratories

5556. SHRI RANEN SEN: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleased
to stale:

(ay whether the attention of the
Government has been drawn fo a
statement made by the new Chairman
of University Grants Commission
stating that the Universities are better
suited to ecarry on crealive research
than the lavishly financed and equip-
ped National Laboratories or research
institutions; and

(b)Y if so, Government's reaction

therelo?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN): (a) and
tb)., While making presidential re-
marks in the presidential remarks in
the Patel Memorial Lectures by Prof.
M. G. K. Menon on ‘Science and So-
ciely' in February 1973. the Chairman,
University Grants Commission inter
alia observed that while eminent
Scientists working in National Labo-
ratories ore doing good research work,
the same Scientists if made fo work
in the Universities with less facilities
would be more creative, He further
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observed that the Universities, as a
system are more conducive to original
and creative work than isodated re-
search Laboralories, however, well-
equipped and exclusively devoted to
research in a special field. These are,
however, the personal views of the
Chairman,

Blue Print on the Magnitude and
nature of problem relating to Droughts
and Famine in the Country

5357. SHRI V. P. SATHE: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether the Government have
prepared a Blue Print on the magni-
fude and nature of the problem re-
lating fo droughts and famine in the
country on the basis of the recom-
mendations made by the Irrigation
Commission: )

(b) whether the criteria adopted for
identification of chronically drouzht
affected areas by the Department of
Agriculture in 1970-71 is at variance
with the one evolved by the Irriga-
tion Commission:

(¢} if so. facts thereof and which
criteria is provosed 1o be adooted for
identification and subsequent inclu-
sion of additional areas in the drodght
prone areas programme during the
Fifth Plan; and

(d) the programme envisaged in
the Fifth Plan to tackle the problem
of recurrent droushts based on a
viable strategy?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) No, Sir.

(b) Yes, Sir.
(c¢) The districts covered under the
Drought Prone Areas Programme

have been identified on the basis of
objective cpiteria like incidence of
rainfall over a period of time, -extent
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of irrigated area im the district, fre-
quency of occurance of drought elc.
The Irrigation Commission has adopt-
ed the following criteria; “the mini-
mum criterion for identifying areas
susceptible to drought is that the
probability of critical rainfall shortage
should be 20 per cent or more and that
there should be an adverse water
balance. Once the broad drought zone
has been demarcated according to
this criterion districts or taluks in it
can be examined from the point of
view of the availability of irrigation
to identity those which require specal
attention.™

(d) The Drought Prone Areds Pro-
gramme will continue in the 5th Plan,
The strategy of the programme in the
Sth Plan is currently being studied.

Memorandum of Bettlement Re:
Paradip Port Workers' Service
Matiers

5558. BHRI ANADI CHARAN DAS
Wil the Minister of SHIPPING AND
TRANEPORT be pleased to state:

(a) whether on the intervention of
the Regional Labour Commissioner,
Government of India to prevent an
impending strike in the Paradip Port.
a Memorandum of Settlement was
signed batween the Paradip Port Trust
and the Paradip Port Workers Union
(Reorganised) on the 12th May, 1872
in connection with separation allow-
ance, pay scale of store superinten-
dents, aduanes increment to graduate
clecks and the seniority. of the Head
Clerks of the port,;

(b) whether Port Trust Board in ils
meetings held on 4th Seplember, 1972
and 11th October, 1972 had passed
specific resohutions o each ot the
items to honour the commitments
made before the Regional Labour
Commission Government of India.
and

(c) it so, whether Government have
sioce acoordged approval to each of
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these items of the Memorandum  of
Settlement and the Resolutions of the
Bourd on those items for implemen-
tation, if not, the stage at which each
of these issues stand at present?

THE MINISTER
AND TRANSPORT (SHRT RAl
BAHADUR): (a) to (¢). A Memoran-
dum of Sellemont wag signed bet.
ween the Paradip Port Trust and the
Paradip Ports Workers' Union (Re-
cognised) on 12th  NMay. 1972 which
also covered the sanction of separa
tron allowance. reviston of pay scale
of Stores Superintendents and the
fixation of seniority of eclerks of th.
Paradip Port Trust. No settlemen!
was, however, signed regarding sanc-
tion of advance increments to grarduate
clerks. The whole matter is heing
looked into.

FOR SHIPPING

Aid from UNILCEF. during Fifth
Plan

5559. SHRI K MALLANNA:
8HRI RAJDEO SINGH:

Will the Minister of EDUCATION
SOCIAL WELFARE AND CULTURE
be pleased tn state:

(a) whether UNICEF will give anv
aid to India during the Fifth Five
Year Plan: and

(b) if so, how this amount is pro-
posed to be utilised in various pro-
jects in the countrv?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND CULTURE
IN THE DEPARTMENT OF CULTURE
(SHRi ARVIND NETAM); [a) end
(b). UNICEF has given an Indication
of its willingness 1o perlicipate 10
our Fifth Plan. Discussions for the
above purpose ars going on UN.LC.EF
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is likely {o assist the following pro-
grammes among others: —

(1) Science Education and Pri-
mary Educational innova-
tion.

(2) Early Childhood Services.

(3) Urban Integrated programme
for children and youth.

Proposal to repair the Historieal
Palaman Fort im Bihar

KUMARI KAMLA KUMARIL
Wwill the Minister of EDUCATION.
SOCIAL. WELFARE AND CULTURE
tw pleased to state:

560,

tit) whether Government propose to
epair the hislorical Palamau Fort
located in District Palamau in Bihar:

(h) whether any arrangements for
the safety of the Fort have been made
by the Government of India; and

ic) if not, the reasons therefor?

THE MINISTER OF EDUCATION.
SOCIAL WELFARE AND CULTURE
‘PROF. S NURUL HABSAN): (a) to
i¢). The Palamau Fort was a Central-
v protected monument upto 1962
when it was deprotected. The matler
is heing reconsidered.

Steps for preservation of Royal Bengal
Tiger

5561, BHR] SAMAR GUHA: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether the number of Royal
Bengal Tiger in Bunderban areas is
dwindling, if so, the reasons thereof;

(by whether Government have made
any estimate of the number of Royal
Bengal Tiger in Sunderbang and the
steps taken by the Government for
Preservation of Royal Bengal Tiger:
ang
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(c) whether a sanctuary or a na-
tional park will be set up in Sunder-
ban area for wmtiracting integnational
tourists, particularly for sesing Royal
Bengal Tiger and the Esturian beauty
of coastal Bengal?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. BHER SINGH) (a) and (b).
The 1972 oensus of tigers put the
figure in Sunderban ati 27. Only 1/5th
area of Sunderbans were covered.
Due to early rain etc. the remaining
4/5th of the area could not be cover-
ed,

Sunderbans is proposed to be in-
cluded as a Tiger reserve under
‘Project Tiger' for intenslve preserva-
tion and development.

(c) A portion of Sunderban is pro-
posed to be declared as a sanctuary
and developed as a tourist centre

Osmamsbad, best jowar beit in
Maharashira, now barrem

5562. BHRI RAM KANWAR: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) whetber attention of Govern-
ment has been drawan to a report in
the Economic Times of the 25th Feb-
ruary, 1973 that Osmanabad in Maha-
rashtra, the best jowar belt in the
country is, now barren; and

(b) whether Government have
studied the report and if so, the re-
action thereaf?

THE MINISTER OF STATE I[N
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Yes Sir, Five Central
Teams had visited the State until
Beptember last for assessing the situa-
tion and for recommending appro-
priate ceilings of expenditure on scar-
city relief. The Team which wisited
the State in September, 1972 recom-
mended a ceiling of expenditure of
Rs. 20.09 crores for the period from
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Ist April, 1972 to 31st October, 1872.
It suggested that the position, there-
after should be reviewed by a fresh
Central Team. Accordingly, at the
instance of the Government of Maha-
rashtra, a fresh Central Team visited
the State on 4th and 5th December,
1972 and recommended the following
ceflings of expenditure for meeting
the scarcity situation in Maharashtra
for the period from 1st November,
1972 to 31st Mareh, 1573:—

{Rs. in crores)

Relief works 52
Supply of drinking water 10
Supply of fodder 13

74

The recommendations of the Central
Team have been accepted in full

muvmmm

5563. SHRI NARENDRA SINGH:
that the United States Food Scientists
be pleased to state:

(a) whether Government are aware
that the United States Food Scientists
have produced '‘Vegetable meat’;

(b) if so, Government's reaction

thereto;

(c) whether Government propose to
undertake production of similar type
of meat in the country in view of the
present high prices of meat; and

(d) if so, the expected period by
which this will be undertaken?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) It is learnt that some news item
on this subject appeared in News-
papers. Bevond this, Government of
India has no information on the sub-

Ject.
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(b) The details of the news item are
being collected from the United
States Information Service.

(¢) to (d). This will be examined
after the details of the news item are
available,

Permission to scrap Kharif levy in
Rajasthan

5564. SHRI SHRIKISHAN MODI:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Rajasthan Government
have sought the Centre's permission
to scrap Khar:f levy in the State; and

tb) if so, the reaction of the Union
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE.
(a) A 50 per cent levy on licensc!
dealers in bajra, jowar and mais
was introduced in Rajasthan in Nou-
ember, 1972. The Government «f
Rajasthan have sought permission to
scrap this levy.

(b) The matter Is under considera
tion,

Setting up of a Food Bank in
Rajasthan

5565. SHRI SHRIKISHAN MODI
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Rajasthan Goavernment
has approached the Centre for settink
up Food Bank in Rajasthan;

(h) if s0. whether Union Govern-
ment have agreed to their pmpo-‘i“]i
and

(c) what are the main features !,r
the proposed scheme of Rajasthan "“
regard to setting up of a Food Bank’
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P, SHINDE):
(a) No, Sir.

(b) and (c). Do not arise.

Starvation deaths in Gujarat and other
parts of the Country

5566. SHRI D. P. JADEJA.:
SHRI RAM PRAKASH:

Will the Minister of AGRICUL-
TURE be pleased to state:

() the number of persons died due
to starvation in the country during
the current year;

(b) whether any death due to star-
vat.on has been registered in Gujarat
Stite: and

(¢) if so, the broad outlines the-eaf?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
tSHRI ANNASAHEB P. SHINDE):
(a) and {b). No death due to starva-
tion in the country during the current
vear has been reported by any State
Government.

(c) Does not arize.

Countries from which Fertiliser was
imported during last three years

5567. SHRI D, P. JADEJA:
SHRI ARVIND M. PATEL:

Will the Minister of
TURE be pleased to state:

AGRICUL-

(a) the names of the countrics from
whom fertiliser has been imported
during the last three years; and

(b) the names of agencies through
which imported?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Fertiliser was imported during
the last three years from Austria,
Belgium, Bulgaria, Canada, Denmark,
Federal Republic of Germany France,
German Democratic Republic, Greece,
Holland, Hungary, Iran, Italy, Japan,
Kuwait, Norway, Poland, Rumania,
Saudi Arabia, South Korea, Spain,
Sweden, UK. U.S.A. and USSR.

(b) Imports of fertiliser were made
by the Department of Agriculture
through the agencies of Department
of Supply and Minerals and Metals
Trading Corporation of India Ltd.

Financial Assistance sought by llyimre
Government for linking villages with
Roads i

5568. SHRI G. Y. KRISHNAN: Wiull
the Minister of SHIPPING AND
TRANSPORT be pleased to state:

\a) whether the State of Mysore has
sought the financial assistance from
the Central Government to  provide
every village with good road during
the next five years; and

(b) if so, the broad outlines there-
of.

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) and (b). In September 1972 the
Mysore Government approached the
Government of India for Central fin-
ancial assistance for the implementa-
tion of their integrated and Compre-
hensive Rural Communication Prog-
ramme formulated by them with the
object of ensuring every village in
the  State being provided with road
communication of such standard as
may be necessary commensurate with
the traffic load and other ecriteria
within a period of three years. Ac-
cording to available information, the
State Government propose to imple-
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ment this programme on a phased
basis indicated below so as to -obtain
maximum results within the limited
financial resources:

‘Phase 1—Formation of roads with
check drains and hume pipe culverts.

Phase IT—Gravelhing the road sur-
face, wherever necessary with minor

masanry CD works.

Phage lI1—Providing metal surface
wherever necessary.

The State Government indicated in
Beptamber 1972 that the frst phase
of construction/improvement of the
roads included in the proposed inte-
grated and comprebensive rural reads
programme, was estimated lo ecost
Rs. 17-18 crores and that they in-
tended to complete this phase of cons-
truction within a period of three
years involving an outlay of Rs, 6
crores each fyear, for tha next 5
years. The State Government want-
@d a grant for at least 50 per cent of
the amount required for the imple-
mentation of the first phase of this
programme.

This matter was examined in con-
sultation with the Planning Commis-
sion who informed the State P.W.D.
Minister that the pattern of central
assistance approved by the National
Development Council for the fourth
Plan did not envisage any earmanked
Central assistance being given for
rural communications programme in
States and that it would be difficult
to make any change in this at this
slage. They added that as regards
ihe Fifth Plan, a view on the pattern
of Central assistance for such roads
hes yet to be taken. In view of this
i was suggested to the State Govern-
ment to include suitable provision for
the purpose in the State Plan itself
for the remaining period of the cur-
rent Plan.

The Planning Commission apprised
JAhis Ministry also of the above posi-
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tion and added that the apecial em-
ployment programme which was take
up by the Central Goveroment in
1972-73 envisaged grant of Central
assistance to States on a matching
basis upto specified ceilings for ae-
lected schemes propused by the State
Governments. The proposals received
from Mysore Government for this
programme included an outlay of
Rs. 50 lakhs for Rural Roads for 1872-
73 and this was agreed to by the
Planning Commission. A final view
on the special employment program-
me for 1873-74 has yet to be tsken
but the Planning Commission felt
that it should be reasonahle to pro-
ceed on the assumption that assistance
to the extent glven in 1972-73  will
continue next year also.

Permission to Taxis and Contract
Carriages cafrying tourists fhroughout
the country

5569. SHRI G. Y. KRISHNAN:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether Governmen! are consi-
dering any scheme under which taxis
and contract carriages from each
State should be allowed to carry tour-
ists to any part of the couniry: and

(b) if 80, the broad outlines there-
of?

THE MINRISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (EHRI M. B. RANA):
(a) and (b). The Transport Develop-
ment Council, at its fourth meeting
held in April, 1983, approved the out-
lines of a scheme for the operation
of twenty-five taxis and ten contract
carriages of each State/Union Terri-
tory throughout the country without
the need for counter-signature on
their permits and on the basis of
single point taxation. To facilitate
implementation of the wscheme, Mo-
del Rules were circulated by the Cen-
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tral ‘Government to the State Govern-
mewte/Union  Administrations for
adoption. Later, substantive -oprovi-
sions were included in the Motor Vehi-
cles Act, 1939 vide sub-sections (7)
to (10) of Section 63 for grant of
regular permits for tourist wvehicles
dor operation on an all-India basis
or in any region of the country, under
the Motor Vehicles (Amendment) Act,
1969. The question of exemption of
#hese vehicles fwom  taxation on a
uniform pattern was also pursued
with the State The
progress was reviewed at the ninth
meeting of the Transport Develop-
ment Council held in August, 1971,
when It was suggested that the num-
Ler of permils under the scheme
should be increased to 100 in the
case of taxis and 25 in respect of con-
tract carriages. The necessary notifi-
cation fixing the above number of
permils to be issued by the  State
Transport Authority of each 8tate
was issued by the Central Govern-
ment in February 1872. The Central
Government also notified the specifi-
cations for tourist vehicles in Septem-
ber, 1972. Bome of ihe States have
agreed to exempt the tourist wehicles
granted permits for all-India opera-
tion from both road tax and passen-
ger ‘tax. A few have agreed to exempt
these vehicles from road tax but not
passenger tax. There are a few other
States, who have not agreed to exempt
touriet vehicles eitbher from road tax
or passenger tax. The mater is being
pursued with the concerned States so
that ail of them may agreed to
exempt such vehicles from both the
above taxes. '

Governments.
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Siates take over wholesale trade in
feodgrains

5570, SHRI M. RAM GOPAL
REDDY: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether wholesale trade in
foodgrains has been taken over by
Government in some States recently;
and

(b) if s0, the names of such States?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). In pursuance of the ear-
lier decision to takeover the whole-
sale trade in wheat and rice, all ma-
jor wheat producing States including
Bihar, Gujarat, Haryana, BM.ibya
Pradesh, Meaharashira, Punjab, Rajas-
than, Uttar Pradesh and West Ben-
gal have decided to implement the
scheme in respect of wheat from the
current rabi season.

Sugar alloestion to States

5571. SHRI VEKARIA: Will the
Minister of AGRICULTURE be pleas-
ed to state the
allocation to various Btates during the
period ‘September, 1972 to January,
19737

month-wise sugar

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
+PROF, SHER SINGH): A statement
showing the month-wise allocations of
levy sugar to various Slates during
the period September, 1972 to Janu-
ary, 1973 is laid on the Table of the
House. [Placed in Library. See No.
LT-4690/73.]
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Representation from Gujarat Govern-

ment for fixation of levy price for

sugar and increase in its monthly
queta

5572. SHRI VEKARIA:
SHRI ARVIND M. PATEL:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether Central Government
have received representation from
the Government of Gujarat demanding
fixation of levy prices for sugar and
also increase in its monthly gquola;

and

{b) if so, the decision taken by the
Government?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
No representation for re-fixation of
prices*of #evy sugar seems to have
beéen received in the recent past from
the Government of Gujarat. However,
the State Government did represent
for an increase in the monthly quota
of levy sugar: but due to imited avail-
ability of  stocks, it has nolt  Leen
possible to accede to the request of
the State Government.

Levy sugar is being allotted to all
the States on a rational basis after
taking into consideration the popula-
tion factor, the pattern of consump-
tion during 1967-68 and 1968-69, when
the difference between the price of
levy sugar and free market was signi-
ficant, and the availability of stocks.

Request from Tamil Nadu Govemn-
ment for fixing minimum price of
Sugarcane

5573. SHRI M. R. LAKSHMINARA-
YANAN: Will the Minister of AGRI-
CULTURE be pleased to state:

has been

(a) whether any letter
Tamil

received from Government of
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Nadu for fixing the minimum price of
i the existing
price;

(b) if so. the price recommended
by the Government of Tamil Nadu;
and

(c) the reaction of the Central
Government thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE

(PROF. SHER SINGH): (a) No, Sir.

(b) and (c¢). Do not arise,

Pilot Project to study aspectis of oral
Fills

5574. SHRI DHARAMRAO AFZAL-
PURKAR,

SHRI D. B. CHANDRA
GOWDA:

Will the Minister of HEALTIL AND
FAMILY PLANNING be pleased 1o
state:

(a) whether six years, after the
initiation of a pilot project in selected
clinics to study various aspects of the
oral pills, its use is still in the cx-
pesimental stoge: and

(b) if mo, the reaction of Gavern
ment thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SYR] KONDAJJI
BASAPPA): (a) Yes,

(b) The question whether the us€
of the oral pill should be extendcd
further is under study.
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Decentralisation of powers for cons-
truction and maintenance of National
highways

§575. SHRI DHARAMRAO AFZAL-
PURKAR:

SHRI C. K. JAFFER SHA-
RIEF:

Will the Minister of
AND TRANSPORT be
state:

SHIPPING
pleased 1o

- .|

(a) whether a meeting had taken
place of the State Transport Develop-
ment Council consisting of all State
Ministers urging the Central Govern-
ment to decentralise powers for cons-
truction and maintenance of National
Highways; and

(b) if so, the reaction of Govern-
ment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) and (b). Presumably the honour-
able Members are referring to the 10th
Meeting of the Transport Develop-
ment Council held at New Delhi on
the 15th and 16th February 1973, This
1s a Central Body.

While passing references were made
at this meeting by some of the parti-
vipants regarding the need for dele-
gating powers to States in respect of
National Highway Works, this item
neither formed part of the agenda nor
did the Council make any recommen-
dation on the subject. The Govern-
ment of India are, however, on their
own considering the question of dele-
galing powers to States for according
technica] approval and financial sanc-
tion in respect of National Highways
(Original) Works costing upto Rs. 10
lakhs. This is, however, still in a
preliminary stage of consideration and
the matter has yet to be finalized.
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Alternative cropping strategy to reduce
effect of Weather on Food Production

5576. SHRI RAJDEO SINGH: Will
the Minister of AGRICULTURE be
pleased to state:

(a) whether weather was a major
source of instability in food production
in our country;

(b) whether farm scientists will be
pooled to produce more alternative
cropping strategies involving quick
yielding varieties which were not sea-
son-bound and to alter the crop sche-
dules to reduce the disastrous effect of
weather; and

(c) whether without increasing per
capita production of farm production
real income of our people cannot be
increased?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) In the Coordinated Project on
Dryland Agriculture which is operat-
ing at 24 centres in different parts of
the countiry, an important objective is
to evolve cropping strategies which
are likely to provide alternative crop
choices based on the behaviour of the
weather. For identifying crops and
crop varieties which do well under
varying conditions of weather “crop
cafeterias” are raised in the dryland
farming research centres, containing a
wide range of crops. Plant Breeders
are trying to develop photoinsensitive
and quick-yielding strains whose fate
will not be wholly tied to the be-
haviour of the monsoon.

(¢) Yes.

Expansion of F.C.I and streamlining
its working in view of the decision to

take over wholesale trade in food
grains

5577. SHRI R. S. PANDEY: Will the
Minister of AGRICULTURE be pleas-
ed to state:
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(a) whelher Government are com-
templating to expand the Foad Cor-
poration of India ang to streamline its
working in the context of the decision
to take over the entire wholesale trade
in food-grains in the country shortly,

{b) i so, main features thereof;
and

(¢) the steps already taken in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY oF AGRICULTURE
(BHRI ANNASAHEEB P. SHINDE):
(a) to (c). The working of the Food
Corporation of India is constantly re-
viewed. Depending on the Increase
in the quantum of work on account
of takeover of wholesale trade in rice
and wiveat, necesgary steps are being
taken by the Food Corporation of
India to strengthen the organisation.
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Development of minor ports on wes-
tern coast

5580. SHRI SHANKERRAO SA-
VANT: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) which minor ports on the Wes-
tern Coast are being developed or are
proposed to be developed with the
help of financial assistance from the
Centre;

(b) what is the extent of the finan-
cial assistance given and preposed to
be. given;- and
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(0) how much of the expenditure
is borne or proposed to be borne by
the States concerned in respect of each
of these ports is expected to be com-
pleted?

THE MINISTER OF SHIPPING
AND TRANSPORT (SHRI RAJ
BAHADUR): (a) The following ports
on the West Coast are being develop-
ed by the respective State Govern-
ment with the help of financial assist-
ance granted to them unde- the Cen-

trally Sponsored Schemes of the
Fourth Five Year Plan: —
1. Porbandar (Gujarat)
2. Miryabuy {Maharsshtra)
3. Karwar (Mysore)
4- Beypore /Kerala)

(b) The financial assistance is given
in the shape of loans. Loans are sanc-
tioned on the basis of expenditure in-
curred by the State Governments on
development of the above ports. The
entire expenditure on the scheme as
approved by the Central Government
is reimbursed. The total allocation
and amounts released so far are shown
in the atlached statement. laid on the
Table of the House. [Placed in Lib-
rary. See No LT-4691/73]

(¢) The State Government do not
bear any expenditure for the work
included in the Centrally Sponsored
Schemes. Work in the above ports,
except Miryabay is expected to be
completed during the Fifth Plan
period. Miryabay Port is likely to
he completed by the end of the Fourth
Plan period.

Central Loan and Subsidy for Im-
proving Fishing Poris on Western
Coast

5581. SHRI SHANKERRAO SAV-
ANT: Will the Minister of AGRICUL-
TURE be peased to state:

fa) whether the National Harbour
Board in its meeting at Cochin has
resolved that some ports on the Wes-
tern Coast should be improved ax
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fishing ports with loans and subsidies
from the Cenlre;

(b) it so, what are those ports, and

(c) whut action has been taken to
implement the resolution®

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (¢). At the National Harbour
Board meetling held at Cochin in
November, 1971, it was clarified by the
representative of the Ministry of
Agriculture with reference to a point
made by the representative of the
Government of Mnharashtra that two
site in Maharashtra, namelv, (1) Mir-
kawada in Ratnagiri Distric! and (2)
Janjira (Dighi) in Kolaha District
had heen selected for construction of
fishing harbours. Project reports were
prepared for the harbours at Mirka-
wada and Janjira bv the UNDP Pro-
ject for Pre-investment survey of Fish-
in7 Harhour at an estimated cost of
Re. 180 lakhs and Rs 59 lakhe res-
pectively. There plans and estimates
were reviewed in consultation with
the State Government and the UUNDP
Profect. and fina] estimates of Rs. 184
lakhs and Rs. 70 lakhs resoectively
have since been prepared. The pro-
pocals are teing considered for sanc-
tion.

Statex Favoured Monopoly Procure-
ment Bchemes in Foodgrains and
Cotion

5582. SHR1 SHANKERRAO 6AV-
ANT: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) which of the States have come
forward to trv mononoly procure-
ment schemes in foodgrains and cotton
in their Statex and since when: and

(b) which of the States have agreed
1o take uver wholesale trade in food-
ecrains and since when?
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'THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) The
scheme of monopoly procurcment is
already in force in the States of Assam,
Maharashtra and Orissa in respect of
paddy und rice, The Governments of
Gujarat and Maharashtra have decid-
ed 1o iniroduce this scheme in respect
of wheat during the current rabi
seasoli. As regards cotton, the only
State where the scheme of monopoly
procurement is in force is Maharash-
tra; the Guvernment of Maharashtra

introduced this scheme during the
current cotton season (September,
1972-August, 1073).

(h) All the States have agreed to
take over wholesale trade in wheat
and rice. As per the decision of the
Cnvernment of India the wholesale
trade In wheat will  be taken over
during the current rabi season.

Construction of Multi-Storeyed Build-
ing of the Delhi Administration at
Indraprashira State

n583. SHRI RAMJI RAM:

SHRI BHAGIRATH
WAR:

BHAN-

Will the Minister of WQORKS AND
HOUSING be pleased to siate:

(a) whether a mulli-storeyed build-
ing of the Delhi Administration is
under construction at the Indraprastha
Estate; )

(b) whether eight stories of the same
are ready for occupation; and

(c) if so, why the Administration is
paying huge rent for housing its offices
in privale buildings?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes.
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(b) No. But though not fully com-
pleted, only four floors have been
partly occupied by newly created
offices under the Delhi Administration,
as suitable accommodation is not avail-
able elsewhere.

(c) Does not arise in view of (b)
above,

Progress of Palm (Qil Plantation in
Andaman Islands

5584. SHRI VAYALAR RAVI: Wil
the Minister of AGRICULTURE be
pleased to state:

(a) the progress made in the work
on Palm Qil Plantation in Andaman
Islands: and

) whether there has been any
delay in its work, if so, the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) and (b).
The detailed project and feasibility re-
port on the Project have been drawn
up and action to accord sanction to the
Project is being nrocessed. Andaman
and Nicobar Island Administration
hae. in the meantime. placed orders for
the imnort of o0il ©palm seeds from
Niperia for the first year's plantation.
Action has also been initiated for
clearance of forest areas. Thus there
has been no delav in its work.

Forest Area in Andaman and Nicobar
Islands

5585. SHRI VAYALAR RAVI: Wil
tho Minister of AGRICULTURE be
pleased to state:

(a) the total area of forest in Anda-
man and Nicobar Islands and the
total area declared as reserved forest
in these islands;

(b) the fotal area of forest Gaovern-
ment vropose to clear for different
purposes and its scheme-wise break up
and ‘details: and
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{c) whether there has been any
delay in the implementation of these
schemes and {f so, the reasons there-
for?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF., SHER SINGIH): (a) Total
area of forests in Andaman ang Nico-

1. Oil Palm Ptoject
2. Rubber plantation

3. Settlement of 7000 migrant familics : in Little Andamans
4. Settlement of 1000 ex-servicemen familics in grest Nicober Islends
5. Ruiving Rubher Plantstion under Special Area Development Pro-

gramme in Katchai Islands.

(¢) There has been no delay in the
implementation of the Schemes.

Wagres of Farm Labour in Mechanis-
ed Agricuiture

5388. SHRI D. D. DESAI: Will the
Mmister of AGRICULTURE he pleus-

ed to state:

(a) whether in areas where there
has been a high degree of mechanisa-
tion of agriculture. the wages of facm
labour have gone up, and

(I if so, whether the Government
envisage assistance or encouragement
in any other form for mechanisation
of Agticulture?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P. SHINDE): (a) and
(b). There has been a general rise In
the wages of farm labour throughout
the country an- it is not confined only
to areas where there has been a high
rdegree of mechanisation {n Agricul-
ture. It would not. therefore, be
correct to assume that the wages of
farm labour has gone up on account
of mechanisation of Agriculture.
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bar Islahds is about 7488 sqguare kilo-
metres and total area declared as Re-
served forests is 2435 square kilome-
tres.

(b) The total area of forests which
the Government propose to clear is
37480 hectares. The scheme-wise de-
tails are given below:

2400 hectares
7400 hectarcs

20000 hectares

$380 hectares

2400 hectares

Sanction of PGT Gewde to Teachers
in Vidya Bhawa, Mahavidyslaye
Higher Secondary Schoel, Belhl

5587 SHRI HARI SINGIL Will the
Mimister of EDUCATION. SOCIAL
WEILFARE AND CULTURE be pleas
ed to refer to the reply given to Un-
starre<] Question No 4837 on the 18th
Decembwr, 1972 regarding sanction of

PGT Scale in  Government alded
schools in the 1'nion Territorv of
Dethi and stete-

(a) the subject-wise strength of

students in Elevernthh Cluwes in the last
(1971-72) academmic session (n the
Vidya Bhawan Mahavidalava Higher
Secondary School, =a Goverament
aided =chool in the Union Territory

of Delhl;

(b) whether PGT posts were/have
been sanctioned in each case wherce
the number of stucdents exceeded 12 in
Eleventh Class:

(c) whether all such posts were/
have been fllled; and

(el) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
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DEPARTMENT OF CULTURE (SHRI
D. P. YADAV):

No. of students

(2" Subject
English 52
Hindi 52
History 14
Civics 8
Economics a8
Commerce 34
Geography 24
Domestic Science 18
Mathematics 11

(L) Yes Sir. in all cases in which
P.(G.T posts were admissible except in
case of History., The post in History
was nnt sanctioned in order to avoid
retrenchment of the teachers at the
end of the academic session as there
were only fi students in the tenth
class

(¢} Yes. Sir.

(d) Question does not arise.
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Report of Enquiry Commitiee om

LC.AR.
5589. SHRI JAGANNATH MISHRA:
SHRI BHARAT SINGH
CHOWHAN:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether I.C.A.R. probe body
has submitted its report; and

(b) if so, the main feature of re-
commendations and the action there-
on?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE): (a)
Yes.

(b) The Gajendragadkar Committee
set up to inquire into the affairs of
I.C.A.R. has submitted its report on
19th January, 1973. It is under active
consideration of the Government and
would be laid on the table of the
House,
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Upwarg treng of Productfon in
operative Sugar Factory

Co-

5590. SHRI JAGANNATH MISHRA:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether sugar co-operatives
have recently shown upwarq produ-
etion; ang

(b) if so, their comparative position
with other individual sugar industri-
es?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a). The
number of co-operative sugar facto-
ries and the production -of sugar by
them in the country during the last
five seasons is as follows:

Season Number of factories Prouuction of
in Operation sugar
(lakh tonnes;)

1967-68 57 7405
1968-69 63 12-06
1969-70 69 13- 81
1970-71 73 12°63
1971-72 79 1285

(b) The figures of sugar produc-
tion of co-operative factories, joint
stock factories and public sector in
the country during the last five years
is given below:—

Season irocluction of Sugar (lakh tonnes)
Co-ope- Joint Public sector

ratives Stock Including

State-

owned/

State

managed

1967-68 705 14°96  0°47
1968-69 . . 12:06 . 22'62  0-9T
1069-70 13:61  27°88  1-13
1970-71 . 1263 23°79. 098
1971-72 12'85  17°17 111
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Demand by Employees of Foodgrains
Traders in Delhi regarding Employ-
ment Guarantee

5591. SHRI MUHAMMED SHERIFF:
SHRI M. S. SIVASWAMY:

Will the Minister of AGRICULTURE
be pleased to state:

(a) whether any demands were
made by the employees of foodgrain
traders in Delhi before taking over
the wholesale foodgrain trade in re-
gard to the guarantee of employment
to them; and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF  AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a). Yes, gir.

(b). The proposed take over isnot
likely to result in any appreciable un-
employment as the present whole-
sale dealers will continue to deal in
foodgrains other than wheat and rice,
ang various other agricultural com-
modities.

grain frade take over
Indian Cham-
Industry

Opposition to
by the Federation of’
bers of Commerce and

5592. SHRI MUHAMMED SHERIFF:
Wil the Minister of AGRICUL-
TURE be pleased to state:

(a) whether the Federation of In-
dian Chambers of Commerce and Ih-
dustry had opposed the grain take
over by Goverhment; and

(b) if so, the broad outlines there-
of and the reaction of the Govern-
meht thereto? -

THE MINISTER OF STATE IN THE
MINISTRY OF = AGRICULTURE '
(SHRI ANNASAHEBR P. SHJ\T.DE)
(a). Yes, Sir.
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(b). The main points made by the
Federation are enumerated ip the
statement attached. These and other
likely objectiong to the scheme of
take over were already taken into
consideration while deciding to go
ahead with the scheme.

Statement

Main points made by the Federation
of Indian Chambers of Commerce
and Industry in opposition to the Gov-
ernment’s decision to tak.over whole-
sale trade in wheat and rice,

1. Food Corporation of India is not
sufficiently weil cquipped to under-
take procurement  of essentiu! com-
modities and their transport znd dis-
tribution. The ¥CI staff lack person-
al approach in dealing with cultivat-
ors.  On the other hand private trade
has built up fnancial and social cre-
dit in the market over a number of
years,

2. The cost of procurement and dis
tribution under State Agencies s
very much higher in comparison with
that of the private trade.

3. The keen competition amongst
the large nymber of people involved
in the foodgrains trade has kept the
remuneration at a very low level
and po monopoly efforts are possible.

4. The fnancial burden of takeover
of wholesale trade in foodgrains, par-
ticularly wheat and rice, will be quite
large and will go on ihcreasing in sub-
Sequent years.

5. Government will be faced with
insurmountatiie difficulties, such - as
problem of arringing additioha]l sto-
rage capacity both at the consuming
as well ag the producing centres; or-
ganisational preblems conbected with
procurement, transport and distribu-
tion.

6. The takeéovér of wholesale trade
by Government would rehder 3 lakh
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persons jobless thereby effecting a
population of 25 lakhs.

7. After the takeover of fnodgrain
trade the consumer will get sub-
standurd grains, It will give rise to

coriuption, malpractices, loss of
efficiency and non-availability of
credit facililies to the vulnerable

seclions of society.

8. The farmer will have to tender
his produce to the State Agency at
fixed price. He will be exposed
ta monopoly conditions.

9. Wholesale foedgrains trade has
been serving the people for centuries
by promoting equitable distribution of
foodgrains throughout the country. It

deserves to be developeg for nublic
good and improved services.
10. A joint consultative machinery

of farmers, traders and Government
officials should be set up to locate
problems, help maximise production,
promote smooth movement of supplies
and ensure fair prices of foodgrains.

Statutory Rationing op verge of Col-
lapse que tq short sqpply of  wheat
. " and Rlee
5593. SHRI PRABODH CHANDRA:

SHRI 'YAMUNA PRASAD
MANDAL: '

Will the Minister of AGRICULTU-

RE be pleased to state:

(a) whether statutory rationing in
some of the States is on the verge of
collapse owing to:short supply of
wheat and rice from the Centre; and

(b) if so, the remidies proposed?

. THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE

ASHRI ANNASAHEB P. SHINDE):

(s). No, Sir.
’ (b) Does not arise.
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Formation of Dental Services Scheme

3594. SHRI PRABODH CHANDRA:

SHRI YAMUNA
MANDAL:

Wil] the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

(a) whether Government has re-
ceived representation for the forma-
tion of Dental Services Scheme; and

(b) if so. the decision thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. K.
KISKU): (a) and (b). Government
have received a resolution passeq at
the 27th Conference ot the Indian
Dental Association held at Ahmeda-
bad suggesting the formation of a8
Dental Health Service Scheme. The
matter is being examined by the Gov-
ernment.

Districts Hyper Endemic for Leprosy

5595. SHRI RAM BHAGAT PAS
WAN: Will the Minister of HEALTH
AND FAMILY PLANNING be pleased
io state:

(a) whether forty-eight districtg of
16 States are hyper endemic for lep-
rusy; and

(b) if so, the names of such distrl-
cis ang States?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI A. R
KISKU): (a). On the basis of the
epidemlollogical data available, 52
gistricts in 9 States of India are con-
sidered ag hyper ehdemic for leprosy.
baving a prevalence rate of leprosy
of 1.01 per cent and above.
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PRASAD Andhra Pradesh

Assam
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NAME

OF THE DISTRICTS

. Srikakulam

. Visakhapatnam
. East Godavari
. West Godavari
. Krishna

. Guntur

-1 O on oW L B e

Nellore

. Cuddapah

. Nizamabad
. Adilabad

. Karimnagar
. Warangal
13. Kharmam

o ©® ™

-
By =

1 United Mihir Hills

2. N. C. Hills

Blhar

Tamil Nadu

Maharashtra

1. Santhal Pargana

2. Dhanbad

1. Madras Corpn.
2. Chingleput

3. North Arcot
4. South Arcot
5. Salam

6. Madural

7. Tiruchirapalli
8. Thanjavur

9. Ramanathapuram

10. Tirunelvell
11. Dharmapuri

1. Sholapur
2. Nanded
3. Caanda

4. Amraoti

5. Akola

6. Wardha

7. Yeotmal

8. Osmanabag
9. Bhir.
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Mysore
1.. Bellary
2. Mysore
3. Belgaum
4. Gulberga
5. Bidar

Orissa,

1. Ganjam
2. Puri

3. Balasore
4. Cuttack

Uttar Pradesh 1. Baraich

‘West Bengal.
1. Burdwan
2. Birbhum
3. Bankura
4. Midnapur

5. Purulia

Terms ang conditions of comtract for
Ship Building at Cochin Shipyard

5546. SHRI RAM BHAGAT PAS-
WAN: Wil] the Minister of SHIPPING
AND TRANSPORT be pleased to state
the terms and conditions of contract
with Mitsubishi Heavy Industries of
Japan for Ship Building at Cochin
Shipyard?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRA-
NSPORT (SHRI M. B. RANA): Therg
ijs no contract between Mitsubishi
Heavy Industries and Cochin Ship-
yard Ltd. for shipbuilding.

Presumably the reference is to the
shipyard construction at Cochin. The
contract covering technical coopera-
tion of Mitsubishi Heavy Industr_:es
Limited of Japan in the construction
of Shipyard entered on 13-8-70 pro-

vides:
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(i) Preparation and delivery of
designs, drawings and speci-
fications for specific items of
work like docks, guays, spe-
cial machinery and service::

(ii) Provision of advice & con-
sultancy services during a«-
tual construction of the yard

House Building Technology in Colla-
boration with G.D.R.

5597. SHRI M® S. SANJEEVI RAO:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether discussions with Ger-
man Democractic Republic authorities
were held in New Delhi to collabor-
ate in fielg of House Building Tech-
nology; and

(b) if so, the outcome of the dis-
cussions and how the decisiop taken
in the meeting will be implemented?

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY
OF WORKS AND HOUSING (SHRI
OM MEHTA): (a). Yes. A short
discussion on the technique for hous-
ing in the Germap Democratic Repub-
lic was held with the President of

the Academy of Building of the
G.D.R.
(b). As the discussions were infcr-

mal in character, detailed information
about the studies undertaken in Build-
ing Technology in the G.D.R. has been
sought,

Indo-Yugoslavia Joint wenture in the
field of Ship Building, construction of
Ports and Shipyards

5598. SHRI M. S. SANJEEVI RAO:

SHRI BHAGIRATH BHAN-
WAR:
Will] the Minister of SHIPPING
AND TRANSPORT be pleased t?
state:

(a) whether Indo-Yugoslavia joint

ventures has been  proposed in the
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field of ship building, construction of
ports and shipyards; and

(b). it so, the broad outlines of the
proposal?

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND TRA-
NSFORT (SHRI M. B. RANA): (a)
and (b). At a meeting bheld with the
Yugoslav delegation, recently the Yug-
osldvia offer of collaboration in build-
ing and expanding the Indian Ship-
yards as well as setting up of ancil-
laries on complementary basis -vas
welcomed. This will be fully taken
into consideration while finalising the
details of the rifth Pian.

Visit oy Egyptiap Foreign  Minister

5599. SHRI M. S. SANJEEV] RAO:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether any project of Educa-
tion was discussed during Egvptian
Foreign Minister’s visit to India in
‘March, 1973; and

(b) if so, the facts thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a). Yes, Sir. Ap
Executive Programme of Educational
and Cultural Cooperation between
India and Egypt was discussed and
signed for the years 1873-75.

(b). Under this Programme the
two countries will exchange profes-
sors, experts, doctors, artists; archae-
logists, and dance and music troups;
award of fellowships for higher stu-
dies and research and exchange edu-
cational aids, publications, specimens
of antiquities and art objects. Rele-
vant data, syllabii and curricula will

be exchanged to draw up a
plan for the equivalence of academic
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degrees and certificates of each Other's
country. The two countries will also
exchanged information included in his-
tory and geography school books in
each other's country in order to as-
certain that it is correct and up-to-
date, Relevant data ang information
will also be exchangeq in the field of
youth welfare; mutual trips and spor-
ts matches wil] by encouraged. Facl-
lities will be offered by both sides
for the translation of classics and con-
temporary literary masterpieces. The
two sides will exchange musical re-
cords, television programmes. films;
hold film festivals and encourage co-
operation between their respective film
industries and news agencies. Joint
production of books and holding of
exhibitions will als» be undertaken.

Opening of Model School in  Delhi

5600. SHRI PHOOL CHAND VER
MA Will the Minister of EDUCA-

TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether two or three more mo-
del schools are proposed to be openet!
in Delhl during the next vear and
whether the Chiet Executive Council-
lor of Delhi made a declaration in
this regard while inaugurating the
Sixth Session of the Central Academy
and Institute of Child Education:
and -

(b) if so, the names of the places
where mode] schotls would be open-
ed in Delhi and the expenditure in-
volved thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, AND
SOCIAL WELFARB AND IN THE
DEPARTMENT OF CULTURE (SHRI
D, P. YADAV): (a). Delhi Admin-
istration propose to open two or three
more model schools during the fifth
five year plan period.

(b). the matter is under considera-
tion of the Delhj Administration.
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Approach Roaq to Palam Colony in
Delhi

5602. SHRI R. P. ULAGANAMBIL:
Will the Minister of WORKS AND
HOUSING be pleaseq to state;

(a) whether the approach road to
Palam Colony from Nagalray a village
near Delhi is still Kuchcha;

(b) if 80, whether Government pro-
pose to direct the civic authorities
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concerned to muake the road Pucca in
vicw of the large number of users
ol the road who are mostly Central
Government Employees; and

(e) whether any representation has
been reccived by Government from
the residenis of that colony in the
matter and the action taken thereon?

THE MINISTER OF STATE IN THR
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRg AND IN THE MI-
KISTRY OF WORKS AND HOUSING
(SIIRI OM MEHTA): (a) tp (c)-
There is a pucca road connecting
Palam Colony with Nangal Ray throu-
¢h Pankha Road and Palam Dabri
Read. A representation has. how-
ever, heen received from the resi-
dents that a link road be constructed
connecting Nangal Ray to Nasirpur
Village which will shorten the dis-
tance between Palam Colony and
Nangal Ray.

The above scheme is proposed to
he included by the Municipal Cor-
poration Delhi in their V Five Vear

Plan.

Re-opening of Ahmedpur Sugar Mill
Birbhum

5603. SHRI R. N. BARMAN: Will
the Minister of AGRICULTURE be

pleased to state:

(a) whether Government propose io
re-open Ahmedpur Sugar Mill in
Distt. Birbhum, West Bengal:

(b) if so, the time by which this mud
will start fuctioning, and the terms
and conditions under which the mill
will be re-started; and

(c) the steps Government propose to
take in order to stop such break-down
of this mill in future?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) to (c):
The Government of West Bengal have
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informed the Central Government re-
cently that they have decided in
principle to reopen the closed sugar
mill at Ahmedpur viz. The Nationa)
Sugar Mills. Ahmedpur, District Bir-
bhum and the proposal in this regard
is under their examinatjon,
Provisions of Punjab Land
. Act, 1972,

5604. SHRI B. S. BHAURA: Will
the Minister of AGRICULTURE be
pleased to state:

Ceiling

(a) whether Punjab Land Ceiling
Act, 1972 does not contain all the
points decided by Central Land Re-
forms Committee; and

(b) if so, reasons thereof”

THE MINISTER OF STATE |IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). The Punjab Ceiling
Act, 1972, broadly conforms to the
guidelines on the ceilings on agricul-
tural holdings evolved by the Gov-
ernment of India in the light of the
recommendations made by the Chief
Ministers’ Conference held in July,
1972.

Allotment of D.DA. flats in Wasirpur
Phase 1 to Middle Income Group

5805. SHRI B. K. DASCHOW-
DHURY: Will the Minister of WORKS
AND HOUSING be pleased to state:

—
“ (a) whether the Delhi Develop-
ment Authority allotted certain flats
in the Wazirpur Phase 1 Middle In-
come Group to some applicants who
are in the first registration made in
October, 1968:

(b) whether certain ground floor
flats in the KC and KD Blocks which
are without front en‘rances and are
in unhvgienic surroundings were
allotted to the registered applicants;

(¢) whether contrary to the rules,
certain flats were excluded from the
draw: and
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(d) if so, the reasons therefor and
how and to whom those flats were
allotted or are proposed to be allot-
ted?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING SHRI OM MEHTA): (a) Yes.
(The First Registration was open bet-
ween November, 1969 and January.
1970). \

(b) No.

(c) and (d). At the request of the
successfu] applicants who participat-
ed in the draws for the allotment of
specific  flats held on 18th Decem-
ber, 1672, and 12th February, 1973,
the flats in pockets KC and KD were
withdrawn. These flats will now be
offered to the applicants on the wait-
ing list for Wazirpur. After meeting
the demand of these applicants, the
remaining flats would be offered to
unsuccessful applicants for Wazrpur.

Loans for construction of Hestel
Buildings.

5608. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION. SOCIAL WELFARE
AND CULTURE be pleased to state:

(a) whether any loans have been
advanced by the Union Government
for the construction of Hostel build-
ings to the Educational Institutions
in the country during 1971 and 1972;
and

(b) if so, the names of the Educa-
tiona] Institutions which have been
given these loans, State-wise and
the amount of loan in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI

D. P. YADAV): (a) and (b). Two
statements giving the require; in-
formation of loans and aavances
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granted by the Ministry of Education
and Social Welfare are laid on the
Table of the House. (Placed in
Library. See No. LT.—4693/73.)

Loang to States for construction of
School Buildings

5607. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
EDUCATION, SOCIAL WELFARE
.AND CULTURE be pleased to state:

(a) the amount of loans sanctioned
10 the State Governments for cons-
truction of school buildings and staff
quarters in rura] areas State-wise,
during the past three years;

(%) whether some State Govern-
ments have failed to spend the full
amount of these loans; and

(c) if
States?

so. the names of these

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) the Government
of India have no specific scheme under
which loans are granted to State
Governments for construction of
schoo) buildings and staff quarters,

(b) and (c). Do not arise.

Allotment of land to Cultural
Organisations in Delhi

5608. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
WORKS AND HOUSING be pleased
to state:

(a) the names of the cultural Or-
ganisations to which the allotment of
land has been made in Delhi during
the last three years;

(b) whether any applications for
the grant of land are pending with
the Ministry of Education: and
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(¢) if so, the date by which a deci-
sions would be taken regarding

these applications?

THE MINISTER OF STATE |IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to (c).
The requisite information is being
collected and will be laid on the
Table of the House in due course.
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Text Books published by Government
Organisations

5610. SHRI PILOO MODY: Will
the Minister of EDUCATION, 8O-
CIAL WELFARE AND CULTURE
be pleased to state:

(2) whether attention of Govern-
ment has been invited to a leading
article in the Times of India dated
the 6th February, 1973, that a lot of
poor text beoks are being published

APRIL 2, 1973

Written Answers 148

by a number of Government organi-
sations; and

(b) the reaction of Government in
this regard?

THE DEPUTY MINISTER N THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): (a) Yes. Sir.

(b) The article has rcferred 1o a
series of history books entitled “His-
tory nf Qur Land” written by New
Delhi school teacher which purports
to be according to the latest syl'abus
prescribed by the National Council of
[Educational Resecarch and Training.
The adticle savs that the N.CER.T.
cught to investipate whether private
pubiishers are trving to pass olf -ub-
standurd textbooks by  invoking its
name and thercby suggesting that it
has approved of them. The
N.C.E.R.T. is investigating intn the
mattrr.  The article also  mrntions
the defects in books brought out by
a foreign publishing house which
operates in India. The article urges
that the writing and productinn of
textbnoks will have to be entrusted
to an expert All India Board sct up
by and directly responsible to the
Union Education Ministry. The Go-
verrment of India have already ap-
pointed a " tinnal Board of School
Textbook: _“hisr Board has approv-
ed of a srneme !9 evaluate school
textbooks. So f.r 2,000 school text-
books have becn evaluated and re-
ports sent to State Governments
Such an evalustion' is a continuous
process.

Famine in Bihar

5611, SHRI RAMSHEEKHAR PRA-
SAD SINGH: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether attention of the Go-
vernment has been drawn (o the
presg report in the Hindustan Times
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dated the 28th February, 1973, re-
garding 1.60 crore famune hit people
in Bihar;

(b) if so, whether Centre’s help is
not adequate; and

(c) whether State Government has

requested the Centre for further
grant of aid?
THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHER P. SHINDE):
(a). Yes, Sir.

(b) and (c¢). Adequate Central
assistance has been given lo the State
Government on the recommendations
of the two Study Teams which visit-
ed the State in August and October,
1972. So far, an amount of Rs. 10
crores has bern relcased to the State
Government  for  drought relief
measures, In addition, a sum of
Rs. 17.728 crores ha< been relcased
for special minor irrigation pro-
grammes and Rs. 7 crores for agri-
cultural inputs under Emergency
Agricultural Production Programme,
No request from the State Govern-
ment for further Central assistance
has been received.

Soll Survey In Gujarat State

5612. SHRI SOMCHAND SO-
LANKI: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Natural Resource
Survey Institution have started the
reconnaissance of soil survey in the
different parts of Gujarat State; and

(b) if so, the progress of this
survey? "
THE MINISTER OF STATE IN

THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No information iy available on
any such organisation called ‘“Natural
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Resource Survey Institution” carry-
ing out reconnaissance Soil Survey in
the country.

(b) Does not arise.

Implementation of High yielding
varieties programme

5613. SHRI SOMCHAND SOLAN-
KI: Will the Minister of AGRICUL-
TURE be pleased to state:

(a) names of States in which high
yielding varieties programme
HY.V.P. is being implemented;

(b) how many research-cum-de-
monstration programmes were in-
itiated upto now in Gujarat State;
and

(c) how much money is
upon such research State-wise?

spent

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-

TURE (SHRI ANNASAHED P.
SHINDE): (a) The high vyielding
varieties programme is being 1m-

plemented in all the States.

(b) Therc are two programmes of
the nature of research-cum-demon-
stration. One is called mini-kit pro-
gramme in rice under which bags of
2 kg. seeds of rice varieties are
given to State Governments for trial
on farmers' fields. This programme
was initiated during 1972, Gujarat
State took 60 Kits for trial during
Kharif 1972 and 1500 Kitsare sche-
duled for Kharif 1973. The other is
in the name of National Demonstra-

“tion Trial and the number of trials

so far conducted in Gujarat State are
given below:—

Year of trials Single crop demonstrations

1 2
1965-66 37 .
1966-67 48
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1 2
1967-68 27
1968-69 37
1969-70 40
1970-71 40
1971-72 72
1973-73 138
(demonstrations
allotted)

(c) For the mini-kit prograomme
the expenditure is not  divided
State-wise. However, each kit of
2 kg. seed costs Rs. 450 paise. In
addition there are other expenses like
transportation and Railway {reight
etc. The number of kits supplied to
different States is given below:—

Number of kits supplied in

States
1972
Andhra Pradesh $000
Assam 4000
Bihar 6000
Gujarat 60
Haryana 1500
Kerala 2400
Madhys Pradesh 3000
Maharashtra 3000
Manipur 1000
Mysore 3000
Orissa 3000
Punjab 6780
Tamil Nadu 3500
Tripurs 60
Uttar Pradesh 7000
West Bengal 3020
Rajasthan %0
Goa 200
Pondicherry 150
£2720
The information regarding the
amount released for the National

Demonstration Trials to different
States during 1971-72 and 1972-73 is
given 1n the statement attached

APRIL 2, 1973
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STATEMENT

Amount released jor National Demonsiration
Trials

Sl.  Name of State Amount released
.

1071-72  1972-73
Rs. (Rs.)
1. Andhra Pradesh 1.74932 3.79,800
2. Assam 1,70,000 86,630
3. Bihar 2,00,000  4.96.960
4. Guijarat . 1.99.620 2.50.576
5. Haryana . . 1.04.87§  1.310.000
6. Himachal Pradesh 10.0c0 -
7. Kerala . 1.98.439 1,27.970
8. Madhya Pradesh 19-.720 j4.06.620
9. Maharashtra 428262 4.~1.6R0
10. Manipur .. 1.300
11. Mysore . 2.€9.501  2.19.55<0
12. Nagaland . 63,100
13. Orissa 1,82.208% 1.83.700
14. Rajasthan 3.89.900 1.86.747
15. Tamil Nadu 5,24,000 4.67.59%§
16. Tripurs . §8.000 9.ks0
17. Unttar Pradesh .  6,84,877  <.75.760
18. West Bengal 205656 1.34.76%
19. Puniab 4.18.24% 1.20.470
ey wred’ o) fort # wity wier #
5614. st wiwr xawm feyg:
w1 frwtw st wreme 54 o o
¥ wir fw .

(%) wav gwy weedi ®) fresdt W
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(w) afz gt, ™ w7 ¥ 9%
wzed} ®Y W Afawr ¥ geniy wi &
wt g ; oix

(%) ferx o frafer &2
weadi W ¥ gfewy ¥ geney wfw &
wt?
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Securing Rights for Hindi Translation
of Books from American Publishers

5617. SHRI NAWAL KISHORE
SHARMA: Will the Minister of
EDUCATION, SOCIAL WELFARE
AND CULTURE bc pleased to state:

(a) whether the Governmen: of
India have secured the rights of
Hindi translation of bouks from the
Am ricsn publishers by payiug huge
sum in foreign exchange as advance
money during the luast three

}ears;
(b) if 50, the numbsr of boaks
published so far under this  oree-

ment and total amount received on
the sal~ of these books gs compared
to the amornt paid in  foreign ex-
change to the oublishers; and

(¢}  whether Government have
suffered loss in this regard and the
measures being taken to make good
the Joss?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE <(SHRI D. P.
YADAV): (a) to (¢). The trans-
lation programme of foreign books,
including American books. at univer-
sity level was ta.ken up as early
al" 1960 and 'titles for ftranslation
were approved from time . to ume
There was ‘conslderable 'difficulty in
acquiring translation  rights from
foreign publishers as they felt
that government acquiring such
rights might disturb the normal trade
<hannels, The amount o royalty was
subjeet to negotiations in .each case
and therefore, differed from case to
case. In 1068, the Government of
India took a decision to enlarge the
selieme to write ' university level
botks  in regional languages and
negotiated a settlement with estab-
lithed American' ~publishers under
which ‘translation’righty ‘dre now paid
for rby the Governmemt at the flat
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rate of $100/- per title per language
irrespective of the size of the edition.
This is also subject to the deédtiction
of income tax which was 50 per cent
during 1970-71 and 1971-72 :md was
52.8 per cent in 1472-73.

During the last 3 years, ie. from
1970-71 to 1972-73, the Government
of India have obtained translation
rights for Hindi language for 207
American utles against the payment
of 10300/- as outricht fee (Approxi-
mately Rs. 75,000/-).

Out of 207 titles for which transla-
iion rights have been procured dur-
ing the !nst 3 vears, 6 translaticrs in
Hindi have been published. The
total sale proceeds so far of these
6 books amount to Rs. 17,755/-. The
translation work. in respect of the re-
maining titles has been entrusted to
the various Granth Akademies and
is in progress. It is expected that a
large number of books will be avail-
able in the market by the end of the ,
4th Plan and the sale proceeds would
be much larger in comparison-to the
amount paid in foreign exchange as
outright fee for obtainmg theu." trans-
lation rights:~ .-

Fegre ¥ gt ot & fewre & g

- -
. 3 Fe

s618. wff vwT wawy -y : W
wir sl ag wa & pO-FE fF

= (%) war fugre & ogrdt ot §
Pl YT AT T e o wftT
8, wfy frwrw & fag ¥ e X
o frdw ST k& W

(a) uﬁztﬁam#wnﬂ
W!Wtﬂmﬂ?%ﬁqﬁmm:
Y e weper P v 7 ‘

TR
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Starvation deaths in Tripura

5619. SHRI RAM PRAKASH: Will

the Minister of AGRICULTURE be
pleased to state:

(a) whether starvation deaths have
been reported from Tripura; and

(b) if so, the number thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI ANNASAHEB P
SHINDE): (a) and (b). The matter
has been referred to the State Go-
vernment and its report is awaited.

House Buillding Advance to Cemtral
Government Employees

5620. SHRI RAM PRAKASH: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(a) whether Central Government
Employees who have recently drawn
house building advance at old rates
for the partial construction of their
approved building plans are eligible
for additional advance within pre-
sent permissible limits for the com-
pletion of whole building; and

(b) if so, the reason thereof?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) Yes
subject to the following conditions:

(i) the Government servant re-
quires the additional amount
of advance for completing
construction of his house,
already approved by this
Ministry;

(ii) the increased amount of the
advance does not exceed the
cost of construction or the
cost of ready built house or
80 per cent of the overall
cost of house constructed in
rural areas;
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(iil) the enhanced amount of the
advance is within the re-
paying capacity of the Go-
vernment servants determin-
ed in accordance with Rule
4(b) of the Rules; and

(iv) the completion of the house
is proposed to be achieved
within the stipulated period
of 18 months from the date
of drawal of the 1st instal-
ment for construction.

(b) The enhancement has been
alloweg due to general increase In
the cost of building material; and
labour.

Gram Panchayats im States

5621. SHRI CHANDULAL CHAND-
RAKAR: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) the number of Gram Pancha-
vats in India State-wise; and

(b) whether the Agriculture Min-
jstry prepared any model bill for
Gram Panchayats in Union Terri-
tories?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (PROF. SHER SINGH): (a)
A statement indicating State-wise
number of Gram Panchayats is laid
on the Table of the Sabha.

(b) No, Sir.

STATEMENT

No. of Gram Parrhayots—Stare-wite

“.1 Star2/Uaion Territory Nao. of
No. Gram
Panchavats

I 2 3
1. Andhra Pradesh 15,906
2. Assam . : 2,602
4. Bihar 10,844
4. Guiarat 12,067

92 LS—1.
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I 2 3
5. Haryama . . 4,950
6. Himachal Pradesh 1,695
7. Jammu and Keshmir 1,496
8. Kerala . . . 960
9. Madhya Pradesh . . 12,815
10. Mabharashtra 22,356
11. Manipur . . 224
12. Meghalaya . . . .
13. Mysore . R . . 8,307
14. Nagaland . . " .
15. Orissa 3,826
16. Punjab 9,645
17. Rajasthan 7,361
18. Tamil Nadu 12,651
19. Tripura . 449
2¢. Uttar Pradesh |, 72,846
21. Wes' Bengal 19,662
Union Territerie:
22. A.&N. Islands . ¥ 39
23. Arunachal Pradesh . 623
24. Chandigarh . ) . 18
25. Dadra and Nagar Haveli . 10
26. Delhi : 195
27. Goa, Daman & Diu . 173
28. L.M.A. Islands .
29. Pondicherry
0. Mizoram
ALL-INUIA 2,21,720

*There is no Panchayati Raj set up.

National Theatres during Silver
Jubilee year of Independence

5622. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether during the Silver
Jubilee year of Independence, Gov-
ernment have a plan for a National
Theatre in Delhi and National Theatre
stage in every State; and

(b) whether, to expedite the Na-
tional Theatre Movement, writers will
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be inviled to give their suggestions

for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV): (a) No, Sir.

(b) Does not arise.

Exemption of taxes on giviag domations
for sports activitieg

5623. SHRI PRIYA RANJAN DAS
MUNSI: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether the Ministry propose to
raise a fund for State sports develop-
ment programmes and provide exemp-
tion of taxes for giving donations in
sports actlivities:

(b) if so. when and how it will come
into practice; and

(c) whether any attention by the
Ministry is being given in all round
activities of All India Football Federa-
tion and Lawn Tennis?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI
ARVIND NETAM): (a) There ig no
proposal to establish a fund for the
development of sport activities. How-
ever, the Finance Bill 1973 already
introduced in Parliament proposes to
make a provision in the Incoma-tax
Act to secure that donationgs made to
approved sport associations or insti-
tutions are regarded as donations
made to charitable institutions and
qualify for tax concessions.

(b) The stipulated concessions to
sport institutions and bodies will come
into operation after the enactment of
the Finance Bill, 1973.

APRIL 2, 1973

Written Answers 164

(c) It is primarily the responulhlm;
of Sports Federations to develop all
round activities relating to any parti-
cular sports and games. Government
will consider financially assisting any
improvement programme suggested by
the Federations to the extent funds
permit.

Proposal to ocomneet Jaipur with
Bombay by Delhi-Bombay National
Highway

5624, SHRI NAWAL KISHORE
SHARMA: Will the Minister of SHIP-
PING AND TRANSPORT be pleased
lo state:

(a) whether there is any proposal
under the consideration of Govern-
ment to connect Jaipur with Bombay
by Delhi-Bombay National Highway
via Swai Madhopur. Sheopuri and
Gwalior:

(b) if so, the broad outlines therzof:
and

(c) the time by which the connect-
ing work is expected to be completed”

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA)
(a) to (¢). Presumably, the hon'ble
Member wants to know the position
about the road from Jaipur on National
Highway No. 11 and 8 to Sheopuri
on National Highway No. 3 via Dausa
and Swai Madhopur. This is already
an existing State Road and further

improvements, if any, required on this

road are primarily the responsibility
of the State Governments concernerl.
However, in order to assist in the pro-
motion of through communlication
facilities along this road, the Govern-
ment of India have approved a loan of
Rs. 70 lakhs for the construction of 8
bridge over the river Chambal near
Swai Madhopur in the 4th Plan. The
loan is to be shared equally by the
Governments of Rajasthan and Madhya
Pradesh on 50:50 basis. However, the
Rajasthan State PWD is executing the
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work. The tenders for the work are
under consideration by them and ac-
cording to the present indications, it is
likely to be completed in two years
after commencement. The construc-
tion of the work has not yet com-
menced. The question of declaring the
road section between Dausa on Na-
tional Highway No. 11 and Sheopuri on
National Highway No. 3 as a National
Highway link will be taken up
for consideration along with other
Fifth Plan proposals.

Agreement with Yugoslavia for expan-
sion of Indian Shipyard

5625. SHRI NAWAL KISHORE
SHARMA: Will th> Minister of SHIP-
PING AND TRANSPORT be pleased
to state:

(a) whether an agreement for the
expansion of‘Indian Ship building yard
has been reached between India and
Yugoslavia as a result of recent visit
by the Yugoslav Prime Minister;

(b if so. the assistance and help to
be provided by Yugoslavia in this
regard;

(c) whether the existing shipyards
will be expanded or new shipyards
will be constructed and if new ship-
vards are to be set up. the location
thereof; and

(d) the estimated foreign expendi-
ture to be incurred on this project?

THE MINISTER OF STATE IN
THE MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) and (b). At a meeting held with
the Yugoslav delegation the Yugoslav
offer of collaboration in building and
expanding the Indian Shipyards as
well as setting up of ancillaries on
complementary basis was welcomed.
This will be fully taken into considera-
tion when the Fifth Plan proposals are
finalised.
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(c¢) and (d). The question of con-
structing additional shipyards and
expanding the capacity of existing
shipyards in the Fifth Plan is under
consideration.

Setting up of Corporation for distribu-
tion of Fertiliser )

5626. SHRI BHAGWAT JHA AZAD:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether Government propose to
set up a Corporation for the distribu-
tion of fertiliser; and

(L, if so, since when?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB ©P. SHINDE):
(a) and (b). Government have at pre-
sent no proposal to set up a separate
organisation for the distribution of
fertil'sers. However, it is the policy
of Government to promote distribu-
tion of maximum possible quantities
of fertilisers through cooperatives,
agro-industries corporations and other
public agencies.

New universal keyboard designed by a
London based Indian Artist

5627. SHRI BHAGWAT JHA AZAD:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether a ‘new universal key-
board’ which enables a typist to switch
over from one script to another with
ease and speed has been designed by
an Indian, a London based graphic
artist and type designer; and

(b) it so, whether Government pro-
pose to examine the utility for use of
different Indian languages?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D, P.
YADAV): (a) and (b). A press report
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has recently appeared regarding a
“universal key-board” said to have
been designed by a Londan based
graphic artist and type-designer. Gov-
ernment will look into its utility if
the designer approaches the Govern-
ment with a protoiype of this type-
writer.
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Drought in Madhya Pradesh

5630. SHRI BAKSI NAYAK:
SHRI R. S. PANDEY:

Will the Minister of AGRICULTURE
he pleased to state:

(a) whether Madhya Pradesh Gov-
ernment have asked for special assist-
ance from the Union Government to
relieve the pressure on deficit areas:
and

(b) whether any action has been
taken consequent upon the State Gov-
ernment's request?
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THE MINISTER OF BS8TATE IN
THE MINISTRY OF AGRICULURE
(SHRI ANNASAHEB P. SHINDE):
(a) The Government of Madhya Pra-
desh has requested the Central Gov-
ernment for Central financial assist-
ance for drought reliel measures.

(b) A Central Study Team visited
the State on 21st February, 1973 for
an on-the-spot assessment of the
drought situation and to recommend
ceilings of expenditure for the purpose
of Central financial assistance. The
report of the team is awaited, Reason-
able quantities of foodgrains have been
allotted to the State Government.
Under the Emergency Agricultural
Production Programme, amounts of
Rs. 5810 crores and Rs. 6.00 crores
have been released to the State Gov-
ernment for special minor irrigation
programme and for agricultural inputs

respectively.

Cut in supply of foodgraing to Maha
rashtry for January-Febrmary, 1973

5631. SHRI BAKSI NAYAK: Will
the Minister of AGRICULTURE be
pleased to state: .

(a) whether the Central Govern-
ment has drastically cut the supply
of foodgrains to Maharashtra for
January-February, 1973;

(b) if so, the reasons thereof; and

(¢) *he reaction of the Government
of Maharashtra thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c¢). Keeping in view the avail-
ability of foodgrains in the Central
Poo] and the needs of other drought
effected and deficit states, reasonable
requirements of foodgrains of Maha-
rashtra were met.
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Matriculation Examination conducted

by Central Board of H.S. Education

through School of Correspondence
Course

5632. SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

Wil] the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased top state:

(a) whether the Matriculation Exa-
mination conducted by the Central
Board of Higher Secondary Educa-
tion through the School of Corres-
pondence Course has been started;

(b) whether hundreds of candi-
dates have not received their admis-
sion cards in time for the examina-
tion;

(¢} whether all the candidates had
naot received all the lessons for the
subject they had offered; and

(d) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV): (a) Yes, Sir.

(p) No, Sir. According to the in-
formation furnished by the Delhi Ad-
ministration, all the candidates had
received their admission cards before
the examination actually commenced
on the 2nd March, 1973,

{c) No, Sir. Lessons were sent to
all candidates op the addresses given
by them.

(d) Does not arise.

Boosting of Seed Production for re-
planting in drought hit areas

5633. SHRI R. V. SWAMINATHAN:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether National Seeds Cor-
poration propose to boost seed pro-
duction to replant the drought-hit
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areas in the country and bring new
areas under high-yielding wvarieties
during 1973.74;

(b) if s0, the areas that will be
covered; and

-
(e) if so, to what extent the seed

production is likely to be achieved
by the programme during 1973-747

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) to (c¢). The National Seeds Cor-
poration had an additional seed pro-
duction programme wherever pos-
sible in Rabi 1972-73 for making
available larger quantities of seeds
for 1973-74. A special hybrid sorghum
seed production was taken up in sum-
mer 1°73 over an area of 685 acres
to produce 400 tonnes of additional
seeds of CSH-1 varies. The Corpora-
tion intends to take up during kharif
1873 a programme seed productien of
different crops as under:—

Planned Production
area in in
scres  Quintals
Paddy §400 £8,000
Sorghum ., 3480 9,600
Maize . 3640 24,000
Baira 6720 10,800

In addition to the N.S.C. there are
a number of other seed producing
agencies who are also taking up seed
production programme to make avail-
able larger quantities of seeds to the
farmers in 1873,
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Reorganization of indian Council of
Agricultural Research pending since

1964-85
5634. SHRI BHARAT SINGH
CHOWHAN:
SHRI DEVINDER SINGH
GARCHA:
Will the Minister of AGRICUL-

TURE be pleased to state:

(a) whether the present reorgan-
ization of the Indiap Council of Agn-
cultural Research was taken wup in
the year 1964-65 and could not be
cumpleted as contemplated till today,

tby whether de mnovo reorganiza
tion as contemplated in the recom-
mendations of the IL.CAR, Inquiry
Commiitee is planned in such a way
as to avoid similar delay in future:
wind

tc) what are the safeguards and
measures being taken to complete the
future re-organisation of the
ICAR?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
SHRI ANNASAHEB P. SHINDE).
u#) The reorganization of the Indian
Council of Agricultural Research has
been completed, according to a phas-
ed programme, on the lines approv-
¢d by the Government of India, ex-
cepting a final decision on its future
status and organisational set up,
which is now under consideration of
the Government in the light of the
recommendations made by the LC.A.R.
Inquiry Committee.

(b) and (c). The recommendations
of the I.C.,AR Inquiry Committee
are under active consideration of the
Government. The reorganisation of
the L.C.A.R. would be taken up after
the Government has taken to ensure
that whatever reorganisation has to
be undertaken, is completed in an ex-
peditious manner.
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Daily Wages in the Hortliculture
Department of C.P.W.D.

5632. SHRI BHARAT SINGH
CHOWHAN: Will the Minister of
WORKS AND HOUSING be pleased

L0 state:

(a) the difference in the wages
oving paid to the employees working
in the office and those in the field on
daily wages in the Horticulture De-
partment of the Central Public Works
Department; and

(b) the reasons for the difference?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) No ca-
sual labourers are employed in the
offices of the Directorate of Horticul-
ture. hwuwever, the difference bet-
ween the wages paid to the Malis
employed on muster roll by the Di-
rectorate of Horticulture and the
wages paid to casual labourers em-
ployed in offices of the Government
of India works out to 80 Paise per
day. The former are paid Rs. 3.70 per
day while the later are paid at the
rate of Rs. 450 per day.

(b) The Malis employed on muster
roll are governed by the Minimum
Wages Act, 1948 and are paid accord-
ing ‘o the notification issued by the
Ministry of Labour, Employment and
Rehabilitation on the 19th May, 1969,
under the Act. This notification is
still in force and the minimum wages
fixed under this notification cannot
be revised by the CPWD by an exe-
cutive order. However, the Ministry
of Labour and Rehabilitation have
already notified in the Gazette on
the 25th August, 1972 a proposal to
revise the minimum wages of wor-
kers employed in the scheduled em-
ployment of Agriculture, including
Horticultural operations. The propo-
sal has been considered by the Mini-
mum Wages Advisory Board gat its
meeting held on the 5th March, 1873



17§ Written Answers

and the Board has submitted its re-
commendations to the Department of
Labour and Employment. After con-
sidering the advice of the Advisory
Board, the Department of Labour and
Employment will notify the revised
minimum wages.

Permission 0 ban Movement of Wheat
within State

5638. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
AGRICULTURE be pleased t, state

(a) whether some States have
sought permission to ban movement
of wheat within State; and

(b) if so, the decision of the Cen-
tre?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). One of the elements of
the scheme formulated by the Gov-
ernment of India in consultation with
the S:ate Governments for the pur-
pose of take-over of wholesale trade
in wheat is that surplus areas in the
main producing States will be cor-
doned off. The Governments of
Bihar, Gujarat, Madhya Pradesh,
Maharashtra. Rajasthan and Uttar
Pradesh have accordingly decided to
regulate movement of wheat within
their resyective States.

Appeal for Intermational Foed Aid to
overcome Scarcity Coaditiens

5637. SHRI YAMUNA PRASAD
MANDAL: Wil] the Minister of
AGRICULTURE be pleased to state

(a) wnether India has appealed for
International food aid this year to
overcome scarcity conditions; and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB ©P. SHINDE):
(a) and (b). No general appeal for
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Imernational food aid to overcome
scarcity conditions has been made.
However, a proposal for approaching
the World Food Programme of the
Food and Agriculture Organisation
of the United Nations for assistance

to drought affected areas is under
consideration,

Formation of Land Commissien for
West Bengal

5838. SHRI YAMUNA PRASAD
MANDAL: Will the Minister o
AGRICULTURE be pleased to state

(a) whether working group of tht
National Agricultural Commission on
land reforms has suggested the for-
mation a permanent Land Commission
for West Bengal; and

(b) if so, the functions
Commission?

of such

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHER P. SHINDE)
(a) The Working Group on Land Re-
forms constituted by the Nation..
Commission on Agriculture has nuot
made any suggestion to the Commis-
sion for the establishment of a Land
Commission in West Bengal.

(b) Does not arise.

Educatiopa] Mastitutions receiving
Central Assistance

5839. SHRI S. N. MISRA: Will the
Minister of EDUCATION, SOCIAL
WELWARE AND CULTURE be pleas-
ed to state:

(a) how many educational institu-
tions with their names and addresses
received Central Assistance in tht
last three financial years;

(b) how many of such institution:
have been suspected of mis-diversion
and abuse of assistance;

(e) i 90, their names and addres
ses; and
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(d) how much amounts are involv-
ed in respect of each of such institu-
tions?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV): (a) to (d). Information
is being collected and will be placed
on the Table of the Sabha in due
course.

Amoant budgeted under Head of
Education

—

5640, SHRI S. N. MISRA: Will the

Minister of EDUCATION, SOCIAL

WELFARE AND CULTURE be pleas-
ed to state:

(a) The total amount budgeted for
the financial year ending 31st March.
1973, under the head of Education;

(b) what is the actua]l amount that
has been spent upto 31st January.
1973; and

(c¢) what was the unspent amount
of the last flnancial year under the
present head of Education?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P
YADAV): (a) Under the Demands
operated by the Ministry of Educa-
tion, the initial provision was
Rs. 127.07 crores. In addition, a sup-
plementary grant of Rs. 528 crores
has also been voted,

(b) Rs. 85.18 crores.
(¢) Rs. 538 crores.
Meney spent on prepagation of Hindi
and Urdun

5841. SHRI S. N. MISRA: Will the
Minister of EDUCATION, SOCIAL
WELFARE AND CULTURE be pleas-
ed to state:

(a) how much money has been
spent in the last three financial year:
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on propagation of Hindi as National
language ip the country;

(b) how much money has been
spent in the same financial years for
the propagation of Urdu; and

(c) the amount spent individually
in each of the States in respect of
each year gver propagation of Hindi
and Urdu?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV): (a) A sum of Rs. 681.89
lakhs has been spent on pro-
pagation and promotion of Hindi dur-
ing the last three financial years

(b) A sum of Rs. 1663 lakhs has
been spent for promotion and dewve-
lopment of Urdu.

(c) A statement is laid on the
Table of the House, [Placed in Libra-
ry. See No. LT-4694/73].

Allocation of amenities provided te
Ministers

3642. SHRI 8. N. MISRA: Will the
Minister of WORKS AND HOUSING
be pleased to state:

(a) Minister-wise, by name, alloca-
tion of the amenities provided to
cach Minister in terms of money as
on 3lst December, 1972;

(b) the allocation of these ameni-
ties Minister-wise as on the 3lst
December, 1971;

(c) the total amounts paid on ac-
count of electricity and telephone
Minister-wise; and

(d) whether any extra bills or tele-
phone bills are outstanding against
any Minister, and if so, the amounts
and the names as on the 31st January,
19737
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THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND IN THE
MINISTRY OF WORKS AND HOUS-
ING (SHRI OM MEHTA): (a) to «d).
The information is being collected
and will be iaid on the Table of the

House.

Foreign Tours for study of Community
Development and Cooperation Pro-
grammes in Foreign Countries

5843. SHRI BIRENDER SINGH
RAO: Will the Minister of AGRI-
CULTURE be pleased to siate:

(a) the number of tours o Study
the working of community develop-
ment and co-operation programmes
in foreign countries arranged during

the last three years: and

(b) the main features of the re-
por:s submitted by these Study tours
and the benefits derived therefrom?

THE MINISTER OF STATE IN:
THE MINISTRY OF AGRICULTURE

(PROF. SHER SINGH): (a) None.

(b) Does not arise,

Production of Science Books at
cheap price

5644. SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether good quality rcience
books are in short supply in the coun-
try; and

(b) wha' steps are proposed for
the production of science books at
cheap price?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P
YADAV): (a) and (b). Government,
in cooperation with its speciaiised
agencies, has taken various steps for
making available good quality science
books.

At the school level, the National
Council of Educational Research and
Training is actively engaged in deve-
loping mdern textbooks in science,
which are up-to-dete and well illus-
trated  These books have been used
on a pilot basis in most of the States
ard in the Union Territories and now
.nany States are in the process of
~ider introduction of these textbooks
in their States. '

The National Council of Education-
al Research and Training have so
far published 29 titles in  Physics,
Chemistry, Biology, Arithmetic and
Algebra and Geometry, which have
been or ure being adopted by the
Stales. These books cover Class 1
to XI and their prices range from
Rs. 1.10 to Rs. 450 per copy.

The Nauonal Book Trust, wunder
their Scheme of “Nehru Bal Pustaka-
'aya”, which aims at providing sup-
plementary reading material for child-
ren. have published 2 titles on science
Lbooks—euch in  English, Hindi and
other regional languages.

At the university level, good qua-
lity science books have been publish-
ed in English at a low price under
the Indo-USSR Textbook Program-
me. Under the English Language
Book Society Series, a large number
of Hooks op science and technology
have been brought out so far, Under

the Indo-American Textbook Pro-
gramme, good quality books on
scienc: and technology have been

produced at a low price.

The Government themselves are
operating a Scheme of subsidizing
publication of university level books.
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written by Indian authors, through
the National Book Trust. Such a
subsidy has enabled the publishers to
offer low-priced editions of books at
university level, including books on
science and technology, written by
Indian authors.

The University Grants Commission
15 operating a Scheme for prepara-
tion of university level books by
Indian authors, which covers all dis-
ciplines of university education, in-
cluding Science.

It is hoped that with the imple-
mentation of all these programmes,
there will be no dearth 3f good qua-
lity science books in the country.

impact made by the Family Planning
Publicity Programme

5645. SHRI BIRENDER SINGH
RAO:

SHRI MUKHTIAR SINGH
MALIK:

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
stute:

ta) whether any assessment has
beeny made of the impact made by
the family planning publicity pro-
gramme; and

(b) if so, the findings thereof

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND FA-
MILY PLANNING (SHRI KONDAJJ1
BASAPPA): (a) Yes. There have
been a number of studies and sur-
veys undertaken'to assess the impact
made by the family planning publi-
cily programme.

(b} The main findings of these stu-
dies is that although there is a large
scale awareness of Family Planning
in the country, yet there is a large
gap between awareness of the pro-
gramme and its acceptance by the
eligible couples.
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Central Assistance to Himachal Pra-
desp, for Lifi ILrrigation Scheme

5646. SHRI PANNALAL BARU-
PAL: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether farmers of the snow-
bound hilly areas of Himachal Pra-
desh suffer heavi]y every year in the

absence of ensured irrigation facili-
.1es;

(b) whether any Central assistance
has been given or is proposed to be
given to Himachal Governmen: dur-
ing the current year for the formula-
tion and execution to lift irrigation
schemes in such areas; and

(c) if so, the names of the areas

and acreage to be covered there-
under?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) to (c).
The information is being collected
and will be placed on the Table of
the Sabha on receipt.

Transportation and Marketing Facili-
ties to Apple Producers of Himachal
Pradesh

5647. SHRI PANNALAL BARU-
PAL: Will the Minister of AGRICUL.-
TURE be pleased to state:

(a) whether apple producers of
Himachal Pradesh suffered losses
worth crores of Rupees during the
past two to three years due to (i)
“inadequate arrangements for trans-
portation from the remote villages to
Simla, Delhi and other towns, (ii)
complete disassociation by the Gov-
ernment, both State and Central, to
ensure timely and profitable market-
ing of this perishable fruit; and (iii)
total absence of marketing regula-
tions;

(b) if so, whether Government pro-
pose to associate itself from the com.-
ing apple season directly or through
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Co-operative agencies like Nationa.
Agricultural Coop. Federation, with
the apple marketing by providing
sale and cold storage facilities at
Delhi, Bombay and other important
towns with a view to ensuring rea-
sonable prices to the apple growers.
and

(c) if not, the recasons therefor?

THE MINISTER OF STATE 1IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)
(a) to (¢). The apple producers of
Himachal Pradesh suffered losses be-
cause of the disruptions in transpor
in 1971-72 due to incessant heavy
rains, landslides and hail storms. Ir
1972-73, the losses were mainly due
to the failure of the crop. Both the
State and the Central Governmen®s
are aware of the protlems. The
Himachal Pradesh Government and the
Himachal Pradesh Agro-Industries
Corporation are actively involved ir
the marketing of apples. The Gov-
ernment and the Corporation have
set up cold siorage facilities in Delhi
and Bombay and there is a proposal
to construct whole-sale shops in Delh:
and Bombay for which land both at
Bombay and Delhi has already been
taken on 99 years' lease.

Though there is an Agricultural
Produce Market Act, the fruit mar-
kets are yet to be organised and re-
gulated.
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Assignments to N.C.ER.T.

5648. SHRI RAMAVTAR SHAS.
TRI:

SHRI K. M. MADHUKAR:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether the Officials of the
Ministry of Education given such
assignments to National Council of
Educational Research and Training
which may require petty academic and
secretariat act;

(b) if so, whether this tantamounts
to treating this organisation as a sub-
ordinate office of the Ministry and thus
undermining its autosomy;
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(c) whether the Ministry recruits its
own hands of academic staff; and

(d) if so, what kind of work is
assigned and how its academic com-
petence is kept up?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV): (a) No, Sir.

(b) to (d). The National Council of
Educational Research and Training is
an autonomous  organisation. The
services of officials of the Ministry of
Education and Social Welfare as well
as other Ministries can be secured by
it on deputation on foreign service
terms. The N.C.CER.T. is not treated
as a subordinate office. The Ministry
of Education and Social Welfare has
its own advisory cadre. The latter
assists in the formulation of policies
and execution of programmes. The
officers of this cadre keep in close
touch with nationa! and international
developments in the field of education,
by attending meetings, workshops,
seminars and training courses.
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Agricultural Labour contract and cons-
truction society in each Panchayat

5651. SHRI BHOGENDRA JHA:
Will the Minister of AGRICULTURE
be pleased to refer to the reply given
to Starred Question No. 190 on the 5th
March, 1973 regarding programme for
forming co-operative society in each
village estate and state:
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(a) whether there is any plan for
insuring formation of one Agricultural
Labourers’ contract and construction
societies in each Panchayat area of the
country and to give them special in-
centives and facilities, if so, details
thereabout;

(b) what is the State-wise figure of
primary agricultural credit societies,
agricultural labour contract societies

and multi-purpose cooperative socle-
ties; and

(¢) whether there is any proposal
for channelling credit by public finan-

APRIL 2, 1973

Written Annwvers 188

cial institutions through these socie-
ties, if so0, detalls thereabout?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURR
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir.

(b) A statement is attached here-
with.

(¢) Apart from direct lending %o
farmers, the commercial banks have
launched a new scheme of financing
primary agricultural credit societies
in the areas where central cooperative
banks are weak.

STATFMPNT

State Union Territory

No. of Primary No. of Labour No. of Mulu-

Agril. Credit Contract purpose
Societies Societies Cnoperative
Societies
1 (2 3 (4
ded in
1. Andhra Pradesh 15.040 19¢ lnél;l_ o
2. Assam 2,068 13 ~do-
3. Bihar 17,171 197 -do-
4 Gujarm - 9,438 356 -do-
$. Haryana . 6,166 2 -do-
6. Himachal Prades 3,847 2
7. Jammou & Ksshmir 1,104 5 -do-
8. Kenla . 2.134 §7 -do-
9. Madhys Pradesh 9,884 [ 7] -do-
10. Maharashtra - 20014 1,060 ~do-
11. Manipur —_ -
12. Mywore - 8,675 138 -do-
13. Negaland 16 - -do-
14. Orissa - 1.759 270 -do-
15. Punisb 10,274 530 ~do-
16. Rajasthan 7.Ro8 763 -do-
17. Temil Nadu - 6,058 120 -do-
18. Tripurs - " 4
19. Uttar Pradesh 25,922 287
20. West Bengal - 11,329 mn3 -do-
21.  Union Territories 1,473 64 ~do-
TotaL 160,780 4,940

JR—
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sent abroad under Cultural
Exchange Programme

56852. SHRI BHAGIRATH BHAN-
WAR: Will the Minister of EDUCA-
TION, SOCIAL WELFARE AND
CULTURE be pleased to state:

Artisteg

(a) how many artistes were sent to
various countries during the last two
years under the cultural exchange
pr:gramme_of the Union Government:
an

(b) the names of the artistes, the
names of countries visited by them
and the cxpenditure incurred there-
on?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, sOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D, P.
YADAV)

‘ay 1971-73 Performing artistes: Nil
Non-Performing artictez- ¢

1072:7%  Pe-forming arti;try: 41

Non-Porformi-garti.tes: 8
Toral 61

{b) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-4696/73).

Transfer of India Office Library,
London

5654. SHRI P. GANGADEB:
SHRI S. C. SAMANTA:

Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
he pleased to state:

(a) the progress made for the trans-
fer of India Office Library at London
to Delhi; and

(b) the difficulties which stand on
the way for its transfer?
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THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV): (a) and (b). Draft agree-
ment for arbitration received from
the Government of UK., is still under
examination.

Representations against illegal burning
of Virgin Timber in South Andaman

5655. SHRI R. V. BADE: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether All Pradhans of South
Andaman reported twice to the (.“hlef
Commissioner the illegal burning of
Virgin Timber of 300 acres in South
Andaman Division;

(b) steps the Forest Department
took against the culprits; and

(c) whether the authorities of For-
est Department in South Andaman are
involved in this affair?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) The
Andaman Administration have intima-
ted that it is not a fact that all Pra-
dhans of South Andaman reported
twice to Chief Commissioner about the
illegal burning of Virgin Timber of
300 acres in South Andaman Division,
but a wnitten complaint had been
sent in March, 1972 by the Panchayat
Pradhan Garacharana about clearance
and burning of forest areas of 100
acres at Calicut village of South Anda-
man Division and about involvement
of Forest Department staff and Offi-
cers in the matter.

(b) and (c). After inspection of con-
cerned forest areas with petitioner and
inquiry into the matter, it was seen
that for the forest areas cleared, fores:
offences had already been booked by
Forest Department subordinates and
the Panchayat Pradhan Garacharana
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was not able to substantiate allega-
tions made by the Forest Department
staff and Officers. The matter was,

(e) A suitable site for the agricul-
tural museum to be set up In Delhi
is being located.

therefore, dropped.

qwet gwwdta dreer § feamt o
uw ¥ ¥ drwn

5656. S wwTw ww W
v ywiw 5ot oy A & T wda e

(%) W gt Swadfr g
femTaY ®Y 3000 ¥O¥ WY T 24 &
gyt warE € ¥ ot

(w) gfe m. N 798 e @
w3’

oy saem & oW W (s
wewrmtfga dto fw) : (F) AT AT

(H:mwﬁm;

Setting up of Agricultural Museum in
Delhi

5657. SHRI M. M. JOSEPH:
SHRI BIBHUTI MISHRA:

Will the Minister of AGRICULTURE
be pleased to state

1a) whether Government have de-
cided to sct up any agricultural
museum in the Capital;

(b) whether such museums are like-
Iy to be set up in all the State capi-
tals; and

(c) if so, the steps taken by Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) No such proposa! is under the
consideration of the Agriculture Minis-
try.

wer wtm ¥ @ afcdhwret & fag
YT ROETT FT0

s658. ot sy wew d@fen ;w7
ofw 5ot g war # wor w6 fe

(%) w1 %7 goeTT ¥ Aew
ww g § T ofmmma) & fae
wq v ¥ P wEren ¥ e
w2 fear §;

(w) afr g1, A w= fer =ww
fear i, o

(1) = ¥ feady ¥ afegyaam
AT FTdAy ?

vfr wwrwg % vow W@ (S
se feg) (%) @ @

(W) 196970 B FWEA T
TrETe ®1 ¥FU qgraAr fedy sriwn
o7 fx & fAm gan-aEm 3 T S=Tw
=0 W oA & wy & f oorfr @
oA qe ¥IM AT %1 A1 amA At
¥ WY € §F ;AT €A gy
v & wf i a7 ey gvi

(1) a¢ 1972-73 ¥ T T
7 we € a A wEnfan #@ af-

graTai ® g7 Awr AN A i o—
(%) =t g g g 2
(w) gr& T w1 fare !
() urefror 7 = 6

™ 9
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arie At F ¥ e o ek & fag
To0 q4T W gt T

5659. SY W wIw ffera : &N
fratw ot wramw Sd@ 7@ @A A
wOT 47 fF :

(%) v grsfior fat w1 gy
gt ¥ fau F=m aTe X T
q5q gEW 1 &% gAOiw & @ 6K
afz g, A feaet i f-fe g
& fau gramra feadr-feast ofw
#t wf ar;

(m) Avararz wf q&@f frare
fodr & qrY %1 g ¥ fog wew Rw
TR ¥ WA Y AT e A
oI TAF TV ATEI 7 FHAFT A
AT Sy #1 § 9K T geT
% foro fraeir-feaet gafe an o ot
o IaH A 6 QYT B A
agfe & 6t ox I fag feelt
grafe & 7f; W%

() weq w2w & ey Ay F
7 g gfaard oo AdY § 7

swira wrd e war o o
wrare swArers % T A (s
Agm) ;. (¥) "wEa: qg S S&fE
ursftor Jemgfa sTwT § FwafEa @ oY
92 L.S—8

1972-73 # wroew foear mar ot foas
W AT o qf QA E fag
T AT § F40 7 T -
sfra &% sgms-aae faar v @
21w F g 1972-73 F
HET FIW ATHTCFT 111, 00 T4 Y
#t afwr F1 qgEs-ga faar mar &1
gafed qrETel #1 SO g6 g
faaor & fegr mar &)

() == +/i™ F§ WoA T
R A g A F e F e
AT gy FY fawifor a9 1 § 1 o
Teee & qdf frare o3 & fao awito

ua qfq & frwfafaa & aommT §
fawifar &t @t —

TYIAT FT ATH ATt ST

(w2)

1. THAYT qTHT

a qfa T . 25,000. 00
2. gaTAY 3| qr

w qfe FeEr . 25,000. 00

afa ol a& qfy siew &
WG 5T 3T JIOATHY # g ST ®Y
ah & T g

(1) wsr wTwT gra & g

T F WA 1972-73 F O F
Q¥ T YT TAWT 4,000 T G |
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fawrew

weq 2w woRT ¥ o ad 1972-73 F anfor wwfior aw ofe o ¥
A & et AT @ T Qe @ g

»7 YYAT FT ATH qMe TaY feoreft
"o 3 s
T

1. T3 ¥ 15 fami § 44 wwwmhw @ feed 63.30
agee ¥ faw (441) F9eTHE AR # 633
FaEd ¥ WAEAT FE (TAF AR O a=-
#1500 ¥ ¥W )

2. Iodw = qwn | ¥ If=faa A & 180 yA 45.00
¥ forr®Y Jmsar 501 % 1000 % A, ¥ 9w
aur &% TraAT ® a g ¥ srAeqT AT 0

3 1001 ¥ 2000 ¥ AT ¥ FAHEAT AT 90 WTH 36.00
# oo qf7 & AT ZrT A7 37 A INGE =W A
# Ifeafaa sat & & 9w 9] € AT )

4 7w ww A= ) § Ifeafay agEral ¥ 2000 A 40.00
wia® 7997 A1Y 20 T€ ATHT F AT g7 JYFA
oY =AY |

5. W ¥ AAIXIT AAT F FHENTET IR # 150 37.50
arat ¥ fair qrft oY sgaear ; omg AT 2% Y
FraAT (501 & 1000 FTHET ATY) FT 734 |

6. ST ¥ ATAITCAR s A ¥ Fwegrwer qrAl § aAgfy 18.00
AT FTHAE | 45 qTAY (1001 ¥ 2001 Frw
1 ymwr) & fanr a7% 7ro ot 23 € g
AqT BT 9 |

7. TR ¥ ATAIICAT KA & Fwerwer qrai # awgfa 50.00
sraeqT %1 9379, 2000 ¥ wfaw yveewr
wywTET 25 A% wrql F aet gray eyl o

8. wgdw™, Foran, @A, du, e, ay, fefy 15.00

wqr a17 foret & fawe sqagrfos qrwwr srdwy
¥ gEria WTY AT 50 VAT ¥ - oy gftr swaear )

LAEILE 304.80
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%o gwr § Ferfen adoe o wwr ot
w woorf

5660. st Wy wew qfew: =
e wat 7z @ & g w340 ¥

(%) =1 7TFT T WA q3IW TG
1 qTE Ferfagl ® FeorEA IF
F1 =1 71591 § qATE ¥ 77 fAm
fear &

(@) ¥/ a0 & wex §IW |
7% *1 fraa Fomre gun W

(m) wem wrsai ®t fagar gfqms
Iq7E WAT 74T 7

yfe dwrem @ ww WA (s
gwrarfgw die ) : (7)) fafmm
v 7R A7 34vF fafratami
¥ Arq g1 Y # g 347w fawsw e
FegAAl ® Aqre @y v Awfa qfn
Tt ¥ W e AW feay 3w
wfaw w0, FrETQ qqT dw g™
=2 fafaze, fear & e aan
FTEHE THT I4CH1T F1 FLaU 7 AATE,
1973 7% T TR ¥ 93, WG
53w, Ifrer WX wgE At ®
faafea far avirm o

(o) =sw s3w U= ¥ 1972-
73 & A $@d, 1973 §F o A%

TG () @@ Frewe () g
SETHT T AT T T @ E —

—_—

™ qr
(sirfem =)
g9er FITAT ¥fAwA — 90,086
(%o ¥grdd)
fegeam & fafads 5,404 —
(forare)

-— S

() wer 3w g Iogw @
gfet § wra—aa, 1973 ¥ gq
Ieza &1 wfawaar faw s wew
w2w § &1 faafa fear smem, s
I 1 w9 19 gfgww & fageor
FUGF g TG F1 37 AT & fpar
T —HTE 920 11 Yfqwg, IEET
6 gfaws Tar  mETae 2 wfaee
T TG H TEq 29 &1 ITHT HAVE-
amsi FT OF FTH AW ATH W,
WG, qFqE, IAT q2W, I,
W™ W &y fega 39446 Fregmt
q 91 ERIT

NI {INA WG 6w

5661. sft o e : =1y
v ot ag aary & For w30 fF

(%) * w=TZT AET ALY
T& ITFTT F g Afww FA AR
#t o7 @ & foraa afcormreasy faere
FHT H AETAT G ; WK

(@) afz g, @t safeear &
WHT 90 I AIEA qIHAT I9eew

FA #1 3fee & s & 9T Ay
yaE R s @ E ?
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e sft (ot wwefrr oot ) -
(%) wfe faere s el w1 farfreer
X ¥ da (Frr) wrafa
M-IV JOEIT &1 oHT fedr Wl
T AT O A gWT R 1w
ot & g B avemd @ § oo
o ITFVT & whrewaw Iogm ¥ fy
- ¥ gfaaw adx el ¥
ITTE AL AT E )

() =t gam=a & feene fnd-
WTAT ¥ F210 w0 g9 gfae wa-
Iw amafeat w1 frofas w7 & g7
T THEFT ATT 2w FY fafwy o
wdfagi 71 fasgx o s @
2 1 T awfyai w gwv f—feew,
few fzy, eew, fegzre, oo
mal ar#, feer 3@ et W,
FEWTE, HAF TAT JART TZHAT
FAT | ¥ F G g gfve &
AT ¥ wemA ey gfa g
qfZ a1 =g v ¥ frat ot =i wer A
arafuar =g T v # &)

TR ®ATAT WTETM-AT ¥ CETE
oo D17 gfEi’ & afva gfa s
AEAE N FT T FTA T g
AT FUFET FATAG W W7 AFE AT

R

ar & wiy sfweror w1d 0 & S7OW
Zt w13 7 Faw qforww F7 &1 99-
zvg amafagi €1 gf weaedY v awwT
frr T 3 1 A ey fawTe W
¥ ATG TF FT F HEA WX TR
7 oy aafadi % F9EA & fory woiA
T w@A fxar k107 Ieww
ra wfq gEeT gfEi A pow i
w1 B 3707 ¥, arfe 7 i
afa® asrzva Amwfagt 1 Femew
T4 gax qfvsror & Faer g4 ¥
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% | ¥ gwar otz X o -
TV JTETVT FT ITEA AW ¥ fran
¢ W TEl Y AT qfr v R

g gfre dft seger arfagai
# Iz} g9 ¥ fagg F oy F
AHG-ANY 9T FFVGT Oy fE=re-
AT FT W1 AIEIT ¥T @R W
I & T@-rarr & fAn frofe
®T & oray o7 F g e @y

Amount of Arrears due to Sugarcane
Growers

5662. SHRI S. M. BANERJEE: Will

the Minister of AGRICULTURE be
pleased to state:

(a) what is the total amount of
arrears due to sugarcane growers in
U.P., Bihar and other States;

(b) the amount paid during
and

1872;

(c) further steps taken to recover
this amount from the sugar mill own-
ers ?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTOURE
(PROF. SHER SINGH): (a) and (b).
A statement showing the State-wise
position of cane price due and paid for
cane purchased, during 1972-73 season
upto 28th February, 1873 together with
the arrears of cane price due for the
previous seasons as on 28th February.
1973 is laid on the Table of the House.
[Placed in Library. See No. LT-
4697/78].

(¢) There is no provision in the
Central Act under which Govern-
ment could order realisation of arrears
of cane price from the factories. How-
ever, such power vests in some State
Governments of the major sugar pro-
ducing States like U P., Bihar, Andhra
Pradesh, Madhya Pradesh, Haryand
and Punjab for recovery of cané
arrears, as arrears of land revenue.
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The State Governments have, in the
above context, been advised from
time to time to arrange for payment
of cane dues by factories within a
stipulated period of 14 days, and to
take stringent measures against the
defaulting factories, including their
prosecution, to enforce prompt pay-
ment of sugarcane price by them. Such
of the State Governments which have
no legislative provisions in their enact-
ments for recovering of arrears of
sugarcane price as arrears of land
revenue have been advised to consider
making such a provision to take more
effective measures against the default-
ing factories. The Governments of
Mysore, Tamil Nadu, Pondicherry and
Maharashtra have informed us that
they are considering the suggestion.

Further, at the instance of Central
Government, the Reserve Bank of
India have issued instructions to the
commercial banks to set apart a por-
tion of the loan given by them to the
factories against the sugar stocks, for
pavment of cane price. The new pro-
cedure has resulted in considerable
reduction in the arrears in cane pay-
ment.

Import of K-8 Hanomag Crawler Trac-
tor and its manufactare

5663. SHRI S. M, BANERJEE: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the number of K-8 Hanomag
Crawler Tractors imported by the
Rajasthan Agro-Industries Corpora-
tion;

(b) whether the performance of
these tractors has been extremely
satisfactory;

(c) the areas in which these have
been/are operating; and

(d) if so, the reasons why the Minis-
try of Agriculture has not suggested to
the prospective manufacturers, viz,

/8. Jessop and Company to manufac-
ture this machine in the public sector?
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THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE

(SHRI ANNASAHEB P. SHINDE):
(a) 30 numbers.

(b) Each machine has almost comp-
leted 1000 hours of running and their
performance has been satisfactory.

(c) These tractors are operating in
Rajasthan Canal Area, Chambal Com-
mand Area, Ajmer and Bharatpur

Area in Rajasthan and Pantnagar in
UuP.

(d) M/s. Jessop and Company, Cal-
cutt have been issued an industrial
licence for the manufacture of craw-
ler tractors (K-5 and K-7 Models) for
a capacity of 400 number per annum.
Recently Government of India has re-
ceived a proposal to include in their
manufacturing programme the manu-
facture of K-8 Model also, within the
overall licenced capacity of 400 num-
bers. This proposal is under consi-
deration.

Scheme for direct purchase of Tobacco
in Gujarat and Maharashtra through
co-operatives

5664. SHRI PRABHUDAS PATEL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) whether a Central Government
scheme to finance the direct purchase
of tobacco from the growers in Guja-
rat and Maharashtra has been evolved:

(b) if so, whether Union Ministry
has approved a proposal to set up a
chain of co-operatives in these States;

(¢) if so, when the final decision is
likely to be taken; and

(d) what are the main features of
the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI, ANNASAHEB P. SHINDE):
(a) No Sir.

(b) to (d). Do not arise,
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Discrepancies In amount of Scholar-
ship to Semior Sclence Talent
Research Awardees

5665. SHRI E. V. VIKHE PATIL:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether Government have re-
ceived any representation regarding
discrepancies in the amount of
scholarships to Senior Science Talent
Research Awardees and tuition fee
reimbursements given by the
N.CER.T.: and

(b) if so, the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). Yes, Sir.
Certain anomalies were pointed out
in some representations. These re-
lated to the receipt of lower amount
of scholarships by  some earlier
awardees compared to the new
awardees as a result of upward re-
vision of sacholarship amounts from
time to time. The matter is being
examined by the concerned Commit-
tees of the N.C.ER.T.

Admission of Children of Central

Government Employees in Central
Schools

5666. SHRI E. V. VIKHE PATIL:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CUL-
TURE be pleased to state:

(a) whether the Central Govern-
ment Schools are open only to the
children of the Central Government
Employees who are subject to trans-
fers;

(b) whether Government have also
considered the question of admitting
children of those Central Govern-
ment Employees who are not subject
to transfer in order to achieve more
uniformity of education in the larger
section of people ;
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(¢) whether Government propose
to expand the Central School system
in metropolitan cities like Calcutta,
Bombay, Madras and Delhi; and

(d) if so, the broad outlines of the
proposal?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE DE-
PARTMENT OF CULTURE (SHRI D.
P. YADAV): (a) and (b). The Central
Schools Scheme is primarily intended
to meet the educational needs of the
children of transferable Central Gov-
ernment employees including Defence
Persor.nel. Other not transferable
Government servants are alsy eligible
for admission to these schools pro-
vided vacant seats are available after
meeting the demand of the transfer-
able children of Defence and Central
Government employees. Keeping in
view the objectives of the scheme, the
following priorities for admission
have been laid down:

(i) Children of transferable De-
fence Personnel including
B.S.F. uniformed personnel;

(ii) Children of transferable Cen-
tral Government employees;

(iii) Children of Officers of all
India services autonomous
bodies/projects Public Under-
takings/Corporation, etc.
whose services are transfer-
able;

(iv) Children of non-transferablc
Defence personnel and Cen-
tral Government employees;

(b) Other floating population.

(c) Yes, Sir, subject to availability
of funds and physical facilities.

(d) It is proposed to open one more
Kendriya Vidalaya in Bombay, Cal-
cutta and Delhi each during the next
academir: session,
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Symposium on Agricultural Research
and Development held in New Delhi

5667. SHRI E. V. VIKHE PATIL:
SHRI R. S. PANDEY:

Will the Minister of AGRICULTURE
be pleased to state:

(a) the main conclusions arrived at
the recent National Symposium on
Agricultural Research and Develop-
ment held in New Delhi;

(b) whether any steps were sug-
gested for speedy evolution and
improvement of dryland farm techno-
logy;

(c) whether Government have
formulated or intend to formulate any
scheme for the purpose; and

(d) if so, the main features there-
of?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) A statement giving the major re-
commendations emerging from the
National Symposium on Agricultural
Research and development is laid on
the Table of House. [Placed in
Library. See No. LT-4698/73].

(b) Yes, Sir. Seven major recom-
mendations have been made under the
broad heading of “Planning for
drought and aberrent weather” which
are given in the attached statement
mentioned in reply to part (a) above.

(¢) The major recommendations of
the National Symposium which was
recently held are under examination
for taking necessary steps, but no
specific scheme in this regard has yet
been formulated. Schemes relating
to research and development in dry
land farming areas are already in
progress,

(d) Does not arise at this stage.
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Composition and Expenditure on Com-
mittee on Cow Protection

5668. SHRI E. V. VIKHE PATIL:
Will the Minister of AGRICULTURE
be pleased to state:

(a) the composition and expenditure
of the Committee on Cow Protection
since it was constituted in 1967 till
present day;

(b) whether the Committee has
submitted its Report; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) A state-
ment showing the present composition
of the Committee on Cow Protection
is attached. The information in res
gard to expenditure incurred on the
Committee since 1967 is being collect-
ed and will be laid on the table of the
Sabha.

(b) Not yet,

(¢) The Committee which was
originally set up in 1967 could not
make progress from August. 1968 to
April. 1972 due to withdrawal of 3
members of Sarbadaliya Gorakhsha
Mahabhian Samiti from the delibera-
tions of the Committee, The Com-
mittee was reconstituted in April,
1972 by the substitution of three mem-
bers of the Samiti, by three others
representing the interests of protec-
tion of cow. Shri A, K. Sarkar, the
Chairman of the Committee resigned
on grounds of health and pressure of
other work. By a Resolution dated
the 1st March, 1873, Shri G. K, Mit-
ter, retired Judge of Supreme Court
was appointed as new Chairman of
the Reconstituted Committee. The
Committee i8 now expected to pro-
ceed with its deliberations.

The Committee is required to give
ita report to Government by 30th
September, 1973.
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StATEMENT Fegre ¥ afem wen oft gorlt & o
1. Shri G. K. Mitter, Retired 5569. ¥To wysfirroraw qiig

Judge of Supreme Court.
Members.

2 Shri Parkash Chander Sethi,
Chief Minister, Madhya Pra-
desh or a Minister nominated
by him.

3. Shri Kamlapati Tripathi, Chief
Minister U.P. or a Minister
nominated by him.

4. Shri M. Karunanidhi, Chief
Minister Tamilnadu or a
Minister nominated by him.

5. Shri Siddhartha Shankar Ray,
Chief Minister West Bengal or
a Minister nominated by him.

6. Shri Goswami Girdhari Lal,

Pradhan Mantri  Sanatan
Pratinidhi  Sabha, Punjab,
Bhupendra Bhavan, Pahar-

ganj. New Delhi.

7. Swami Yogeshwar  Videhi
Hariji Maharaj Dwara Bharat
Gosevak Samaj, 3 Sadar
Thana Road, Delhi

8. Shri Akhoy Kumar Jain Edi-

tor, Nav  Bharat Times,
Bahadur Shah Zaffar Marg,
New Delhi.

9. Dr. Dharm Narain, Chairman,
Agricultural Prices Commis-
sion, New Delhi.

10. Dr. C Krishna Rao. Animal
Husbandry Commissioner, De-
partment of Agriculture, New
Delhi.

11. Dr. H. A. B. Parpia, Director,
Central Food Technological
Research Institute, Mysore
(since resigned).

12. Dr. V. Kurien, Chairman,
National Dairy Development
Board, Anand (Gujarat).
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Price of rice fixed for
other States

5672. SHRI C. K. JAFFER
SHARIEF: Will the Minister of
AGRICULTURE be pleased to state:

Mysore and

(a) whether Central Government
have fixed the price of rice as Rs. 54
per quintal for the State of Mysore;
and

(b) if so, the price fixed for other
States while taking over the Trade in’
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) No, Sir.

(b) The wholesale trade in rice is
being taken over from 1973-74 kharif
season, Prices for that season will be
fixed at the commencement of the
procurement seasomn.
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Sale of Poultry Feed through Fair
Price Shops

5673. SHRI C. K. JAFFER
SHARIEF: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government are aware
of the high price of poultry feed and
its effect on high price of eggs; and

(b) if so, whether it is proposed to
arrange its sale through fair price
sales shops?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) Yes, Sir.

(b) No, Sir, but with a view to
easing the situation, Government of
India have initiated the following
steps.—

(i) Directions have been issued to
make available to the State Animal
Husbandry Departments damaged
foodgrains from the F.C.I. godowns
for purpose of livestock feeding.

(ii) The export of groundnut oil
cake has been restricted by fixing a
national ceiling and the cash incen-
tives normally provided for these
exports have been stopped.

(iii) Some of the State Govern-
ments like punjab and Haryana have
under the Essential Commodities Act
issued Rice Bran (Distribution) Con-
trol Order wunder which specified
quantities of rice bran are being
allotted to the poultry feed manu-
facturers/poulfry farmers.
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Bifurcation of Punjab Wakf Board
decided at its meeting held on 18th
August, 1972 at New Delhi

5675, SHRI TEJA SINGH
SWATANTRA: Will the Minister of
AGRICULTURE be pleased to state:

(i) whether a meeting was called to
consider the question of bifurcation
or trifurcation of the Punjab Wakf
Board on 19th August, 1972 in New
Delhi;

(b) if so, how many persons attend-
ed that meeting and how many of
these people belonged to Punjab and
Haryana; District-wise;

(c) whether it was decided to do
awuy with the present Board imme-
diately and to constitute @ new Board
or to appoint an Administration; and

(d) whether this part of the agreed
proceedings has been implemented?

THE MINISTER OF AGRICUL-
TURE (SHRI F. A, AHMED): (a) Yes,
Sir. A meeting was called under the
aegis of the Central Wakf Council on
19th August, 1972 to consider the
question of the future set up of the
Punjab Wakf{ Board.

(b) Apart from the Ministers and
the officials concerned, 49 of the per-
sons officially invited attended that
meeting. Out of these 49 persons, 10
belonged to Punjab and 26 to
Haryana. The district-wise figures
were given in the statement attached.

(c) A resolution was passed in the
meeting to the effect that pending
examination of the whole matter by
the Wakt Enquiry Committee, the
Central Guvernment may be requested
to expeditiously anhounce the replace-
ment of the present Punjab Wakt
Board by another newly coristituted
Board (Common Board).
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(d) The matter is under considera-
tion of the Central Government.
Punjab State

Sangrur
Patiala
Jullundur
Ludhiana

e e W]

Haryana State
Gurgaon 22
Ambala 4

Transfer of Accounts of Punjab Wak{
Board from S. B. L. Ambala Branch

5676. SHRI TEJA SINGH SWA-
TANTRA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether huge amounts out of
the fixed deposits of the Punjab Wakf
Board were transferred from the Am-
bala Branch of the State Bank of
India to some other banks outside the
State;

(b) if so, to which banks and the
amounts so transferred along with
dates;

(c) at whose orders and directions
these amounts have been transferred
and whether these transfers were
not irregular and unjustified; and

(d) if so, what action the Govern-
ment propose to take into the matter?

THE MINISTER OF AGRICUL-
TURE (SHRI F. A. AHMED): (a)
Yes, Sir.

(b) A total sum of Rs. 9,62,8%3.32
was deposited in the Indian Bank
Ltd. New Delhi, on various dates as
shown in the statement attached.

(c) The information is being col-
lected and will be placed on the
Table of Parliament as soon as it
is received.

(d) Does not arise at present.
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STATEMBNT
INDIAN BANK
F. D. No. Date Amount
C'O 61235 16 7 69 100000 °00
_66.:5270“ 30370 100000 ‘00
68.FD 13'6'70 200000 00
oB7196
C 172691 16 770 10550000
218203 15 11 70 235000°00
218132 37 10 70 115000,00
218070 239 70 7333°32
127490 192'72 _ 100000700
_ 9 62.831 12

Complaints against the working etc.
of Punjab Wak{ Board

5677. SHRI TEJA SINGH SWA-
“TANTRA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether Government have re-
-ceived complaints against the working
of Punjab Wakf Board and charges
of corruption and inefficiency against
the Chairman, members and officials
-of the Punjab Wakf Board;

(b) whether any enquiry into these
«charges was ever held and the com-
plaints were heard; and

(¢) whether the Government now
intend to appoint any Commission of
Enquiry in the near future to inquire
into such charges?

THE MINISTER OF AGRICUL-
g‘_UBE (SHRI F. A. AHMED); (a) Yes,
ir.

(b) Yes, Sir. The complaints were
examined and enquiries were held as
and when considered necessary.

(¢) It is considered not necessary
to appoint any Commission of In-
quiry.

Bifurcation of exhu.nt Plnjll: Wakt

5678. SHRI TEJA SINGH SWA-
TANTRA: Will the Minister of AGRI-
CUTULRE be pleased to state:

(a) whether the Muslims of Punjab
and Haryana have expressed their
strong desire through the Wakf con-
vention held at Malerkotla and Pani-
pat (Haryana) to bifurcate the exist-
ing Punjab Wak{ Board;

(b) whether separate Wak{ Board
for each of the Union States has been
provided in the Central Wakf Act,
1854 and the State Governments of
Punjab and Haryana have urged the
Government of India to constitute
separate Wak{ Board for these States;
and

(¢) whether Government intend to
bifurcate the existing Punjab Wakf
Board in the near future?

THE MINISTER OF AGRICUL-
TURE (SHRI F. A, AHMED): (a) Yes
8ir.

(b) Section 9(i) of the Wakf Act,
1954 envisages separate Wakf Board
for exch State. In the case of Punjab
and Haryana, the Punjab Wakf Board
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has become an Inter-State body cor-
porate by virtue of section 72(1) of
the Punjab Re-organisation Act, 1968,
with jurisdiction over those areas in
respect of which it was functioning
and operating immediately before the
1st November, 1986, on which date the
State was reorganised.

The Chief Ministers of Punjab and
Haryana have urged the Government

t> constitute separate Wakf Boards
for their States.

(¢) The matter is under considera-
tion of the Central Government.

Fair Price Shops Openeg in Orissa and
other Parts of Country and Foodgrains
Released

5679. SHRI ARJUN SETHI: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) the number of fair price shops
opened recently in the country and
quantity  of foodgrains released
through:

(b) the number of such shops and
quantity of foodgrains released in
Orissa; and

(e} whether most of these fair price
shops are functioning in Orissa on
paper only?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(ay The number of fair price shops
functioning in the country at present
is 1.65 lakh and the total quantity of
foodgrains distributed through these
shops during February, 1973 was about
8.12 lakh tunnes.

{b) The number of fair price shops
functioning in Orissa at present is
2.164 ang the quantity of foodgrains
distributed through these shops during
February. 1973 was about 12.2
thousand tonnes,

(c) No, Sir.

CHAITRA 12, 1895 (SAKA)
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Districts selecteq under Small Farmers
Development Agency apg Marginal
Farmer and Agricultural Labour
Project

5680. SHRI ARJUN SETHI-
SHRI M. KATHAMUIHU:

Will the Minister of AGRICULTURE
be pleased to state:

(a) number of districts
country which have been
under Small Farmers Development
Agency and Marginal Farmer arnd
Agricultural Labour Project to im-
prove the agriculture through super-
vised credit State-wise;

in the
selected

(b} the main goal of the programme
and amount spent on it; and

(c) how the agricultural labours
and landless farmers are being bene-
fitted by the scheme?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF. SHER SINGH): (a) A state-
ment giving state-wise names of the
districts covered under Small Farmers
Development Agencies and Marginal
Farmers and Agricultural Labourer
Agencies iz laid on the Table of the
House. [Placed in Library. See No.
LT-4699/73].

(b) The programmes are intended to
bring the benefits of modern techno-
logy to the Small and Marginal Far-
merg and Agricultural] Labourers and
raise their economic status through
improved agriculture, subsidiary occu-
pations and supplementary employ-
ment. A total sum of Rs. 30.09 crores
has so far been released to these
Agencies gince Inceptiop of the pro-
grammes.

(c) Subsidiary occupations like
dairy farming., poultry keeping, pig-
gery. etc. are envisaged to supplement
the income of landless agricultural
labourers. In addition agricultural
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labourers who find only seasonal em-
ployment, are provided additional em-
ployment opportunities during the
slack season under the Rural Works
Programmes of productive nature
taken up by MFAL Development
Agencles.

High Yielding Variety of Rice Suscep-

tible o Pests ang Diseases

5681. SHRI ARJUN SETHI: Will the
Minjster of AGRICULTURE be pleas-
ed to state:

(a) whether high yielding wvarieties
of rice introduced in recent years
suffered from certain handicaps, such
as high susceptibility to pests and
diseases and unsuitability  under
water-logged conditions;

(b) if so, what improvements are
being made by the 1.C AR. Project
recently: and

(¢) the reaction of the Government
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
{a) to (¢). The rice crop is predomi-
nantly grown during the monsoon
season when humidity is high. The
weather conditions which are favour-
able for the growth of rice are also
unfortunately favourable for the
multiplication and spread of pests

APRIL 2, 1973
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and diseases. Also when more nut-
rients are supplied to plants Jiseases
become more important and promi-
nent. The high ylelding varleties pro-
gramme in rice orginally started
with exotic dwarf strains like Tai-
chung Native I. Tainan 3 and IR-8.
Taichung Native I gsuffered from the
bacterial blight disease in some areas.
IR-8 also is susceptible to bacterlal
blight and can be attached by several
pests. Water logging Is another pro-
blem during the monsoon season, The
early high yielding varieties were in-
sensitive to the length of day (photo
period) and therefore they suffered
from heavy rains during the grain
formation stage in some areas. It thus
became clear that unless varieties
suited to specific growing conditions
are  developed and popularised
the high vielding varieties
programme in rice may n?t make
much headway. High priority was
therefore given under the All-India
Coordinated Rice Improvement Project
to the breeding and {identification of
varieties for diflerent parts of the
country, Some of the varicties re-
leased for specific areas where there
are problems of disenses and pests are
given below alongwith a list of varie-
ties which are now under extensive
testing In  farmers' flelds under the
minikit programme.

! ariciy i Characteristics Area (situation®
Variety .’33::.;::;7» recommended
1 2 3 4
Varieties for Mass Popularisation
Heavy tillering, fair grain type, weak Summer crop season, aus
Shuney 9 straw. ' in north Bihar; late
planted tankfed arcas;
uplands of Chotanagpur
Ratna 120 Excellent grain and tolerant to tungro Moderate uplands
virus and stem-| 2
1 Satisfactory grain; high yicld potential A general purpose variety.
Joye ¥ andmhlnw M.otﬂmcly tolerant to
tungro virus, blast and bacterial leaf
blight.
IET 1991 130 Excellent grain type; tolerant tungro A general purpose variety,
virus,
Vijaya IR 20 135 Good grain type; tolerant to tungro Low Land areas in aman
season.

virus and green leaf-hoppers.
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I 2 3 4
Pankaj 145 Highyicld potential; tolerantto tungro Low land arcas in aman
virus. season.
Jagannath 155 Good grain rype, susceptible to blast. Low land areas in aman
season.
Varieties under extensive testing
TET 849 105 Good dgr-m resistant to blast, high Multiple cropped khariff.
yields.
Pusa 3-21 10§ Poor l|§r:.i.l'l, susceptible to blast, high Multiple cropped kharif
yields.
TET 2508 105 Good grain, tolerant to tungro virus, Summer and aus season
green | pers, grain dormancy. to slow down green
leaf-hoppers.
RPW 6-12 130 Excell:cm' grain , highly rsistant to Gall midge endemic areas.
gall- :
RPW 613 130 Fair grain, high resistant to gall midge.  Gall midge endemic areas
IET 1136 140 Fairgrain, tolerant to helminthosporium, Low and water-logged
blast. areas,
RP 5-12 140 Fair grain, stem, tolerant to ‘Low and water-logged
bacterial leaf blight. aress.
RP 31-49 2 140 Fair grain, tolerant to blast bacterial leaf Low land  water-logged
hlight. areas.
RP 193-1 155 Excellent grain , good yield] Low and water logged
Arcas.
RP g-2 130 Hightly tolerant to blast Comparable to Java,IR-8
IET 2507 135 Fair grain, highly resistant to tungro Rice tungro virus endemic

VIrus.

areas.

In addition to the above varieties State Agricultural Departments and Agricultural Univer-
sities have alse released specific varieties to suit local conditions.

Government has taken the following steps to ensure that varieties possessing some degree
of resistance to important pests and diseases and specific adaptation to growing conditions are
made available to the farmers as ecarly as possible.

1. National Seeds Corporation takes up pre-rclease multiplication of promising

varieties.

=. Extensive demonstratiom-Cum-txishartpmmizeJ “in farmers’
National Demonstration and Minikat programme.

the

Field under

Integrated projects on pest control and water management are being developed
for implementation during the Fifth Plan.

Ancillary Complex of Hindostan
Shipyard

5682. SHRIMAT] SAVITRI SHYAM:
Will the Minister of SHIPPING AND
TRANSPORT be pleased to state:

(a) whether there is any proposal
under the consideration of Govern-
ment to promote the ahcillary complex

of the
country;

Hindustan Shipyard in the

(b) if so, the broad outlines thereof;
and

(c) the time by which these will be
set up and start production/function-
ing?
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THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA):
(a) to (¢). The Hindustan Shipyard
has suggested a scheme to promote
ancillary industries in two areas one
near the Shipyard Colony and another
in Gajuwaka area at an estimated
cost of Rs. 3 crores as part of its pro-
posals for the Fifth Plan. These pro-
posals are under consideration.

Foodgrains Production, Requirement
and Suapply to Bihar during 1973

5683. KUMARI KAMLA KUMARI:
Will the Minister of AGRICULTURE
be pleased t> state:

(a) the expected foodgralng produc-
tion in Bihar upto May, 1973; and

(b) the tota] foodgrain needed by
the State Government of Bihar and
the quantity of foodgrain to be sup-
plied by Central Government in 19737

THE MINISTER OF STATE IN 1HE
MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Firm estimates of foodgrains pro-
duction for 1972-73 in respect of all
States including Bihar would become
available after the close of the current
agricultural year, ie., some time in

July-August 1973.

(b) The State Government have not
furnisheq the consolidated demand of
foodgrains for the whole year of 1973.
On an average, about 30.000 tonnes of
wheat per month has been allotted for
the first four months of 1973.

Provisioa of Education for Age Group
of 11-14 in Orissa

5684. SHRI CHINTAMANI PANI-
GRAHT; Will the Minister of FDUCA-
TION, S8OCIAL WELFARE AND CUL~
TURE be pleased to state:

(a) the provision of education made
80 far as covering the age-group of
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11-14 in Orissa

during the Fourth
Plan; and

(b) the total amount which had been
allotteq to Orissa for the purpose?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION, SOCIAL
WELFARE AND IN THE DEPART-
MENT OF CULTURE (SHRI D. P.
YADAV): (a) According to the Fourth
Five Year Plan of Orissa. the State
has a target of enrolling 4.15 lakh
additional children in the higher pri-
mary stage.

(b) The Fourth Plan outlay for
Higher Primary education in the State
is as follows:—

Plan Schemes

1. Opening of Higher Primary
Schools and upgrading of Primary
Schools to Higher Primary Schools
.................. Rs. 142.90 lakhs

2. Improvement of building and
provision of equipment and lbrary
of Higher Primary Schools..........
9.58 lakhs

3. Construction of building of
Higher Primary Schoals............
.................. Rs, 1.78 lakhs

ToraL Rs. 154.26 lakhs

In addition to the above, a sum of
Rs. 150 lakhs has beep relsased to the
State Government during 1872-73
under the Central scheme for educated
unemployed for appointment of addi-
tional teachers, etc., for both lower
Primary and higher Primary education
(age group 6-14).
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Provision for appointment of Teachers
for Primary Education in Orissa

5685. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of EDUCA-
TION. SOCIAL WELFARE AND
CULTURE be pleased to state:

(a) whether the Cehtral Govern-
ment had made provision for appoint-
ment of teachers for primary educa-
tion on hundred per cent assistance
basis in Qrissa in 1971-72 and 1972-73;

(b) if so, the total number of
teachers appointed in Orissa during
the same period;

(c) how many such teachers are
going to be appointed in Orissa In
1973-74; and

{d) what is the likely enrolment in
Orissa in the age group of 6—11 dur-
ing 1973-7T47

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): (a) and (b). Under
the Scheme of Providing Employment
to the Edurated TUnemployed—Ex-
pansion of Elementary Education,
Central assistance was provided ona
100 per cent basis for appointment of
1500 teachers in 1971-72 and 1500
teachers in 1972-73 in Orissa. All the
3000 teachers have been appointed in
the State.

(¢) The allocatlon under the scheme
for 1973-74 huve not yet been finalised.

(dy It iz estimated that the likely
enrolment in Orissa in classes I—V
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which corresponds to the age group
6—11 at the end of the 4th Five Year
Plan ie. in 1974 is likely to be app-
roximately 25 lakhs children which
would be about 81.8 per cent of the
population in the age group.

Jayantl Villages in Orissa

5686. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Jayanti villages in
each Block in Orissa has been select-
ed by now;

(b) if so. the names of the villages
selected in the Puri District; and

(c) the programme of development
woTk underinken and amount spent
in such villages?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) So far,
311 Blocks have selected Jayanti vil-
lages out of a total of 314 Blocks in
the State of Orissa.

(b) A statement showing names of
Jayanti villages selected in Puri Dis-
trict is enclosed.

(¢) As per information received so
far, 10 wells, 11 roads, one tank im-
provement to 4 school buildings, elec-
trification in three villages, improve-
ment to one minor irrigation project,
CARE feeding programme in one vil-
lage, Mahila Samiti and Yuvak Sangha
in one village and 2 pisci-culture tanks
in one village have been provided at
a total cost of Rs. 51,000 in Jayanti
villages of Purl District.

Statement
SL. Name of the Block Namie of Jayanti Villages
No.
1. Brahmegid Gaddrodang
3. Purl Sadar Samangorh Harljan Basti
3. Gop Oada-Rupas
4. Kakatpur , Othaka

p2 LS—9.
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S. No. Name of the Block

Name of Jyanti Villages

Astaranga
Nimspars
Pipili
Delanga

E I BRI N

10. Satyabadi

11. Bhubeneswar-

12. Balipama-1

13- Balipatns-II (Balianta)
14. Naysgarh

15. Ranpur

16. Odsgaon

17. Nuagaon

18. Khandspars-1

19. Khandapera-II (Bhapur)
20. Daspalla

21. Gania

22. Bolagarh

23. Tangi

Khurda

Banapur
Krushnaprasai
28. Ghilika

29. Jani

District cevered under Fertiliser
Promotional Plaa

5887 SHRI ARVIND M. PATEL:
Will the Minister of AGRICULTURE
be pleased to state the names of the
States and Districty therein which are
covered by Fertiliser Promotion Plan
for the year 1972-73?

24
25
26,
26.

Asana

Rosinagar
Pubasasan (Harijana Sahi)
Nuagarh
Trilochanpur
Malisahi
Mendhasal
Tinkipada (Indal kusru,
Jaganathpur
Gambhandiu
Ranpurgarh
Haridabandha
Malisahi
Sauagochhia
Chholia

Jajpur

Kadus

Ghoradia
Nalasingh
Godikilo
Kuradhamalla
Sahantuad
Chiliky Nuspa- 'a
Haripur.

(pot selected’

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
The Centrally Sponsored Fertiliser
Promotion Programme for 1072-73 s
being implemented in 17 States cover-
ing 23 districts. The names of the
States and districts are detalled 1n
the stdtement enclosed.



15. Rajasthan
16. Tamil Nadu

17. Urtar Pradesh -
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Statement
SL No. Name of State Names of Districts
1. Andhra Pradesh + Nalgonda and Kurnool
2. Assam - . + Darrang
3. Bihar + Purnea and Saharsa
4. Gujarat - - Mehsana
s. Haryanma - * Gurgaon
6. Himachal Pradesh + Kangrs
7. Jammu & Kashmir - +  Jammu
8. Kerala *  Trivandrum
9. Madhya Pradesh *  Morena and Chhatarpur
10. Maharashima * Jalgaon and Parbani
11. Meghalays *  Garo Hills
12. Mysore - + Bellary and Trichur
13. Orissa - Balasur
14. Punjab +  Sangrur and Faridkot
- Sriganganagar

- North Arcot and South Arcot
+ Hardoi and Varanasi.
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(2) 15-25 wrg-Aqg & frearea
I,

(3) Ty wrd=AT ¥ Arq ATA-
T wrasai w1 e, o

(4) wieew ¥ardl, frrga: e
i & wftw WY 7 A
wrdwi &1 frwtsTr w0

Overhanling Education System

390, SHRI BIBHUT! MISHRA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE

be pleased to state:

(a) whether the Education Minister
called upon the educationists, at
Chandigarh on the 25th February,
1973 to overhaul the educational sys-

tem: and

{b) if so. the steps envisaged in this
regard?

THE MINISTER OF EDUCATION,
SOCIAL. WELFARE AND CULTURE
(PROF. 8. NURUL HASAN): (a) and
(b). Addressing the 25th annual con-
vocation of the Punjab University at
Chandigarh, the Education Minister
stressed the need for a radical effort
1> reconstruct the educational systsm
in the country. particularly the con-
tent of university education so as 1o
make It a powerful instrument of social
transformation. The Central Advisory
Board of Education st its 36th meeting
held at New Delhi on September,
18-19, 1978 has already approved =
blue print of “Education in the Fifth
Five Year Plan 1974—79". The main
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ingredients of the
given below:—

programme are

(i) Transformation of the Edu-
cational system;

(ii) Improvement of Standards:

(iii) Initiation ef a comprehen-
sive programme of pre-school
develupment specially for the
under privileged social
groups;

(iv) The provision of universal
primary education in the age
group 6—11 by 1975-76 and
in the age group 6—14 by
1980-81;

The adoption of the uniform
pattern of school and college
classes viz. 104243 in all
States and Union territories,

(v)

{vi) Vocationalisation of educa-
tion at the higher secondary

stage and introduction of
work-experience as an inte-
gral part of education at

school stage.

{vii) The development of a na-
tional scholarships policy so
that the talented students and
especially those coming from
the most deprived sections of
the community are assisted to
receive the best school and
university education;

(viii) The launching of a youth
movement for the population
in the age-group 14—235;

(ix) Reorganisation of collegiate
and university educrtion;

(x) Development ot technical
education;
(xi) Introduction of large scale

programme of National Social
Service: and

Wxll) Strengthening of the admi-
nistrative machinery to plan
and implement this significant
programme of expansion and
qualitative improvement.

234

Seminar of National Parent Teacher
Conveation

5691. SHRI BIBHUTI MISHRA:
Will the Minister of EDUCATION,
SOCIAL WELFARE AND CULTURE
be pleased to state:

(a) whether a Seminar of National
Parent Teacher Convention was held
in Delhi on the 3rd March, 1873;

(b) if so, main decisions made
therein; angd

(c) the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE
(SHRI D. P. YADAV): (a) to (e¢).
The 2nd Asian Symposium and 5th
National Parent Teacher Convention
was held in Delhi from 3rd March to
7th March, 1973.

A copy of the resolutions adopted
by the Conference is laid on the
Table of the House. [Placed in Libr-
ary. See No. LT-4700/73.]

The Centra] Advisory Board of
Education has approved a bule-print
of educational development in the 5th
plan which is under consideration.
For implementing the plan Schemes,
the cooperation of all voluntary
organisations will be  welcome.
Naturally, the role of the teacher is
crucial in the educational process,
and the support received from the
parents will be waluable to any
educational institutions.
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Deaths due to Vasectomy in Sholapar
District
5694. SHRI NARENDRA SINGH :
SHRI JYOTIRMOY BOSU :

Will the Minister of HEALTH AND
FAMILY PLANNING be pleased to
state:

{(a) whether Government  are

aware that six persons, who had
undergone vasectomy operations.
have died of tetanus in Sholapur
District; and

(b) if so, Government's reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF HEALTH AND
FAMILY PLANNING (SHRI KON-
DAJJI BASAPPA): (a) Yes.

(b) The Government of Mahara-
shtra are enquiring into the matter
and will take suitable action on the
receipt of the report of enquiry.

Committee on Investment by Small
and Marginal Farmers

5685, SHRI DEVINDER SINGH
GARCHA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether an Experts Committee
of his Ministry has recommended
several measures to stimulate the
current and capital investment by
small or marginal farmers on their
holdings;

(b) if so, what are these recom-
mendations; and

(c) whether the Government have
considered the feasibility of these re-
commendations?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(PROF, SHER SINGH): (a) to (c).
No experts Committee has been con-
stituted in this Ministry regarding
credit for small and marginal farmers.
However, in pursuance of the general
policy of Government 1o encourage
flow of credit to small and marginal
farmers from institutional sources,
the institutions are being persuaded
to re-orient their policies and proce-
dures. These are reviewed from time
to time by the Government and the
Reserve Bank of India. Under the
special Central Sector Schemes of
‘Small Farmers Development Agen-
cies’ and ‘Marginal Farmers and
Agricultural Labourers Development
Agencies' in 87 project areas, the
apgencies identify the small and mar-
ginal farmers in the project areas,
draw up special programmes for their
benefit and encourage institutional
credit both for current and capital
investment. The agencies offer sub-
sidies on capital investments by the
participants and provide risk fund to
the cooperatives to increase the flow
of credit. According to information
received from the agencies. Rs. 1786
lakhs of short-term loans had been
given during the current year, while
medium and long-term loans for in-
vestment amounted to Rs. 1124 lakhs
and Rs. 1804 lakhs.

Decision Regarding Cooperative Move-
ment taken af Chief Ministers’ Con-
ference helg in New Delhi

5698. SHRI DEVINDER SINGH
GARCHA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether some important deci-
sions were taken in regard to the Co-
operative movement at the Chief
Ministers’ Conference held recently in
the Capital; and

(b) if so, main features thereof?
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THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) Yes, Sir.

(b) (i) Under the scheme of State
take-over of wholesale trade in
wheat, purchases for the Government
will be undertaken by the Food Cor-
poration of India, the State Coopera-
tive Marketing Federations and the
State Departments of Food & Civil
Supplies and any other public agen-
cies designated by the State Govern-
ments. .

(ii) The Consumer Cooperatives
in the urban areas and the marketing
and service cooperatives in the rural
areas should be utilised for retail
distribution to the maximum extent.

Proposal to take over Management of
Big Flour Mills

5697. SHRI R. S. PANDEY: Will the
Minister of AGRICULTURE be
pleased to state:

(a) whether Government have
received reports regarding mis-
management and irregularities in the
big flour mills in the country in the
matter of distribution and sale of
flour and ‘Maida’ to the consumers at
fixed rates;

(b) whether Government are con-
sidering any proposal to take over the
management of the big flour mills;
and

(c) if so, broad outlines of the pro-
posed measures in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE)-
(a) No. Sir.

(b) No. Sir. But the distribution
of wheat products produced by the
roller flour mills is already being
controlled by the State Governments.

(c) Does not arise.
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Public Distributioy System of Fertili-
ser

5698. SHRI R. S. PANDEY: Will
the Minister of AGRICULTURE be
pleaseq to state:

{a) whether Government have
worked out a scheme to set up a pub-
lic distribution system for the distri-
bution of fertilisers at cheaper rate
throughtout the country; and

(b) if so, the main features thereof
and steps taken in this regar‘d so far?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI ANNASAHEB P. SHINDE):
(a) and (b). Government have no
proposal for setting up a separate
agency for distribution of fertilisers.
However the policy of Government is
to encourage the maximum possible
distribution of fertilisers to farmers
through public agencies like coopera-
tives and Agro-Industries Corpora-
tions.

As at present, 80—T70 percent of all
fertilisers both imported and domestic
is distributed through cooperatives,
Agro-Industries Corporations and
other institutional agencies which are
directly under the control of State
Governments. The remaining 30—40
per cent is distributeg through non-
institutional channels. But even in
respect of this portion, the State Gov-
ernments receive advance plans of
distribution from the manufacturers
and can orient supplies to priority
areas and for priority crops.

As far as prices are concerned every
effort is being made to make ferti-
lisers available to farmers at econo-
mic prices consistent with the costs
of domestic production and imports.
The retail prices of three important
fertilisers (Urea, Ammonium Sulp-
kate.and. Calcium Ammonium Nitrate,
which alsp happen to be relatively in
short suwpply) are statutorily control-
led and the State Governments have
been given adequate powers under the

APRIL 2, 1978
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Essential Commodities Act and Ferti-
liser (Control) Order to effect checks
and searches, seize stocks of offenders,
and to prosecute them. The States
have also been given powers to hold
summary trials of offenders,
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SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, T want te make
a submission in regard to su:mr_noq-
ing of the Attorney General. This is
a very very serious matter.

MR. SPEAKER: That would be
taken up after the Calling Attention.
The other day, 1 asked you whether
you want me to take up the adjourn-
ment motion notice after the -alling
attention, you agreed to that.

SHRI JYOTIRMOY BOSU: Sir, this
has been agitating our minds very
much, that the Attorney General
should be called here.

MR. SPEAKER: You see, the other
day, when 1 asked you about taking
it up after or before the calling atten-
tion, it was agreed that it would be
waken up after the Calling Attention.
But, if you want always that it
should be taken up before the Calling
Attention, to that also I agreed.

SHR] INDRAJIT GUPTA (Ali-
pore): Time and again, I have said
that we should have 5 meeting of
the Rules Committee for going into
this and deciding it once for all.

MR. SPEAKER: 1 fixed a meeting
the other day. But, because of the
debate on the agitation by doctors, it
was agreed to postpone this.

SHRI S. M. BANERJEE (Kanpur):
Sir, 1 have given notice of an
adjournment motion regarding in-
justice done to Class III and Class IV
employees.

MR. SPEAKER: That will be
. taken up after the Calling Attention
Notice. Now. Shri Indrajit Gupta.
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with USSR and Poland (CA)
12.02 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED FAILURE OF THE MINERALS
AND METALS TRADING CORPORATION TO
CONCLUDE CONTRACTS WITH USSR AND
PoLAND FOR EXPORT QF INDIAN MICA.

SHRI INDRAJIT GUPTA: (Al-
pore): Sir, I call the attention of the
Minister of Commerce to the follow-
ing matler of urgent public import-

ance and reguest that he may make
a statement thereon:

‘The reported failure of the
Minerals and Metals Trading Cor-
poration to conclude contract with
USSR and Poland for export of
Indian mica.'

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
Mr. Speaker, Sir.

Till recently, India had a virtual
monopoly in mica trade. The exports
are evenly divided between Rupee
Payment countries and general cur-
rency area, the USSR being the single
largest buyer.

While the production and process-
ing of exportable quality of mica was
being undertaken by alarge number
of small producers/processors, the
exports were being monopolised by a
few large exporters, Evidently, these
exporters were thriving at the ex-
pense of the small producers who had
no sales outlet, there hardly being any
domestic demand. This section was
vulnerable in two ways, firstly, in the
matter of adequate and fair price for
the goods supplied, and secondly, in
delayed payments. Consequently,
even production was coming down.

In these circumstances, Government
decided to canalise export of pro-
cegsed mica through the Minerals and
Metals Trading Corporation, with
effect from the 24th January, 1972
Simultaneously, the question of asgist-
ing the devlopment of mica mining
industry was taken up and the con-
stitution of a Mica Board is under
consideration,
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The objective of conalisation was to
assist the small exporters and mine-
owners in participating in the export
trade which had nitherto been mono-
polised by 2 ‘ew big mine-owners and
expaorters. It was noted that over the
last two decades established chan-
nels of export had come into exis-
tence. It was, therefore, considered
prudent and necessary on the part of
the MMTC to participate in the export
operations> 1n  phases. In the initial
stages of operation MMTC decided to
make use of the exisiing channels, as
far as possible, 3¢ as not to disrupt
supplies to overseas customers.
MMTC were also advised to develop
the necessary expertise and the
organisation to deal with the entire
export with the main objective of
giving a fair and equitable dispensa-
tion to the small producers. MMTC
regulated their operations accordingly.

Simultaneously, MMTC initiated in-
dependent marketing and were able
to secure, for the first time, a long-
term contract in November, 1872, with
GDR for supply of mica valued at
Rs. 3 crores. They also started pur-
chasing exportable grades of mica
directly from the weaker sections of
the trade and this formed a good base
for servicing the contract with GDR
as also other small contracts conclud-
ed with other buyers in Jayan and
Hmg Kong

Our approach to the problems has
been practical. In essence, it aims
at MMTC buying exportable grades
of mica from the small mine-owners
and processors in conformity with the
objective of canalisation, MMTC,
itself, has been. as a good trading
house, very conscious of its responsi-
bility for quality and prompt delivery
and in pursuance of the social objec-
tives of the Government has been
assuring a fair and adequate price to
the small producers.

It may be stated that the Govern-

ment have introduced compulsory pye-
shipment inspection in respect of
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many items of export including mica.
In order to provide satisfaction to jts
customers, the MMTC has set up its
own rigorous inspection machinery.
And it may be noted in this connec-
tion that this service of quality
Inspection was not being rendered by
the erstwhile exporters.

The pewspapers have highlighted
only certin aspects of canalisation
vis-avis MMTC's role and this gives
me an opportunity to let this august
House know that the negotiations in
regard to sales to these countries are
continuing and have not broken down.
The newspaper reports have com-
mented mainly upon certain commer-
cial aspects of the MMTC negotia-
tions. There are other aspects also
to be borno in mind while this sort
of negotintion is carried on and
settlement arrived at. You will agree
with me. Sir, that discussions of all
these aspects of commercial transac-
tion may not be conducive to a
mutually satisfactory settlement.

I can, however, humbly claim that
what MMTC is trying to do by
gradually enlarging its positive role
as a canalised exporter, is quite in
consonance with the declared policy
of the Government. 1 would also like
to add here that MMTC has already
opened three purchase centres, two
in Bihar which are in operation for
some time, and one recently in Andhra
Pradesh. They propose to open one
more centre in Rajasthan shortly.

The Government have also approv-
ed in principle the setting up of the
Mica Trading Corporation as a sub-
sidiary of the MMTC. This Corpora-
tion will, apart from enlarging the
export of mica, give technical and
financial assistance to small producers
and increase the added value by up-
grading the material. The Corpora-
tion will step into the rather neglect-
ed area of research and development
as ‘well.
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SHRI INDRAJIT GUPTA: The
Minister has made a very lengthy
statement but, I am afraid, its length
ig mot proportionate to its clarity.
There are some points on which I
would first of all like to have clari-
fication. Is the scheme of canalisation,
which has been undertaken from last
year. restricled only to processed
mica supplied by small mines and
small processors? That is to say,
have the large exporters been left out
of this canalisation? If so, why have
thev not been brought into the scheme
of canalisation? If they have been
brought under canalisation, are we to
take it that the entire export of mica
has been canalised through the
MMTC” This is not made clear here.

Secondly, how many of the small
parties, small mine-owners and pro-
cessors have been actually included in
th: scheme? How many mines are
involved and how many workers are
emploved In those mines to which the
Minister made a reference by saying
that they want to save them from
closing down because of a crisig arising
from falling production and so on and
how many such mines have been
brought within the ambit of this
canalisation scheme?

Of course, the newspaper reports
which have been appearing did give
the public an impression that the
talks have broken down with certain
countries, that USSR, Poland, Czecho-
slovakia and Hungary have decided
not to buy. This has been repudiated
in this statement, of course. The
Minister says that the talks have not
broken down and they are continuing.
I would like to know from him his
general assessment. Naturally, I am
not asking for the details of the nego-
tiations; he would not divulge them in
any case. But is he optimistic that
these negotiations will be concluded
in the near future and that contracts
will be effective? If that is so, as
far as I can make out from his state-
ment, the only possible, if I may call
it so, hitch or reason for the delay in

with USSR and Poland (CA)

concluding the contract seems to be
this question of quality. Here in
para 7 of his statement the Minister
has said:

“Government have introduced
compulsory pre-shipment inspection
and have set up z rigorous inspec-
tion machinery.”

I would like to know a little more
about this. because canalisation was
done only last year. My information
is that all this talk about pre-shipment
inspection. quality control and
rigorous inspection machinery is just
a little bit of an exaggeration. The
MMTC, as far as my information goes,
has no such apparatus. They may
be thinking of setting it up but at the
moment at least nothing of this type
is functioning to anyvbody's satisfac-
tion.

Here the Minister has said :

“It may be noted in this connec-
tion that this service of quality ins-
pection was not being rendered by
the erstwhile exporters.”

The whole point is that in any com-
mercial transaction the purchaser is
not going to be satisfled with the
quality certificate of the seller. He
must satisfy himself that the goods
he is buying are of the standard and
quality which he requires. So, the
question is not whether they have or
have not got a preshipment inspec-
tion machinery but whether these
foreign customers have been given
any of these facilities through their
own technical inspectors and experts,
whatever they call them, who came
with the delegation to go and ac-
tually inspect the samples at the site
where the material is being offered
to them to satisty themselves that
this is the quality they require.

I am sure you know mica is a
very important raw material, becuase
it goes into many defence items and
all sorts of sophisticated equipments.
Therefore, it is nothing surprising that
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these countries want to be fully satis-
fied, through their own inspectors
and experts, about the quality of this
malerial, because they enter into
contracts which may be worth Rs. 8
crores or § crores or more. Thig is
quite irrelevant here, if I may point
out, that the service of quality
inspection was not being rendered by
the erstwhile exporters. Even if
they had a service, nobody would
have used it. It is the customer who
wants te have his own inspection to
satisfy himsel!f on the basis of sam-
ples. I welcome canalisation. In
fact, I want canalisation to cover all
these people, both small and big peo-
ple. I would like to know whether
there is any difficulty being experienc-
ed by the prospective customers in
petting all possible facilities to ins-
pect the samples, not sitting in some
room in Delhi, but going to the parti-
cular mines or the places where mica
i1s being produced and processed and
there, on the spot, seeing samples for
themselves and satisfying themselves.
Unless that iz done. the people will
he perhaps reluctant to conclude big
contracts.

1 would also like to know, in addi-
tion to this, whether it is a fact or
not that the export prices of Indian
mica were being raised, more ar less,
continuously aver the last three or
four years, whether it is a fact that
there has been a 30-33 per cent rise
in the export prices as a result of
which there is a danger that the off-
take by foreign buyers is likely to
g0 down, and they may start looking
for alternative sources. We have got
a very big source of supply bere. But
I do not think it is really a mono-
poly Mica is available in other
countries. It is available in Brazil.
I am told, it is there in the Soviet
Union also. But it costsa much more
to exploit it there because it is much
more underground and it has to be
brought out from far below the sur-
face. So. it is in our own interest,
I should imagine, that we should see
that the export prices are kept stable,
as far as possible and are not allow-
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ed to go on rising so that we can be
assured of a certain quantum of ex-
port to these countries which would
like to buy from us, because Indian
mica is quite well-known and, world-
famous.

Finally, I would like to know whe-
ther the Minister has got any hunch
as to who iz inspiring this press
campaign, somebody who is interest-
ed in this thing breaking down. 1
would like to know from him whe-
ther it may not be that these few
big exporters to whom he refers in
the statement, who prior, to canalisa-
tion had' been making a lot of moncy.
would not be interested in this new
scheme breaking down so that they
will continue to dominate the expcrt
market, and whether some officers of
the MM T.C., particularly those who
have been imported from the private
scctor, may also be interested in see-
ing that the scheme does not go
through so that, while they are shed-
ding crocodile tears in public for the
smaller producers and processors, in
actual fact. it may be a gang-up bel-
ween certain high officiels and direc-
tors of the M.M.T.C., with these for-
mer big export houses to see that
this scheme falls through so that
they can continue to get all the ad-
vantages out of it

As far as these countries are con-
cerned, 1 must point out that some of
the big business papers have, of
course, tried to be sarcastic in saying
that these socialist couniries where
everything is under public sector do
not want to deal with our public ser-
tor but only with the private sector.
1 would like the Minister to throw
light on this, The question ls, whe-
ther any forelgn consumer, importer,
has any possibility of right to refuse
to purchase through a particular sys-
tem which an exporting country has
chosen to set up. Can they say. “No.
You want to sell through the MM.T.C.

We will not buy through the
MMTC" I3 It possble unlets
the csnalisation is a frnrce? 1 wanrt

the canalisation to be total and com-
plete. How is It possible for any
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buyer to come and say, “No. We will
not buy through a particular system
which you have set up.” I think, it
is fantastic, It canndt happen, It is a
figment of the imagination. If theydo
not want to buy at all, they need not
buy. If they want to buy, they must
buy through a particular system
which the Government of the export-
ing country has decided upon.

[ feel, thzt the only question that
remains and which I would like him
to clarify 1s the question of quality
inspection, control, ete. Iy is not a
Guestion of our providing the machi-
ner¥. In a matter like mica which is
o strategic material, the cunsumer,
the customer, must have full facilities
to inspect the samples and so on by his
own inspectors and technical experts
and satisfy himself. Suppose he leaves
the who's thing to the MMTC, signs
the contract and goes away, then Rs. 10
crores worth of mica is shipped to
thwe Soviet Union or some other
country and later on it is found that
30 per cent is sub-standard stuff, why
should he take that risk? They must
sutisfy themselves, I hope. on that
aecount, there i= not going to be anv
hitch. 1 hope the Minister will
make it clear.

I would also like to know whether
there is any proposal to take over
the mines and run them through a
corporation, so that the position in
the smaller mines, many of which
are facing closure, unemployment
and so on, can be retrieved.

PROF. D. P. CHATTOPADHYA-
YA: Let me take the last question
first. It is not a fact that negotia-
tinns have broken down. As I have
std in my original statement, the
negotintions are going on. As it will
bt appreciated by this hon. House,
there are different aspects and nuan-
ces of negotiations which cannot be
concluded overnight. I can  state
catecorically that no socialist coun-
try has said or stated explicitly or
implicitly that they will refuse to
buy through MMTC and as stipulated
in the original arrangement, nhmely,
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30 per cent of the purchase has to be
made from the canalised channel,
namely, the MMTC channel.

The second question was about
quality inspection. The original con-
tracts provide freedom for the buyers
themselves to inspect the quality
right at the-sites themselves. Be-
sides, the MMTC have their own
teams of inspectors stationed at the
mine sites. So, a double level of
inspection is being provided far en-

suring a fairly high standard of
quality inspection and, therefore,
control.

The hon. Member has also raisec
the question whether this ratio of 70
and 30, i.e., 70 per cent with erstwhile
exporters through MMTC and 30 per
cent directly with MMTC, restrictior
is applicable equally to all mine-
owners and exporters, big and small.
My answer to the question is ‘ves’.
Big mine-owners and exporters are
not being given a differential treat-
ment; or, there is no discriminatory
treatment so far ag the smaller ones
are concerned. The question is a lar-
ger one. The trade was exclusively
in the hands of big mine-owners and
exporters and, as the flgures very
clearly indicate, the trade turnover
was going down over the years for
the benefit of you, Sir, and of the
members of the House, in 1965-66 it
was Rs. 19 crores; in 1966-67 it came
down to Rs. 159 crores and it was
Rs 1550 crores in 1968-89. There
fore, Government had to take a deci-
sion in such an area of strategic
material. So, we had to bring the mica
trade within the MMTC's ambit.
Naturally it wag not liked by some
big exporters and mine-owners and
they resisted it, The slanted news-
reports are easily understandable and
explainable in terms of their being
unhappy with this restriction over the
monopoly of commerce and trade.
I am also happy to report to the
House that, after canalisation started,
no mine, not even a small one, has
been closed down. That shows that
the intervention of the MMTC in the
trade has been beneficial to the trade
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as a whole generally and to the small
mine-owners and exporters in parti-
cular.

SHRI INDRAJIT GUPTA: I asked
a question whether there was any
proposal to take over the mines or
see that the smaller ones are not eased
ou* of the business or closed down,

PROF. D. P. CHATTOPADHYAYA:
As I had said, it is a very big task,
it bristles with so many aspects. As
I said it has to be done carefully and
in a phased manner. Unless we have
the expertise and other machinery
necessary to ensure inspection, control
and also organising the trade, we do
not like to go into it suddenly and
in a big way and in an unprepared
way. But the suggestion of the hon.
Member will be taken into account
while these decisions are taken later
on.

SHRI K. BALADHANDAYUTHAM
(Coimbatore): Mica is a mineral
which is almost entirely exported;
anly 3 small percentage is consumed
internally. And in such a strategic
production, the Minister admitg that
its production has fallen. He has also
admitted that the export was slump-
ing, and from 82 per cent in the
sixties it has come down to 54 per
cent. He also concedes that it has
caused grave discomfort to a large
number of workers emploved who arz
getting low wages and that mines are
even getting closed and production
has gone down to 50 per cent, So, in
such an important and strategic sector,
here is a problem of negotiations for
export.

I would like to know from the
Minister about yet another problem
in that field, the smuggling of mica
and, according to press reports,
smuggling goes upto Rs. 2.5 crores
annually to countries like Britain and
other countries.

Apart from this, I would like to know
from the Minister as to why, as per
the press report, the agreement, as
reported, between GDR and the MMTC
—It is reported in his statement also—
for a value of Rs. 3 crores, has been
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cancelled by the GDR because they
were not satisfied with the quality. Is
the report true? That is my question.

With regard to the difficulty in
negotiations, I would like to repeat the
question Comrade Indrajit Gupta put,
whether it is because of the price
which we have been ralsing year after
year to such an extent as to make it
uneconomic for them to import from
here and give them no option except
to mine their own mica in their own
country. I would like to know—] do
not want a discussion of this question
—whether attention has been paid to
that aspect of the question.

If, according to the Minister, quality
control has been assured, then why 18
there this difficulty in negotiations®

Now, a news has been deliberately
leaked in the press that there is some
difficulty in the negotiations. When
we are treating this matter so deli-
cately, how has this news been leak-
ed? According to the Minister, it
must have been leaked bv the ex-
ploiters, by the big businesg and the
traditional exporters. I do not see
how they gain by this. They do not
seem to gain by such news. Tt looks
ag if the news could have been leaked
out only by the MMTC. If the MMTC
had anything to do with this leakage,
I would like the Minister to make gure
that there is no such thing because the
Director concerned with mica seems
to be away when negotiations are to
go on. Even though there seems to be
no breakdown in negotiations, still
there appears to be some deliberate
delay in these negotiations. If every-
thing is all right in MMTC why should
the Genegal Secretary of the Mica In-
dustries Association say that the Min-
ing Corporation is favouring a few big
export houses only? Even they seem
to charge you with only favouring
them. So, that is my point. T would
like him to clarify the whole thing
and tell us whether they are not play-
ing politics in matters of trade. Also,
Sir, there is a stage which we have
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reached now when we cannot depend
only on export. Does the Minister
consider the question of some mica
industries where you will have some
finished products which can be export-
ed? At pregent the exvort figure is
Rs. 16 crores, You will be able to get
Rs. 160 crores if you can send finished
products and export them. Is there
any such idea under conslderation?
You have been seiting up committees
after committees. There has also been
a case of recommendation of the
working group of the Foreign Trade
Ministry. What are their recom-
mendations? Are they implemented?
At what stage are they just now?
Finally, may I ask this question?
Will the hon, Minister consider the
question of nationalising tHe entire
export trade?

PROF. D. P. CHATTOPADHYAYA :
The hon. Member has asked about the
production figure. As I said earlier,
production was going down steadily
for some yvears before MMTC entered
into the fleld. After the MMTC's
entry in the field, the figure is looking
up.  So, about decline, it cannot be
said any more that decline is there.
It has been neutralised and it is
lonking up.

The second question that he asked
was about GDR. I would request my
friend to have a lonk at my statement
1 said:

“MMTC  initiated independent
marketing and were able to secure
for the first time a long term con-
tract in November 1972 with GDR

for supply of mica valued at Rs. 3

crores.”

So, there is no question of their declin-
ing to purchase: they have agreed to
purchase. No country of the socialist
group has said that they will not pur-
chase through MMTC., On the other
hand, I have been pergonally assured
only this very morning by the Trade
Representative of the Soviet Embasgy
that the negotiation hag not broken
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down and the team which came was
a commercial one and they have not
decided that they will not purchase.
So, the question of Soviet Govern-
ment's refusal to purchase will not
arise at all. So, the question of rejec-
tion does not arise. Only the ques-
tion of finalising arises. And, on this
point, finalisation has not taken place
and it will take some time. The re-
presentative of the Soviet Embassy
has officially assured me that there is
no question of the Soviet Government's
refusal to purchase through MMTC.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): He asked whether they
have anv scheme to process mica and
to export it as a finished product?
We want to have a clarification on
that. That is the real solution.

PROF. D. P. CHATTOPADHYAYA:
1 will tell you later on.

SHRI B. K. DASCHOWDHURY
(Cooch-Behar): The long statement of
the hon. Minister with clarifications
made thereafter has given us some-
what the picture as to what was going
on and in the past in respect of the
deals to be struck with Soviet Russia,
Poland. Czechoslovakia and Hungary.
But the main question remains as it
was. In the press it has been report-
ed that the negotiation has broken
down. though. according to the hon.
Minister, it has not. I quite agree with
his reply. But, the question remains
about the quality., The quality of pro-
cessed mica that should be exported
from our country to some of the
socialist countries has been seriously
questioned here. And some of the
hon, speakers who spoke before me
have emphasised that point. Is it a
fact that the MMTC is simply taking
or purchasing mica, processed mica,
from the traditional producers and
erstwhile traditional exporters and the
quality is the same that was shown
to the trade delegation? If that is so,
how does the gquestion of quality come
in? That is not clear to me. It is
also not clear what the officials of the
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i6hri B. K. Daschowdhury]
MMTC are to be made responsible
for. because the MMTC is purchasing
processed mica from either small or
big producers who are regarded as
traditional producers. Assuming in
some cases some of the MMTC officials
might have certain bad intentions to
scuttle down our good relations with
socialist countries, is it also a fact that
with these officials the trade delega-
tion from socialist countries also lend

thern hands  in  scuttling down the
policy of the Government? Of course
it is not. as 1 suppose. The hon.

Minister has assured and re-assured
us that the cfficials of the Soviet dele-
gation are very soon going to make
contract and that to the satisfaction
of the Government.

As the statement says, the process
of the policy of canalisation has been
taken to give relief to the small mine
owners. Is it true that the small mine-
owners had been neglected by the so-
called traditional exporters or exploited
in various other ways hut the report
savs even the very small mica mine-
owners are not getting the service
from MMTC and the functioning of
the MMTC has been seriously ques-
tioned here not only in the case of
mica but also in the case of other
exports like iron-ore etc. The export
of the items which had been conduct-
ed and canalised by MMTC came down
in the last few years. In the case of
mica the hon, Mhister has said that
it js looking up. May I know from the
hon. Minister in the year 1972 what
was the system of exporting this mica
from our country to foreign countries?
Was it the same system which is being
followed this year or was there some-
thing else? Assuming that in the last
year by our process of work we had
not lost, in the new policy are they
gaining and what are they going to
do with the trade? DBecause that is
the serious problem before the whole
nation. Thirdly, in view of thig what
are the special steps which the Min-
istry of Commerce is trying to take
to expand the export trade of mica?
Further, why this deadlock? How is
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this impasse ghould be cleared up?
There should be a categorical answer
from the hon. Minister because on his
assurances our mica trade export
depends. 1 would also like to have a
turther clarification from the hon.
Minister.

1s it a fact that so far as the MMTC
is concerned, the process of canalisa-
tion is different with different coun-
tries of the world. that for the socla-
list countries there is one set of rules
and policy adopted but the same are
not being adopted for ‘the western
countries. Japan or Switzerland? 1f
so, the question comes why the MMTC
officials have taken this stand and this
may give rise to the feeling that some
of the officials are really in collusion
with the traditional exporters who
would like to scale down the process
of canalisation of mica trade. 1 would
be very glad to have a clarification
from the hon. Minister,

Since the whole scheme ig to sup-
port the poor mica producers, the
amall mica mine owners, I would like
to know whether these producers are
belng given proper export prices of
mica when MMTC purchases mica to
service export contracts. I have &
circular in my possession which shows
that for one particular grade, Ruby
clear & SS Mica block thickness 0.2
to 20 mm quality No. 2 the printed
price is Rs. 476.44 per kg. 1 am told
its export price is Rs. 529.37 per kg
There is a number of cases.

The MMTC trade notice dated 1st
March 1973 clearly shows that MMTC
is purchasing from the small mica-
owners or even the bigger ones—I do
not know—at rates nearly 10—20 per
cent less than the market prices. If
%0, 1 would like to know how this kind
of practice is going to help the mica
owners or the weaker gections among
them.

Finally, as Government are very
much alive to the need for giving
relief to the small mine owners and
canalise the process of the entire
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trade, will they be equally willing to
give relief to the labourers working
in the mica mines? Ag in the case
of ccal labour we have a Coal Wage
Board, will Government be prepared
to lnck into the case of the mica mine
labour and through the Mica Board
or Mica Trading Corporation consti-
tute 5 Mica Mine IlLabourerss Wage
Board so that these lahourers  and
wage-carners may  got a fair deal?

Otherwise. the present policy of
helping the mica industry through
canalisation will not benefit the mica
mine labour.

PROF. D. P, CHATTOPADHYAYA:
I am grateful to the hon. member for
raising certain basic issues thus giving
me an opportunity to clarify the posi-
tion of the functioning of MMTC.

First., he asked whether MMTC offi-
cials were playing politics. I would
like to say they are doing good eco-
nomics, not politics.

Secondly, he asked whether they
were following double standards or
two sets of criteria in their commer-
cial deals, one with the socialist
countries and the other with the non-
soclalist countries. 1 have already
answered the question in the negative,
and I repeat—No, Sir, one identical
set of criteria of eligibility is being
followed in all cases without distinc-
tion.

As for the particular example of
price he referred to, if he would kind-
ly pass that information to me, I will
get it examined and let him know the
result. Without looking into the de-
tails of the particular example he
mentioned, vou will appreciate right
on the floor of the House it is not pos-
sible for me to give my opinion this
way or that,

As for promotion measures, I have
already said that the very fact that
canalisation has been decided upom is
itself a right step forward to help the
small mine-owners and exporters and,
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therefore, to the weaker section of the
trade. Besides revision in export
duties ang floor prices, several other
measures have also beepn taken by this
Ministry to revive the interest of the
consumers in the use of mica us an
insulating material. The anomalies in
the price control regulation and ap-
plication of export duty which were
aflecting exports, have been removed.
Quality cohtro]l as | have already said
has been resorted to and procedures
have been on the gne hand. made libe-
ral and. on the other hand, made sim-
plified.

As regards fabricated mica, I would
like to say that under the canalisation
only processed mica comes in. As re-
gards fabricated mica, facilities have
been provided to the fabrication in-
dustry in the matter of import of tools
and other equipment. It is hoped that
there will be an increase of at least
Rs. 2 crores to Rs. 3 crores in foreign
exchange earnings at the end of the
year 1973-74 as compared to the
foreign exchange earnings from the
export of mica and mica products in
1972-78.

These are soms of the corcrete
steps taken by the Ministry for the
promotion of mica export.

SHRI P, K. DEO (Kalahandi): Sir,
I thank you for having admitted this
motion, because it has completely ex-
posed the inconsistency in precept
anq practice behind the Iron curtain.
Even though we have been told day-in
and day-out that all these dealings
would be made through the public
sector, is it not a fact that the Soviet
team and the Polish team have gone
back without signing the contract
because they insisted that processed
micg exports should be made through
some companies of their choice, some
monopoly houses. whose profits would
naturally go to the Communist party
of India in this country? (Interrup-
tions) 1 draw these conclugions from
the inforehce that the monopoly ex-
port of tobacco is done through Nav
Bharat Enterprise to the Soviet Union
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whose profit, or most of the profit, goes
to the coffers of a party which the
entire country knows.

Taking into consideration all these
factors, and the fact that the produc-
tion of mica has gone dgown from 27,000
tonnes to 13,000 tonnes and it has com-
pletely exposed the incapacity of the
MMTC in supplying the goods of the
requisite standard for export, which
has led to this controversy, I would
like to know categorically whether, in
spite of the assurance of the Minister,
this has failed. angd if it is a fact that
the negotiating teams from the USSR
and Poland have gone back on this
particular ground, namely, the com-
panies of their choice have not been
permited to export to those countries,
and because of their resentment, only
30 per cent of the export is being chan-
neliseq through the MMTC. When the
STC and the MMTC were created, it
was clearly understood in this House
that all commercial transactions on
the State to State basis would be car-
ried on through these Corporations,
but there has been a departure in this
particular case. I would like to know
the reasons why thcre has been a
departure in this particular case, and
only 30 per cent canalisation of export
is being resented to even by the count-
ries which are by profession socialist
in their nature.

My second question is how the Gov-
ernment is going to safeguard the inte-
restg of 200 and odd small mica mine
owners whose plight has been very
ably narrated by the previous speaker,
Mr. Daschowdhury. They should be-
paid and treated on a par with the big
monopoly houses who are being patro-
nised by the Soviet Union in this
country.

My third question is about the com-
position of the Mica Board, and im-
proving the condition of labour. It is
learnt that such a board is being form-
ed and T want to know whether it
would be controlled by the Ministry
of Commerce or by the Ministry of
Steel ang Mines.
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PROF. D. P, CHATTOPADHYAYA:
The hon. Member asked a categorical
question whether the USSR and
Poland went back, after failing to
persuade the Goverhment to succumb
to their pressure to allow them to
purchase mica from whomsoever they
choose in violation of 70: 30 ratio. To
this categorical question, I return a
categorical answer: no. They have not
gone back and saying this sort of
things is not correct. On the contrary
it bas been said by them. officially.
that the negotiations had not broken
down, The exploratory talks, commer-
cial talks that took place js also not
unsatigfactory; it is hoped that a
mutually satisfactory settlement would
be arrived at in future, Secondly, he
said that the MMTC's performance
was not satisfactory, I have already
given the figures of both production
and exports and they are in fact more
satisfactory than before the entry of
MMTC into the mica trade [ can
assure the hon. ™ember that small
mine-owners and exporters wil] get
every possible benefit from the Gov-
ernment and the MMTC and it is only
to break the stranglehcld of the big
houses that we have entered the field.
Otherwise there is ro point in com-
ing to the field.

The last yuestion was about the role
of the Mica Board. I have already
said that it will be a subsidiary of
MMTC and naturallv it will be under
the overall administrative control of
the Commerce Ministry,

SHRI HARI KISHORE SINGH
(Pupr:): The Mini-ter has reprealedly
referred to the talks to have not tail-
ed. I should like to know how far
the talks have progressed and why
they have been delayed. Failure or
delay in the conclusion of the contract
casts reflection not only on the work-
ing of a public gector undertaking-
MMTC-In our country but also on our
very good friends and trading part-
ners who come to our help in the
hour of need, the Soviet Unior and -
the socialist black of countries. This
also.rlinen many fundamental ques-
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tions. Does he consider the mica in-
dustry to be a sick industry or not?
Because the figures of production and
export clearly indicate that this is a
sick industry? From a total production
of 31,942 tonnes in 1958, it has gone
down to 18265 tonnes in 1968 and
14468 {onnes in 1971; Similarly, the
export of sheet mica was 10948 tonnes
in 1965 and it went down to 7,617
tonnes in 1971. The export of scrap
mica declined from 25838 tonnes in
1065 to 13,965 tonnes in 1971. Only in
connection with mica powder, there
has been a good rise from 1,201 tons
in 1966 to 3.457 tons in 1971.

With regard to working of mines, it
has gone down to 504 from 665 in
1968. Therefore. I would like to know
from the Minister whether, in view of
these figures, he considers the mica
industry to be a sick industry or not.
If it is not a sick industry. is he pre-
pared to take the steps, which the
Government has taken in regard to
cick textile industries and other sick
industries, in this case also?

With regard to M.M.T.C. I have no
detailed understanding about its work-
ing and functioning. But. from
whatever little I could understand re-
carding the working of the mica In-
dustry 1 would say that it has shown
a dismal performance. In reply to
Unstarred Question No. 4455 by Shri
Shankar Dayal Singh on 23rd March,
1973. it was =stated by Shri A. C.
George that the export of mica had
cone up to Rs. 18 crores by the
M.M.T.C. But. on the question of
profit and loss, it was stated that the
M.M.T.C. would break cven so far as
its profils and losses are concerned.
On a turnover of Rs. 18 crores, even
to a child, this figure is staggering,
The concern. which exports to the
tune of Rs. 18 crores is not making a
substantial profit.

Now. the Government, in its eager-
ness to promote export of mica has
given a substantial concession to the
mica industry. The reductlon on ex-
port duty effective from 1st Jahuary,
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1973 to the mica industfy is as
follows:—

On higher grades

of mica From 40 per centto

30 per cent ad
valorem.

From 20 per cent
to 15 per cent
ad valorem.

From 20 per cent
to 15 ad valoren:

Medium grade

Lower grade of
loose mica.

In spite of that the big sharks of the
mica industry are not satisfied with the
concessions given by the Government
and are trying to sabotage the whole
mica industry and in that process,
they are bringing bad name not only
to MMTC but also to our friendly im-
porting countries.

In regard to canalisation of Mica
export trade the Minister has made a
very big claim. But the way In which
the MMTC canalises the mica trade
is a big hoax. I have with me a
copy of the memorandum submitted to
the Prime Minister on 5th July, 1971
by the Bharat Abrakh Udyog Sangh as
reported in the Indiap Nation. Patna
in which it has been stated that before
the advent of the Mica Control Order
and fixation of floor prices of mica
by the Government of India, the num-
ber of mica exporters was large and
the denlers could at that time dispose
of their products with case and earn
their livelihood. But now the entire
export husiness having practically
gone into the hands of a few big mica
exporters. the small dealers have no
choice of their own. It is alleged that
the floor price of mica was fixed cn
the advice of the Mica Export Promo-
tion Council which is practically domi-
nated hv the big exporters and thew
managed to remalin, by permutation
and combination in framing export-
policy matters. | want to know how
far this canalisation has henefited the
small traders and helped them in
making a, livelihood. in view of this
memgrandum. It is a fact. as alleged,
that MMTC supplied inferior mica as
higher grade mica to the importers.
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which has been made an issue by the
importing countries, Iy it istrue itis a
rer:ous matter? ]| have come to know
that a number of big mira dealers
manufacturers are staying in posh
hete's in Delhi like the Ashoka Hotel

and lobhwing  angd pressuring the
Government to change 1ls policy, 1s
this a fact.

13 hrs.

I would further lLke to know whe-
ther mica producers from Bihar have
fent a memorandum to Government
vrging virtual scrapping of the cana-
lisation scheme. Further in view of
the news appearing in the Times of
1-dia on 31st March, 1973 may I know
whether there is anv linkage between
the reported breakdown of the nego-
t:ations between the MMTC and the
r:elegates from USSR. Poland, Czecho-
siovaikia and Hungary” May I know
whether against one Mr. Jain in
charge of MMTC operation at Giridih
serious chargers of corruption have
teen made and also against the work-
ing of his office and if so what steps
Government propose to take? Finally,
raay T know whether it is a fact that
there is a difference of 1 to 10 between
the price of raw mica and the finished
products of mica and whether Govern-
ment proposes to export finished pro-
ducts of mica to the different coun-
triee? Lastly. for clearing the whole
ccnfusion, Is Government considering
1o take over the entire mica industry
or not?

PROF. D. P. CHATTOPADHYAYA:
The hon. member has raised a lot of
m:estions and vou will remember, Sir.
that most of these questions have al-
1eadv been covered by me. He has
a<ked how far the talks has progres-
sed. 1 have already said that it is
progressing and given tlme and
acedwill, which is already there, it
w1l ba concluded in the near future.
1 would humbly submit that if we run
down the performance of public sector
undertakings like the MMTC and thelt
cfficials. their morale suffers a set-
back. T do not like to defend all
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their deeds. if there are misdeeds, but
unless there are specific charges
against some officers, perhaps it will
not be very helpful to ecriticise them
without sufficient data or evidence.

I am not aware of the presance of
some big mica mine-owners living in
Ashoka Hotels. much less of their
pressurc on the Ministry.

MR SPF.!\K.!‘:R: Before 1 take up
any other item. I thought 1 should
give preference to the Speaker him-
self  Shri Varma. Shri Mishra. Shri
Bhattcharyya, Shri Era Sezhiyan, Shri
Patel and Shri Basu tookk exception
to the remarks which | made on Fri-
day at the time of the walk-out. After
the walk-out T said how is it that
walkouts have taken place on the eve
of week-and holidays. As some friends
have said that these remarks were as-
persive. if they take them in that light,
1 do not stand on the question of pres-
tige. 1 withdraw them. If vou think
I am at fault, I have nothing to say.
It is part of my temperament. Some-
times 1 talk to restore myself after
tension, because that is the only thing
that comes to my help in this tension.
Because, you keep me under tension
and on my nerves most of the time.
1 wish that at one time or the other
you also come here and experience it

Shri Sezhiyan has raised one point.
Last Friday after the walk-out, Shri
R. 8. Pandey said that it was pre-
planned. T have seen the proceedings.
Somehow. Shri Pandey's remarks are
not there while my remarks have
come. When Shri Pandey sald that it
was pre-planned T sald that such things
always happen after due considera-
tlon. T know that has hapoened after
consultation. T think it is your right
to have consultations. But, it vou
think it was aspersive. it was far away
from my intentions. I have got very
good relations. good triendship, good
affection for all of vou, but ...

SHRI.ATAL BIHART VAJPAYEE
(Cwallor): There should be no “but”.
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MR. SPEAKER: ... sometimes we
differ inside the House on questions of
procedure or facts, But that does not
detract or take away from our mutual
and social relations. 1 do not think it
should have been taken like that.
But I think it 15 my fault that some-
times I try to restore myself after all
this tension by a bit of wit and hum-
our. If T am denied that, 1 think I
will be losing many vears of my life,
which I do not think yuu would like,

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, in your greatness,
would you consider another aspect of
ihe same matter? On two pages, con-
secutively, 14 times “Mr. Speaker”
occurs without any person coming in
between. Only to introduce some
rationality into this, would you not
kindly consider that those also should
be removed? Otherwise, it appears as
if there is a soliloquy all the time.

MR. SPEAKER: When ten Members
are standing up, it is impossible for
ihe reporter to take down all of them.
] allowed one Member the other day
1o speak and he was saying something.
But he could not be heard even by me
because other Members were speaking
simultaneously. So. I would request
vou all that whatever be the difference
of opinion, if only one or two Members
stand up, I will be able to hear them
one by one. But if all of vou stand
and speak, nothing is heard.

When the Speaker Stands, you should
have the courtesy to sit down some-
times. if not always.

SHRI SHYAMNANDAN MISHRA:
When you stand up. I always sit down.

MR. SPEAKER: Kindly give this
advice to Shri Jyotirmoy Bosp also.

1885 (SAKA) Attorney General’s 269
Statement in Supreme
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MOTION FOR ADJOURNMENT

REPURTED STATEMENT oF ATTORNEY-

GENERAL BEFORE SUPKREME COURT ABOUT

AMENDING MAINTENANCE QF INTERNAL
SECURITY AcT

MR. SPEAKER: Now, about the
Allorney-General's statement, have
received notice of a Privilege Motion
from Shri Dinen Bhattacharyya, Shri
Shyamnandan Mishra, Shri Kalyan-
asundaram. Shri Jyotirmoy Bosu ard
Shri Era Sezhiyan. Then. there is
notice of an adjournment Motion from
Shri  Jvotirmoy Bosu and Shri Era
Sezhiyan. There are notices under
Rule 377 from Shri Indrajit Gupta.
Shri Kalyanasundaram, Prof, Madhu
Dandavate and Shri Bhogendra Jha,

After all these notices, there is an-
other category. There are Call Atten-
tion Notices on the same subject from
eleven Members. Should

I mention
all the names”

1 have not been able to make up
my mind as to under what motion I

should apply my mind. Let me knov-
what I should take up.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Let the Adjournmenrt
Motion be first taken up,

SHRI DINEN BHATTACHARYYA
(Serampore): Tt is a question of pri-
vilege. The Attorney-General should
come here and make a statement.

SHRI ATAL BIHAR! VAJPAYZE

(Gwalior): You may call one Member
after another.

MR. SPEAKER: There are about 20
Members. It is impossible. I just
wanted to know what tvpe of motion
I should take up out of these motions.

SHRI JYOTIRMOY BOSU: First you
deal with Adjournment Motion.
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MR. SPEAKER: One thing that we
should not forget is that the Attorney
General also has a right to participate
28 any Member of the House......

SHRI SHYAMNANDAN MISHRA
(Begusarai): He has only the right
to participate,

MR. SPEAKER: He can sit in the
House; he can participate in the
discussion. He has the right to sit
here. In this case, why not get the
information from him? Then, we can
take it up later on.

SHRI DINEN BHATTACHARYYA:
The question relates to not only the
utterences of the Attorney-General
but the Judges also. Now, the Gov-
ernment is planning to promulgate an
Ordinance in the meantime; because
the Rajya Sabha is not in session.
So, to make up that lacuna, they may
resort to that sort of thing which will
create another precedent as to how
the Government is attacking the
democratic rights of ordinary people.
Thousands of people are rotting in
jail. They must have been released
by this time Because of the asser-
tion of the Attorney-General, thls is
happening.  What right has he to
utter this in this way that the Gov-
ernment may promulgate an Ordi-
nance to make up the lacuna?

SHRI H. N, MUKERJEE (Calcutta
North-East): Sir, 1 rise on a point of
order. I am just as cxercised as the
rest of my colleagues in regard to
this mater. But the Attorney-Gene-
ral is. after all, a spokesman of the
Government of India and whatever
he says before the Supreme Court or
anywhere else is on the instructions
of the Goverrment. Just as in an
carlier case, the pipeline inquiry
matter, you made a very rightful
distinction between the position of a
the position of those

lawyer and ) ¥
who are given instructions
which are materially a part of the

case, in this case also, T would think

entirely inappropriate to condemn the
conduct of the Attorney-General who
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is the holder of a very highly respected
and distinguished office. Therefore,
since the Government is involved in a
matter where they have announced
their desire, if the reports are correct,
to amend the law to the detriment of
the civil rights of the citizens of this
country, and the Supreme Court Jud-
ges have swallowed that..(Interrup-
tions) this is a matter which the Lok
Sabha, as the primary body, has to
take into consideration. Therefore, [
will beg of my friends here not to
bring in the Attorney-General, either
to approve of him or disapprove of
him, at this present moment. Later,
we may or may not have to do it. At
this present moment, Government has
got to be censured and the Adjourn-
ment Motion appears to he the onlv
medium for that purpose.

SHRI JYOTIRMOY BOSU: An un-
usual situation has arisen as a result
of which we are all exercised. and I
think, we have to hang our heads
down in shame before the civilised
world. We will be robbed of the civil
liberties that we enjov. if Government
takes recourse to a short-cut by
bringing an Ordinance and clamping
it on us. The Attorney-General has
given an assurance. speaking on be-
half of the Governiment, no doubt ad-
viced by the Government itself, before
the Supreme Court confirming enact-
ment of the Amendment as the counter
measure against the present situation
arising out of the Supreme Court's
judement striking down detention be-
vond a certain period—te, days—
thereby undermining the role of Par-
liament. It i{s a veryv serious matter.
This is what the Times of India has
said:

“Mr. De sald that the court would
postpone giving the judgment In the
case for two 'weeks, so that Gov-
ernment could take the necessary
action,

“Mr. De sald that the omly diM-
culty would be that Government
could not make the proposed amend-
mefit of the detention law retros-
pective.
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“Mr. Justice Shelat: Why not?
These days, every new law amend-
ing an old statute is deemed always
10 have the same effect as though
the old law had been as amended.
Then why not this Amendment also?

“The Acting Chief Justice added
quickly, '‘However, we are not here
to advise the Government in the
matter.”

That is, in the matter of the role of
the Government and the role of the
Supreme Court in robbing the people
of the minimum civil lbertles...
(Interruptions) This is a very serious
matter.

MR. SPEAKER: We should not go
into the merits now...

SHRI JYOTIRMOY BOSU: There-
fore, Sir, please consider the issue in
that context. That is why | have made
this submission and I request you to
give your ruling in that regard.

SHRI INDRAJIT GUPTA (Ali-
pore): We sghould take up first things
first, proceeding on the assumption.
which I think nobody can challenge,
that the Attorney-General was not
speaking in his personal capacity “ut
was acting under instructions. You re-
member, when 1 raiced a privilege
motion earlier about the utterances
of certain counsel before the Takru
Commission regarding the pipelines
inquiry, the defence of the Govern-
ment was that one could not chal-
lenge the right of advocacy: the ad-
vocatc has the right to use certain
cxpressions and terms according to
his brief. In this case also it is
obvious that Mr. Nirepn De must have
been acting on instructions and was
speaking to the brief of the Govern-
ment. Is this fact being denied?
Cap it be denied? Is it being denied?
The Law Minister is present, Has the
Attorney General said something
which Government had not autho-
rised him to say? Then the whole
question will come. We are seeking

n for an Adjournment
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Motion. We want to censure the
Government. If the Government
wants to wash out the responsibility,
which it cannot in my opinion, let the
hon. Minister make it clear.

SHRI SEZHIYAN (Kumbakonam).
1 have given notices of an Adjourn-
ment Motion as well as of a Privi-
lege  Motion, The  Adjournment
Motion and the Privilege Motion,
though they are interlinked, repre-
sent two aspects of the incident. Re-
garding the adjournment motion, it
should be towards the censure of the
Government for failure in its duty.
Here, my adjournment motion is very
clear ‘Failure of the Government in
not giving to the Attorney-General
of India a proper brief to argue the
case on its behalf in the Supreme
Court resulting in the Attorney-
General giving on March 30. an as-
surance that the Maintenance of In-
ternal Security Act would be amend-
ed in a particular way within ten
days, which is in clear disregard of
the Parliament in performing its
functions'.

Therefore. 1 am particularly saying
that there is a failure on the part of
the Government in not briefing the
Attorney-General properly, or thev
have briefed him but the Attornevy-
General has not followed it. Even
in that case there has been a failure
on the part of the Government. ..
(Interruptions). This is regarding
the adjournment motion. As I have
pointed out, it is against the failure
on the part of the Government,

Now coming to the second one, the
privilege motion is against the action
of the Attorney-General. These two
things should be kept apart-one is
the privilege motion against the
Attorney-General and the other one
is the adjournment motion against
the Government for its failure to
give a proper brief to the Attorney-
General. Therefore, I am pressing
my adjournment motion on the
failure of the Government.
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SHRI ,SHYJ\MANAN'DM\I MISHRA :
My submission is that there need be
no polemics whether the Attorney-
General represented himself or as ‘an
advocate or as a person belonging
to the Government because the whole
adjournment motion is directed to the
ﬁj‘l‘crney-General and it is not direct-
ed to Shri Niren De. Thercfore,
there is absolutely no ground for con-
otrversy in this respect.

Now, the second question that
shouid he uppermost in the minds of
the Members of Parliament is that
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we are confronted with a situation
which leads to the restriction of the
personal liberty of the citizen and
that is as a result of the action both
of the Attorney-General and the
Bench. My humble submission is
that here both have acted in a manner
prejudicial to the personal liberty of
the citizens, and that might lead to
the citizen being in detention for a
longer period than what is necessary.
Therefore, we, as the Parliament of
India .are now grappling with this
problem of the personal liberty which
has been restricted by the utterasnces
of the Attorney-General and the
Supreme Court. and since personal
liberty happens to be the very founda-
tion of our Constitution, it is a At
subject for an adjournment motion.

PROF. MADHU DANDAVATE
(Rajapur): 1 want to draw  vour
attention to one more aspect. Not only
the democratic norms have been violat.
ed here, not only have the Govern-
ment failed in giving a correct ad-
vice to the Attorney-General but
these men have taken the Parliament
for granted. That is the most impor-
tant aspect. The Attorney-General is
reported to have said that within ten
days it will be amended. 1 am really
surprised; but not only that, there
was an impact of this statement on
the court and, therefore, in the court
it was declared hy Mr. Justice K. S.
Hegde, sitting with the Acting Chief
Justice, Mr. Justice J. M. Shelat, on
the specially constituted Special
Bench, that in the light of the hssur-
ance given by the Attorney-General
—of course, on the advice of the
Government—the court would post-
pone giving the judgment in the case
for two weeks so that the Govern-
ment could take necessary action. The
Government has completely mi=guided
the court and that too by flouting the
authority aof Parliament. Therefore
I think that the Adjournment Motion
should be admitted.

SHRI V. K. KRISHNA MENON
(Trivandrum): I am not involved in
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whatever the party angles are in this
matter. I think it is common ground,
as you are discussing the question of
preventive detention and the viola-
tion of liberty as we understand in @
parliamentary system, that this is
perhaps the only Parliament and the
only country where we have a perma-
nent law of preventive detention and
1 hope this will not be lost sight of
....(Interruptions) The Justice is
entirely right in listening to the
Attorney-General when he is speak-
ing on behalf of his clients; he is not
concerned with the discussion over
here. 1 think whatever you, Mr.
Speaker, do should, I hope, be in
1the way of enabling Members to dis-
«cuss the basic proposition. The Gov-
ernment has rightly come to the con-
clusjon that there must be some
amendment. But whether that
amendment is hitting hard, hitting
harshly or whether it is considered to
do something else, is a matter to be
considered because most of the legis-
iations, eighty per cent of them, that
had come through are not necessarily
aimed at or against anybody but by
ill-drafting, by not giving careful
‘thought to it, they had produced the
contrary results. I hope the decision
will be in the way of enabling a full
discussion on the question of preven-
tive detention as part of the law of
this country as also whether one is
trying to amend It in such a way
that the so-called guidance that is
given is against the people who are
detained.

SHRI R. K. DEO (Kalahandi):
There cannot be a more appropriate
occasion to censure the Government.
We want to have this Adjournment
Motion to be discussed.

SHRI V. K. KRISHNA MENON:
Mr. Speaker, whatever 1 said is not
“in terms of censure of the Govern-
ment, but I want to see this matter
clarified.

SHRI P. K. DEO: Adfournmem
“Motion is the only motion by which
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the entire thing can be discussed
threadbare. It is a matter of urgent
public importance. The Attorney-
General, as the spokesman of the Gov-
ernment has arrogated to himself the
power of the Parliament and has
taken it for granted by saying that
he will get this Bill passed or this
law amended, all, according 1o his
sweet will. The fundamental rights
are erroded. Even the little of civil
liberties are in jeopardy. Under these
circumstances I request you to admit
the adjournment motion and let us
have a full discussion on this sub-
ject.

SHRI M. KALYANASUNDARAM
(Tiruchirapalli) rose—

MR. SPEAKER: He has mentioned
it on your behalf

SHRI M. KALYANASUNDARAM:
I want to say something, Sir. I have
also given notice of the Motion.

MR. SPEAKER: There are so many.

SHRI M. KALYANASUNDARAM:
I only want to say this that whether
the Attorney General is responsible
or Government is responsible or both
of them are responsible, is a different
matter. How is it that Mr. Justice
Hegde agrees to give two weeks’ time
so that this Parliament can be made
to amend the Act? What will the
people think of this Parliament? Will
they not think that this Parliiment
can be made to pass any law accord-
ing to the wish of the Attorney
General? Can the Supreme Court
take the assurance and do it? Will
they do it in any other thing. Sir?
Will not the people think that judges
are seeking to curry favour of this
Government? Otherwise what will the
people think of the Supreme Court,
Sir? It amounts to contempt of this
House. The dignity of the House must
be protected.
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SHRI P. G. MAVALANKAR (Ah-
medabad): I want to say in all
seriousness that this is a very grim

MR. SPEAKER: I want to hear
only Members whose names are there.

SHRI P. G. MAVALANKAR: 1 just

SPEAKER: Have YyYou not
Kalyanasundaram?

MR.
finished, Mr,

SHRI M. KALYANASUNDARAM:
Sir, it cannot be finished with Ajourn-
ment Motion alone because this House
has been brought into contempt. It
ameounts to breach of privilege. Simply
because the House gets an opportunity
to discuss the Adjournment Motion.
the Privilege Motion should not be

dropped.

SHRI G. VISWANATHAN (Wandi-
wash): It should be kept pending.

MR. SPEAKER: How can you have
everything?

SHRI P. G. MAVALANKAR: This
is a very grim matter because from
the very beginning of our country's
constitutional regime in 1950 the gov-
ernment have got into the habit of
taking parliamentary processes for
granted. You will realise, Sir, that
quite often in the past, even when
Parliament was about to meet, ordi-
nances had been issued, and this has
been extremely a dangerous process.
Now, when we are seized of the
matter and the House is already in
Session and when things are being
said outside without any considera-
tion of the parliamentary practices, I
feel, unless we take this opportunity
urgently, and at this very moment,
of censuring the government we will
not be able to save whatever little
democracy is left in the country.
Therefore, I request you to kindly
allow this adjournment motion.
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SHRI MUHAMMED KHUDA
BUKHSH (Murshidabad): Mr. Speak-
er, Sir, while I have profound ad-
miration for the line of argument
advanced by my hon. friends, I think,
what we are all consistently glossing
over is that the Supreme Court
Bench consisting of 7 judges have ac-
cepted the contention of the Attorney
General.

(Interruptions)
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(Interruptions)

ME. SPEAKER: After all, as the
matter was raised by Prof. Hiren
Mukherjee that it is Gowvernment's
failure, when you want thal, in that
case the Law Minister. should make
the position clear.

Mr. Gokhalr .

SHRI ATAL BIHANLL VAJPAYEE:
You cannot allow the Minister to speak
at this stage. You admit the motion
and allow a discussion and let the
Minister speak.

SHRI JYOTIRMOY BOSU: Under
what procedure are you asking the
Law Minister to speak?

SHRI BHAGWAT JHA AZAD
(Bhagalpur): You have called the
Law Minister. He must be allowed to
speak. [t is the right of a member to
be heard when you have called him.
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SHRI MUHAMMED KHUDA
BUKHSH: If we discuss this matter
now, it will be tantamount to sitting
in judgment on the Supreme Court,
the highest judiciary in the land. We
must take this point into considera-
tion. .

MR. SPEAKER: I follow your
point.

SHRI VIKRAM MAHAJAN
(Kangra): Two fundamental points

have been raised; one is regarding a
matter which is pending in a court
of law, i.e. a case pending in the
Supreme Court in which an assurance
has been given by the Attorney
General; secondly, a question of pri-
vilege is involved against the Attor-
ney General. In  the adjournment
motion, both these issues are involv-
ed.

SHRI SHYAMNANDAN
No, no.

MISHRA:

SHRI VIKRAM MAHAJAN: Be-
fore an adjournment motion is admit-
ted, there are certain conditions
which have to be fulfilled. I refer
to rule 58 which says:

“The right to move the adjourn-
ment of the House for the purpose
of discussing a definite matter of
urgent public importance shall be
subject to the following restric-
tions. namely"—

Kindly to (iv) and (vi).
(iv) the motion shall not raise a
question of privilege;

“(vii) the motion shall not deal
with any matter which s
under adjudication by a
court of law having jurisdic-
tion in any part of India”.

Since these two matters have been
brought in in the adjournment mo-
tion, it is out of order.

MR. SPEAKER: Shri Mahajan has
rajsed a very vital and important
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point, that there is no question of
privilege which can be raised in an
adjournment motion. You cannot
have everything, the best of both the
worlds and ‘treat it as either privi-
lege or as adjournment’, because the
rule is clear on the point. He has
pointed it out. I myself was think-
ing alike.

_ (Interruptions)

MR. SPEAKER: All right. I hold
it in order ag an adjournment motion.
Those who are in favour of leave
being granted will kindly rise in their
seats—[ find 58 have risen. Leave is
granted.

SHRI ATAL BIHARI VAJPAYEE:
When do we discuss it?

SHRI JYOTIRMOY BOSU:
Tomorrow.

MR. SPEAKER: The time is al-
ready fixed in the rules. I have ac-

cepted it. The rules provide that ‘t
will be taken up at 4 'O’clock.

13.40 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER MERCHANT SHIP-
PING ACT

THE MINISTER OF STATE IN THE
MINISTRY OF SHIPPING AND
TRANSPORT (SHRI M. B. RANA\:
Sir, on behalf of Shri Raj Bahadur,
I beg to lay on the Table—

(1) A copy of the Merchant Ship-
ping (Examination of Engi-
neers and Engine Drivers of
Fishing Vessels) Rules 1973
(Hindi and English versions)
published in Notification No
G.S.R. 136 in Gazette of India
dated the 10th February,
1973, under sub-section (3)
of Section 458 of the Mer-
chant Shipping Act, 1958.
[Placed in Library. See No.
LT-4874/73.]

A copy of the Delhi Motor
Vehicles (Sixth Amendment)
Rules, 1972 (Hindi and Eng--

(2)
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lish versions) published in
Notification No. F. 3(80)/72-
Tpt. in Delhi Gaozette dated
the 2nd January, 1973, under
sub-section (3) of section 133
of the Motor Vehicles Act,
1939. [Placed in Library.
See No. LT-4875/73]

CERTIFIED ACCOUNTS AND AUDIT REPORT
ofF POST-GRADUATE INSTITUTE or MebI-
CAL EDUCATION AND RESEARCH.
CHANDIGARH

THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI R. K.
KHADILKAR): 1 beg to lay on the
Table a copy of the Certified Accounts
(Hindi and English versions) of the
Post-Graduate Institute of Medical
Education and Research, Chandigarh,
for the year 1971-T2 together with
the Audit Report thereon, under sub-
section (4) of section 18 of the Post-
Graduate Institute of Medical Edu-
cation angd Research, Chandigarh, Act,
1966. [Placed in Library. See Wo.
LT-4676/78].

IMPORT TRADE CONTROL POLICY FOR
* 1973-74

THE MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA):
I beg to lay on the Table a copy of
the Import Trade Control Policy for
the year 1973-74—Vol. I & II. [Plac-
ed in Library. See No. LT-4877/73.1

AGREEMENT UNDER NATIONAL HIGHWAY
Acr

SHRI M. B. RANA: 1 beg to lay
on the Table a copy of the Agreement
dated the 13th December, 1972 (Hind{
and English versions) entered into
between the Central Government and
the Government of the State of Wert
Bengal regarding Belgharia Express-
way including the road portion of
Vivekananda  bridge, connecting
Nationa! Highways 2 and 34 under
cection 10 of the National Highway
Act, 1958. (Placed in Library. See
No, LT-44578/73].
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ANDHRA UNIVERSITY (AMENDMENT)
ORDINANCE, 1072

THE DEPUTY MINISTER IN THE
MINISTRY OF EDUCATION AND
SOCIAL WELFARE AND IN THE
DEPARTMENT OF CULTURE (SHRI
D. P. YADAV): I beg to lay on the
Table:

(1) A copy of the Andhra Uni-
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versity (Amendment) Ordi-
nance 1972 (No. 7 of 1972)
promulgated by the Gover-

nor of Andhra Pradesh on the
30th December, 1972, under
provisions of article 213 (2)
(a) of the Constitution read
with clause (¢) (iii) of the
Proclamation dated the 18th
January, 1978 issued by the
President in relation to ihe
State of Andhra Pradesh.

A statement explaining the
circumstances why the Ordi-
nance could not be laid be-
fore the Legislature.

TPlaced in Library. See No.
LT-4875/73.]

RerorT oF THIRD CENTRAL Pay
COMMISSION

THE MINISTER OF FINANCE
(SHRI YESHWANTRAO CHAVAN):
Mr. Speasker, Sir, I rise to place or
the Table of the House the repor! of
the Third Central Pay Commission
which was presented to me on the
31st March, 1973 afternoon. [Pluced
in Library. See No. LT-4680/73]). In
view of the anxiety of the hon. Mem-
bers to know the contents of the re-
port, I have taken the first available
opportunity of presenting to this
House a few cyclostyled copies of the
report. Necessary stepr are heing tak-
en to get the report printed es early
as possible for the use of the Mem-
bers. The Hind{ version of the re-
port will also be prepared and placed
on the Tabhle of the House in e
course.

The Government has already estab-

(2)

lirhed a snecial cell to examine the
recommendationg of the Commission
expeditiously. Tt is. therefore. not

snossible at this stage to express any
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views on them. However, as soon as
the decisions on the wvarious recom-
mendations are reached, those too
will "e placcd on thse Tuble of the
House

st wrw famT arwda ()
vy wReg, § vF  mAwor awgar
g | T T A T 97 g7 @ @
3 Y —gur 3z q FEE & g0 foE
27 am wmi 2 7-dw 2 TweY dmer
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T I YT ATEA & | W wwry ¥
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s & FHArd @ for & agw
ad € 1 T AREE w3 & fag
faarwr &1 77 &

SHRI S. M. BANERJEE (Kanpur):
Sir, I have to make a submission, The
report of the Third Pay Commission
has come after three years, The Cen-
tral Government employees are In
great discontent; especially the Class
III and Class IV employees are extre-
mely agitated over it. The Pay
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Commission has recommended only
Rs. 185 for the Class IV employees..
This was not expected of the Pay
Commission, It is great injustice done
by the Pay Commission and [ request
the hon. Minister to start negoti-
ations with the employees and have
a discussion in Parliament. Other-
wise. the Ceniral Government emplo-
yees are again going to burm the
effigies of the members of the Pay
Commission, on accout of the great
injustice done to them after great ex-
pectations and after waiting for so
long a time.

We will read the report day-in-
and dav-out and we must have a dis-
cussion on it within a week. I am
prepared to read the entire report.
We have already tabled a motion for
discussion. 1 would like top have an
assuance from the hon. Finance
Minister that certain aspects of the
report will never be implemented
without the consultations with the
JCM and the Consultative Committee
at the national level. T want an as-
surance from the hon. Minister be-
fore we discuss this matter.

SHRI G, VISWANATHAN
(Wandiwash): We must get some:
time immediately, within a week or
so, to discuss this report.

MR. SPEAKER: We will see to it
in the Business Advisory Committee.

SHRI DINEN BHATTACHARYYA
(Serampore): I support what Mr.
Banerjee has said. This has been
agitating the whole country. Time
must be set apart for discussing the
report. (Interruption) We must con-
sider this report and set apart time
to discuss the mole matter in the
House. The whole country is agitated
and all sections of the employees in-
cluding the officers are agitated....
(Interruptions).

MR. SPEAKER: We shall fix up

some time.
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SHRI SHYAMNANDAN MISHRA
(Begusarai): The hon. Finance

Minister says that a cell has been
constituted to study the report. Has
it been constituted by the Ministry
of Finance or is it located in the
Ministry of Finance or, as some re-
ports indicate, it has been located in
the Prime Minister's Secretariat?
Secondly, when would the result of
the study by this cell be made avail-
able?

SHRI INDRAJIT GUPTA (Al-
pore): There are four bulky volu-
res but after all they contain re-
sommendations to the Government.
The Government can either accept or
reject or modify or do anything they
want. May I know from him whether
before taking a fina] decision on re-
commendations affecting the pay
scales of so many lakhs of emplo-
yees, they will have full discussions?
Or will they allow full discussions
with the representatives of the em-
ployees at various levels and have
consultations with them before they
take a final decision?

SHR1 YESHWANTRAO CHAVAN:
Unless we examine these things 1
cannot give any assurance about these
matters. . .. (Interruptions) Tt is diffi-
cult for me to indicate any time but
we shall certainly try to expedite
matters.

This cell to which a reference was
made is in the Finance Ministry.

SHRI SHYAMNANDAN MISHRA:
It is reported that Mr. P. N. Dhar of
the Prime Minister’s Secretariat |8
associated with the study of the re-
port. So how is it located in your
Finance Ministry?

SHRI YESHWANTRAO CHAVAN:
Normally the Finance Ministry dis-
cusses it also; it is not thet any other
agency of Government is excluded
from considering it.

SHRI SHYAMNANDAN MISHRA:
TIs he formally associated?
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SHRI YESHWANTRAO CHAVAN:
How can you say that the Prime
Minister's Secretariat is excluded?

SHRI SHYAMNANDAN MISHRA:
Why are you hesitating to say it
clearly that he is associated with it;
there is no harm?

SHRI YESHWANTRAO CHAVAN:
There is no harm.

SHRI SHYAMNANDAN MISHRA:
So he is accociated but the hon.
Finance Minister would not say so.

ot qWo qWo awwt : &= A
feqte ) oar A w7 o, T fem-
FUA ® & qver 370 Afag )

oww wgg - Tl 9§79 few-
T KA T IR KT 97 AT H

13.47 hrs.
MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, 1 have to re-
port the following messages received
from the Secretary of Rajya Sabha: —

(i) “In accordance with the pro-
visions of rule 111 of the
Rulkes of Procedure and Con-
duct of Business in Rajya
Sabha, I am directed to cn-
close a copy of the Orissa
State Legislature (Delegation
of Powers) Bill, 1973, which
has been passed by the Rajya
Sabha at its sitting held on
the 28th March, 1973".

(ii) “In accordance with the pro-

visions of rule 127 of the

Rules of Procedure and Con-

duct of Business in the Rajya

Sabha, I am directed to in-

form the Lok Sabha that the

Rajya Sabha, at its sitting

held on the 30th March, 1873,

agreed without any amend-

. ment to the Delhi School
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Education Bill, 1973, which
was passed by the Lok Sabha
at its sitting held on the 27th
March, 1973".

ORISSA STATE LEGISLATURE
(DELEGATION OF POWERS) BILL

SECRETARY: Sir, I lay on the
Table of the House the Orissa State
Legislature (Delegation of Powers)
Bill, 1973, as passed by Rajya Sabbha.

1348 hrs.

STATEMENT RE PURCHASE OF
MILO FROM ABROAD

THE MINISTER OF AGRICUL-
TURE (SHRI F. A. AHMED): The
Hon'ble Members are already aware
of the Government's decision to im-
port during the current year, on com-
mercial basis, about 2 million tonnes

of wheat/milo from abroad. As for
milo, 6.5 lakh tonnes have already
been contracted for purchase and

necessary arrangements for shipping
have been finalised. Having regard
1o the presence of dhatura seeds
noticed in some consignments of milo,
Government have since decideg to
stop any further purchase of milo.
Out of 65 lakh tonnes of milo al-
ready contracted for purchase, 1.18
lakh tonnes have been received in
the Indian ports upto 20th March.
1973, while the halance quantity of
milo is under despatch. By and
large, shipping arrangements had been
finalised and necessary contracts en-
tered into with the shippers ete. for
the rest of milo. Government have
been advised that the arrangements
finalised and contracted will have to
be allowed to stand, as oherwise here
mgy be serious financial and legal
implications, However, Instructions
have been issued that stricter inspec-
tion should be carried out before des-
patch of milo. Ajs already stated on

Pipe & Foundry Factory, Ujjain

the floor of this House, arrangements
have been made to clean milo rece-
ived from abroad before distribution.

13.54 hrs,

BUSINESS ADVISORY COMMITTEE
TWENTY-EIGHTH REPORT

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU
RAMAIAH): I beg to move:

“That this House do agree with
the Twenty-eighth Report of the
Business Advisory Committee pre-
sented to the House on the 30th
March, 1973."

MR. SPEAKER: The question is:

“That this House do agree with
the Twenty-eighth Report of the
Business Advisory Committee pre-
sented to the House on the 30th
March, 1973".

The motion was adopted

13.51 1/2hrs.

RE. STRIKE IN STANTON PIPE AND'
FOUNDRY FACTORY, UJJAIN

MR, SPEAKER: 1 have allowed

twu hon. Members under rule 377—
Shri Kachwai and Shri Phaool Chand
Verma—to speak about the strike.
Shri Kachwai is not here. Shri
Verma.

13.55 hrs.

[Mr, DepuTY-SPEAKER in the Chair.]

M e ST Amt (I ) ¢ SwTem
#E1Eg. 747 faaw 377 & g s
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31 & faw orowr gaan & | IEE
= ¥ & frder s s g fr
I § €5 e o wEy Ry o
¥ T T OF U ¢ I9H fred
44 feR Y s graTw ww @ R
XA w7 w107 7 ¢ i frew @i aet
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& Foundry Factory, Ujjain
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13.55 hrs.

DEMANDS FOR GRANTS, 1973-T4--
contd.
MinistTRYy oF INDUsTRIAL Drxveroe-
MENT AND DEPARTMENT oOr Scmwce
aND TrcHNOLOCY—contd.

MR. DEPUTY-SPEAKER: Now we
shall take up further consideration on
the Demands for Grants under the
control of the Ministries of Industrial
Development and Science and Tech-
nology.

Shri Jagannath Rao will
his speech.

SHRI JAGANNATH RAO (Chatra-
pur): Mr. Deputy-Speaker, Sir, 1
was speaking about the growth of
monopoly. The M.RT.P. Act seeksto
curb the growth of the monopolistic
power. This Act, as I said, is defec-
tive and it needs amendment. There
is Section 27 in the Act which says
that the Central Government can, if
it is satisfled, call wupon the large .
houses to shed their interest In cer-
tain companies under their control .
There are three types of expansions.
ie., where an industry acquires in- .
terest in another industry which pro-
duces the same product, that is, cal-

continue
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led vertical expansion; there is ano-
ther type of expansion which ex-
pands horizontally. This iries to ac-
quire companies/firins which manufac-
ture spares and services which are
utinsed by this company, the thira
type of expansion by the large houses
is called ‘conglomeration’. They ac-
quire the industry which is not con-
nected with the industry which they
are running. These are the types of
things. Each conglomerate could be
diversified and diffused so that the
large houses could be reduced in their
size. The report does not give us an
idea about the investment made Ly
the larpe houses in the core and heavy
sectors as a result of the licensing
policy amendment made in February
1970, We want to know the invest-
ment made from February 1970 to
February 1973 and also the invest-
ment made by the medium and small
industries. That would give an idea
of the investment climate in the coun-
try.

Larce houses have heen financing
the medium houses hitherto because
they were manufacturing the ancilla-
ries used by them. Now that barri-
cades have been thrown around larga
houses, they havz stopped financing
the medium industries and so the me-
dium industries are in difflculties
Government chould see that medium
and smal] industries are helped to
come up so that they would check
the growth of large houses.

The small scale gector has done a
good job. Its production has gone up
and it is exporting also. Still it is
facing some difficulties. We have no
de‘inite data about the number -of
small-scale units in the varipus re-
gions of the country and also indus-
trywise. If this data is available, it
would be easy for the Development
Commissioner to supply the essential
raw materials to them. Now they
are facine difficulties in this regard
and this should be looked into. The
1atest technological developments also
should he made available to the small-
geale sector so that their preducts
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could be improved in quality angd they
can have a good export market.

For starting indusiries in backward
areas, some incentives have been given
but no large or medium house, have
s0 far set up any industry in those
areas. So, il is the duly of the Gov-
ernment 1o setl up at least one medium
industry at a certain foecal point in
every backward district, so that small-
scale units ecan come up to supply
ancillaries and thus rural employment
would be generated.

Research and development is an
important item because the growth of
an industry depends on the latest tech-
nological and scientific developmenis.
NRDC was started in 1954. In these
20 years, its performance is not very
commendable. The inventions and
processes discovered by this institution
have not heen put to commercial use.
Only 200 and odd have been put to
commercial use and the value of pro-
duction using these processes is only
Rs, 43 crores. The foreign exchange
conservation was only Rs. 33 crores.
There should be proper coordination
between NRDC, CSIR. regional labora-
tories, private industry, laboratories
of universities, ete., so that there may
be a coordinated approach to sort out
problems facing the industries and any
new process that is invented could be
immediately put to commercial use.
This would also obviate duplication. A
private industry may be doing re-
search in a particular field and some
other organisation like NRDC or CSIR
may also be doing research in the
same field. This duplication will be
avoided if there is coordination bet-
ween these agencies.

14 hrs.

Then comes the question of produc-
tivity in industry. The National Pro-
ductivity Council was started in 1958,
I was a member of this Council for
the period 1958—60. It has been send-
ing officers from government and the
private sector for tralning abroad im
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various technical flelds. 1 do not kn_ow
whether these officers afler training
are being utilized in the posts for
which they are being trained.

Productivity is the ratio between
input and output. The input being th_.!
the output is larger, there is
productivity. To attain  productivity
two things are essential, namely,
modern equipment and educated work-
ers. 1f these two things are there,
they ace bound to produce more goods
Iar- the same inputs and there will be
productivity. Today, in this age of
science and technology, unless we ta.lfe
advantage of the latest advances 1D
these fields. it is not possible to com
pete in the international market. Now
a separate department has been form-
ed under the able guidance of the
Minister, it is hoped that greater co-
ordination will be achieved in this
field and we will have the latest tech-
nological developments for our use.

I find from the Report that out of
511 applications received for foreign
collaboration, 257 have been sanction-
ed and 36 of them are for foreign
investments, I do not see any reason
why foreign investments should be al-
lowed even today. I am glad that in
other cases they have been purchased
on payment of royalty and then sold
to local indusiries. When we are talk-
ing of self-reliance, a time may come
soon when we will use only our own
technology and our own raw materials
Until then self-reliance is a far off

cry.

Therefore, the private sector should
be called upon to invest a certain por-
tion of its profits on research and
development, if necessary even by law.
It should be made cbligatory. The pri-
vate sector should not always think
only of profit. it should realise its
obligations to the soclety and view
profit from that angle. Then only the
private sector can justify its existence.
Both the public and private sectors
are two sides of the coin. The privats
sector cannot exist as it likes, it must

same, il
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function within the framework of the
Industrial Policy Resolution and the
plans which are evolved from time to
time by Parliament. This Ministry
should be vigilant enough to see that
the private sector fulfils its role. Then
only there will be orderly develop-
ment of industry.

The malady of the public sector
today is that it has not expanded as
much as it should have done. The
Industrial Policy Resolution of 1956
Rives a major role to the pullic sector
in the field of industry. Government
can enter not only the industries re-
served in Schedule A but in Schedule
B and also in other sectors. In 1966
the investment of the public sector was
only 10 per cent in the corpirate sec-
tor and new it is 5] per cent. Still,
the desired results are not being
achieved. So. the public sector should
play a vital role, especlally in the field
of basic industries, so that it can reach
the comm-~ndnz heichte anad lead the
economy and the country to prosperity,

SHRI M KALYANASUNDARAM
(Tiruchirapalliy; Mr. Depuly-Speaker,
Sir, the House is very much concerned
with the way in which the big indus-
trial houses have sought to strengthen
themselves during the year 1971-72.
The latest policy  announcement was
made on the 2nd February, 1973. It
was stated that they want to stand by
the 1956 Resolution ang it is intended
to achieve growth with social justice.
But what are the facts and fiqures? I
reply orly on the economic analysis
made by the Economic Times. This {s
a journal belonging to one of the big
industrial houses of our country. The
assets of 201 companies increased from
Rs. 4247.4 crores in 1070-7]1 to Rs. 45907.3
crores in 1971-72, i.e. a growth of 8.1
per cent over the year 1970-71. Simi-
larly. sales turn over has gone from
Rs. 39B1.7 crores fo Rs, 4443.2 crores—
i.e. growth of 11 per cent. Gross profis
and distributed profits have also re-
gistered a sharp increase. In 1970-71.
the assets required were of Rs. 15
crores, to galn a place among the top
101. In 1871-72 it required 21 crores



293 D.G. Min. of CHAITRA 12, 1885 (SAKA) Ind. Dev. & Deptt. of Sc. 204

to get a rank in the top 101 companies.
I am only referring to the private sec-
tor. The analysis given in a paper
like The Economic Times convincing-
ly shows how the big monopoly houses
have grown in the past two years, i.e.
1970-71 and 1971-72. Of these 101
companies, two big industrial houses
viz., Tatas and Birlas as usual, have
10 top concerns. Tatas total assets
during the last two years have grown
to Rs. 850 crores. Similarly, Birlas
concerns have grown to Rs. 800 crores
in 1972. What do these figures show?
Do these figures show that the Govern-
ment have taken vigorous steps to
curb the concentration of economic
power in the hands of the monopoly
hou=es or are the Government slid-
ing back and making concession after
concession to these houses? The latest
industrial licencing policy is a sur-
render to the monopoly houses, The
policy statement has listeq about 19
classes of industries. The number
seems to he small but the sub-division
—all taken {ogether—almost all the
industries are thrown open to these
big houses. In spite of the fact that
the Government have given assurance
that they will do everything to curb
the monopolies. nothing has been done,
On the contrary. the Government is
reireating and surrendering themselves
to the monopolies.

Similarly. in the case of collabora-
tion with foreign monopolies also,
there is a spurt during 1970-71 and
1971-72. Why these monopolies, both
foreign and Indian. should combine
together and try to exploit this coun-
trv? Why should the Government go
on giving concession after concesslon
to them? They have enacted the
Monopolies Restrictive Trade Practices
Act. The Commission has also been
appointed. We do not know what
aclion has been taken We do not
know how this Act, the cnedit policy
of public financial institutions, the
industrial licensing policy. have operat-
ed. whether they have heen operated
to curb the monopolies or to help the
monopolies. I am sorry to say* that
these have been operated in a way to
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help the growth of monopoly houses
at the cost of small-scale industries
and cooperatives. Small-scale indus-
{ries, cooperative sector, whether in
private sector or in public sector, are
suffering for want of raw materials
and financial assistance. That is the
position.

What is the Governmen{ going 1o
do? Unless they take over the mono-
poly houses, the crisis that the country
is faced with cannot be overcome. If
we go on making appeasement to the
monopolies, the crisis will become
worse. Even day before yesterday, the
Prime Minister's speech before the in-
dustrialists of the couniry was that
the Government is bowing before them
with an apology saving, the private
sector will not be abolished, the pri-
vate sector will be allowed to play its
role, etc. What does it mean? Why
should they be so apologetic to these
people who have looted this country,
have fleeced the workers, peasants and
consumers during the last 25 years and
have amassed such huge assets. Why
should the Prime Minister and the
Industries Minister become so apolo-
getic to these people? It is an insult
to the commeon man,

This requires very serious considera-
tion on the part of the Government. 1
do not say that the public sector has
been neglected. It is there Thanks to
the workers, not because of the offi-
cers. The workers’ cooperation is not
sought for: the workers are provoked.
If you speak of less production in the
public sector. don’t blame the workers.
The policy of the Government in run-
ning ‘the public sector undertakings
should be examined. Their attitude
towards trade union workers is par-
tisan and politicallty-motivated The
whole matter is now under discussion
between the officers of the nublic sector
undertakings and the trade union cen-
tres in the country. If anybody is
interested to know the reason, let them
go through the discussions and pro-
ceedings of the seminar. As a result
of these geminars and discussions, let
us hope that something will come out
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in order to ensure participation of the
workers in the management of 1{he
public sector undertakings so that they
can play their role effectively.

In spite of the industrial growth
claimed by the Ministry in its Annual
Report. some of the vital goods are
in scarcity. Specially, consumer goods
industries are not working to their
capacity. Perhaps. the monopolists
who are having their hold on these
industries want to create artificial
scacity so that the prices can be shot
up.

Take for instance, the cement indus-
try.  What is the price of ceément”
Agriculture, industry and all our pro-
jecls are suffering. One bag of cement
costs Re 30, that too in black-market,
The cement which is allotted to the
projects of the Government goes to
the black-market. The construction
proiects, whether thev are by the
Central Government or by the State
Governments, are running a great risk.
The cement which is allotted for these
prejects is not being utilised and it
is going 1o the black-market. The
Minister should tell us as to whether
the scarcitv is aTtificinl or real and
what is happening in the cement indus-
try. The cement industry has grown
and its production has increased. But.
why there is a black-market in the
cement industry?

At this critical time, the workers in
the cement industry are also discon-
tented. Last year, in October, I think
there was a general strike in  the
cement industry all over the country.
The Minister of Industrial Develop-
ment who met the representatives of
the workers, promised that their de-
mands will be discussed and settled
through bipartite negotiations before
the 31st December. Now. we are in
April.  You may say that the report
of the Third Pay Commission was ex-
pected. The Third Pay Commission
has nothing to do with these demands.
These are not covered by the Third
Pay Commission. There should not
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have been so much delay. Nothing has
been done by the Minister to imple-
ment the promise which he has made
at the time of the general strike in the
cement industry. I wish he should,
at least now, before it is too late, take
some prompt action to call the repre-
sentatives of all the trade unions and
settle the dispute through negotia-
tions.

Some of the public sector under-
takings have been transferred to the
Ministry of Heavy Industry. One of
the things which has come to my
notice, is about the National Indus-
trial Development Corporation. When
it was started, it was meant to func-
tion as an industrial concern: that the
Corporation itcelf would run more
industries etc. But, now., ] am told
we know also from the reports of the
Public Undertakings that it is reduced
tfo a consultancy organisation. Why
there should be such an organisation
only for the purpose of doing consul-
tancy work®” What is the scope of
that organication? Again, I am told
that apainst the Managing Director of
NIDC. there was a charge made bv the
Publie Undertakings Committee of this
House and this matter was also
referred to the Committee of Privil-
epges. How is it that no action has
been taken® He still continues to be
the Managing Director of NIDC and is
sent to more respectable assignments.
Why should such a favouritism be
shown to a person who was charged
by the Public Undertakings Committee
that he misled the Committee by giv-
ing wrong information? That amouni-
ed to cotempt of the Committee it-
self. If thig is the respect which the
Ministry shows to the Public Under-
takings Committee, then what useful
purpose will be served by the Com-
mittees of this House?

14.20 hrs.
[Smrzr K. N. Trwary in the Chair]
Before I resume my seat, I want to

make a suggestion that the Govern-
ment should clarify about the proposal
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for joint sector. The joint sector is
operating in & dangerous way to bring
some of lhese influential big monopoly
houses and use Government funds,
public funds, for their improvement.
In Tamil Nadu, the Mimster may be
personally aware, the Southern Petro-
Chemical industry is one such industry
who are a private concern and who
are made use of. 1 this is the pur-
pose of the joint sectlor. then the joint
sector will be used only by monopoly
houses. After he {ook charge of this
portfolio, there has been a serious a‘p-
prehension in the minds of small in-
dustrialists and in the minds of trade
union leaders and the political parties
who are interested in curbing !he
growth of monopoly and preventing
concentration of wealth in a few hands.
that the Minister is having a soft
corner for big business houses and the
policies are changing only to serve that
purpose. He is open io that charge
now. and it is for him 1o discharge
his ohligations properly. I do not
want that he should carry out the sug-
sestions of the Communist Party of
india: they have their own policies and
programmes. Bu. the ruling Parly
has its own programmes. Let him be
faithful to the pronouncements made
by the ruling Parly. That is my
humble suggestion as a good, personal
friend.

There is another matter. In Tamil
Nadu, the industrial development has
come almost to a standstill. The In-
dustries Minister of Tamil Nadu goes
on charging the Cenlral Government
that the requests for licences were not
disposed of quickly, and the Minister
has not explained any of these charges
to the public. I want {o know how
many applications for licences or
letters of intent were made to the
Union Government during the year
1971-72 and how many were disposed
of, and if there has been any delay,
what is the cause of delay.

SHRI D. D. DESAI (Kaira): While
supporting the Demands for Grants in
respect of the Ministry of Industrial
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Development and the Department of
Science and Technology, I congratulate
t“e hon. Minister for enunuciating the
industrial policy on 2nd February,
1974, ’II‘he policy provides for mixed
economy and re-states the 1956 Reso-
lution on industrial licens:ing.

Sucialism and totalitarianism cannot
go t2gether. Some of our friends have
been talking, in the name of socialism
mallers which are detrimental to the
interesis of the country. Il is this
sort of talk that has created certain
confusion, uncertainties and certain
psychological barriers have been creat-
ed in increasing production in the
country—either by setling up of new
industries or operating the existing
industries. We have seen that where
such talks have been most, for example
in certain eastern parts of India, pro-
duction, employment. wealth genera-
tion, social life and practically every-
thing has suffered and less of confid-
ence has resulted in even non-2statl-
ishment of new indusiries and shifting
of established industries. I would ask

these people who indulge in these
talks—to go through the Directive
Principles of the Constitution. The

greatest harm, if any breach of direc-
tive principles which they do not even
talk is creating is the non-implemen-
tation of prohibition. Giving up of
the prohibition and certain other
things which are attached to our Con-
stitution’s Directive Principles js harm-
ing far more. In the Directive Princi-
ples of the Constitution. nowhere any-
thing is stated to subvert the indus-
trial resolution of 1956 or any methods
which would result in dropping of pro-
duction and generation of savings.
The generated savings form the capital
and the capital is nothing else but
money of savings retained by the
generatol of wealth after paying the
taxes,

Therefore, I once again request the
Government to be very firm and clear
in its policy and I thank the Minister
for having taken boldness in his hands
and enunciated the policy. But I
would request him not to allow this
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policy to be subverted by any pressure
that is being built up from outside the
party or from within the Party.

Now. as far as industrial production
is concerned. some of our friends have
said that industrial production is not
com:ng up. The demand is rising, the
prices are rising and the shortages are
there and inflation is already very
much felt. Now, here, the key role is
one of capital rather the savings and
credit. On both these accounts we find
that there is a deiinite squeeze. The
capital which is generated or the sav-
ings which are generated are getting
less with the result that the wealth
producted is less and therefore, the
growth is reduced in the private sec-
tor. We must not forget that over 90
per cent of the production and the
GNP to-day is in the private sector.
The Government is a debtor. the in-
stitutions, whether they be banks or
insurance companies or public sector
industries, are debtors and the money
that is with them comes from the
private savings and the Government is
a trustee of these private savings which
should be employed in a manner by
which the savings generate the maxi-
mum benefits for the people of India
and I consider that the most produc-
tive use should be in a plan or in an
area where concrete developmental
activities and outputs are involved.

We have talked about the growth.
This year, taking November figures
into account, we have about 7.2 per
cent growth and this is a good growth
compared to the previous two years.
1 think the actions initiated by the
present Minister and the previous one
have résulted in this growth. But, at
the same time, we should not forget
that the wholesale price index has gone
up by 8.8 per cent. How much the
growth can be attributed to the price
increase is not clear from the figures
hecause the figures of production some-
times appear in units like tonnes and
sometimes they appear in rupees .Now,
the rupee is losing its value and some-
times the figures in rupees are loaded
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by several other factors. Therefore,

we should have a uniform system in
units of quantities for evaluation of
our own performance I would request
the Hon. Minister to kindly consider-
a few suggestions that 1 have made in
a very friendly way and with a view
to be rather constructive than to be
critical about it.

We have heard in the case of growth
a few impediments. 1 have mentioned
about the savings. In the case of the
companies the saving the company
makvs is the money left with the com-
pany after the taxes are paid: plus
certain depreciation allowance. Now
the depreciation allowance is not ade-
quate to cover the cost of replacement.
We can easily see it. The develop-
ment rebate is 15 per cent for some
industries and 25 per cent for some
others and this is replaced by the
initial depreciation which iz 20 per
cent. We have seen during the last 10
vears that the ecapital assets raw
materials’ cost alone has gone up to
180 per cent and the labour cost has
gone to over 200 per cent. In other
words, the replacement cost of fixed
assets have doubled. Therefore, the
Hon. Minister should be ready to take
over several sick industries because
after the machinery gets worn out,
there is no adequate money left hy him
with the industries to replace such
machinery. I would suggest strongly
that the depreciation allowance might
be on the pattern of what the British
Government is providing during the
first year with the result that the
units could immediately make con-
tracts for replacement of machinery,
Sornetimes we are talking about sick
mills and industries but we do not go
behind the reasons ang one of the
important reasons is withdrawal of
the rash In the form of taxation and
the money availability with industry
for replacement is not adequate to
compensate for the wear and tear and
modernization.

Irr respect of licensing with faster
disposals there have been good efforts
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made towards speedier development
and encouragement of new industries.
We have the assurance of the Minister
that the present performance is being
improved upon. That shows that the
Mim <ter is very keen to see that new

capacities are established, employ-
ments are created more goods are
made available, pressures on pTices

are reduced, scarcities and hardships
are removed. Well, that is all for the
good.

We have, Sir, the question of the
deveclopment of backwarg areas. What
are backward areas? After all they
are not another pieces of land from
other planets. The only difficulties
are there are no communications, no
roads, no rails, no power, no training
facilities and such are the things
which make the area backward.

Now, what is needed is that we
should try to improve the infra-struc-
ture. Government should see that the
pace of this development is increased.
Government has already identified the
cauuses of buckwardness. We should
provide facilities like rural electrifi-
cation. communication system, pro-
per roads and proper transport system
and all this will go a long way in
substantially removing the backward-
ness of these areas,

I was recently in Irelnad. They
provide 35 to 40 per cent of fixed
assets as outright grant for develop-
ment of industries even when the
industry is about 20 miles away from
Dub, in, what they call is a backward
area. They give this 35 to 40 per
cent outright grant. In Shenan, Cork
and most of Ireland for every emp-
loyee or person that is employed new
or any employment created, per per-
son 4000 ponds are given as outright
grant. That is, either they give per
employee 4,000 ponds or 35 to 40 per
cent of the fixed assets as outright
grant for the starting of the plant it-
self. Something of that kind can be
done here also, because after all, these

countrles do not believe in throwing
away cash for nothing. In our
country unfortunately we do
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not know whether we want to be fish
or fowl. After all, this is a question
of proper investigation, evaluation and
implementation. Therefore, we should
not have difficulty in assessing what
exactly we should do about it.

We have now before us the pros-
pects for 1873. I have also gone
through the Approach to the Fifth
Plan. We need not plan according
to a particular system; we should be
open to every system. We should view
this from an absolutely impartial and
objective point of view. When we
talk abhout profitability., we should
remember that this iz dependent upon
not only purchasg and sales efficiency
or plant efficiency or technological effi-
cieney but it is account of every as-
pect of the operational techrigues.
that goes into industrial operation.
For faster angd effizient growth and de-
velopment's in today's world we need
not suffer by experiments. Several very
successful systems in dierent countries
are open for our study. In this rec-
pect I would strongly suggest the hon.
Minister to take into account the hest
system by which we can have maxi-
mum tempo.

Coming to prospect from 1973 on-
ward the biggest strumbling block
would be power. In this respect I
would suggest that the present sug-
gestion for importing diesel genera'ting
sets is unsuitable because it provides
for a unit of energy at about a rupee,

This is a high cost. Therefore, we
should, go in for imports of large
units not less than 200 to 300 MW,

When the world has moved to over a
million KW unit ratings for single
shaft turbo sets and 750 KV in trans-
mission we should not operate with
toys. We should not operate with
ratings and voltage the cost of which
today is high. So, when we g0 in
for power programme we should keep
an open mind. I would personally
request that ample power shou'd be
provided at the earliest date because
the Indian people want jobs and
goods. They cannot wait for long. Peo-
ple are really itching for doing work.



303 D.G. Min. of

(Shri D. D. Desai)

The industry and people want to dis-
charge their obligation to the country.
Therefore, any difficulty that is there
could paralyse the activity and eco-
nomy.

We have been blaming the weather
and so forth. There are a few coun-
tries in the world like USSR, China
and India which keep on blaming the
weather. We should recognise that
there is weather in US.A. Canada
and West European countries. No-
thing like happens there. We must re-
cognise that two to three States In
India every years do suffer from
floods, drought and so forth and pro-
vision for these is made within our
planning itself and, therefore, to
blame after centuries of experience of
weather would not be proper.

There has been a certain difficulty
regarding mass consumption of arti-
cles and inflation. In this respect if
you go to identify which particular
item have resulted in ghortages—whe-
ther food or consumable items—we
can identify them as fertiliser, insecti-
cides and power. If we take these
things into account probably most of
the items which have created present
hardship and present unrest in the
country could have been avoided and
we can still avoid by planning in a
substantial manner.

Regarding public sector companies,
some of my Communist friends have
been talking about scaling downwards
the capacities of the steel plants. When
we started the steel plants, we were
told that the plants nre new and peo-
ple are being trained. Now we are
saying that the steel plants require
maintenance; they have become old;
the capacities should be scaled down-
wards. What has happened to the
Tata Steel and some other plants
which are older than the public sec-
tor plants? This sort of talk is not
helptul. Everybody knows that the
steel production is hardly 6.2 miilion
tonnes this year against the 1968
production of 6.5 million tonnes
and that too also with increase capa-
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city. Therefore, my  Communist

friends who have coften been tulking
about the country being let down by
private sector are well advised to see
that their Unions which operate in
some of these steel plants and public
sector are properly contro led and the
country's valuable assets which are
handled by labour are made to deli-
ver the goods to full capacity.

We must also recognise that even
this 6.2 million tonnes do not represent
production of all items. We have dis-
continued or reduced production of
some sections and some categories of
steel including steel for electrode mak-
ing. In other words, fewer and hea-
vier sections arc made which really
represent intermediate products.
Therefore, to that extent the steel
plant production of present dayv is a-
manipulateg Ecoduclion. We should not
miss the pofnt. Further the furnaces
which we are loading heavily would,
as soon as the vear closes, mav be shut
down for lining for a couple of months
or so. The furnaces may not be
operating for this period. That being
so, we cannot talk in a tall manner
when this is going to affect next vear's
production also. Capacity utilization
and profitability in public sector is a
must for the countrv.

Regarding the small scale sector, the
Ministry has done its utmost in terms
of credit, infra-structure, individual
loans to technocrats and also identi-
fication of areas for doing work. The
Ministry must be congratulated on the
excellent work that it has done in
the small scale sector. We should tee
that this particular sector is further
strengthened so that the technology
that is developing in the small scale
sector will spread in wider areas.

One of our bright spots is that this
sector people can and would migrate;
this is easier. Local people could go
more easily to backward areas and to
that extent, we have certain advanta-
ges.

One word regarding the spience and
technology. We should scrutinise the
number of patents and the registra-
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tions made within the country in res-
pect of science and technology. If
we evaluate the patents etc., we can
easily see that out of the patents re-
gistered in this country over 90 per
eent are from the western countries
and less than 10 per cent are from the
totalitarian countries. As to the de-
signs, none of the designs that are
registered in this country comes from
the totalitarian countries. 100 per cent
are from the western countries. Even
those countries which call themselves
socialist and depending heavily on the
western countries and our trying to
obtain second-hand information or
second-hand technology s not ad-
visable. After all. propaganda is one
thing;  practical business is an-
other. What we should do is to trans-
late into effective production of goods
envisaged in the technology devclop-
ed.

I have gone through the Report sub-
mitted hy the Ministry on science and
techno.ogv. 1 could say that a lot of
it has been that of armchair theorreti-
cians. We should not be deluded by
this sort of thing. We should go for-
ward with purposeful aims and ob-
jectives which would result in the ad-
vantage of import substitution and self
reliance and exports. After all, in the
modern world, export demands are
for the sophisticated good. ‘Labour-
intensive' goods are there, but they
have limitations. Therefore, the pro-
ducts of high technology should be
increased.

Lastly, regarding speculation; there
have been talks about it. Ewery time
a drastic measure is suggested, it is
said to stop or prevent specnlation.
We have the Forward Markets Com-
mission. What is it doing? We have
the Company Law Board. What is it
doing? We have ben talking about
fraudulent deals by Companies, about
speculation, about concentration of
economic power and so on. We have
already the means to prevent all these
things. We have the necessary sticks
with us. Why are they not openated?
To this extent, the Ministry may be
requested to take advantage of the
means that Parliament has given it
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through the laws and the ]}gal pro-

cesses which can straighten out these
things.

SHRI K. 8. CHAVDA (Patna): Mr.
Chairman, Sir, the Ministry of Indus-
trial Development formulates the
general industrial policy and is res-
ponsible mainly for the promotion of
industrialisation of the country. It is
also administering the Industries (De-
velopment and Regulation) Act of 1951
under which licences are granted.

The Estimates Committee, in the
27th report, have commented adversely
on the delay in issuing industrial
licences and have made suggestions
for streamlining the procedures =0 as
to eliminate delays. Therefore, the
Minister should see that the applica-
tions for licences are considered by
the Licensing Committee expeditiously
and minutes thereof are issued wiih.
in ten days in case the MRTP .lear-
ance is not necessary.

Certain guidelines have been issued
for dilution of foreign equity. These are
general guidelines but there are indus-
tries which deserve special a‘tention.
For example, in the drug, coca cola
and cigarette industry foreign firms
have made astronomical profits and
assets. In today’s Hindustan Times, it
is reported that “75 foreign companies
including branches of foreign banks
remitted during 1971-72 Rs. 8.54 cro-
res as profits to their base >ffices ab.-
road.” In the case of coca col1. the
paper says that “the Coca Cola Corpo-
ration had remitted to the USA Rs.
60.57 lakhs as trading profits.” In the
drug industry, to name a few firins,
such as Abbott Laboratories, Glaxo
Laboratories and Pfizer, Ltd., =vith in-
significant initial investment from ab-
road, they have made fabulous profits
which have been repatriated to their
own countries or utilised to build up
huge assets in this country. Abbotts,
with their initial capital investment
of Rs. 1 lakh, have repatriated Rs.
22.65 lakhs in 1970, and again R:. 22.65
lakhs in 197! as dividend, and have
asset worth Rs. 5 corres, In the same
way Glaxo with an investment of Rs.
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1.5 lakhs have assets worth Rs. 68
crores in the country. In the same
way, Pfizer, Ltd., with an investment
of Rs. 5 lakhs, have assets worth Rs.
52 crores in the country. Thus, by
allowing American firms to make fabu-
lous profits, the Government has In-
directly supported the Viet Nam war
to that extent. Secondly, our country
has lost valuable foreign exchange.
Thirdly ,our ccnsumers have got drugs
at high prices. The Pfizers have with
impunity indulged in unauthorised
production to the detriment of our
national .nterests. The total los: in-
curred by IDPL, a public sector under-
takings, upto ?1st March 1972 was Rs.
3458 crores, which is more than the
initial paid-up capital of Rs. 27 %0 cro-
res as on that day. Therefor2, the
Minister should bear in mind that the
foreign firms are the root cause ot
the present plight of IDPL and they
should see that the activiti~s of the
foreign firms are properly checked
and controlled and positive measures
are adopted to enable the Indian firms
both pubiiz and private to ~ame up.
It is surprising that the DGTD have
indirect!y encovraged the unanthorised
production of these firms by allowing
imports of raw materials and inter-
mediates Lased on their unauthorised
production and not on the licensad ca-
pacity. Another disquieting feature is
that some of the senior officers of the
Ministry of Industrial Development
after retirement have joine! foreign
firms. With their contact and influ-
ence, thev manage to secure for the
foreign firms what they require?

Foreign collaboration ig still being
allowed in certain industries where
indigenous technical knowhow is
available. Thecanical knowhow pur-
chased by us is not fully utilised and
further developed and improved and
perfected in this country. For exam-
ple, in Japan, they have imnroved on
the technical knowhow they purchas-
ed about making watches and their
watches are now better than Swiss
watches, But we have not developed
like that. ‘Therefore, Government
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should keep a check and in no cir-
cumstances allow the extension of the
period of foreign collaboration. Also,
there should not be repetitive purchase
of foreign collaboration. If one party
has secured it, the other party should
not be allowed to purchase the same
from some other source.

There are complaints in some quar-
ters that the summaries prepared by
the licensing committee do not explain
the cases fully and properlv and
sometimes material facts are suppres-
sed by the concerned ministries for
reasons best known to them. The
Chairman of the licensing committee
should in important cases call for
relevant files and satisfy himself that
the cass have been fully and proper-
ly prepared. In the case of crucial
sectors like drugs, if applirations
come Ifrom foreign firms, publicity
should he given to that before ygrant-
ing industrial licences so that the
general public wil have an oppor-
tunity either to make suggestions or
to lodge complaints. This will ensure
that foreign firms with influence and
resources do not secure any undue
favour. In particular, in drug and
cigarette industry, firms with more
than 28 per cent foreign equity should
not be allowed any further formula-
tion of manufacturing capacity in the
Fifth Plan: it should be reserved ex-
clugively for Indian participation,

Here I would like to make one
suggestion. A Committee of Members
of Parliament ghould be appointed to
go into delays ip licensing and in
issuing letters of intent. It should also
g0 into the complaint that a raw deal
is being given to new entrepreneurs in
the small and medium scale sector.

Finally. in order to ensure that the
growth of Indian industry Is in the
right direclion and of a right type,
government ghould not issue any fur-
ther COB expansion and task force
licences without advertising just like
capita! goods application and with-
draw immediately all the blanket per-
mits issued for manufacturing the
drugs,
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SHRI S. R. DAMANI (Sholapur):
Mr. Chairman, Sir, I rise to support
the demands of the Ministry of Indus-
trial Development and Science and
Technology. Every year, we get an
opportunity to draw the attention of
the hon. Minister to the slow growth
rate of industrial production. We also
draw the attention of the Minister to
the neglect of the backward areas, as
far as setting up of nmew industries is
concerned. We also request the Gov-
ernment to cut down the delay in the
granting of licences and we also urge
them that more employment oppor-
tunities should be created by setting
up new industries. The hon. Minister
takes note of all our points and assures
us that every eifort will te made to
achieve these things. But, at the end
of the year, we do nol find much im-
provement. This has become a little
annoying. More efforts should be
made to chieve these things,

Firstly, I would like to say two
things. I am happy that this year,
industrial production has gone up by
7 per cent. But if we see minutely,
we find that only in the textile in-
dustry, and in certain other industries,
production has gone up by 9.6 per
cent. As against this, there is a big
drop of 35 per cent iin the miscellane-
ous industries sector. This has eaten
away all the increase in production in
the textile and other industries, and
has left us with 7 per cent increase.
I you take the average of 4 years of
the Fourth Five Year Plan, it is 3.4
per cent as against our plan target of
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10 per cent, which is one-third of the
target fixed by the Planning Commis-
sion. I would also like to say that
whatever increase has taken place, as
is reflected this vear, is not due to the
setting up of new, industries; but, it is

due to the better utilisation of idle
capacity. especially in the textile
<coming up. This is also a matter

which requires e¢areful attention and
industry. But new industries are not
examination,

At the same time I would like to say
that the Ministry have laken many
actions to achieve the target of In-
creasing production, of developing
backward areas, of culting down the
delay in granting licences, but if we
examine those actions taken, it looks
as though no proper und positive
actions are Dbeing taken. All the
plans are full of ifs° and ‘Luts. That
means, the same thing continues, the
same clelay continues: there is no im-
provement.

1 would lhike to draw attention to
two or three instances aned would like
the Minister to mention, while reply-
ing. what are the effectc of notifica-
tions, clarifications and simplifications
that the Ministry provided.

In July. 1970, there was the facility
offered to diversify industrial produc-
tion upto 25 per cent of the licensed
capacity without seeking further
licences. May I know from the hon.
Minister how many companies took
advantage of this facility and how
production has increased on account
of that?

Then. they had also said that ex-
pansion proposals upto Rs. 1 ecrore
would not reguire any permission, I
would like to know whether this ex-
emption benefited production and if
so, to what exlent and in particular
in which industry. I would like the
hon., Minister to clarify this in his
reply.

Then, the Ministry took one very
bold decision that upto Rs. 1 crore,
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setting up of any industry anywhere
would not require any licence. There
wag also the concession that upto 10
per cent of the investment, they would
be allowed to import plant and ma-
chinery, Two years have passed. 1
would like to know from the hon.
Minister how many new industries
have been set up by small entre-
preneurs, how many new entrepre-
neurs have taken advantage of this
facility, (Interruptions) Officers cre
just taking the powers, but they are
not really helping small enirepreneurs.

Then, Sir, in order 1o encourzge
higher industrial production in im-
portant industries, Government decid-
ed in January, 1972 to acord approval
for additional manufacturing capacity
upto 100 per cent of existing capacity.
without the formality of an industnal
licence, provided such procposal does
not involve import of capital goods.
The number of industries covered by
this was 54, and later on 11 more were
added to the list. I would like to know
how many applications the Task Force
have processed and how many com-
panles have gone into expansion and
the reason for the shortfall 1 want
to know the report of the Task Force
in this connection. These are vital
things which, I think, the hon. Minis-
ter. while replying. will explain.

Unfortunately, this year the country
is facing a severe power famine
throughout the country. The power
cut variegs from 15 to 75 per cent and
the reason given is the failure of the
monsoon. [ can understand that as
the monsoon has falled, the hydro-
electric power generation will be
affected. But what about the thermal
power stations? On making industries.
it has come to my notice that in many
cases we are not getting the right
type of coal for the thermal plants.
Some say that we are not getting coal
supplieg properly and, therefore, we
are running 50 per cent of the capa-
city. Some say that our maintenance
is very poor and that the Government
has not released funds to replace the
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old parts and, therefore, our equlp-
ment is not being utilised to its full

capacity.

This power cut is going to affect our
industrial production in the current
year to a greater extent. This lower
production is very harmful. Employ-
ment opportunities cannot be increas-
ed. production cannot be increased
and that adds to be cost because if
production is less, naturally the cost
goes up. These are the things which
are going to affect our economy to a
great extent. ] am an optimist, I
am not a pessimist and I think the
hon. Minister will 1ok into these
things.

After all, once an entrepreneur is
fortunate enough to get the licence
after crossing numerous hurdles and
abnormal delays, then hig application
goes to the financial institutions like
IDB, IFC or some others and they take
from: six months to one year to
scrutinise his proposal very minutely.
That means a further delay. In this
way, it takes a minimum of three
vears 1o get a licence and to start
production and by that time, the prices
of some of the plant and machinery
which are going to be importedq will
increcase and the old quotations be-
come outdated and the party again
has to go back tg the Government with
amendments and other things. In this
way, the vicious circle goes on and
that is causing delay and that js the
reason our industrial production is not
picking up and new industries are not
coming up. Unless drastic actlon is
taken it is difficult to solve the pro-
blem.

At presen{ we are short of steel, we
are short of fertilisers, we are short
of cement and many other items. We
have to import steel, we have to import
fertilisers and we have to import many
other things which costs us Rs. 500
crores. While on thig subject, recent-
ly a British Trade Delegation visiled
India and they met us and thev.met
our Minister and they met our entre-
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preneurs and after our discussions,
what they say—I will quote what they
say—they were led by Mr. Noel J.
Bummne:

“Why go to India for collaboration
or joint ventures in the industrial
field when there are easier places
elsewhere in the world.” ,

Because the impression was that India
is a difficult place to do business and
with its whole set of regulations and
rule which are so complex.

Secondly, what he says is:

“While he could fully appreciate
the reasons behind the controlg and
restrictions. ‘I am alarmed at the
delays and difficulties entailed in
their implementation. TUnless some-
thing is done immediately to cut the
delays and simplify the procedures,
India is going to strangle herself. I

L

am gquite serious’.

This is what he said. These are the
views of one who is an expert. These
are not views which can be brushed
aside in a light-hearted manner. The¥
are willing to help us. But on account
of procedural delay all these things
take place and  they find that it is
difficult for us to meet their reguire-
ments. The hon. Minister is a dynamic
person and I request him to see that
these procedural delays are brought
down. He should see that licences are
granted as fast as possible. Unless we
take all these steps it will not be
possible for industrial production to
improve substantially.

There is a backlog from the Fourth
Five Year Plan. Instead of 10 per cent
increase which we thought. the actual
increase is only 3 per cent. In the
fifth five-year plan there will definite-
lv be a target of 10 per cent; we have
tu achieve that and also the backlog.
So from now onwards effective action
and drastic action ghould be taken up
so that we can fulfill these turgets.
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In the report of the Ministry for
1971-72 it is stated that 219 backward
districts have been selected and con-
cessions and incentives are granted to
entrepreneurs who are willing to set
up industries in such areas. But un-
less we have the proper infra-struc-
ture, what is the use of all these
things® If there is no communication,
if there is no proper transport ete.
how can industry be set up there”
See what happen, in Bhopal, the
capital of Machya Pradesh. If gome-
Jody wants to make a trunk call, there
is no hope for an ordinary call to
materialise: urgent call has per ~ent.
chance and one can talk only by obook-
ing a lightning call. Otherwise he is
not able to get the trunk call to
Bhopal. In the absence of these
normal facilities how ecan industries
come up” And how  can hackward
areas  develop? So, these are all
matters which the hon. Minister must
Iock into. He should see that con-
centration of industries does not take
piace around big cities only. There
should be (ispersal of industries and
there chould be faster rate of indug-
trial growth. He should cut down all
deiays which hamper development, all
delays in respect of grant of licences,
so that we may bhe able to achieve our
desired targets. With these words 1
support the Budget.

SHRI INDER J. MALHOTRA
(Jammu): 1 rise ta support the De-
mands for Grants of the Ministry of
Industrial Development. I would also
like to associate myself with my
colleague Shri Desai ang others, who
have very rightly congratulated the
hon. Minister especially for develop-
ment of small-scale industries. Sir,
we are in the midst of a revolutionary
campaign to develop pur country eco~
nomically. We have also given a
pledge to the people of this country
to regenerate the rural economy and
provide employment opportunities in
the rural areas. Very rightly, the
Ministry has been laying emphasis for
the development of small-scale indus-
tries especially in the rural areas.
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Sir, from the Report I find that about
33,000 industrial units were vrovided
with  financial and other assistance
during the year under report. [ only
wish to make this point and draw the
attenition of the hon. Minister to this
aspect that if required, more such
units should be set up in the rural
areas and more financial and iechni-
cal know-how facilities should be made
available to those people who would
like to set up small-scale industries
for sell-employment purposes.

Now, Sir, while I am talking, about
the small-scale industries I would nlso
like to made a particular reference to
one agro-based industry known as
sericulture or, we may call it the silk
industry. Recently the subject has
come under the kind care of the hon.
Minister and I am very glad that the
Central Government has rightly given
this subject the importance that it
deserves during the last few vears, It
is true that our country is Inky to
have all the four kinds of silk being
produced in thig country, namely.
Mullberry. Tussre, Eri and Muga. We
are also fortunate in a way that in
different parts of the countrv climate
and other conditions are favourable
for the production of all these kinds of
silk. While we have developed Mull-
berry silk to a large extent in Mysore
we are al:0 lucky to de-elop the same
in the State of J. & K. This is such an
industry that in the rural areas with
a minilmum amount of investment we
can create employment for millions of
people. T would lke to compnare it—
that i" we like to invest Rs. 10 crore
and set up a textile mill in any rural
part of this country we may not be
able tn generate employment for more
than one thousand to two thousand
people. If we Invest Rs. § crore In
this industry we will be able to gene-
rate employment for lakhs of people
in the rural areas. That is why I
would like to lay a great stress for
the development of sericulture and
silk industry In this couhtry.

I would also like to mention another
poinf. From 1058 our exports of silk
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were only worth about Rs. 40 lakhs
whereas during this period we have
stabilised our exports at Rs. B crores.
But there is a great potentlal to in-
crease export not only of silk fabrics
bidt also of the raw silk yarn which is
being produced in this country.
Taking intg consideration the interna-
tiona] market conditions at present.
the prices of silk have gone very high
and the country like Japan has deve-
loped this silk industry in a country
like South Korea and Japan is import-
ing raw silk from South Korea. This
is a golden onportunity for us to in-
troduce cur raw silk in the inter-
national market. Recenily there has
been a favourable demand. Why I
am irying to make these points is
because this industry is employment-
oriented and with the least amount of
investment we cap Drovide employ-
ment to lakhs and lakhs of people.

Now. a word about tussre silk. I
would like to sound a word of cuution
since yuu come jrom the traditional
tussre silk producing area that if the
people of traditionally tussre produc-
ing States are not concerned about the
. development of their own tussre. a
new tvpe of tussre silk will take over
these areas and the silk will be deve-
loped on 2ak trees which lie in abun-
dance in the Himalayan region.

1 am glad that this development has
taken place in our country still at
present we are in no may equal to
China. China has captured 90 per cent
of the tussre market in the interna-
tional market. If we are able to in-
vest a few crores of rupees for deve-
lopment of this new type of tussre silk
in our country we should be in a posi-
tion to favourably compete with China
in the international market both from
quantity, quality and price points of
view,

Therefore, 1 would request the hon.
Minister to pay his personal attention
for the development of this industry
o that lakhs and lakhs of people of
this country can be benefited.

g2 L.S.—12
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I would like to say a few words
about the development of backward
areas of our country. It is true that
certain districts in certain States have
been categorised as industrially back-
ward areas. I would plead with the
Minister that my State of Jammu and
Kashmir compared to many other
States is still industrially very back-
ward. Here again I would like to lay
more emphasis on the development of
small scale industries in the rural
areas rather than giving us one big
mill which will not be of much bene-
fit to us.

Apart from this, in my State,
handicrafts production is an important
industry. These are export-oriented
items earning valuable foreign ex-
change. At the same time, the State
Government is not in a position to
give in a big way financial help to
theze handicraft producers, weavers
and others., Therefore. I would plead
with Government that special atten-

tion should be given and additional
funds allotted to the State for the
development of the handicrafts in-
dustry.

SHRI MANORANJAN HAZRA
(Arambagh): While discussing the

demands of the Ministry in respect of
science and technology. I should say
that we have an important and eter-
nal resource in the shape of land. So
far as my knowledge goes, science and
technology has not been applied to this
eternal resource. Lands are still in
the hands of zamindars and the kulak
class. Evervday we hear about ceil-
ings on the radip angd read about them
in bahner headlines in  newspapers.
But 1 do not find in this report an¥
technological assurance in respect of
river control. There is no bold pro-
gramme in respect of power and irri=
gation, fertiliser and insecticides.
Everywhere there is lack of produc-
tion by the non-application of science
and technology.
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In the industrial gphere, we see that
Government do not want the co-opera-
tion of our scientists and engineers.
On the contrary, they depend upon
foreign technologists and scientists. I
fail to understand while thousands of
our scientisty and engineers are un-
employed—at such a time, what is the
justification for Government to im-
port them from abroad?

Day before yesterday, the Minister
saig in Calcutta that we could not
develop agriculture with modern
science and techmology without in-
creasing our targets in the field of in-
dustry. May I ask him why he is not
giving consideration to this? It is
said in the report that thev will give
assistance to research institutions by
wayv of financial grants. 1 weleome
it but at the same time, I warn the
Government that in this way the big
houses will take advantage of il.

I do not want to go into details
because I have no time. 1 have com-
posed a poem about this and 1 will
read it in this House.

“We see the jobless scientist's face
Think of our engineer's case:
Having no means of livelihood
They sell their blood only for food.

We do not depend upon our men‘
Simply we respect [foreigners
brain.
Only to know the real know-how
From the exchequer give milch-
cow.,
Think about our oceanography
Or to learn to read photography

Qur Minister gepends upon France

and Dutch
Because he likes to go ip thelr
clutch.
And hence you eat, drink and be
merry

With the deliclous champagne and
sherry.
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When the man is going to the
Moon
They are signing the Indira
dhoon.

It's a tragedy—ang it's a comedy
But where lies the remedy? .

Sir. 1 beg apology
This is our science and this is
technology.

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar): Sir, I wish to support
the demands of the Ministry of Iadus-
trial Development and Science and
Technolz;. The growth rate of 7.3
per cent during the last nine monthsg is
not a mean achievement. Mayhe in
whatever fields, if there Is increased
production, it is welcome when a
shortage is prevailing in  ‘he entire
econtmic lifle of the country.

I wish to refer to what Mr. Pai. the
Minister of Heavy Industry, has him-
self said perhaps two days ago. He
said that despite the recent measures
taken by the Goverrment to allow

capacity utilisation in industries, a
very large number of industrialists
were not particularly interested in

removing tHe pwmesent situation., By
the “present gituation” he means the
situation of shortage. He has further
said that the shortage in the economy
as of today was the biggest social
evil ang we will never be able to
successfully implement our ahti-mono-
polist and pro-people policies unless
the shortage situation ends and the
shortage psychosis disappears. I think
this is the biggest challenge which the
Ministry of Industrial Development
has accepted and we will have to find
ways and means to solve it.

Here, T would just like to bring to
the notice of the hon. Minister who
wants to devote his whole attention to
the development of industries in this
country and, so far as the shortage is
concerned, to remove the shortage and
deficiencies in the different sectors of
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industrial production. 1 would just
like to put this point before the hon.
Minister.

Take the case of the various sectors
of production in industrial field.
There is the public sector where we
have invested nearly Rs. 4,000 crores,
and the private sector where we have
invested nearly Rs, 2,500 crores or
Re. .00 crores. The question is, we
are thinking of having a third sector
which is called the joint sector. But
1 would like to humbly submit to the
hon. Minister ore thing. I hope there
can be only two sectors of the econo-
my; that is the public and the private
seciors. 1f you want to call the other
sector as the joint sector, call the
entire private sector a joirt sector.

15.44 hrs,

' Mu. DEPUTY-SPEAKER in the Chair]

It is because. if you analyse the
cupital structure of the thousaads of
private companies in this country, you
wiil hnd one tning. You will find
that aimost to the extent of 75 per cent
today. its capita] structure is com-
posed of asssistance from cither the
Government or the public seclor lend-
ing institutions. Therefore, what I
would submit to the hon. Minister is
this. Instead of thinking of a kind of
new joint sector, why not, again as
Mr. Pai has pointed out, think of all
the major projects where they are
financed either directly by the Gov-
ernment or through the financing insti-
tutions which are under public con-
trol as joint sector? It was not, there-
fore, understood what innovativeness
had in fact survived in the concept of
the joint sector. I think he has voiced
the feglings of many hon. members in
this House and of the people outside.
Instead of again trying to frame rules
and regulations and norms and gu'de-
lines etc. for the joint sector and
putting the public  sector finances
under the control of the private sector,
ghould we not think of only having a
public sector controlling the command-
ing helghts ang turn the private se:tor
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into public sector by having 75 per
cent of their finances from either the
Government or from the public gector?
1 think that would be a more rational
way of doing it. To my mind it ap-
pears that in this idea of new joint
sector, public sector investment is
going to play the second fiddle. When
we have a credit control of Rs. 10.000
crcres, should we pot give a direction
to the economic growth of this country?

You find from the Ministry's annual
report that the production has gone
up by 7.3 per cen! bul in what in-
dustries” It has gone up in tex-
.les and  polyster fiores. When
Guandhiyl wanted all the people to
wear khadi, 1 think he was the biggest
soclalist because he wanted that item
ol ... s consumption in the coun-
try U be produced in a manner which
Wwodld he. . muutons of people tp earn
their likelihood. 1 hope the Industrial
Development Ministry, with its dyna-
mic approach and such mulfifarious
programmes. will try to see that the
economic growth will be in the desired
direction. By all means let the pro-
duction of polyster, lipsticks etc. go
up. but our present need is to increase
our production in heavy industries,
capital goods industries, food, raw
materialg for importing which we are
spending Rs. 1700 crores etc. So, we
have to devise a kind af rationale so
far as economic growth is concerned.
I am sure the Minister is seized of this
matter, because he has expressed him-
self in seminars, meetings and in this:
House also so far as this aspect is
concerned.

Today I wish to confice myself t>
the foreign private sector in this coun-
trv, One is amazed at the degree of
contro] that the foreign capital has in
various important industries in this
country even after 25 years of free-
dom. The extent of foreign control is
97 per cent in petroleum, 93 per cent.
in rubber factories, 90 per cent in
match industry, 89 per cent in jute.
86 per cent in tea etc. I have left out
hundreds of those industries where the
control is between 35 to 60 per cent.
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1 have taken only those industries
where it is the highest. In 1968-69.
the foreign private companies had a
profit of Rs. 13 crores and a dividend
of Rs. 25.5 crores. It has been calcu-
lated that in a year their profit and
dividend have gone up to Rs. 135
crores. It has been said on the fluor
of the House—if 1 am wrong, the
Minister may correct me—that the
foreign private companies are repa-
triating about Rs. 300 crores arnually
by way of dividend, profits, royalties
and know-how. One of our declared
natiohal objectives is to achieve self-
reliance in as short a time as possible.
In our battle for self-reliance, this
drain of Rs. 300 crores annually is not
quite fitting and it should be thorough-
1y looked into.

I was looking into the number of
foreign private companies. The num-
ber was 541 in 1971-72. In addition
there &re Indian subsidiaries of
foreign companies, ir which majority

share ca-ital is held by a foreign
bodv corporate. There were 218 such
subsidiaries as on 31st March. 1971

The number of compaines with 100
per cent foreign capital participation
is 92. Those wi‘h les: thap 100 per
cent foreign capital praticipation is
126, making a total of 218. They are
Indiap subsidiaries of foreign mono-
poly private capital with the largest
amoun® of holding. To mertion only
a few. Pfizer Ltd., Assam Match Co.
Ltd., Atlas Capco Ltd., Anglo French
Drug Co.. Ciba of India Ltd., Fabre-
Leuba & Co.. All India Tobacco Ltd.
Aluminium Hindustan Ltd., Glaxo.
Colgate, Shalimar Paints, Indian Tyre
& Rubber and so on. The amount
of foreign private monopoly capital
in Indian subsidiaries is so great.

8o far as manufacture of cosmetics
is concerned, you will be surprised to
know ‘here are ten foreign com-
penies. namely. Colgate, Palmolive,
Ciba of India, Hindustan Lever, Col-
man, Bechham and so on. 1 do not
know whether ccametics are so ui-
gently needed in this country at this
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time that we should have ten foreigm:
companies manufacturing them.

The value of the total assels of
foreign companies during the year
1970-71 was Rs. 14686 crores and
the highest net return is of Union
Carbide of 22 per cent, closely follow-
cva by Colgate. But in their own.
h:mz land of USA or UK thcy get
only a return of 7 to 9 per cent
The ¢ companies have admitied that
India is one of thosz countries wher?
they get the highest return orn their
cipiial investment.

Some of my hon. friends have said
that Government have gestricted
licensing. I do pot agree with them.
What I find is that Government have
liberalised licensing. Evep those in-
dustrial houses which clandestinely
increased their capacity and  which
were not granted by the Government
have been regularised last year.
Therefore .ane cannot charge the hon.
Mintster that he has not helped the
private sector industries to increase

production. But while tryving to
achive increps:d  production, we
have to see  that foreign private

monopoly capital 1s not allowed 1o
have its link: with [:dian monop-ly
capital. I think the tiine hzs come
when we have to ses that the tie up
between foreign ang Indiap private
monopely capital should nt be allow-
el I was happy the other day. to
hear the hon. Minister sayvinp in this
Hausge that measiires are being ad-
opted by the Government to regulate
control and to restrict remittan-es by
foreign private monJpoly capital. We
want to be enlightened by the hen.
Minister as to what sleps are being
taken to regulate remittances by
foreign monopoly capital, because that
is the biggest outflow of capital from
this country.

The hon. Minister has stated that
guidelines are being given for diver-
siry of foreign equity in foreign
private monovoly industries in this
country, I would like to know to
what extent we have proceeded in this
direction. Then, what has happened
to ¢he- Licensing Enquiry Committese,
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which was appointed two or years ago
to look inlo licenceg issued to monu-
po'y houses. How many industrial
housez have they covered? We were
told that they have gone into 3,000
files. Has the scope of the enquiry
been enlarged? We would also like to
know what action they have taken
in this direction.

With these words. I support the
Demands for Grants of this Ministry.

st T AT gyt (gearE)
fafrt &7 art &1 a7 =7 gw
FOFTX F ATHA TS JATA TRAT ARAT
F 4

F7t A% Wsfefadr sfaT &
TPy 3 AR IE 2 fR oo
EWTY ATHIT & q¥aeT gareTiagr
& qrF T gar 9% @@r F &wr
a quwATfaar ¥ 91 ¥7 T@v fE aFF
fFg a@@ & e W F9T7 B, AT
gt 7zt vefefadr #faa w1 05T
faar T | TH AREg ¥ 0% 3T
gz N Tar war oar fy g9y W
ﬂfqm@q"rrlw%-ﬂfafﬁaag
Wt fafra frar mar f& mawge aqta
%) =AFYT ¥ AT ATRIGTT Eii—aF
qfzfm @ dawz § @ &t
it frwre faar aar

¥ AT I gHIT AW H 1957-58
¥ wT & 7, T we oaw 39
ﬁm‘a‘g‘rf«rw:@'fwrmwrl.
wrt fedt 7 & aéd afzfriver @
Rz &1 srwe & w @ az o2
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9t f& ¢ HIE TAIFEA F @ G2
qTEql § § UF TG aFd F7 Hl

-

amitaz w7 fmr oman, S @ oA
AL FWATTT AT AW T AR
qzd amdw AT gw, a1 9, AqE,
7z 77EAT & RFTAA § IF AT A9
&1 #1¢ gAard agr grAT ff 1 o
a% zx feafr @ afraq &8 gur )
T W aga ¥ WafrE gFaE E,
for & @ qifefaiwa #7 @17 3.
o vz 0 ¥ oY IW 97 WA AE
foar AT &

oTe A1 qg 9T w1 war g fw
wEr & g X FFs  qifefgiww ¥
arzfear frar, a8t & 29 ass qawie
& wrzfeqr & F7 gawm F G9TAT
AT 399597 1 THRA & FAIH & Ty
qT SATA H QAT & A IOMT F
SAEAT FATAT WSS gl |

MR. DEPUTY-SPEAKER: You can
conunue later.

16 hrs.

MOTION FOR ADJOURNMENT—
contd.

REPORTED STATEMENT OF ATTORNEY

GENERAL BEFORE SUPREME COURT ABOUT

AMENDING MAINTENANCE OF INTEmNAL
SECURITY AcT

MR, DEPUTY-SPEAKER: Befor>
I call upon Shri Jyotirmoy Bosu to
initiate discussion on the adjourn-
ment motion, I would like to make
one or two gbservations. Under ‘he
extra-ordinary circumstances of the
case and 4in the form in which the
adjournment motion has been admit-
ted, I do not know how réference to’
the Supreme Court van be avoided.
Nevertheless, I would like to draw
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[Mr. Deputy-Speaker]

his attention to Article 121 of the
Constitution which says:

“No discussion shall take place
in Parliament with respect to the
conduct of any Judge of the Sup-
reme Court or of a High Court mn
the discharge of his duties except
upon a motion for presenting an
address to the President praying for
the removal of the Judge as here-
inafter provided.”

Now, 1 would only make a request
to Mr. Jyotirmoy Bosu to exercise
restraint as far as possible and to
use as courteous a language as pos-
sible and that we make all efforts 1o
avoid an unhealthy precedent of this
House and the Supreme Court pass-
ing strictures on each other.

Shri Jyotirmoy Bosu.

SHRI JYOTIRMOY BOSU (Dia-
mond Ilarbour): Mr, Deputy-Speaker,
Sir, 1 move:

*That the
adjourn.”

House do now

This is to discuss a matter arising
out nf the Attorney-General's giving
assurar.ce, speaking on behalf of the
Government. ng doubt fully and :uit-
ably advised by the Government,
before *he Supreme Court, to have an
amendment of the Act as a counter-
measure against the present situation
arising out of the Supreme Court’s
judgment striking down the detention
beyond a certain period, within 10
days, thereby undermining the role of
Parliament. I maintain. without being
disrespectful to them, the Supreme
Court Judges acting bevond the juris-
diction, withou} authority, which am-
ount to contempt of their own Court
and undermining the judicial system,
asured the Attorney-General that the
deiivery of the judgment in the Main-
tenance of Internal Security Act cin
be withheld for 15 days to enable the
Government to bring an amendment to
-the Act in order to prevent legally the
release of detenue as required by law.
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1 would first deal with the prime-
mover, that is, the Government, that is
behind the whole trouble, 1 may
point out the degradation that has
overtaken the Congress and this Ggv-
ernment. 1 remember, in 1964, the
Eighteenth amendment to the Consti-
tution in which the then Law Minister
Mr. Ashoke Sen had asked for immu.-
nity of the Government against funda-
mental right of personal liberty was
withdrawn even during Emergency
prriod of 1964 at the insistence of late
Shri N, C. Chatterjee. a former Mem.

ber of this House and an eminent
yurist. Late Prime Minister Pandit
Nehru intervened and it was with-

drawn. It is the Government which
took the decision, whether to bring an
enactment or to withdraw it., There-
fore, we must here not lose sight of
the fact that behind all tha! has
happened in the Supreme Court, to
bring an amendment to the Mainten-
ance of Internal Security Act, the
Government jis solely responsible and
nobody else. So, it is the hand that
rocks the cradle that rules the world.

The Attorney-General is
more than a mouth-piece, If it is not
so, then the Prime Minister or the
Home Minister or the Law Minister
should make their stand clear in this
case here and pnow. I maintain that
it is the Government under whose
specific  instructions the Attorney-
General posed a false threat 1o the
highest court of justice of the land in
order to get breathing time of 15 or
10 days for the Government. Because
the Prime Minister and the Govern-
ment rule the country; not the Attor-
ney-General.

nothing

The Times of India very nicely
stated:
“He (the Attorney-General),

however, submitted that there were
at present more than 5,000 detenus
in West Bengal alone....

ang we are pround of that, in fact

“and if that Court were to strike
down Section 17A, most of these
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detenus would have Lo be released
immediately and there would be
serious difficulties for the Govern-
ment in ordering fresh detention of
those whom it was necessary to
detain.”

Sir, however, Government gave him
deliberately exaggerated figures for
consumption of the Court in order to
conlinue the illegal and unconstitu-
tional law. The correct figures were
given in reply to Unstarred Question
No. 2269 dated 7th March, 1973, which
says:

“The number of persuns under
detention under the Act, as on 31st

January, 1973 in West Bengal is
2449
“This neither 4,000 nor 5,000, In fact,

the hon. Home Minister or the Law
Minister or the Government gave
specific instructions to the Attorney-
Genera] I have reasons to believe and
understand that you exaggerate the
whole figure and try to mislead the
Court",

Now, this is a very serious matter.
How dishonest the Government of a
country can be is quite clear 1om
this instance—the black and white
documents that are produced before
you. The newspaper says that the
Attorney-General had said that in
West Bengal—they make a mountain
of a mole-hill—it is not 2449. The
author is the same. But, in the Court.
for the consumption of the - Court,
they havc taken recourse to this dis-
honest method. They told a lie in
order to reach the objective of un-
lawfully and illegally robbing the
citizen of his fundamental right and
freedom. This is undermining Par-
liament; this is contempt, disrespect

and mockery and nothing short of
that. I quole again:

“The Attorney-General, Mr.

Niren De, gave the assurance to

the Supreme Court that Sectidn
17A of the Maintenance of Internal
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Security Act would be suitably
amended within ten days in the
light of the arguments pressed.”

Because, this Government has a
:team-roller majority, a brute majo-
rity, they are constantly trampling
the right of the people and the Op-
position in this House...... (Inter-
ruptions). They are trampling upon
personal liberty, freedom of specech
and movement. They are showing
disrespect to human dignity and
honour. This is causing ruination of
the very social fabric of the toiling
masses, because, they are struggiing
for their wvery existence and perhaps
for a little better life.

1 quote again from the Times of
India. It has done a good service, I
must say.

“Mr. Justice K. S. Hegde, sitting
with the Acting Chief Justice Mr.
wnelat, on this specially constitu:-
vd seven-Judge Bench, stated that
in the light of the assurance given
Ly the Attorney-General, the Court
would postpone giving a judge-
men' in the case for two weeks so

that the Government can take
necessary action.”
Sir, how ridiculous is this? Is the

Judiciary an appendage tg the Rul-
ing Party and this Government? 1
want this question to be answered
here today, I want a convincing re-
ply, not by utterances alone, Dut,
through action. Cap any person—
who is worth of course thinking—
ever think that such ap  assurance
could be given by a Court of Law
and the highest Court of Law  at

that, to legalise this struck-down
lawless Law? The whole thing is
unconstitutional. This is what is

happrning, in the highest Court of
the land, and how unfortunate is the
comnion helpless citizen of this coun-
try. How can we have faith in this
decadent star-chamber Judiciary?
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[Shri Jyotirmoy Bosu]

More interesting is this:

“Mr. Niren De, said, the onlv
difficulty would be that the Gov-
ernment could not make the pre-
posed emendment of the detention
law retrospective.”

To this, Justice Shelat says “Wny
not?" Perhaps, sarcastically, he said
it. Does Government take a hin: out
of this sarcasm? Mr, Justice Shelat
savs further:

‘These days, every new law
amending an old statute is deem-
ed always to have the gsame effect
as though the old law had been
as amended. Then, why not this
amendment also?”

‘The Acting Chief Justice added
quickly, ‘However, we are not here
to advise the Government in the
matter.”

He bolts the stable after the horse
was stolen. I want to ask Mr
Gokhle, ‘Did you take the hint from
the sarcasm that fell out of the
mouth of the judge of the Supreme
Court?’.

Then, there is this lamentation of
our Attorney-General on the issue of
‘retrospective effect’. I have quoted
what Mr, Justice Shelat hag said. It
is a very important thing. It is cast-
ing serious aspersions on Govern-
ment and its thinking. We must know
what they have in mind with regard
to the above utterances. But Gov-
ernment took no hint., This Govern-
ment, on the one hand, is dazzeung
the Constitution and, on the other
hand, has also this permanent, peace-
time and all-time law detaining per-
enne without trial....(Interruptions)
I would read out a piece of judgment
which came from Justice Mahajan.
This is on page 80, paragraph 133:

“Preventive detention laws are
repugnant to democratic - constitu-
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tions an< thev carnot be found to
exist in wuy o1 e democratic
countries of the world. It was
stated at the Bar that no such law
was in force in the United States
of America, In England for the
first time during the first World
War certain  regulations iramed
under the Defence of the Realm
Act provided for preventive deten-
tion at the satisfaction of the Home
Secretary as a war measure and
they ceased to have effect at the
conclusion of hostilities. The same
thing happened during the second
World War. Similar regulations
were introduced during the period
of the war i1n India under the De-
fence of India Act. The Govern-
ment of India Act, 1935, conferred
authority on the Central and Pro-
vincial Legislatures to enact laws
on this subdject for the firs: time
and since then laws opn this sub-
1eet have taken firm root here and
have become a permanent part of
‘he statute book of this country.”

This should be enough for the
Governmen* to understand. The
Court came forward and gave an

opportunity. It came forward to res-
cue the Government from tilting the
balance, in a losing battle, in favour
of the citizen fighting for personal
freedom. Entering into discussions
and giving them advice against a
helpless citizen is very partisan, ard
I regret to say that I feel terribly
distressed and disappointed.

Section 17(A) which was passed in
three minutes provides for detention
for a maximum period of three years
or unti] the expiry of the Defence
of India Act, whichever is later. The
1862 Defence of India Act ended not
before 1769. Now, there is no real
Emergency. Still it is there and vo-
body knows when this will end.
This performance in the Supreme
Court was nothing short of contempt
of their own Court, and by lowering
it in the public eye, they have gone
a steptfurther‘
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May I mention here that once
a former Chief Justice of the Federa'
Court, Sir Maurice Gwyer, in 1944,
at the height of war—the seco:?
World War was on—struck down the
Defence of India Rules and ordered
the release of many forthwith and
the per:ons released included very
eminent persons like Shri Shibnath
Surcar. Shri Keshav Talpade and
Skri Vasant Ghosh, ete, In 1948-1850
when the Security Act was declared
wltra-vires by the Calcutta High
Court, everybody was relaased, al-
though the Preventive Detention Act
carme into force on  the previous
night.

Sir, we must have a categorical as-
surance here and now from the Gov-
ernment that there will be no ordi-
nance to have a shortcut and the
judgment must be pronounced by
the cour., the court should not be
interferea with, Sec 17A should be
replaced, the emergency must be
ended anu all detenus should be re-
leased and compensation to all per-
sons who have been held without
trial should be given.

1 do nuvt want to speak much. I
made my submission,

Thank you, Sir.

MR. DEPUTY SPEAKER:
Minister.

THE MINISTER CF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALEY: In view of the
fact that the discussion so far in
the morning and now have proceeded
of the assumption of the report in the
newspapers, with a view to clarify the
positlon as to what actually happened
im the court....(Interruptions)

The J.zw

SHRI H. N. MUKERJEE (Calcutta-
North-East): On a point of order, Sir.
ls he replying or is the Prime Minister
replying to the debate? Where is the
Pr.me Minister? In that case, if she
comes here and if she renlies, T can
understand that he is intervening.
We should have a full-dress debate..
(Interruptions) .
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MR, DEPUTY-SPEAKER: Please
sit down. The Guvernment can field
any speaker any time. The Minister
s here. He wants to speak now.
How can I prevent? .. (Interruptions)
There is no question of replying now
(Interruptions) Order. please.

SHR] P. K. DEO (Kalahandi): He
can intervene, he cannot reply......
thiierruptions)

MR. DEPUTY-SPEAKER : Order,
niease. Mr, Daga, you are not help-
ing me any way? Would you leave
the House to my hands? ... (Iner-
ruptions) Order, please.

SHRI P. K. DEO: Who is going to
reply to the debate?

MR. DEPUTY-SPEAKER: We shall
see who replies when it comes to that
time. ... (Interruptions). It is the pre-
rogative of the Chair to call upon
anybody to speak. The Minister is
not replying. I am calling upon him
to speak and to participate....(Inter-
ruptions)

_ Where is the point of
order?
SHRI HA N MUKERJEE: Dues

not propriety demand.. ..(Interrup-
tions).

SHRI SHYAMNANDAN MISHRA
(Begusarai): If he is going to speak
now, he cannot speak again.

MR. DEPUTY-SPEAKER: Will you
kindly sit down? We shall ges when
it comes to that time. Let us cross
the bridge when we come to the bri-
dge. Now, let him speak.

SHRI SHYAMNANDAN MISHRA :
On a point of clarification, Sir.

If the Law Minister participates.
just now, then would it be taken that
the Government is participating or as
a Member of Parliament the Law
Minister is participating. ... (Interrup-
tions) That paint will have to be
clarified. Secondly, would we also
have the opportunity of listening to.
the Attorney-General on this peint?
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MR. DEPUTY-SPEAKER: First of
all, let us continue with the debate.
The Law Minister is participating In
the debate, he is not replying to the
debate.

SHRI SHYAMNANDAN MISHRA:
As a member, as an ordinary Mem-
ber.

MR. DEPUTY-SPEAKER: You may
take in any way You like, Then,
there is no point of order as to the
priority of a person who is called upon
by the Chair. I have called the Mini-
ster. He can speak.

SHRI SHYAMNANDAN MISHRA:
What about the Attorney-General”

MR. DEPUTY-SPEAKER: We shall
cee about that. You can raise that
point. Now, let the debate continue.

SHRI H. R. GOKHALE: I said that
1 would like to speak now because
much of what I have heard till now
proceeded on the basis of certain
press reports. I have got authentic
infcrmation as to what happened in
the court from the Attorney-General
himself and in order that the discus-
sion may not go on on the basis of
the press reports which do not seem
to be accurate, | wanted to clarify the
position but I did not want to substi-
tute this intervention for my reply..
(Interruptions)

SHR1 SHYAMNANDAN MISHRA:
On a point of order. Sir. Now, {f
there is an authentic report of the
proceedings in the court, that report
should be rirculated amongst us. Then
alone we can express our opinion on
that. Otherwise, what is the use?

SHRI JYOTIRMOY BOSU: This is
a vensure on the Government. There-
fore, the Prime Minister must make it
a point to reply to this Debate. There
should be no escape from that. (In-
terruptions).
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MR. DEPUTY-SPEAKER: Order
please. 1 will leave it to the Law
Minister and to the Government to
decide about this. I am not concer-
ned with the reply to the Debate at
this stage. If the Law Minister wants
to participate now, he is at liberty to
do it. If he thinks that he will be
more eflective to speak at a later
stage, it is up to him. In that case
1 would call upon. . ..

SHR] H. R. GOKHALE: 1 am not
putting it on the ground that I will
be more, or less. effective. The ques-
lion is that the whole argument has
proce-de1 ugn the basis of the press
reporl.

MR. DEPUTY-SPEAKER: So you
can speak un that.. .

SHRI H. R. GOKHALE: I just
wanted to c‘larify that the premises
are wrong. That ig to =ay. the pre-
mises on which the discussion has
gone on, are wrong. ‘That 18
why 1 wanted to say this and reply
later on after the debate. Now, this
report is from nobody else than the
Attorne;-General himself. (Interrup-
tions) If hon. Members are interested
in knowing what actually happened

in the court they should hear me. (In-
terruptions).
MR. DEPUTY-SPEAKER: 1 requ-

est all hon. Members to sit down. Let
me hear the point of order. 1 can
hear only one point of order al a time.
not flve points of order, all at the
same time. Shri Murasoli Maran.

SHRI MURASOLI MARAN (Madras
South): When a Bill wag under dis-
cussion last year, 1 was called upon
by the Chair to speak. I just started
a word and then, Sir, the House was
adjourned. On the next day, when
the House met, you called my name.
I was not here then unfortunately and
I came late. You gave a ruling that |
should nqt participate for the second
time.
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MR. DEPUTY-SPEAKER: All right;

that will be kept in mind; you are
making a suggestion.
SHRI MURASOLI MARAN: Even

thought I did not finish a sentence you
ruled that I should not participate for
a second time. Just losk at your won
ruling. If he participates now he
shculd not participate for the gecond
time also. These are your own rul-
ngs. Sir,

MR. DEPUTY-SPEAKER: I am tel-
ling you. whatever 1 do, I do under
the ambit of the rules; I shall he
guided by the rules. You are only
making a submission and your sub-
mission is being noted. That is all
New, Mr. Deo.

SHRI P. K. DEO: My point or order
is this, that the entire basis of our dis-
cussion is on the press report and
what the Law Mlinister is going 1o
<tate here....

MR, DEPUTY-SPEAKER: How
vou know what he is going to say?

do

SHRI P. K. DEO: ..is from here-
say evidence. That is what he has
stated just now. It is on hearsay evi-
dence. Unless the rerbatim report of
the court proceedings is circulated
here, we cannot have any relevance to
the debate and it would be sheer
waste of time if he intervenes at this
moment.

SHRI G. VISWANATHAN (Wandi-
wash): All of ug are proceeding on the
hasis of the Press report. It has
appeared in almost all the newspap-
ers. If the Minister savs that this is
wrong, then. the only person who can
eweak as to what happened in  the
Court, is the Attornev-General, Let
the Attorney-General come. ...

SHRI SHYAMNANDAN MISHRA:

Others are also there,
[

SHRI G. VISWANATHAN: Let
them come to the House, because, yau
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have got the right to ask them to

appear before the House. (Interrup-
tions),

MR. DEPUTY-SPEAKER: Order
please. 1 want to get a clarification

from Mr. Deo. Mr, Deo, you say, un-
less and until there is a verbatim re-
port as tp what transpired, then, this
discussion is meaningless. . ..

SHRI P. K. DEQO: His interventisn
is meaningless,

MR. DEPUTY-SPEAKER: 1 want to

understand. What is it that you
want?

SHRI P. K. DEO: I said, the in-
tervention of the Laygw Minister on

the basis of some heresay evidence,
unlese we have full possession of the
verhatiin report, wiil be meaningless
at thig stage,

SHR] SHYAMNANDAN MISHRA:
I have a submission to make. (In-
terruptions).

MR, DEPUTY-SPEAKER :
please. Let me first deal with
point of order. Then I shall hear
vou, (Interruptions). Mr. Daga, 1
really don't understand this. Would
you Kindly sit down? Leave the
House to me: it is only when I need
vour help, I shall call for that help.
Mr. Deo, 1 only want to understand
this, You are using the word mean-
ingless. If what the Law Minister is
anticipated to say is going to be
meaningless... (Interruptions)-Order
please-then, the whole discussion s
meaningless,

Order
his

SHRI P. K. DEO: The basis of the
discussion is on Press report,

SHRI SHYAMNANDAN MISHRA -
I had made a submission almost {o
the same effect—you would kindly re-
call it. The point now is, the Law
Minister comes before the House and
says that much of what had taken
place in this House, much of what has
been said in this House, is based on
Press report. Then the hon'ble Mem-
ber, Prof. Mukerjee, said that he had
some talk with the Attorney-General
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[8hri Shyamnandan Mis“ral

and he had to say something to the
coptrary.  Are we W go by the ‘on-
versation that has taken place between
the Law Mlinister of India and the
Attoreny-General of India or we are
to go by some authentic record. We
would like to go by the authenti-
record. Then. Mr. Deputy Speaker.
there is not only one party to the case
befors the Supreme Court but also
another party. It there is a. particular
vers.cn as to what happened in the
court we would like to have the ver-
sicn of the other party also; otherwise
we will have to go by the authentic
record of the proceedings in the court
and that record should be circulated.

SHRI H. N, MUKERIJEE: My
submission is that the Minister
appears to be only stalling the dis-
cussion. In any cas» it has got 1~
happen. By referring to the idea
that there i some contradiction that
might be there between the press re-
port and his information, if this kind
of thing is going to happen w2 shall
he nowhere, I myself, [ did not want
to say, was present in the Vice Presi-
dent’'s house yesterday and in the pre-
scnce ©f reputable persons I had =«
talk with the Attorney-General. |
was not going to refer to it. but if it
is necessary that. sort of thing will
also be brought into the picture. We
want to stand on the plank of princi-
ple. If this government fights shy let

it go out. That is. the only proper
way. (Interruptions)
ot wze fan @t ¥ qda) (rfie)

Jurerw o1, fafa woft g #1 oy
w1 7Y & g9 w9 sqra gy
1 |TATY. AHTATI-qAT H FHTOA At
%1 7T & AfeT o gETATT9ET §
wﬂ#wmﬁﬂmﬁﬁwﬁ
@ fe &1 & 1, faw § ag qarare-
wa‘i’ﬁwqflaﬁwm“qwﬁ
o 1. Tg WTEE qET WA W T 9,

APRIL 2, 1973 Statement in Supreme Court 344

(Adj. Motn.)

ATHTT FT g AAL A 97 Ay
q1. afex FrETT § Aoft grewr v AY )
™ 7 g A &g mr R oA |
oft § g = ¥ | ux wnr fafy oo
*ga & & aaT 7y af § a1 for T
i 2 § ady sed-% ad
T wgt i # ¥ aifew food
g & a1 TE-ag AT FEAE A=A
¥ AW q7 TEAY M | a7 FHA vt
FATH WY gAAT WA W7oy
A1 maTg A AT g, fawi 4 N g
qAT # 3T & A o wEA F A wA
%Y A F A gl FE T AEAT
g

ol FE&T WA (T
qg 7 & f& swreTeqAt § et gl
axt o |z @ gor w7 T

“Even {f newspapers are admis-
s.ble in evidence without formal
proof, the paper itself is not proof
of its content. It would mercly
amount to an anonymous state-
ment and cannot be treated as proof
of the facts stated in the newspaper.
The speech reported in a newspaper
is not admissible to prove it.”

urarTqat ¥ ot gt i & wrf
Afe é vz oy v TR
safan @t wry =¥ & @ ™A} )

MR. DEPUTY-SPEAKER: Order,
order. There ghould not be any more
debate. 1 think the issue are wvery
clcc-. One submission is thay umtil
and unless there s an authentic re-
cord. we cannot proceed because it
seems the facts are in dispute. The
Law. Minister says something and
Shri Mishra and others dispute that.

©HATA
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SHRI SHYAMNANDAN MISHRA:
Quite right,

MR. DEPUTY-SPEAKER: So 1 do
nuy see any other way, when there is
+ dispute and the adjournment motion
has been admitted. ...

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AlIRS (SHRI K. C, PANT): Dispute
aout what he was about to say.

MR. DEPUTY-SPEAKER: Order,
order. When there is a dispute about
what has transpired or not transpired
and the adjournment motion has been
admitted, 1 see no other way except
{0 have the digcussion.

Now, as for the other two questions,
avout authentic record. that has to be
seen. | do not know how that is go-
ng to be done. About the Atlorney-
eoeral appearing here, I think it is
up to the House after the discussion
fas begun. I think it is premature
to discuss these things at the begin-
ing.

SHRI SHYAMNANDAN MISHRA:
You as the guardian....

MR. DEPUTY-SPEAKER: |
cay it is premature,

only

SHRI ATAL BIHARI VAJPAYEE:

How?

MR. DEPUTY-SPEAKER: At this
stage. Let the discussion take place.
The Law Minister,

SHRI P. K. DEO. He should not
intervene at this stage.

PROF. MADHU DANDAVATE
‘Rajapur): This issue was raised be-
fore in the Rajya Sabha. Here are
the proceedings. ...

MR. DEPUTY-SPEAKER: Order,
order. This momning also I. noticed
¥ou reading from certain proceedings.
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If you want to read from the proceed-
ings of the Rajya Sabha, it is most

objectionable. Under the rules, you
cannot refer to the proceedings in the
other House except when it 18

about a statement of government po-
licy. That is very wrong. You should
not do that.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHALE): 1 am grateful to
you for giving me this opportunity.
My intention in intervening at this
stage was to clarify the misunder-
standing which has been created
mainly because of reports, which have
appeated in the press. Ever since
the report appeared in the press and
copies of notices of nprivileges etc.
came and were sent to me, I tried to
ascertain the facts from the Attorney
General.

As the House knows, this casc had
gone on for four days in the Sup-
reme Court last week. The case was
at tho instance of a detenu who,
amongst other grounds. had also
challenged the constitutional validity
of the Maintenance of Internal Se-

curitv Act. He had contended that
even if the Act was in consonance
with art. 22, it could not be held

valid until it also satisfied the test of

art. 19. That was one part of the
argument.
The other argument was that

assuming that this argument was not
correct. since ¢l. T of art. 22 was
attracted in this case, it was ultra
vires ¢l. 7 of art. 22. This was the
argument before the Supreme Court.

Now. both these arguments had
been dealt with by the Supreme
Court as long back as 1950 in a case
which is known and is famous as
Gopalan’s case. By a majority
judgment in that case, both these
arguments had been negatived. It
was held that once you stand the test
of Article 22, you do not have to
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test the law on the anvil of Article
19 over again. It was also held that
under Article 22(7) the law would
not be ultra vires because the two
conditions prescribed in that article,
namely, that the detention must have
stated circumstances and must relate
to a specified class of cases, were dis-
junctive and, therefore, even if you

mention the circumstances but not

the class of cases or vice versa, the
order of detention was not invalid.

Now, for the first time these points
were raised after over 20 years in the
Supreme Court. When the Main-
tenance of Intermal Security Biil
was passed by Parliament, it had
naturally proceeded on the basis of
the law laid down by the Supreme
Court over 20 years back Tt was,
therefore. for the first time a’ter such
a long lapse of time that the Govern-
ment had to contend with an argu-
ment which wanted to reverse the
majority judgment of 1950 and revert
back to the minority view taken in
that case.

After two or three days’ time, the
Atiorney General reported to me
that looking at the reactions of the
hon, Judges, it was likely that if not
the whole Act, at least sec, 17A might
be struck down as unconstitutional
and ultra vires.

Now, it is quite clear that the Go-

rererved.” It does not say four days
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or 10 days or-a . weak or 30 days, As
is usual in most cases, the Supreme
Court does not deliver an oral judg-
ment immediately after the conclu-
sion of the case. Invariably it re-
serves the judgment, and therefore, it
is likely that in this case also, they
did so in view of wlnl.hubeenlnp-
pening all along.

But what ig more important is that
the action was taken by the Govern-
ment under a law which Government
had good reason to believe till now
was valid, because of the pronounce-
ment made by the Supreme Court 20-
years back; because of the fact that
the law had stood the test of time for
20 to 22 vears, the Government was
naturally concerned with the outcome
of this case, and it was legitimate for
the Government to say that they
would have to take into consideration
the consequences of the Supreme
Court’s judgment if and when it came-
and if it held th=t the law was ultrg
vires of the Constitution.

1 had a discussion with the Attor-
ney-General myself and the Attor-
ney-General felt, as I felt, that it was
necessary to point out to the court
that all the actions taken by the Go-
vernment were in good faith and
were taken under the law which was
vulid, an indeed was valid according
to the earlier pronouncement of the
Supreme Cowrt. Therefore, the Go-
vernment would have to take into
consideration what would be the con-
sequences if the decision or other-
wise, if section 17 A particularly was
struck down. Therefore, 1 am
the Attorney-General
authentically that he has not given
any assurance to the court that the
law will be amended. He has not
told the court that the Government
also is considering the amendment of
the law. All that he has told the
court is thet in view of the fact that
the consequences of an adverse view
taken by the SBupreme Court can be
serious, the Government would like
to conslder the position, to consider
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as to what steps they should take;
and also consider as to whether or
not it is necessary to amend the Act
and then amend the Act if considered
necessary. Therefore, all the argu-
ment that Parliament was iakcn f[or
granted, that an assurance was given
that the law will be amended, im-
plying thereby that not only the
Attorney-General's feeling but on the
basis of the Government decision, the
law will be amended—that he has
already raid so before the court—is.
in my humble submission, without
foundation.

In my humble submission. it was
legitimate for the law officer or for the
Governm:nt to take this view, that
in a serious situation like this, what
is important is, how many people are
in dotention; and  according to  Mr.
Jyotirmoy Bosu's statement, over
2000 detenus are in detention. He has
referred to West Bengal, but West
Bengal is not the whole country.
There are the Naga hostiles; there
are detenus in Nagaland, Tripura and
elsewhere.

SHRI JYOTIRMOY BOSU: Sir, on
a point of order. I have get the
figures. Assam, 104; Bihar, 1, Guja-
rat, 7: Haryana, 1; Kerala, 6, Madhyva
Pradesh, 5; Manipur, nil; Mysore 1:
Orissa, 1; Uttar Pradesh, 2; West
Bengal, 2.449: Chandigarh, nil; Delhi,
5: Goa, Diu and Daman: none; Mizo-

ram, 1. It is very important.
SHRI H. R. GOKHALE: There is
no difference. 1It. in faet, supports

what I was sayving. I said there are
2.000 odd who are in detention. Now
the consequences can be serious, be-
cause all the detenus are not of the
same type. Some detenus might have
been detained on grounds which are
very serious, and the Government is
undoubtedly entitled to consider the
situation and decide whether any step
should be taken to meet the situation
which will arise on account of the
Supreme Court's judgment. *
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What the Attorney-General said,
after he discussed it with me, before
the court was this. Since the judg-
ment was given a long time back, in
Gopalan's case, and if that judement
is il.tly w0 be overraied, as il oae-
peared to h.:: .rom the reaction of
th: judges wnon the casc was gCing
on, he requested for some time, about
a week or 10 days’ time. (Interrup-
tions) Please listen. Do not make
such interjections. And he said that
the Government would consider the
matier in the meantime including an
amendment of he Maintenance of
Internal Security Act if considered
necessary. The gist of the matter is,
he did not say that the Act would b=
amended or that the Government had
decided to amend the Act. No assu-
rance was given that the Act would
be amended. He on'v said that Go-
vernment would consider whether
any amendment was necessary. I res-
pectfully submit that there is no sub-
stance in the submission that Parlia-
ment was taken for granted or that
any assurance was given about the
amendment. For that matter, Gov-
ernment has not taken anv decision.
The Attorney-General could not have
said that it was the Government’s in-
tention to amend it. He could not
have told the court that we were go-
ing to amend it. On this basis T
submit the entire discussion is with-
out anv foundation.

SHRI SEZHIYAN (Kumbakonam):
On g point of order, Sir. Rule 368
says:

“It a Minister quotes in the
House a despatch or other State
paper which has not been preseat-
ed to the House, he shall lay the
relevant paper on the Table.

Provided that this rule shall not
apply to any documents which are
stated by the Minister to be of such
a nature that their production
would be inconsistent with public:
interest.”
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So, if it is not inconsistent with
public interest, he should lay the

entire despatch on the Table from
which h: quoted a portion.
SHRT 1. 7. CONLHALE: I have

no objection to laying it nor have 1
any objection to lay on the Table a
certifizd record of the proccedings.

SHRI SEZHIYAN: He has quoted
from a despatch given by the Attor-
ney General. He should lay the en-
tire despatch on the Table.

MR. DEPUTY-SPEAKER: As far
as I could follow, there are only two
documents. One is a note signed by
the Attornev General and the other
is certain excorpts from the Supreme
Court order. He has quoted from the
note given by the Attorney General
He says he has no objection to lay-
ing it on the Table.

SHRI SHYAMNANDAN MISHRA:
Let both be laid on the Table.

SHRI S. A. KADER
Central South): On a point of order,
Sir. You have permitted the hon.
Minister to lay on the Table those
two papers. Till we have studied
those papers, this debate should be
adjourned.

MR. DEPUTY-SPEAKER:
is no point of order.

SHRI SHYAMNANDAN MISHRA:
1 heartily agree with the proposal for
postponement of this debate.

SHRI P. M. MEHTA (Bhavnagar):
1 support the suggestion of Mr. Kader.

(Bombay

There

SHRI H. R. GOKHALE: 8ir, I lay
the documents on the Table of the
House. [Placed in Libra=». See No.
LT—4730/78) ;

SHRI H. N. MUKERJEE (Cal
cutta—North-East): Mr. Deputy-
Speaker, Sir, I would beg of the
"House and the whole House, I would
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beg of the entire House including my
Iriends of the Congress Parly, to take
a genuinely serious view of what
agitates the entire opposition today.
I would beg of the Government even
to consider if footling little points
open to controversy and objection
can, or ought to be, put forward in
order to satisfy the pulsating Parlia-
ment which has taken a very serious
vicw of what is reported on very
sound authority to have happened.
I am very sorry to have to say that
the Law Minister, as has become his
habitual oractice in this House, opens
his mouth to put his feet into it. His
one object in intervening at this par-
ticular point was to tell us that the
report in th+ newspaper was not to
be trusted, but he has got a com-
munication from the Attorney-Gene-
ral and z certified copy of the order
given by the court. The order given
by the court was reported absolutely
accurately by the press. In so far as
the communication from the Attor-
ney-General is concerned, 1 had told
vou a little while earlier, I am goaded
to say that though I never believe in
referring to private conversation, if
h~ can say all sorts of things, there
is no compulsion on me to keeo quiet.
Only vesterday it so happened that
the Vice-Chairman had invited cer-
tain friends, including me, to a meal
and there. together with the former
Attornev-General and so many other
distinguished perople. T had 5 talk
openly with the Attornev-General.
whom 1 have known almost all my
life And if the Minister wishes me
to believe the truth of the commurmi-
cation as it purports to come from
him. well, the Prime Minicter may
take it or not take it., I am not going
to believe it.

But, that apart, I want to go to_the
root of the matter. This is not mere-
1y a formal matter. It refers to con-
temnt of Parliament, very important
particularly for those who hrag 1bowt
the dpmocratic functioning of our
society. Some of us know very well
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that Parliament is not truly an effec-
tive instrument in times of crisis.
But you think Parliament is a gen-
uine, high-falutin  institution, and
that is why from that point of view
contempt of Parliament has definitely
been committed. There is no doubt
whatever about it.

The other is a point of substance,
and that relates to the rights of the
citizens in indepcndent India. A citi-
zen who has seen more than 25 years
of indenpendence is still subsisted to
the barbarian law of preventive
detention without trial. What has
happened, to put it in a nut-shell
if you allow me, is this here are citi-
zens of our country who came to the
Supreme Court to secure their rights,
and their contention was that the
Maintenance of Internal Security Act
was invalid, violative of the Con-
stitution, and the argument had fil-
tered down to article 22, clause (7),
and the idea was that the provisions
of clause (T), the compulsion on
Parliament to prescribe by law the
circumstances under which, and the
class or classes of cases in which, a
person may be detained for a period
longer than three months and so on
and so forth, that this particular
provision had not been satisfled by
the Maintenance of Internal Security
Act with special reference to section
17(a), and so the contention was that
the law was bad, and if the law was
bad they would all be released. At
that point of time the Government
comes forward and says “we are
readv and willing to consider” it—
“consider” is the expression that is
alwavs used. According to the so-
called report from the Attonrey-
General, the Government came for-
ward and asked the court to hold its
hand, there is no doubt about it, to
give an adjournment at a point of
time when the court was more or less
going to have a recess.

The Government came forward®*and
suggested that the law might be
amended so that it could satisfy arti-

92 LS—13.
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cle 22, clause (7) and, pending that,
if they had a little time, then these
people could continue to remain in
detention without trial and Govern-
ment could get a favourable judg-
ment later on. I wish the Prime
Minister could apply her mind to it.
Under the law, as it stands, here and
now, at this particular moment, if a
citizen has relief under it, he is be-
ing deprived of that relief by an
adjournment which has come about
as a result of Government asking for
that adjournment.

The Supreme Court has in its wis-
dom and generosity in so far as this
aspect of governmental activity is
concerned, readily and willingly
granted the adjournment. We have
seen the Supreme Court not so parti-
cularly responsive to what the Go-
vernment wishes the Supreme Court
to do in so far as legislation for
socio-economic improvement is con-
cerned. The Supreme Court is not so
malleable when we are concerned
with the rights of our people. But
the Supreme Court is very malleable
when the right to keep people de-
tained without trial for a very long
time is concerned. That is the crux
of the matter.

The country will never forgive us.
whatever the image of the ruling
party and of the presiding deity at
its head might be. The country will
never forgive us if we allow this
kind of thing to happen with im-
punity. As I said, we have had the
detention law without trial, imprison-
ment of people, throughout all these
vears. Mr. Jyotirmoy Bosu hasg al-
ready said how the Defence of India
Act, the Emergency, continued till
1969. There was only a short period
of respite between 1969, 1970 and
1971. Again, it was clamped down.
Today, I am sorry, I am not too well,
but even so I have to make my sub-
missions to this House, even if this
might be my swan-song....

SOME HON. MEMBERS: No, no.
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SHRI H. N. MUKERJEE: I
would like the House very much to
apply its mind properly. Through-
out this period, a citizen has had no
remedy. Now, in addition to every-
thing. vou got the MISA and thwe
MISA is in trouble. Therefore, they
say, they are going to tighten it. The
Law Minister says, not everybody
is a pleasant fellow-he might be a
Naga rebel; he might be a Naxalite
rebel; he might be a young man who
is ready to give his life and take
other people’'s life. He is afraid.
These political leaders of our coun-
try talking about radical reconstruc-
tion of social and economic life can-
not trust our people. They cannot
trust our people. They cannot trust
our young men and women. They
cannot trust the idealism of the peo-
ple who comprise the population of
our country. They ‘will have to have
not only punitive legislation but also
preventive detention gnd all the kind
of parapbernalia that goes along with
it. This is what is going on.

What actually has happened? Why
do we have to have this kind of law?
We can discuss it later on. If under
the law as it is at this present mo-
ment, a citizen has access to relief,

. don’t deprive him of it. Do it later
on; do some damage to him later on.
So many of us and some on the other
side also have suffered in different
ways. I have also been in a small
way z victim of preventive detention.
] had applied in 1848 and 1949 for
habeas corpus. That was turned
down. That is a different story. 1
remember very distinctly, and quite
apart from what had been done by
Maurice Gwyer—I do not choose to
remember it—in the Calcutty High
Court, in 1950, that some of us were
appearing to argue the case, the
habeas corpus, the Constitution had
just been promulgated and there was
everybody's expectation that, and the
Judges had more or less given it out,
the next day 3500 and more detenus
would come before the court, and
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they would be released. Here, in

Delhi, the Provisional Parliament in
one day's single sitting passed a law,
the First Reading, the Second Read-
ing, the Third Reading—the whole
gamut of it. In those days at least,
Vallabhai Patel and, 1 think C.
Hujagopalachari had the decency
to apologise to the country. Earlier,
when preventive detention law was
passed, Vallabhai Patel said how he
had spent sleepless nights because he
did not want to do this damage to
the people's liberties, and later they
also said. ‘We are terribly sorry.
one day's time, we had to do it—
change the law to make it more dras-
tic. I could understand it to some
extent; at least they came before
Parliament and in one day's time
they pushed through the legislation
to make it harder. Now they do nat
came before Parliament. It was said,
‘Give us a little time, ten days'
Justice Hegde has been on record:
You cannot say all the time that the
Press is wrong and whatever vou
want to put in the mouth of your
representatives is the right version;
you cannot always say that. Mr.
Hegde has said: “How Government
changes the law iz not our business.
Anyhow, we give them fourteen days.
They wanted ten days and we give
them fourteen days’ What is all this?
What are you driving at? Why
should this kind of thing happen?

You have told us that we are not
to criticise the Bupreme Court judges.
I am not here to criticise the judges
of the Supreme Court; some of them
are personal friends of mine; I am
not interested in that. Besides, I do
not believe in personal attacks. Arti-
cle 121 says:

“No discussion shall take place
in ParHament with respect to the
conduct of any Judge of the Bup-
reme Court or of a High Court...."

I am, not discussing the conduct of
any judge or more judges like that
But I am discussing, and I propose



357 Attorney General's

to discuss, as long as 1 am in Par-
liament, the conduct of our judiciary
as a whole. If we want to discuss
the conduct of a particular judge,
we shall impeach him. But if we
want to discuss the conduct of the
judiciary as a whole, we shall expect
Mr. Gokhale to be answerable for
them. And that is why I say, here
is the judiciary which will listen to
the Constitutional case for days on
end, to Mr. Palkiwala and all the
rest of that peculiar combination.
We find out the kind of questions
thev ask. the kind of remarks they
make. People have heads over their
shoulders; they understand what is
what. That is the judiciary of our
country. At the highest level, our
judiciary is so constituted that, if
any socio-economic legislation is
seriously in the contemplation of the
Government, we can say good-bye
to all hopes of having them okayed
by the judiciary. That same judi-
ciary, when it is approached with an
authoritarian legislation of the most
dastardly sort, comes forward to
assist the Government in the way
that Government—so many of them
in the Government—desire. This is
the most serious matter. This is a
matter of which the country has got
to take note. Are we to go forward
or are we not to go forward? Are
we to heve a purely administrative
view of our citizens or are we no!
to have? What point was there in
my friend, Raja Pant, saying from
time to time that he was going to
win over the hearts of voung Naxa-
lites and all that? What is the point
of that? What is the »oint of Mr.
Priva Ranjan Das Munshi—where is
he, I do not know—goineg and saying
to the veonle, "We shall win the
hearts of these young people'” When
are you and how are you going to
win over the hearts of these young
people? You keep thousands of them
in jail. T am not interested like
Mr. Jyotirmoy Bosu in this figure or
that figure, I know it for a fact that
jt is a Ave-digit figure. People are
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in jail, uetention, all over the place.
I know how the people’s minds are
agitated. I know how in Andhra
today the Prime Minister can solve
so many problems if only she calls
upon the real left elements, if she
puts out her hand of friendship and
understanding and affection to those
who are today supposed to be re-
bels against the social order

17 hrs.

She can save the life of Nagab-
bushan Patnaik who is now facing
the gallows for such a long time and
she has sometimes behaved well
enough to the extent of allowing the
person not to be killed off in the way
the judiciary wanted him to be killed
off, but, if she or her Government
has any imagination, any sense, is it
not time for them to extend the hand
of friendship, the hand of affection,
the hand of understanding, the hand
of imagination? Without that, noth-
ing would happen. Therefore, I feel
that in spite of what Mr. Gokhale
had pointed out, I cannot even per-
sonally, in view of what I know
directly from the horse's mouth, ac-
cept the idea that the Government
did not suggest to the court that the
legislation would be changed. not in
favour of the citizen, but against the
liberty of the citizen. I cannot ac-
cept his wversion of the incident. 1
understand the commonsense con-
clusion from what appears in  the
Press and from what some of us have
got from personal knowledge. I am
sure is that in this regard not only is
Parliament being sought to be cjr-
cumvented but a very damaging
thing. damaging to the liberty of the
citizen is being attempted by the
Government.

There have been references in the
other House to the fear of an ordin-
ance being passed in the present
period in spite of the Lok Sabha be-
ing in session. The Constitution
might technically provide for an
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ordinance being permissible when
one of the two Houses is not meet-
ing. might technically provide, but
Lck Sabha should have the gumption
to declare to the Government of
India today, irrespective of  Party
differences, that when Lok Sabha is
sitting, no ordinance on any account
be passed. The Prime Minister will
remember that when the Fascists
were carrying on their depredations
in Europe, in Spain a slogan was
raised—'No Passaran’. “They shuall
nct pass”. When Lok Sabha is meet-
ing. no ordinance shall be passed.
Over the dead bodyv of the Lok Sabha
an ordinance might be passed at a
point of time when the Lok Sabha is
sitting and when the Rajva Sabha is
nct. If there is a technical provision
in the Constitution to allow that,
that wiil not be permitted practical
implementation as far as this demo-
cracy is concerned. 1 want to tell
this House, I want to tell the CGov-
ernment straightaway, that if there
is anyvthing of that idea in their
mind, let them repudiate it, in the
slightest, the intention of having an
ordinance on account of the absence
of Rajya Sabha from the scene when
Lok Sabha to which alone the Coun-
cil of Ministers is responsible, will
not allow them and we  shall not
allow it to happen.

That is the point which I wish to
make and I feel that the matter be-
ing so serious, the Government
should take a genuinely serious view
of it and not merely give footling,
legalistic and longomackis arguments
which mean nothing at all so far as
poiitical life is concerned. In so far
a: the public life of this country is
concerned, this attack, this contem-
plated attack which the Government
has in view, on the civil liberties of
this country for which our people
have fought, will not be tolerated.
The freedom of this country is a
great deal more precious than the
power of a few who cannot carry on
unless they have in their armoury
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of repression such things as MISA
which even the Supreme Court is
ready to strike down if they are go-
ing by the letter of the law as it
stands here and now and if they
allow that law to take its uourse
here and now and any effort to sub-
vert that law must be opposed by
the Parliament.

SHRI JAGANNATH RAO (Chatra-
pur): Having heard the Law Minis-
ter who narrated the substance of
the conversation that took place bet-
ween himself and the Attorney-
General., I feel this adjournment
motion based on the press report is
misconceived.

According to me, it is not a healthy
practice to admit an adjournment
motion which is based mainly  on
press reports without getting an au-
thentic version from the other side.
Here, the Attorney-General is said
to have said so manv things ind the
adjournment motion is based on those
statements he is reported to have said.

About the MISA, arguments have
been taking place as stated by the

Law Minister for four days. Then
the Attorney-General representing
the Government, finding that per-

haps the Judges were inclined to ac-
cept the arguments of the petitioners,
felt it his duty as a responsible offi-
cer of the Government, to report t{o
the Government what had happened
and what was happening and his im-
pression of the arguments that were
being heold in the Supreme Court.

And, it is nobody's case that the
Government has decided to issue an
ordinance much less it is going to
bring a Bill to amend this Act.
Therefore, the very substance, the
very basis on which the adjourn-
ment motion is based, according to
me, falls to the ground.

What is the failure of the Govern-
ment in this case. This MISA was
passed on the law prevailing in the
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land which was laid down in A. K.
‘Gopalan’'s case in 1950 which is the
law till today and the Act was passed
‘by both Houses of Parliament. There-
fure, under that Act certain persons
could be taken into custody and de-
4ained. Now, if the court holds a
different view, certainly it is the
right of the Parliament and the Gov-
ernment to bring forth an amending
law. Then, those matters which are
referred to by Mr. Bosu and Prof.
Mukerjee could be urged, whether
detention is valid, whether it should
‘be a valid law in a democracy arnd
all that. All those matters could be
discussed then. Now, we are not
discussing the substance of the pre-
ventive detention. Therefore, that is
beside the point,

In this adjournment motion, the
limited scope of the debate is whe-
‘ther there was a failure on the part
of the Government as this motion is
based on the statements reported to
have been made by the  Attorney-
General and then the opposition pre-
sumes that the Government is going
to issue an ordinance because the

Rajya Babha is not in session. It is
all imagination.

Therefore, in this adjournment
motion we cannot discuss the sub-
stance of preventive detention law.

The law is valid because it was held
that if the law satisfied Article 22,
sub-article 7, it was a valid law and
that the Article 19 need not be satis-
fiad. Therefore, under this law, there
are no mala fides on the part of the

Government. The law  was passed
bona fide. The law is a valid law
till ‘it is struck down. Some fears
were expressed by the  Attorney-

General and he has a duty to re-
port to the Law Minister and the
Government as to what his impres-
sion of the arguments was. There-
fore, merely basing on this. all in-
ferences drawn by Prof. Mukerjee, I
consider, with due respect to  him,
are beside the pointt When an
amending Bill comes up before the
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House, it is open to us and to the
Opposition to say whether preven-
tive detention should be a law in a
democracy, whether emérgr\ncy
should continue and for what pur-
pose and all these matters could be
well discussed and wvalidly so at the
appropriate time, but, not now.

According to me some detenus are
in jail, the number may be 2449 in
West Bengal but in other Stats also
some others are there. So, the cffect
of the Supreme Court striking down
this MISA, would be that they have
io be released, then what about the
difficulty and hardship that the State
Governments will have to face? In
view of this, tie Attorney-General
might have reported to the Govern-
ment, and we have not got before
us what the Government's reactions
are. The Government have not issu-
ed any ordinance nor have the:x in-
dicated their intention to bring :un
amending Bill. Therefore, all fears
and suspicions could be reserved to
a future date when the Government
comes forward with an appropriate
legislation. Therefore, I submut the
adjournment motion has no meaning.
There is no failure on the part >f
the Government. There is no ques-
tion of censuring the Government on
this point. Therefore, I oppose the
adjournment motion.

SHRI SEZHIYAN (Kumbakonam):
The adjournment motion that we are
discussing today raises a very bazic
issue that is before the country and
this Parliament as pointed out by
my hon. friend, Prof.  Mukherjee.
This is a matter that should be con-
sidered by the entire House irres-
pective of Party affiliations
because this affects the very basic
structure of the functioning of demo-
cracy in this country. Before 1 go
into the merits of the two adjourn-
ment motions—one by Mr. Bosu and
another by me—I may point out that
in my adjournment motion I have
exactly pin-pointed the failure of the
government in not giving a proper
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brief for arguing the case on behalf
of the Government of India in the
court where the Autorney General is
reported to have given an assurance
that the Maintenance of Internal
Security Act would be amended in a
particular way. It is very strange for
the Law Minister to come forward to
this House at this late hour with some
correction because the question has
aiready been discussed in the other
Hnuse: press reports have come and
no contradiction was issued either by
the spokesman of the Government or
by the Attorney General himself
The statement from which he has
quoted which has been laid on the
Table of the House clearly says:

“In the circumstances, the
Attorney General on the instruc-
tions given to him at the Confer-
ence aforesaid and in view of the
grave consequences that might arise
if the Supreme Court gave judge-
ment immediately over-ruling
Gopalan's case requested for somc
time pnamely about a week or 10
days and assured the court that the
government would consider the
matter in the mean time including
amendment of the Internal Security
Act, if considered necessary.”

Therefore, the Attorney General had
been previously briefed on this ques-
tion and it has been a deliberate
attempt to ask for time because he
was afraid the Supremne Court might
ctrike down the basig of 17(a). I do
not want to drag in the Supreme
Court. We are more concerned with
the instance of the Government.

The Preventive Detention Azt which
came in 1950 was enacted for one
year. At that time the excuse given
wias the Telangana trouble. Then in
1951 the Act was again renewed on
the plea not of Telangana but to deal
with the communists throughout the
country. Since 1951 it is being brought
to this House and again and again
giving three years life everytime.
Now it has been changed into Main-
tenance of Interna] Security Act.
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When this Bill was introduced in this
House in May 1971 what was the
assurance given by the Government?
if you look at the Statement of
Objects and Reasons. it says:

“In view of the prevailing situa-
tion in the country and the develop-
ments across the border...... .

Because there was trouble in Bangla
Desh across the border this Bill was
passed in May-July, 1971, Even at
that time many members expressed
their misgivings. At that time Mr.
Pant was piloting the Bill and he
gave a soiemn assurance to this House.
He said that it would not be misused
and it would not be for a long time.
In December the Defence of India Act
was introduced and this 17(a) was
included. Actually, there was some
discussion on that.

The entire clauses—it was a bulky
bill—were passed in three minutes.
Such was the unanimity in the House-
in support of the action taken by
Government in  that particular
situation.

Before taking up the clause by
clause discussion, there was a discus-
sion in the House in which very
many members had expressed doubts
that this might be misused. At that
time, Shri Indrajit Gupta had said
that only 24 hours earller, g CPI
member in Delhi by name Ved Pra-
kash was arrested under the same
provision without assigning any rea-
son and asked: Why are you mis-
using the powers under this? At that
time, Shri Pant stated thus:

“This Bill is a logical consequence
of the declaration of emergency hy
the President. 1 am grateful to
various members from different s=c-
tions of the House who have sup-
ported it. No one from this side of
the House spoke to save time, but
I may say that I am voicing the
npinion of the entire section ~n this
«<ide of the House when I say that
we all support it fully not merely
because we are the government'
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party but because this matter is
above party and what is involved is
the survival of this nation”,

Therefore, this was taken above the
parlty level. Not only in December
1971, but I say even today above the
pgrty level we should approach the
problem. At that time, Shri Pant
assured the House:

“l can say that our intention s
that this should not extend beyond
the requirements of emergency’.

So when the Maintenance of Internal
Security Bill was passed in this
House, they referred to the prevailing
<ituation in the country and develop-
:ments across the border. The Bangla-
desh question is now happily settled
and it has become a fully sovereign
State. In December also the whole
House had given united co-operation
to Government in getting the Bill
amended. But now Government are
thinking of bringing in an Ordinance
to circumvent what they feel will be
the decision of the Supreme Court.

Before I go into this, I would say
this. As rightly pointed out by Prof.
Mukerjee, they should not try to
promulgate any Ordinance until the
Supreme Court gives its decision. This
will tantamount to circumventing the
proposed decision of the Supreme
Court. Not only that. It means we
are having an illegal Act by which
we have been depriving very many
citizens of their personal rights It
does not matter if it is 2,000, 4000 or
5.000; even if there is a single indivi-
dual in the country who has been put
behingd bars without any inquiry, that
is very bad. That principle must
hold. Otherwise, it is a blot on the
functioning of democracy,

In the UK even in the very hard
days of the second world war, how
many persons were detained under
their Security Act? Only about 200.
When they were engaged in a grim
battle against the Nazi and Fascist
forces, even then it was not giver.: to
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an ordinary magistrate or district
magisirale to detain a person. if any-
body was to be detained, the Home
Secretary should personally issue the
orders. Otherwise, nobody could be
detained. When the UK could stand
the test of such an onslaught on their
very existence during the second
world war without having recourse to
detaining 5,000 persons, now there is
nn such emergency in this country to
warrant this sort of measure. As I
said, the Bangladesh question is now
happily over. Therefore, there is no
such excuse for Government to con-
tinue the emergency and the Preven-
tive Detention Act or the Maintenance
of Internal Security Act. Instead of
scrapping it. Government are thinking
of circumventing any judgment that
might be given by the Supreme Court.

He laid on the Table a note given
by Shri Niren De. There is a counter-
statement by Prof. Mukerjee. Of
course, Prof. Mukherjee has not vyet
said exactly what he was told by Mr.
Niren De. But if he is going to reveal
it or not, I am afraid we should have
not only what was told to Prof.
Mukerjee but also the versions of
other persons involved in this.
Because there have been the opposite
counsels also, Mr. R. K. Garg and
Mr. N. Guptoo. These two persons
should be called. If they are not to
come before the bar of this House, the
entire matter should go to the Privi-
leges Committee, and the Privileges
Committee should go through all the
evidence and give an account of what
has happened.

Again, I feel that this is a matter of
privilege for the House. The decision
of the House cannot be taken for
granted either by the Attorney-
General or by those who advised him
from the Ministry. Therefore, this
iz a fit case for the Privileges Com-
mittee. They should not have given
adequate instructions, because, as per
the note of Mr. Niren De, as per the
instructions given by the Government,
he wanted extra time because if an
immediate judgement was given, it
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could be very unfavourable to the
Government and they could not act.
This is a very undemocratic way of
doing things. As rightly pointed out
by Mr. Mukerjee, we should try to
extend personal liberty and the funda-
mental rights of the people and not to
curb them at every stage. If there is
an opportunity, we should be in
favour of the citizen and not against
him.

Before | conclude, I want to say
that the Government hag not come out
creditably here. Whatever may be
the explanation given by the Minis-
ter, it has been very weak in the
sense that for two or three days they
have not opened their mouth and they
have come before the House now.
Tomorrow, one will be forced to place
on the Table of the House some
statements obtained from the opposite
counse]l and it is for the House and
for the Privileges Committee to go
into the entire question and find out
where exactly the House has been
misled.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K RAGHU
RAMAITAH): Sir, may I suggest that
the half-hour discussion be postponed
to a later date?

SEVERAL
Agreed.

SHRI N. K. P, SALVE (Betul): Mr.
Deputy-Speaker, Sir, with rapt atten-
tion I have listened to the speeches
made by Mr. Jyotirmoy Bosu and
Prof. Mukerjee, and much as I may
share the very highsounding principles
propounded by Prof. Mukerjee....(In-
terruptions) ke is not listening to the
reply to what he has said: I wish he
was here—because he spoke with
great depth of feeling, much as
I wish to share some of the high-
sounding principles that he pro-
puounded to save parliamentary de-
mocracy. I must submit to him, in all
humility, that most of the things that
he spoke were utterly irrelevant for

HON. MEMBERS:
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the purposes of the motion which we
are discussing today. We are not dis-
cussing the merits of this leglslation of
section 17A. nor are we discussing at
this juncture the desirability or other-
wise of the Government coming with
an amendment of section 17TA in a
particular manner, or to save it from
being struck down, to save its con-
stitutional validitv. That {s not the
question in this motion at all. The
Government is sought to be consured
for two things.

The first thing for which it is sought
to be censured is that the Attorney-
General has sought to undermine the
role of Parliament by confirming In
advance the enactment of the amend-
ment of section 1TA. That Is the first
part. In the second part, the Supreme
Court iz sought to be criticised for
withholding for 15 days the delivery of
its judgment in order to enable the
Government to make the necessary
amendment to section 17, so that its
virus may not be challenged. Thix 18
the motion and therefore the scope of
the motion is entirely limited. .f one
were to be relevant to this motion and
not utterly irrelevant and indulge in
cheap gibes. It was very unfortunate
that an eminent Member, a senlor
Member like Prof. Mukerjee, should
have stated that whenever the Law
Minister opens his mouth he puts his
foot into it. In view of the staltement
he has made, he should have realised
that it is the Opposition that seems
to have put its foot intpo its mouth
by urging this adjournment motion on
the floor of the House in this manner,
on a matter where angles might have
feared to tread.

So far as Mr. Jyotirmoy Bosu's
somewhat unrestrained criticism of the
Supreme Court {s concerned, I can only
submit that it is most unfortunate.
We have had our differences with the
Supreme Court on principle, but that
does not entitle anyone in this House
{o cast any aspersions of a personal
nature on anvone in the Supreme
Court, or to say the least, bring an



369 Attorney General’s

adjournment motion to censure the
Government for what the Supreme
Court has not done. In fact, the Al-
torney General has not given any
assurance, for which the Government
is sought to be censured nor has the
Supreme Court withheld its judgment
for the purpose for which it is attri-
buted to have withheld its judgment.
1t has only reserved its judement for
10 dars. One of the submissions
which the Attorney General made was
that tjovernment would like to con-
cider th= steps which are to be taken,
but no assurance was given. If the
Government is worth its salt, is it
going to allow itself to be put in a
difficulty? Is it worlh to save a sec-
tion which this august House has
enacted or to have a section abolished?
Much can be said on both sides so far
as the merits of the section go. But
is it relevant to the motion we are
debating? Therefore, I submit that this
sort of adjournment motion has be-
come a sheer spectacle of political
gimmickry. Prof. Mukherjee spoke
with great feeling about the rights of
those people who are languishing In
jail without being given the right of
a trial. These are no doubt serious
matters, but have they to be brought
in here in this manner? Are we not
playing with the lot of those unfortu-
nate people by treating it in this man-
ner? That is why I called it a politi-
cal gimmickry. If you bring a motion
for ap appropriate debate, maybe you
will find supporters even on this side
of the House. We are equally inte-
rested in upholding the dignity of the
House. Whenever a question has ari-
sen about the prestige or dignity of
this House, we have ourselves protest-
ed. Not long ago, the Home Minister
brought a Bill here validating certain
regulations under the All India Ser-
vices Act, giving a blanket immunity
to various acts done by various bure-
aucrats under certain regulations which
had not been lald on the Table of the
House. What those regulations and
acts were, were not enumerated in the
Bill. We did not allow him to pro-
ceed with the Bill until it was revis-
ed. So, we are concerned about the
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dignity and prestige of the House. If
the opposition members are equally
concerned about it. as they pretend to,
they would not act in this manner,
and one of the ominent dailies—The
Hindustan Times—will not have to
write. commenting on the unseemly
scenes in the House and the Chair's
expunction of some remarks. “Even if
he had not done so. it would have been
difficult for any decent newspaper to
publish them.” So, if we are really
worried about the dignily of the House,
le! us not be oversensitive about things
which have not happened in the Sup-
reme Court. Let us be concerned
about our own behaviour. Let us be
more decorous and decent. That is
one way in which we would be able
to maintain the dignity of the House.

AN HON, MEMBER: Is all this re-
levant?

SHRI N. K. P. SALVE: When Prof.
Mukherjee was waxing eloquent about
section 17A and wrapped his entire
speech with legalistic loquaciousness,
most of which was utterly unnecessary,
the opposition members listened to all
that. though it was a monument of
absolute irrelevance. They have re-
alised after the statement of Mr. Go-
khale that by opening their mouth

on this issue, they have put their foot
into it,

ot wrw fagreY wradd (rnferae) -
I Y, T HTH A% wEE F
AT AR AR W A A
qftz %7 @ £ i ag s=ary faraer sfam
a7 W T #®1 A< wfaew ¥ ow
LAY AHET ¥ W1 AW FT e
#fe feur &
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[ o srze fazrds amaiq ]

fafe waly wgmm 3 9w A1 aEr
& fwar av f e < T ARTET-
vt & geifwe & ox gnarfer 2
FfFw 3 A vz ST T A AR
#eT ¥ AF 9T 79I 3 IN A wEA §
ot g T " A g &1 vk e szt
FATT X g w7 w2 o rw ATA T H
oTq Wt $HAT A 7, FW 9Ty Aww Ty
WX 37 A%y F T F W FTA F AV-
o & & o faww w7 oAw 2
Jurens WgEw, § ArAAT WrEew g fow
AHTAT-9AT # B9 ;AT T w7 Y
fafa ot wErm == &7 TwTT ALt T
axA fe gzt a9 7 gfw ¥ F
wwg g | fafa w&r == "7 o T
A 7 A4 6 g F1E F w21 TN
f& Fre wvig ST, T % fAr g
oY 10 fe T F9T wF aAT ) w®@ag
T ™ iy &0 qfer T s e
g7 A, g w1 w1 faiw e 9@
2), 97 WA FT 9471 AT F7 fur 2
far ST W1 FAT 7Y WA F A, A
for g a8 AT AR, R FTTEFAE

fafa #=t wgrza w77 2 f wzrl
ELEL
did not take Parliament for granted.

f&r wart 9T & ¥ BT w7 W\

Haud g

. .requested for some time, name-
lv. about a week or ten days and
assured the court that the Govern-
ment would consider the matter in
the mean time, including amend-
ment of the Internal Security Act.”
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U At ¥ gd A et
¥ 3o wgEa w1 fadew @ fr o
HIAAT ZH7 AZA 7 ISA & 12 I FF
A 7Y | 39 7 A A faun, |ifE
we w7 ¥ feafy & qowre ot ot
1 A PN T § O4F AW & qTHA
FEr omh ¢ A FAA AWETGOE] A
adr &y, forr ary afafat 7 o gmfrr
fear 2, fom Wz & Ae1 3@ @@
JT F7 F5A O ) 97 0T 7T FA
F AT AT F3 GEAT A A § IH
#; qfe #1

I(TEAY [ETW, W FATH OF
faea Y & a7 g7 &% § | 0\ A
f6 ag it w1 & g5 w77 ¢ ) fafw
AT T WA I FEA § W W 30-
ety ¥ oagr ST A wast A
IT T AR T AT AT I A A
*ga § | T sfE wel A ® 9%
q7 7 ATAE AR ¥ | TRE A9 9 Ay
sfaer & wAwy W T fear ¥
# fafy weft w3za 7 quT AR E fw
oM ¥ WAty § AErEa g, w2t
FATH A IWH Wi fear W7 w9 W
g Gz g fF owmmr gfm wR
Fft forg 97 amow == sy foe qw
T & ATRA § wTeevieer dw q
daen faar a1, A1 @1 wEHl I B
g wrw 74 1w Y fe Wy g
¥ ¥ wfgg wo dmer oz 7
oI AN FE WS W S N T
ﬂ&mt.a‘rmtm%m%ﬁm
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ot frrer Aft 3 fis o 9w weE F
T T F I ww w7 femr wma

IUTENN WRYEA, WEE] ¥Y WY &
= Wt =fem wniEar w1 oA
" g A g afgd ) wrer & A 9w
e A BT TEY # )

st wfw ygw  (2faw feelt) o
&% AEfcgd ot &, W= WY, IH

b

N wew fagrd awdm o S

AT 299 #1 a9 79 $f77 | =% /19

fest @1 G 2 77 a7 9T &, IR A
s FY ferm am 7 A 2

'ﬂ'-’ﬂﬁ'ﬂ'ﬂ“: HT7o MHo OHo ﬁ,
wiw afomd ¥ S @ afed, &
AENd § WAEm areedr ot 7

wt wew fagrd et - g &
fer & ot waw =fer & @ndeAr
T @79 ATAVAF § | WIST A1 3¢ AEI 2 |
"TqTaETH T feqfa wY T o w7 w18
wifeey 48 2 1 afx §5 Ao g
g g ar ;T AW A I A o
T A AEET I ¥ frwrt
qfrad #1 saw faar ardar P &
qf e aTTe F AE wal F1 IR TaT
‘TR ¥ A THAEIEGT 31 T HT
far & 1\ 7@ awEmT & 47 W
A 3Y wmer @ & ) W fage
F W&a well, o W qiE, 9 A A
% ¥ ST § ) 4 ot & o G,
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e fagi gegr w1 Y A= i
Fga ¥ fr aFmad) 77 a% o
AT I AF AT F TA FT AT
& fear s | war S A 3w F
femmnt &7 F€ Ju=T frgr v T 2 7

W swt mmw ey (I9)
A9, W71 a9 F1 WA 3, 7T 98
g f& W1 WEEW wrEEE areedy
St 7 wgr & 5 a8 faar ar a2 faan,
8 faal g™ weE, @ A
FAAT IX FY AT F | qF fAarrare
W HATNEfas AT N g 1w A
A w0 ey | A mAT I f fE
TN AT I G & AMMET

st ww fagrt ARt - ST
HETRT, 98 §TY AT 94 A7 AT F49
g W = g faar f T awa
e -

ot siwT Tave fag : so, fag &
THY AT AET FgA1 AUigd o & et w1
" TEY |

MR. DEPUTY-SPEAKER. Order,..
You have made your point

=t wewr fagrt AT - IuTomy
TerEd, W AT fa@ o gl agw
7o, TomsafmRNaeagftar
¥ oarqw & qu o)

| AWt § Iu-wt (st wEww
s wish) D oTe At AT fear
faege ware %t 9 ¥ 2 O\ ag wmfaw -
w7 & fr R firai gegr wewTg |
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it wrw fagrt wwdd AT
3, & ey frazge v o ar fr foed
s ® g & fa aAa }, €I e
¥ WAHI HTEIY _AAL 2, IE W FA
T AW qTA g AT | W W
gl ®E w1 favig 37g W FTTIC
¥ qfcfa & argz wam & & s==awat
§ wFT ¥ AWMA §TF, T wE@Re
I FTH ATEIT FFA ¥ A AT
“rferest ®1 Tgrr A7 2

ey A, A O W fE
wfeam &1 w98 22(7) M HAT A
faqr 9 @1 IEET UF AT ATET
I 7 WTe W g R % AT
ST of W1 qat i et z€ ¢,
Wik & wrgan a1 fe waw w2 i 7
¥ Ar2 A% g A T A, GAW ¥
# AT SRATY 7 "TT F1 91T FTQT
T, & arg wt o Tam fe a2
e - qgT TF A% gy WY faar &, A
farty fufr st g A S X

“Shri Niren De further argued
that Parliament was by no means
bound to provide for circumstances
or to classily cases before it, take
away the safeguards of advisory
boards. Article 22(7) enable Par-
liament to provide either for the
circumstances or for classes of cases
and not necessarily for both.™

T WY sgaegT & A7 H wawg R
aar & 1 gwr fafver w7 f s wqelx
22(7) ¥1ZwEl & Tt 2wy v AwAT R
w1 At fa=r wT qdm 1 WA g
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T WA AT ¥ arer ¥ Ay @ |
THT fAT @ Wiy %7 grepwr qTopr Tk
for 3,71 w1qA A7 wifaa o foar
AT |

# fafa w=i wgrew & w5w fF ag
™ 7% B A § fe giw §
w1 favia ¥& Wt w17, 37 w1 FVmTA far
I | =W few ® A owHFA T A
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SHRI A, K. SEN (Calcutta-
North-West): Mr. Deputy-Speaker, Sir,
if we are convinced on this side that
the Atlorney-General has been guilty
of atzacting the dignity of this House,
it will not be very difficult to support
the motion, for. the House is greater
than individuals or Government or
any party and on this House rests the
destiny of a great nation and the free-
dom and liberty of millions of our
citizens. More than the judiciary, this
Houve is the supreme custodian of
the citizen's liberty. If I am also
aske:!! to concur with the noble senti-
ments expressed of individual liberty,

freedom, the right of the citizens to .

lead their own life and the wvice of
preventive detention as such, it would
also not be difficult for us {o extend
our agreement with such sentiments,

While I was listening to the speech
of Prof. Mukerjee and the speech of
my esteemed friend, Shri Vajpayee—I
alwavs admire the Hindi speech of my
friend—,

{ found that, so far as the principles
went. there was hardly any difference
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betwesn us and what they were say-
ing. 1 had always wished that Mr.
Mukerjee may always charm us with
his peroration for many years to come
and it will be a sad day when it will
be a swan song. I disagree with ‘him
that it is going to be a swan song.
Nor do I apprehend that the tourch of
liberty about which Mr. Vajpayee had
been assuring us has any chance of
being dimmed in the hands of this
pulp. But where we differ, it appears,
is the applicability of the sentiments
on an occasion like this. If we were
asked to vote against a measure which
tries to snatch away the rights won
after a great battle, if we were asked
to vote for a measure which tramples
down the great liberties that the Con-
stitution enshrines, most of us would
certainly refuse to be a party to such
an invitation. But I know the whole
history of what happened in court. It
had been in relation to section 17A in-
serted by the Defence of India Act
which. I must sav, was a very unwise
Act. Though this House passed it, 1
wish it was not passed. It meant
that the man could be kept in deten-
tion for over two years without his
case being sent to the Advisory Com-
mittee. Preventive detention as such
is a very odious thing. No democracy
can tolerate it for all times to come.
Only in cases of grave emergencies can
Parliament extend its support for such
a measure. and the House always has
the duty to scrutinise every time its
support is wanted for the law of pre-
ventive detention. This measure tried
to give power to Governments, State
Governments, District Magistrates and
others. to keep a man in prison with-
out sending his case to the Advisory
Committee. and it must be said that.
in many cases, the Advisorv Com-
mitlees go into the matter and find
that the detention has been unjust. The
Constitution says that if a man is going
to be kept for more than three months,
his case must be sent to the Advisory
Commitiee, and if the power is taken
that the man will be kept in prison
for over two vears without any trial,
without even the scrutiny of an inde--
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pendent  Advisory Board, then it is
really a heavy sentence by all stan-
dards. 1 myselt had told the Attor-
ney-General that it was ethically very
unjust. it was very difficult to sup-
purt such a measure ethically, leave
alone the Constitution, leave alone
what Gopalan's case had decided, leave
alone the question of article 22 having
its inherent limitation which prevents
a man from being detained for over
two years without any investigation.
I said that it was wrong ethicallv, [f
the judges hearing the arguments felt,
and felt very openly, that this was an
atrocious_ provision, the Attorpey-
General was bound to take note of it.
In any democracy. when the Attorney-
General speaks for the Government, he
has the duty not merely to express the
views of the Government bul also of
this House and re-convey the views of
the judges to the Government and to
this House. That is why. the Attorn-
ey-General is a Constitutional adviser
of the Government. and [ think. he
would have been failing in his duty
if he had not conveved the feelings
of the judges about this rather un
happy provision to the Government,
and if the Government had told him
to inform the Court that the Govern-
ment would be considering what has
passed in Court, what has been ob-
<erved from the Bench. 1 dp not think
there was any intention. far less any
fact. of hurting the digrity of this
House, If T did feel that way, though
the Attormey-General happens to be
a very old friend of mine and Mr.
Mukherjee's—we have known each
other for years and I admire him—I
would have been the first to criti-
cize him because he had no autho-
rity to commit this House be-
fore anybody, for less a Court
(Interruptions) 1f you know the back-
ground, it would be apparent that he
had no suthority to commit, the Gov-
ermment had no authority to commit.
H Mr. Gokhale had made that state-
ment he would have heen equally
guilty because he cannot commit what
the Aouse will do in advance. Fe
can only say that the Government will
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recommend to the
this House as a
accept that recommendation or to
reject that recommendation, That
authority and that sovereignty this
House possesses for all times 1o come.
(Interruptions). The Attorney Gene-
ral never meant it. [ have read it as
was read out by the Law Minister
and it is clear that what he said tn
the court was that we shall con:ider
the matter and see if it needs amend-
ment. That is the view of the Gov-
ernment. It is a case and not an
amendment for Lhe worse because I
mvself welcome this amendment—an
amendment which will say that the
Government will not be able to detain
a man beyond three months without
sending his case to the Advisory Board.
Ethically, there is nothing objection-
able in such a recommendation

House. It is for
sovereign bodv to

But even if it was a measure for the
bhetter the Attornev-General would
have been completely in the wrong if
he tried to commit the House belore
the court. Even the Prime Minster
has not that authority. Therefore, let
it be clearly understood that we on
this side are eager to maintain the
liberty and the freedom of the indivi-
dual citirens as dearly as this House
ought to fesl about it. Omn principle
there is hardly any difference. But we
feel it very difficult to support this
measure as a measufe of censure of
the Attorney-General for having com-
mitted the government.

17.52 hrs.
MR, SpEAKER in the Chair)

Contempt is & quasi-criminal term
which has to be judged on the same
standards and. according to me. is to
be judge in relation to a person. We
must be quite certain that the Attor-
ney-Gereral knowingly committed this
breach of hufting the dignity of the
House by committing the destiny of
the House. Knowing him as I do per-
sonally—if a personal reference is
allowed—T shall be the last to believe
that he ever wanted to affect the
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dignity of this House because every
democrat knows what this House
stands for and knows the consequence
of any reduction in the dignity of this
House. Our democracy stands on two
great pillars—this House and that of the
Judiciary, and if anyone said any‘hing
which hurts the foundations of any
one, he will be deing a grave folly.
With these words ] would recommend
to the government to scrap this parti-
cular provision as quickly as possible
and also supgpest that the Hon. Mem-

ber may not press his adjournment
molion,

SHRI SHYAMNANDAN MISHRA
(Begusaraiy Mr. Speaker, Sir, it is

clear and let me make it guite empha-
tic so far as 1 am concerned and pro-
bably this side of the House is con-
cerned, that we cannot persuade our-
selves lo gu by the version of the hon.
Law Minister about the proceedings
before the hon, Supreme Court, more
particularly about the submission of
the Attorney-General before the
Supreme Court. By now Mr, Speaker,
we have seen what an infinite capa-
city the members of this government
have 1o indulge in blatant untruths.
The facility with which they can un-
abashedly deny all that involves them
in trouble is astounding. There are
no norms so far as the members of
this Government are concerned. no
standards; the only standard they
observe is whether they can get away
with it. If that is the standard to be
observed, we can imagine in what way
they want to run the administration
of this country.

Now, therefore, we find it abgolu-
tely clear that the only defence this
Government has is untruth for an
indefensible position. This is a clear
accusation which we would like to
make. There must be some machinery
of this Heuse to get at the truth of
it.

Now, in this case, the Law. Minis-
ter has contradicted what has appear-
ed in the newspapers so far as the
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oroceedings of the Supreme Court are
ccncerned. He has done it on  the
Lasis of a conversation that took place
between him and the Attorney-Gen-
eral. He bas said something which
goes against the reports in the news-

papers,

SHRI ATAL BIHARI VAJPAYEE:
The note confirms what has appear-
ed in the press.

SHRI SHYAMNANDAN MISHRA:
According to his version, the Attorney-
General denies all that has appeared
in the newspapers. Here we have
got the testimony of an hon. member
of this House who has probably” a

much  greater standing than the
Attorney-General in the public life
of this country that the Attorney-

General did say to him that what had
appeared in the newspapers was subse-
tantially correct.

SHR] JAGANNATH RAO: He did
not say that.

SHRI SHYAMNANDAN MISHRA:
That is what it amounts to.

SHRI JAGANNATH RAO: No, no.

SHRI SHYAMNANDAN MISHRA:
Then there are some other circum-
stantial evidences by which we ase
bound to go im this particular case.
Would you ask us to believe what the
hon. Law DMinister has said on the
basis of his conversation with the At-
torney General or would you like w8
to believe what the Attorney General
said to Prof. Mukherjee, an hon. mem-
ber of this House?

SHRI N. K. P. SALVE: What did
he say to him?

SHR] SHYAMNANDAN MISHRA:
He has contradicted—here iz Prof.
Mukherjee sitting. ... -

SHRI N. K. P. SALVE: Let him say
50.
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SHRI SHYAMNANDAN MISHRA:
I really do not know whether we can
persuade members of the other side
who are determined not to undrstand
what Prof. Mukherjee has said.

So far as T am concerned, the credi-
bikity of this Government is minus
zero. 1 have seen it in the question of
privilege whieh 1 had gought to raise
before this House. Therefore, I would
like this House to remember what a
great English poet, W, H. Auden. had
gaid -

“Let mortals beware of words,
with words we lie",

Here. what are the circumstantial
evidence which go to prove that what
bhas appeared In the newspapers !s
correct and what Prof. Mukherjee has
saic about the ronversation that took
plare ietween him and the Attormey
Genera! is correct?” Firstly, it  has
been admitted by the hon. Law Minis-
ter that there were certain pronounred
inclinations of the Court in the matter.
Secondly. on the basis of these prono-
unced trends of the opinion of the
Supreme Court, there was an ex-
change of views, there was a consul-
tation between him and the Attorney
Gemneral. Thirdly. Government want-
ed to take into account the consequ-
ence: ~f an adverse verdict by the
Supreme Court. So it is abundantly
elear that so far as the verdict pf the
Supreme Court is concerned. it was
made known to all those who were
present in the court in unmistakable
terms that they wanted to strike
down the Dracomian provisionsg of this
Act. Now, that being s0, what should
be the natural presumption in this
cass! And if the newspapers have
reported in a particular way. which
forrns the basis of pur adjournment
motion today, 1 think their reports
are supported by the circumstantial
evidence that we have in this matter.
Thev confirm the naturalness, the
plausibility and the truth of the news-
paper reports. This is my reading of
the whole situation.
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In thig situation, when there is a
conflict between two kinds of reports.
what is the duty of this hon. House?
How are we to get at the truth?
This cannot be done by a simple
majority in this House. There must
be a machinery for getting at the truth
or otherwise of the newspaper report
in this matter. My humble submission
would be that the Attorney-General
should be summoned to this House to
give his own version in this matter.
Secondly, we should get the {full
record,

SHRI ATAL BIHAR|! VAJPAYEE:
There is no record.

SHRI SHYAMNANDAN MISHRA:
If there is np record, there ghould be
a Committee of the House to get into
touch with the hon. Judges of the
Supreme Court. (Laughter) Yes, Mr.
Subramaniam, vou also have a weak
laugh at it! What I say Is, untruth
cannt he allowed to go unchallenged:
they have got an infinite capacity for
stating untruths.

ot wfn waw: weaw wERG, W@
are= wr wiT } ) " s o
w7 72 ¥ wwr el ) A w1
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SHR] SHYAMNANDAN MISHRA:
There are many parties in this parti-
cular matter. Government s one
party: and there is another party which
was represented by the advocate of
the detenus and then there are the

Judges. We must get into touch with
all the three parties concerned: then
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alone we can get at the truth of the
matter. (Interruptions),

MR. SPEAKER: No interruptions
please

* SHR! SHYAMNANDAN MISHRA:
The first duty of this House is to find
out the truth in this matter and
punish those who are indulging in
blatant untruth. I repeat that Is the
first duty of this House. Therefore, 1
have suggested that there should be
some machinery devised by this House
to find out the veracity of the report.

What are the grave issyes that arise
out of thiz case? It iz extremely im-
portant for us to consider them. Here,
what we find is that the Attorney-
General and, in fact, the Government
as it has been emphasised by many hon.
Members, has arrogated to itself the
powers that belong to Parliament. It
Is only a Fascist government or an
incipient trend o fascism which can
take Parliament for granted. They
have made Parliament appear as a
rubber-stamp, and this is a thing to
which we have to take very strong
exception. The saxecutive wing of
the Government cannot take Parlia-
ment fcr granted and (Interruptions).
Why do you go on interrupting me?

MR. SPEAKER: Order please.

SHRI SHYAMNANDAN MISHRA:
Mr. Speaker, Sir. the Attorney-General
in this case had tried to unduly in-
fluence the decision of the court by
anticipating the decision of Parlia-
mert and theret:- thev hate tried, if
I may say ¢o0 not in the usual sense, to
carrupt the highest court of justice.
What else is ‘t except corrupting the
proceedings of the highest court in the

countr¥? He had also tried to delay
the decision in this matter. The Sup-
reme Court became a party to the

trap that was laid bv the Government
in this matter.

MR. SPEAKER: There was a clear
understanding this morning tHat this
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will only concern the Government and
we witl not go intc the conduct of the
judiges or the Sunreme Court.

SHRI SHYAMNANDAN MISHRA:
1 am not going into the conduct of the
judges. 1 am saying that the Supreme
Court. it seems, fell into the trap Maid
by Government.

MR. SPEAKER: You are comment-
ing on their conduct. This should not
be done, You must aveid it..

———
SHRI SHYAMNANDAN MISHRA:
This morning you allowed an hon.
member to call the judges of the court
unworthy.
—

MR. SPEAKER: It did not happen
in my presence. I do not know about

it.

SHRI SHYAMNANDAN MISHRA:
The decision in this case has been de-
layed. Justice delayed is justice de-
nied. We are confronted with a situ-
ation in which some citizens of the
country find themselves deprived of
their personal liberty. Had the deci-
sion been given then and there ex-
peditious!y, probably these-citizens
could have been freed.

I make two concrete guggestions. In
the firs¢ instance. the period of emer-
gency should be ended. There is
absolutely ho justification for continu-
ing the period of emergency when the
conditions of emergency have disap-
peared. Secondly, all those who
would have een released as a result
of the spontaneous decision of the
Surreme Court at that time should be
released forthwith without any delay.

SHRI VIKRAM MAHAJAN (Kan-
gra): Mr, Speaker, Sir, never pefore
in the history of Parliament a more

frivel wis adjourament motion has been
brought than the present one. This
ir aa1 adjournment motion based on
newspaper reporfs which have been
cemipletely denied by the  Attorney-
General. We all stand for the super-
micy of Parliament. We have always
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propagated and advocated the super-
macy of Parliament If any person
tries to arrogate to himself the power
to dictate to Parliament anything, we
will strongly oppose that individual,
party or power. But here iz a case
" where deliberately an effort is being
made to malign a particular indivi-
dual to malign the party in power.
Not only that, a deliberate attempt is
being made te bring judiciary into
disreputé, to throw mud at the judi-
ciary, which is the consistent policy
of some parties. .

After all. what has HKappened In
the Supreme Court? The liberty of
a particu'ar detenue wns the short
question, before the court. There was
an impressian that the court was going
to strike out a n»articular provision
which deals with detention. The
Attorney-General said that he will
request the Government to consider
whether it should be amended or not.
20 that the detenus get more liberties.
My hon. friends on the other side have
spoken  sentimentally about certain
people who have been  Imprisoned.
They have spoken about the struggl-
ing masses who have been detained
and the languishine young men. The
object of this Act is to imprison those
individuals who have indulged in anti-
national activities, like sples of foreign
governments or hostile Nagas and
Mizos. This Act is not aimed at citi-
zeng who are law-abiding and who are
engaged in normal activities, Yet,
here are soem people here who are
supporting that class of people who
are indulging in anti-national activi-
ties, eulogising their activities by cal-

ling them “struggling masses” and
“languishing youth”.
1t is the function of the Govern-

ment to see that honest citlzens are
protected and the integrity of the
couniry is protected. The object of
the amendment of the Act is to protect
the honest citizens against anti-nation-
al elements. That is why it is neces-
sary to bring in some amendment.
This partlcular opportunity has been
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utilized by the opposTton parties,
which have no interest In national
homogenity, for creating disorder and
chace. That is why they are trying to
attack the Government and the goven-
mental machinery. Otherwise, what
was the necessity t; bring in the Sup-
reme Court?

SHRI S. M. BANERJEE (Kanpur):
On a point of order, Sir.

SHRI VIKRAM MAHAJAN: I am
not yielding.

SHRI S. M. BANFRJEE: He is ac-
cusing all the Opposition parties that
they are ngf for a homogenous count-
ry....(Interruptions).

MR SPEAKER: This is not a point
of order,

SHRI §. M. BANERJEE: The hon.
Member has never gone into jall. He
is a child in politics. Has he ever
gome inlp jail? Simply because he
is a son of a judge, he has come here.

SHRI VIKRAM MAHAJAN: [ re
pcat that some Opposition parties are
interested in creating disruption in the
country. The very fact that they are
supporting a {frivoloug adjournment
mection proves what I have said,

With these words, ! submit, there
is nothing in this adjournment motion

~ard 1 thould be rejected and thrown

out.

MR. SPEAKER: Out of 2} hours fi-
xed for discussion according to rules.
2 hours and 15 minutes have already
been taken. There is very little time
left.

Shri P. K. Deo—Only 5 minutes.

SHRI P. K. DEO (Kalahandi): Mr.
Speaker, Sir, we are having the 25th
Anniversary of our Independence. We
hang our head in shame that this Dra-
conian law, this black law. is oun our
statute book.
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My hon. friend, Shri Sezhiyan, has
given the history of this black law as
4o how it came to be put on the sta-
tute book. It was in 1950 that it was
introduced for one year. Then, it was
turther extended, and it became the
preventive Detention Act. Only in
1971, it was called the Maintenance of
Internal Security Act because at that
time we had trouble on our frontiers.
Under some nretext or other, this
thing has been continuing except for
a small gap of three years.

When there has been a constant
erosion of pur fundamental rights, the
only very precious right, that is, the
fght of personal liberty ig in jeopardy
today. The people numbering thous-
ands are being detained in wvarious
parts of the couniry. There are more
than 2,000 in West Bengal. They nave
been detained without trial,

Nerw, the Adjournment Metion s
being discussed in the House angd the
Government is in the dock. 1 do not
olame the Attornev-General because
the Attormmev-General is the spokes-
man of the Government. QOur hasis
was the press report which has been
further corrohorated by the statement
of Mr. Niren De which has been just
placed on the Table of the House by
Mr. Gokhkale. On pare 2, it is stated:

“In the circumstances, it wag felt
that the Government ghould have
some time to recongider the matter
and to take steps, inter alia, to
bring about an amendment to the
Maintenance of Internal Security
Act, if considered necessary, and
the Attorney-General was instruct-
cd accordingly.”

This happened at a meeting of the
Attorney-General, the Law Minister
and the Joint Secretary of the Minis-
try of Hime Affairs. On the basis of
this, the Attorney-General had stated
in page 3, that he assured the court
that the Government would consider
the matter in the meantime including
amendment of the Internal Sgcurity
Act, it considered necessary,
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Sir, this is the height of arrogance.
The Attorney-General should not have
arrogated to himself the power of the
Parliament and should not have given
a hint in the Supreme Court that
within a short period they are going
to amend this Act which is bound to
be declared ultra-vires the Constitu-
tion, It was the Law Minister who
directed the Attorney-General, and so
I charge the Law Minister of derelic-
tion of duty and sheer contempt of
this Lok Sabha, and if they adopt the
back-door method as the Raiya Sabha
is not in session and come with an
ordinance, that will be the last nail
on the coffin of democracy in this
country.

Lastly. I urge that the state of em-
ergency should come to an end this In-
ternal Security Act should be scrapped
and the detenus should be freed. Un-
less these three things are done. when
the Supreme Court is going to prono-
unce the judgement that the Act is
ultra-vires the  Constitution, any
change at this moment will be a con-
tempt of this august House.

SHRI V. K. KRISHNA MENON
(Trivandrum): I was one of the peo-
ple who stoed up when the motion for
adjournment was moved and I think
in the context of the traffic of words
and the various meaningg attributed
to this motion, you will allow me to
say what, I understand, a motion of
adjournment is. So far as I know, in
my limited knowledge of parliament-
ary procedures, it is a well-known
parliamentary procedure that the or-

dinary or the scheduled business of
the House is suspended, in order to
consider whatever you want to put

forward. It may be a motion of con-
dolence, it may be a motion of congra-
tulation or it may be a motion of cen-
sure. I am no party to any censure.
My own desire in this matter and my
own reasons for participating in it are
that a very important subject has ari-
sen that requires to be aired, and un-
der the present modern parliamentary
systems, the governments have got
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complete control of time and, there-

fore. the only way to bring these mat-
ters :t is an occasion of this kind,

Therefore, what we have to consider
is not so much whether the Attorney-
General has been guilty of a breach
of privilege or pot, and in my knowle-
dge of the gentleman concerned, it is
most unlikely; not oaly unlikely, it 1s
impossivle that he would have

1 com-
mitted a breach of privilege of this
Parliament with hig knowledge of

Parliamentary procedure and with

his krowledge of the procedure in
the crurts.

Seccrndly. [ tlake this opportunity
also cf saying. ...

MR. SPEAKER No question of
breach of privilege. 1 allowed it be-
cause you made certain observations
and it is in the spirit of that.

SHRI V. K. KRISHNA MENON: I
am oxnlr referring, and that we could
never anticlpate a decision and, what
is more. I think it is right to say be-
cause this sort of things happen every-
day in the court—'Give us ten days,
we will settle somehow or the other'
This happens even in a small matter
betweer. two people. If the House
feels that there is anything that {s
material. it is open to it and take
action as it may like, but, to intervene
in the debate it will be wrong for me
not to say that the most improbable
thing has taken place.

Now. we come to another part of it.
the main part of it, that ir to say. the
question of preventive detention. That
is what I want to speak about. Preven-
tive detention is a reprehensible state
of affairs. Tt does not take place in
civilised parliamentary systems as a
normal part of the law. Unfortunately
owing to the condition of an infant
democracy. it was enacted at the be-
ginning :non after the Constituent
Arsembl. But, the ime has come
for us to realise that in this country.
there are ordinary criminal laws, not
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only criminal laws like Penal Code
and the Criminal Procedure Code but
also laws like the Prevention of Food
Adulteration Act Foreign Exchange
Control law and various other things
that go on which arm the Govern-
ment with sufficlent powers that you
cannot escape. Therefore., while the
ordinary law provides for this except
In conditions of war or when the
country Is in invasion, preventive de-
tention law does not seem warranted,
When we should have any preventive
detention law at all, it is a blot to our
democracy which we swear so much
about. But apart from the general
proposition it should be understood
that the recent position is that there
are {wo preventive detention laws
the country—one is Maintenance of
Internal Securityy Act and the other
is DIR. The amendment of the De-
fence of India Regulations had been
affected by merging this one into the
Maintenance of Internal Security Act.
Earlier, the maximum imprisonment
that was provided for was for one
year; now it is two years. Varlous
other things have been brought in. This
is being challenged not only in the
Supreme Court but in almost all the

High Courts. It is challenged on vari-
ous grounds. The amendment of DIR
into the Maintenance of Internal

Security Act makes it ultra vires of
the Constitution. That is to say, the
amendment literally means not for
two years. three years, but for an un-
specified time. because these people
can be kept in imorisonment under
the Act till the expiry of the emerg-
ency. Therefore, it is not for a speci-
fied perind of two or three vears [t
is a sentence whereby thev can be
kept for a period which is six months
after the emergency. Therefore. it is
an indefinite perind. Seetion 17(a) Is
one of the pernicious measures and
part of thiz amendment and there i«
every reason to think that it will he
struck down. WNow, striking down of
this would lichten the sovernment
bhecausa nerts of DIR have already
been, gtruck down. Striking down of
these laws and bringing in other laws
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1> & normul procedure of this govern-
ment. It has been done in regard
to DIR earlier. I want to refer speci-
fically to the gmendments introduced
in il. The period was extended. What
is more is, the so-called Advisory
Board do not have to review the case
for 21 months having extended it to
24 months. For 21 months the Ad-
visory Committee need not go into it.

I do not want to leave it at that.
1 want Lo oppose vehemently this whole
conception of advisory committee, We
are always told, particularly by Minis-
ters who are not lawyels: you have
the advisory commiltee, tribunal, etc.
My answer is, when this body of peo-
ple who are of the stature of High
Court judges was formed, people of
that kind who agree to filing of a case
in secret without leading evidence,
without hearing the other side—they
may be High Court judges—they do
not qualify for having a judicial mind.
The pearson who is put under deten-
tion cannot cross-examine what the
advisory committee says. The record
of the advisory committee is not open
to inspection by anybody except by
the Home Ministry or its Intelligence
Bureau. That is to say, we do not
know anything about it. We cannot
be produced before the court. The
worst part is that the judgment is
subjective. There is no way of measur-
ing this judgment. Then there is no
criterion. When there is no foot-rule
whereby the conduct can be measured,
then it is illegality. There are no in-
dividuals in the world, the most
intelligent, the justest among them,
who can be trusted with uncontrolled

powe:. And this is unruided power
which was vpermissible only in wvery
dificult fimes. That is one aspect
of it

The cther is that with this amend-
ment th2 power fo nut somebody in
prison has heen delegated to district
magistrates, magistrates, commissioners
and varlous other peonle. This g.ele-
gation it not accomopanied bv the
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provision of cl. T of arl. 22 of the
Constitution which says:

“Parliament may by law prescribe
the circumstances under which, and
the class or classes of cases in which
a person may be detained for a
period. . .."

I am not going into {the argument
which the former Chief Justice Patan-
jali Shastri raised whether it is dis-
junctive or conjunctive—] leave that
out. But as the Constitution stands,
it says certain criteria should be laid
down. It is common knowledge, and
Government knows, that these officials
who arrest these people, put them into
prison and s0 on have been given mo
guidance. No criteria have been laid
down, no principles have been laid
down in regard to this, even inasmuch
as we have them in regard to pa_v,urg
compensation,

Therefore, my submission is that
cL 7 as it stands 1s not honoured.
Clause 7 is contrary to other parts of
the Constitution with the result that
where it is an integral law, informa-
tion in regard to what may be done
must be communicated as soon as
possible, Would anybody say that 21
months were ‘as soon as possible’?
that is the position.

.

Then jt is also known especially by
those people who handle these cases
that very often this is used in the
non-political cases: where a person
cannol be convicted, there is not suffi-
cient evidence to conviet him under
the penal law, he is put into prison
for four or five days and then if atter
all persuasion by the police, nothing
comes ouf, and there is nol enough
evidence before the magistrate to con-
vict him. then the DIR comes that is
fo sav. it is a maleficent law, a law
which is used for a purpose for which
it is not intended,
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Also it is known that the article
about continued detention is contrary
to the purposes of the law itself and
has been struck Jdown by the Calcutta
High Court, and 1 hope will be struck
down by the Supreme Court also.

There are various other provisions
—this is not a court of law and I do
not have tg argue this out—there are
so many things introduced by this
amendment which make it more Dra-
conian than it ever was. What is more
it makes it necessary....

SHRI SHANKERRAO BSAVANT
(Kolaba): On a point of order. We
are cohcerned here with what Shri
Niren De said or did not say. We are
not concerned with the validity of the
law at present. This is not relevant.

MR. SPEAKER: Please sit down. He
is concluding.

SHRI V. K. KRISHNA MENON: My
purpose in intervening was to say that
the time, has come, specially after so
many years of the operation of the
Constitution and after the comtinuation
of thig law for such a long time, for
the Government to take stock of the
situation, to go into the whole ques-
tion of the desirability of the advisory
boards. Why should they not go into
open discussion, that is to say, they
must be able to examine the evidence
that is before them, not rely upon the
evidence—some informer gives with-
out zubjecting it to cross-examination.

Similarly, there is no justification
whatsoever for extending the peried
of such examination for morfe than
three months—even that is much too
long. We are now going back to the
Bengal Regulations of 1818 under
which a persnon can be kept in deten-
tion fer any lenzth of time. It is not
every detrinee who can go to a court
of law because those procedures are
costly. Even a babeas corpus takes
probably as long as any other writ
hefors the court. It defeats its pur-
pose. Once it is adjourned, the Gov-
ernment is never teady. That is the
funniest part of it. Even the Union of
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India is not ready in most cases. My
personal experience is that you go
there and the court giveg notice to
the Union of India. Then the next day
You appear, but the Union of India
is not ready. That means the other
fellow is imprisoned during that
period. I do not mind this going on.
It is all right from my point of view
10 go two or three times. But the
Union of India is not ready. That
means, it is quite likely that they can-
not dispose of the case without hear-
ing the Union. That means more
delay, and all the time the fellow is
in prison.

As the Speaker has rung the bell
several times, I say nothing about the
other procedures that took place In
this matter. I intervened, as I said, in
the hope that the Government, in the
quletness of their mind, will give con-
sideration to this later on, whether,
after 25 years of our Constitution, the
preventive detention Bill must become
a permanent operation in the normd'
procedure, and secondly, after so many
years of the Bengal war, there should
be still a situation where the DIR
should be proceeded with in this way.
Government has got a massive
majority. It can pass anv law in five
minutes. As things stand today, they
can pass any law in five minutes: a
total control of time. They have got
a Parliament, and therefore, if it
shoul! be required to re-enact these
laws=, then there is ne difficulty of anv
kind. All that it does is, it puts an
uncontrolled, unbridled power into the
hands of a large number of people:
it incrcases the amount of corruption,
and an amount nof Jdisrespect, and what
is more. it denigrates the resnect for
the rule of law as such. T deeplv re-
gret what is said bv some people in
regard to the role of the judiciary In
this matter.

I may say. before T sit down. that
ir there has been any protection of the
citize1, it has come from the judiciary
rather than from anywhere else or
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habeas corpus or anything else.
Whatever may be the policy in ccono-
mic matters,—I would not bhe a party
to it—but so far as the liberty of the
subject is concerned. the courls in this
scountry are far more watchful today
than otherwise. Of course, ithey can-
not mak> law: they have to administer
the law. They do not prelend to make
law, and if they tried to make law we
would be against it.

Finally. in this business of delegat-
ing to the Commissioners, this, that
and the other and not prescribing the
conditions, the law suffers from this
defect; that is, abrogation or abdication
of the sovereignty of Parliament; that
is to say, these powers of Parliament
are handed over to the magistracy.
‘These are important. Therefore, in
that sense also, it is unconstitutional

MR. SPEAKER: The time that was
allotted under the rule, two hours and
30 minutes, is already over. I will
call just one or two Members who
may speak for two or three minutes
(Interruptions) T will call the Law
Minister to reply, and after that, Mr.
Jyotirmoy Bosu will reply. Now, Mr
Dandavate, two or three minutes.

PROF. MADHU DANDAVATE (Ra-
japur): Mr. Speaker, Sir, the tabling
of this motion. the adjournment motio”
ic really an expression of the vigilance
shown on the part of the hon, Member:
to preserve and protect the supremary
of this Parliament, its powers and
authority. The fifth Lok Sabha began
with a Constitutional amendment Bill
to restore the supremacy of Parlia-
ment and its authority in this sovereign
eountrv. A= an anli-climax. we find
that by the hackdoor. the very suore-
macy of this Parlinment ‘s boing chal-
lenged. The hon. Minister has already
made some stalements ani he hos
already tabled certain cdncuments. I
wish to bring to the natficz of the
House that whatever has appeared in
the press and the stacemen! thaj has
been made by the non. Minister, in
substance, there is no difference at all
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hotwzen those two. They hyve clrea:ly
accepted and conceded that in a yery
guarded manner, hinty was already
thrown to the Supreme Court that
snme importanca should be given and
that we will consider all the steps
including amendments {o be introduc-
ed. Now. tais is a matter in which
any judge of the Supreme Court--
any judge with eommon sense. and
certainly we should give respect lo
the Supreme Court—can very well
understand that Government, by the
backdoor. has sent a suggestion that
they are likely to amend the law, or
likely to amend this Act and therefore
a decision might be deferred.

Therefore, to that extent, the supre-
macy of Parliament which has been
taken for granted has been challenged
and that is really the subject-matter
of the adjournment motion, and there-
fore. in order to protect our own laws
and not only the rights of the Mem-
bers of the Oppesition but also the
rights of the Members in the Treasury
Benches. in order to protect the right
of Parliament and its authority, this
adjournment motion has been tabled.

In a few seconds, I will end my
speech. We would also like this
episode of the adjournment motion to
be utilised by the treasury benches to
take cognizance of the criticism and
see that some convention is introduc-
ed by which even when the other
House is not sitting an ordinance will
not be brought. making some =ort of
amendment., That would be a murder
of democracy. We hone this will not
be done and the rights and privileges
of the House will be protected.

SHRIMATI MAYA RAY (Raiganj):
Sir., confers=»t ~f Parlioment iz onlwv
in the minds of the hon. members
opposile and not in the law of parlia-
mentary privileges. As the hon. Law
Minister has already told the House.
Mr. Gopalan's case has reigned
supreme and stood the ground for 22
long vears. I do not want to be tech-
nical because evervhody is not =a
lawver in this House and it becomes
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boring. But uvriefly 1 would say, M..
Gopalan's case had laid down  thai
article 22 is a complete code und no
other article allected the law passed
under article 22. Th.s was the gist
of the case. In this particular case, it
is being suggested and argued that to
the exlent that article 22 is a complele
code according to Mr. Gonalan's case,
the test of article 19 has also to be
satisfied. This is what the Law
Minister has already put before the
House. Under these circumslances,
there has been re-thinking by the
Supreme Court, which it is entitled to
do and we also have to respect their
views. Since the Supreme Court is
having further thoughts about this
matter, I think it is right that Parlia-
ment also should follow suit and re-
examine the questiop. | do not see
anything wrong in this. Nobody has
commidted Parliament into doing or
passing anyithing. I think it is an
absured imterpretation, whatever the
newspapess might have given out. All
that the Ailtorney General has sald
was that the Government is re-con-
sidering it. What on earth is wrong
this? I hope it .s not being suggested
that just becsuse the Attorney General
had said something in the court or
outside, it would affect our processes
of thinking or independent judgment.
1 think this is belitiling and wunder-
estimating the intelligence of the hon.
members of this House and I for one
am not preoared to accept this posi-
tion.

On the contrarv,
Parlinment cannot re examina this
auestion shows utter disrespect for
Par'iament. That is the interpretation.
1 wouldl give tn the view of the hon.
members oppos:le. The nbiect of this
motion 14 tn nrevent us from re-
examinine this aue<tion when it really
needs re-examination,

to sugeest that

It is alwavs a rare privilees to hear
Prof Mute-iee. His imnacsionad an-
neal an- his rhetoric is a sheer celight
to anvhodv who wunderstands the
words he uses, Althourh 1 do not
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airee wi:th everything that he says
i would like to puse this guestion to
him. Just as we undersiand his feel-
tngs for the voung man who is langu-
ishing in prison becausy he is inspired
by dreams of revolution through a
method to which we do not subscribe,”
does he not also have any feelings for
the viclims when two or three of these
boys descend upon the poor unarmed
defenceless families in remote villages
of Bencal far away from communica-
tions, 10 or 12 miles from metalled
road and beat up and attack the wife
and children and murder them? And
all this in the name of a class war
but it was not the rich classes that
were aftacked or murdered. Coming
to courts in our part of the country.
even a High Court Judge has been
murdered. Are these people not citizens
too and do they not require protection
and security also” But I do feel that
we cannot deal with this problem of
MISA so lightly. I ouite agree with
him that it is a black Act, odious and
not exactly in comsonance with demo-
cracy. But there are times of emergency
when we have to have it and it bas
to be used. I am sure that if it i
used judiclously, and not Hghtly, it
can be a protection also. As I have
said, it is always a pleasure to hear
Shri Mukerjee though there are s0
many points of disagreement. 1t is cer-
tainly not possible to deal with all the
points in so short a time and not only
are most of the points exhausted but
this House is also exhausted. With
these words. I oppose this motion for
adjournment.

THE MINISTER OF 1.AW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H. R. GOKHAILF): Mr. Speaker. ot
the heginning of the c(l=hate. I had
clarifiedd what actually had transpired
in the eourt and from the note sent
he the Attornex-General. which has
now heen placed on the Table of the
House, it has become amply clear thal
the reports in the press. on the basis
af which this motion was moved, were
certaiply not justified. This was a law
which had stood for 20 years and it
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was sougzht to be struck down. It was
a law made by Parliament in good
faith, on the basis of the exposition
of the law made by the Supreme Court
iteelf in 1950. One would not have
normally expected that after 20 years
+that view would be over-ruled. Our
Constitution says that the law, as laid
down by the Supreme Court, is the
final law. It was on the basis of the
ruling of the Supreme Court that this
legislation was undertaken. It is a
matter of surprise that the judgment
in Gopalan's case was sought to be
reversed after 20 years. When it ap-
peared that it was likely to be revers-
ed, it was undoubtedly and legitimately
a matter of concern for the Govern-
ment as well as for the Attorney-
General and there was in my respect-
ful submission, nothing wrong if the
Attorney-General told the court that
we will have to consider the position,
what steps we have to take.

SHRI SHYAMNANDAN MISHRA:
Sir, on a point of order, Yoy were
pleased to say that there shoyld be no
reflections on the oplniop or degision
of the Supreme Court. Have you not
heard the hon. Minjster saying that
it is surprising that a decision which
preyailed during the last 22 vears is
sought to be reversed? ] certainly ex-
pect some objectivity from the Chair.

MR. SPEAKER: Somethine might
have happened during my absence.
When I am here I have never allow-
ed it.

SHRI H. R. GOKHALE: The main
point 1 was making was that under
these circumstances il was legitimate
for the Attornev-General to say that
the Government have to consider the
pesition.

An attemvt is bein~ made o show as
ff thev are the only champions of
liberty in this couniry. Let me tell
vou that even when this Bill was mov-
ed, it was stated on behalf of the
government, that thev would hot like
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a measure of preventiss detention in
the normal course, Yet, when the
Constitulion was framed, ~ that also
coniemplated that circumstances might
exist in this country ip the future
when in exceptional cases, in cases of
emergency, it might be necessary for
Government to sponsor a legislation
for preventive detention. Now this
attempt, I regret o say, has been main-
ly motivated by the desire to show that
the Government js actine undemocra-
tically, that it does not care for the
liberties of the people at all. 1 can
assert without hesitation that the Gov-
ernment, the party in power and the
members of that party on this side of
the House, they are as much, if not
more, concerned than the members on
the other side.

But do we not remember what was
happening in this country in 1971, to
be precise in June 1971, when this Bill
was brought here? Do we not re-
member the situation prevailing in
some parts of the country. particularly
in West Bengal? Do we not know that
but for the passing of this Bill at that
time, looting, arson and violence
would have become the order of the
day in some parts of the country, as
has been mentioned just now by the
hon, Member from West Bengal? A
judge was stabbed in West Bengd.
Innocent peoole walking in the sireets
were stabbed....(Interruptions)

Is it that the liberty of a few pes-
ple who have accepted violence as
their creed should be at the cost of
the liberty of g large number of
people in this country who deserve
protection at the hands of the Gav-
ernment? The whole idea of the law
of Preventive Detention Act iz to see
in cxceptional cases of Emergency
that it might he necessary, although
unwillinglv, to prevent people from
being outside the jails for the pur-
pose of protecting the liberty and
freedom of manv other people who
are outside. These were the eir-
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cumstances in which the law
undertaken.

There is Section 17A in the Act.
I do nut want to, and I should not,
go into the merits or demerits of the
case, I do not want to anticipate
what the Supreme Court will do be-
cause the case is still sub judice, the
judgment is reserved. It is very
unfortunate that many arguments for
and against the legal provisions of
the MISA were made in the course
of the debate when the court is just
considering the matter. The position
still remains that Section 17A itself
states that it is to be used for pur-
poses of emergent situations only. It
iz not a law which will be made use
of in ordinary circumstances. There
are other provisions in the Act itself
when you deal with miscreants in
ordinary circumstances, where the
special conditions do not apply. Sec-
tion 17A has been put rightly because
of the emergent situation created in
1971 in this country which everyone
knows. It is not necessary to remind
the House as to what happened when
a large number of refugees came to
West Bengal. when the situation of
defending the country against aggres-
gorg had arisen. It ig in the context
of that thst an emergent provision
had been made.

I may remind the House that the
law takes into account those who
have transgressed into our territory
fMegally. Is it suggested that we
should have no powers to detain
foreigners who transgress into our
territory illegally? (interruptions)
1 would ask Mr. Vajpayee to study
the Foreigners Act and then refer to
it. That is nothing to Ao with it. That
does not orovide for vreventive de-
tention. It is no use doing anything
10 foreigners after the mischief has
been done. The idea is to preven!
mischief, not to see that something
ie dnne aftzr the michic! has already
been done. These were the circum-
stances in which the law had becn
enacted.

was
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i can imagine why all this firore
Is made. The idea is to create ao
apprehension, 1o create a scare, in the
minds of the people that the Govern-
ment is going to use this power of
promulgating an Ordinance in order
to amend the Act. It 10 wilh a view .
tc taking credit for saying that the
Goverrment did not do it because of
opposition. I mentioned it m@ self in
the beginning i1hat the Government
has nct even given thought ‘o this
question of amenling the Act as 2
rezult of the Supreme Cowt judg-
ment. The Government has not
reached any conclusion. The only
note that was made was that the
situation which could lead to grave
consequences may arise, The Gov-
ernment, certainly, has the opportu-
nity and is entitled to say that (it
has the opportunity to consider the
whole situation to see what steps
should be taken, whether by way of
amendment or mnot. It is certainly
not anticipating what Parliainent is
going to do. It is not fore-stalling
the Parliament If a measure comes
it will come in the way in which the
law permits it to be brought. There-
fore, to say that a measure may be
brought, if at all considered neces-
sary— that iz what the Attorpey-
General has said—it Is not a matter
where Parliament has been taken for
granted.

I only want to emphasize that this
is the whole object which I am sure
is not going to succeed because the
people in the country are fullv con-
scious of tremendous dangers to the

general mass of people by the acti-
vities of the few.
With these words, I sav, this Ad-

journment Motion should be defeated.

SHRI JYOTIRMOY BOSU: 1 re-
gret to say that an clderly person and
a senior politician like Shri Gokhale
has tried to mislead the House. With
your kind permission.....(Interrup-
tions) I would like to read from the
original® note that T have before me.



405 Attorney General’s

I am quoting certain paragraphs from
Mr. Niren De's note:

“The observations of the majo-
rity of the seven Judees Bench who
had alreaay beard thz samd writ Pe-

« tition for four days. as reporied by
the Attorney-Genvru! at the Con-
ference, suggested that the Bench
would, in all likelihood, uphold the
minority judgment :n Gopalan’s
case and strike down Section 17A
of the Maintenance of Internal Se-
curity Act. In the circumstances, it
was felt that Government should
have some time to reconsider the
matter and to take steps, inter alia,
to bring about an amendment of
the Maintenance of Internal Secu-
rity Act, if considered necessary,
and the Attorney-General was ins-
tructed accordingly. The time fac-
tor was vital because ordinarily in
habeas corpus cases the Supreme
Court releases the detenu imme-
diately cn the conclusion of the
hearing. if the detenu's contentions
are accepted and the judgment is
given at a later date; and if the
Supreme Court released the detenu
in the said Writ Petition immediate-
ly on the conclusion of the hearing
on the ground that Section 17A of
the Maintenance of Internal Security
Act was ultra vires Clause (7) (a) of
Article 22 of the Constitution. a
very large number of detenus de-
tained under Section 17A of the
Maintenance of Internal Security
Act all over the country would have
to be released forthwith,

“At the conclusion of the Attorney-
General's arguments, he felt  that
the majority of the Bonch hearing
the said Writ Petition was not with
him on the question of the validity
of Sectionn 'TA of the Mainlenance
of Internal Security Act and the
majority of the Bench found the
argumenis of the delenu's counsel
more acceplable. In the eircumstan-
ces, the Attornev-General, on the
instructions given to him at the
conference as  aforesaid, and in
view of th: grave consequendes that
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might arise if the Supreme Court
gave judgment immediately over-
ruling Gopalan's case, reguesteq for
some time....".

Some time!

“....namely, about a week or ten
days and assured the Court that the
Government would consider the
matter in the meantime including
amendment of the Internal Security
Act, if considered necessary.”

Therefore, Sir, he has misled the
House, he has spoken an unmixed un-
truth here, he has tried to fish in
troubleq waters. I am sorry to say
this. I am asking once again, as has
been done by the previous speakers,
if they were in the know of this, why
did they not contradict the Press con-
ference even after the debate was
held at length in Rajya Sabha. All
that you tried to do was to sell an
idea before the House, ‘Do not trust
the press reports’. I maintain that the
Press had done a good job, and we are
very thankful to them. (Interruption).

SHRI H. N. MUKERIJEE: Mr. Spea-
ker, you are the head of this House.
Yours is the organ voice.

MR. SPEAKER: Please do not make-
the Chair the scape-goat for everp-
thing.

19 hrs.

SHRI JYOTIRMOY BOSU: I pro-
pose to bring a privilege motion tomor-
row.

Let me {ell you Mr. Gckhale. . ..

MR. SPEAKER: Please do not ad-
dress him as if he is standing in the
dock.

SHRI JYOTIRMOY BOSU: That
naked fascism is perhaps less danger-
ous than this type of garbed fascism
as we see in the Ruling Party to-
day....(Interruptions) The MISA s
being utilised for furthering the poli-
tical interests of the ruling Party and
is being used against political oppo-
nents, especially, the leftist forces
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who are struggling hard to get a bet-
ter living and a better life for the
working classes,

May I tell Mr. Gokhale—I do not
want to call him an ignorant Minister
sitting here—Mr. Juslice Koy's mur-
der was committed some time ago
and they have apprehended half a
dozen boys, they have been prosecut-
ed but no MISA has been applied
against them. You are again mislead-
ing the House. 1 feel sorry for you..

SHRI ATAL BIHARI VAJPAYEE:
Another privilege motion.

SHRI JYOTIRMOY BOSU: The
emergency enactment, when there is
no real emergency—why do thev want
to keep it alive? The reasons I have
explained to you just ncw. In order
to apply it against those wWho are
politically opposed to the Congress
Party, not against the black-markete-
ert, not against those anti-social ele-
ments, not ageinst the hoarders. We
have seen how in a recent case where
the MISA case was withdrawn—it
was levelled against Mr. S. K. Modi
who was a worst black-marketeer
and a hoarder of flour and wheat.

How did Mr. Hiren Mukerjee for-
get one thing? T want to say one thing.
He made a wonderful, emotional and
impressive speech. But I cannot undsr-
stand how he lost sight of one thing
as if the Judiciary alone is responsi-
ble for lack of progress and advance-
ment in the rountry. How did he lose
sight of the fact that this Government
is seeking to do something which s
grossly wrong and they are seeking
collaboration with their non judiciary.
Judges are the creatures of this Gov-
ermmment and part of the class struc-
ture that is in pnwer.

Mr. Salve said that the dignity of
the House is very relevant. Where the
dignitv of the man whom we repre-
sent here, where the dignjty of the
man who sends me or scnds us here,
is being brutally repressed and sup-
pressed. what are you talking about
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ine Jigrity of this House? He does not
knuow where the shoe  pinches. How
many thousands of perople have peri-
shed in the jails under the Preven-
tive Detention law and how many
families have been ruined—you are
not aware of that, Mr. Salve.

Now, Mr. Shashi Bhushan talked
about arresting black-marketeers. I
put it back again tc him—what hap-
pened to Mr. S. K. Modi. the beloved
man of the ruling Congress Party..

ot wfe w7 - eI WERT, WR
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Now, about the application of this
MISA, I have quoted the reply which
came before the House. That goes tc
show that out of a total number of
2600 or so held under the MISA, 2449
come from West Bengal. This brings
me to the conclusion that black-
marketeers and anti-social elements
have congregated in West Bengal and
the rest of the country is free from
black-marketeers  and hoarders  be-
cause there is ne  detention under
MISA of peopie who have indulged In
black-marketing and anti-social acti-
vities in other parts of the country.

Mr. Vikram Mahajan talkeq about
foreign spics and agen's. May 1 re-
mind my [iends eoning from the mi-
nority communities, 1 do not forget for
a moment that in 1065 during the
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Indo-Pak war, with one stroke of pen,
9000 persons bewonging to the minority
communities were put behind the bars,
And after some time with  another
stroke of pen thousands of people were
sel free. That is what you do. You
inisuse your power o further you own
ends. Mr. A, K. Sen in his speech
sounded quite fair. But what about
himself when he was Law Minister in
19637 He had  brought in the 18th
Amendment of the Constitution which
wanted an immunity for the Govern-
ment against the Constitution. He said
17A provides detention for 2 years. It
is not so. It provides for a maximum
detention of 3 years or until expiry of
the DIR Act. We have seen that the
DIR lasted for 7 years from 1962 to
1969. Therefore, we know Congress-
man, your character.

MR. SPEAKER: Please listen to
‘Mr. CPI(M)" .

SHRI JYOTIRMOY BOSU: Then
Mrs. Ray and Mr. Gokhale ta'ked
about certain things. Mrs. Ray talked
about the variety of persons who raid-
ed villages. 1 am asking very humbly
from Mrs. Ray where have these va-
riety of persons—that she talked abcut
—pgone to. Are they not in the lap of
Yuva Congress?

They talked about young boys and
others raiding villages. I only want to
put a simple question, where are
those bcys now” Are thev not In the
lap of the Congress Party. in its dif-
ferent wings in Chhatra Parishad.
etc.? What are you trving to tell us?

This government had wronzly brief-
ed the Attorncy-General as a result
of which he had talked in a manner
which is prejudicial to the dignity and
decorum of the House. This govern-
ment intends to prolong these draco-
nian laws and bring repressive mea-
sures. There is no real emergency.
Why should this misuse be continued?
Therefore, I press my adjougnment
motlon.

CHAITRA 12, 1805 (SAKA)
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MR. SPEAKER: Now 1 am putting
this Motion to vote. The question is:

“That the House do now adjourn”.

The Lok Sabha divided:

Division Neo. 13] [19.12 hrs.

AYES

Agarwal, Shri Virendra
Balakrishnan, Shri K,
Banerjee, Shri S. M.
Bhagirath Bhanwar, Shri
Bhattacharyya, Shri Dinen
Bosu, Shri Jyotirmoy
Chandrappan, Shri C. K.
Chavda, Shri K. S.
Chowhan, Shri Bharat Singh
Dandavate, Prof. Madhu
Deb, Shri Dasaratha
Dhandapani, Shri C. T.
Durairasu, Shri A.

Dutta, Shri Biren

Goswami, Shrimati Bibha Ghosh
Halder, Shri Krishng Chandra
Hazra, Shri Manoranjan
Joarder, Shri Dinesh

Joshi, Shri Jagannathrao
Kalyanasundaram, Shri M.
Kathamuthu, Shri M,
Kiruttinan, Shri Tha

Lalji Bhai, Shri

Malik, Shri Mukhtiar Singh
Mavalankar, Shri P. G.
Mayavan, Shri V.

Mehta, Shri P. M.

Mishra, Shri Shyamnandan
Modak, Shri Bijoy
Mukerjee, Shri H. N.
Mukherjee, Shri Saroj
Narendra Singh, Shri
Nayar, Shrimati Shakuntala
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Roy, Dr. Saradish

Saha, Shri Ajit Kumar

Sezhiyan, Shri

Singn, Shri D. N.

Sinha, Shri C. M,

Vajpayee, Shri Atal Bihari

Verma, Shri Phool Chand

Vijay Pal Singh, Shri

Viswanathan, Shri G.

NOES

Agarwal, Shri Shrikrishna
Ahmed, Shri F. A,

Anand Singh, Shri

Ansari, Shri Ziaur Rahman
Arvind Netam, Shri

Azad, Shri Bhagwat Jha

Aziz Imam, Shri

Babunath Singh. Shri

Bajpai, Shri Vidva Dhar
Barman, Shri R. N.

Barua, Shri Bedabrata
Barupal, Shri Panna Lal
Basappa, Shri K.

Basumatari, Shri D.

Bhagat, Shri B. R.

Bhargava, Shri Basheshwar Nath
Bhatia, Shri Raghunandan Lal
Bist, Shri Narendra Singh
Brahmanandji, Shri Swami
Buta Singh, Shri
Chakleshwar Singh, Shri
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaudhari, Shri Amarsingh
Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R,

Chavan, Shri Yeshwantrao
Chawla, Shri Amar Nath
Chhotey Lal, Shri
Choudhury, Shri Moinul Haque
Daga, Shri M. C.
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Dalbir Singh, Shri
Damani, Shri S. R.
Darbara Singh. Shri
Das, Shri Dharnidhar
Daschowdhury, Shri B. K.
Dixit, Shri G. C.

Doda, Shri Hiralal
Dwivedi, Shri Nageshwar
Engti, Shri Biren
Gandhi, Shrimati Indira
Ganesh, Shri K. R.
Gangadeb, Shri P,
Gavit, Shri T. H.

Ghosh, Shri P. K.

Gill, Shri Mohinder Singh
Gokhale, Shri H. R.
Gomango, Shri Giridhar
Gopal, Shri K.

Hansda, Shri Subodh
Hari Kishore Singh, Shri
Hashim, Shri M. M.
Ishague, Shri A. K. M,
Jagjivan Ram., Shri
Jamilurrahman, Shri Md.
Jeyalakshmi, Shrimati V.
Jha, Shri Chiranjib
Joshi, Shri Popatlal M.
Joshi, Shrimati Subhadra
Kadam, Shri Dattajirao
Kadam, Shri J. G.
Kader, Shri S. A.

Kailas, Dr.

Kakodkar, Shri Purushottam
Kale, Shri

Kamble, Shri T. D,
Kapur, Shri Sat Pal
Karan Singh, Dr.

Kaul. Shrimati Sheila
Kavde, Shri B. R.
Khadilkar, Shri R. K.
Kisku, Shri A. K.
Kotol&, Shri Liladhar
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Kureel, Shri B. N.

Lakkappa, Shri K.
Lakshmikanthamma, Shrimati T.
Lakshminarayanan, Shri M. R.
Laskar, Shri Nihar

Mahajan, Shri Vikram
Mahata, Shri Debendra Nath
Mahishi, Dr. Sarojini

Majhi, Shri Gajadhar

Majhi, Shri Kumar

Mallanna, Shri K,
Mallikarjun, Shri

Maurya, Shri B. P.

Mehta. Dr. Jivraj

Mehta. Dr. Mahipatray
Mishra, Shri Bibhuti

Mishra, Shri L. N.
Mohammad Tahir, Shri
Mohammad Yusuf, Shri
Mohsin, Shri F. H.

Muhammed Khuda Bukhsh, Shri
Murthy, Shri B. S.

Nahata, Shri Amrit

Negi, Shri Pratap Singh
Oraon, Siri Kartik

Oraon, Shri Tuna

Pahadia. Shri Jagannath
Painuli, Shri Paripoornanand
Palodkar, Shri Manikrao
Pandey, Shri Krishna Chandra
Pandey, Shri Sudhakar
Pandey, Shri Tarkeshwar
Pandit, Shri S. T,

Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri

Parashar, Prof. Narain Chand
Parikh, Shri Rasiklal
Parthasarathy, Shri P.

Patel, Shri Arvind M.

Patel, Shri Natwarla!

Patel, Shri Prabhudas .
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Patil, Shri Krishnarao
Patil, Shri T. A.

Peje, Shri S. L.

Prabodh Chandra, Shri
Qureshi, Shri Mohd. Shafi
Raghu Ramaiah, Shri K,
Rai, Shrimati Sahodrabai
Ram, Shri Tulmohan

Ram Dhan, Shri

Ram Prakash, Shri
Ramshekhar Prasad Singh, Shri
Rana, Shri M. B.

Rao, Shri Jagannath

Rao, Shri K. Narayana
Rao, Shri M. S. Sanjeevi
Rao, Shri P. Ankineedu Prasada
Rao, Shri Pattabhi Rama
Rathia, Shri Umed Singh
Raut, Shri Bholg

Ray, Shrimati Mava

Reddy, Shri M. Ram Gopal
Reddy, Shri P. Ganga
Richhariva, Dr. Govind Das
Roy, Shri Bishwanath
Salve, Shri N. K. P
Samanta, Shri 8. C.

Sanghi, Shri N. K.

Sarkar, Shri Sakti Kumar
Sathe, Shri Vasant

Satish Chandra, Shri
Satpathy, Shri Devendra
Savant, Shri Shankerrao
Sethi, Shri Arjun

Shailani, Shri Chandra
Shankar Dayal Singh, Shri
Shankaranand, Shri B.
Sharma, Shri A. P.

Sharma. Dr. H. P,

Sharma, Shri Madhoram
Sharma, Dr. Shankar Dayal
Shashi Bhushan, Shri
Shastri, Shri Biswanarayan
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Shenoy, Shri P. R.

Sher Singh, Prof.

Shetty, Shri K. K.

Shinde, Shri Annasaheb P.

Shivnath Singh, Shri

Shukla, Shri Vidyg Charan

Siddheshwar Prasad, Shri

Sinha. Shri Dharam Bir

Sinha, Shri R. K.

Subramaniam, Shri C,

Sudarsanam, Shri M.

Surendra Pal Singh, Shri

Suryanarayana, Shri K.

Swaminathan, Shri R. V.

Swaran Singh, Shri

Tiwari, Shri Chandra Bhal Mani

Tiwary, Shri D. N.

Tiwary, Shri K N.

Tombi Singh, Shri N.

Uikey, Shri M. G.

Vekaria, Shri

Venkatasubbaiah, Shri P,

Venkataswamy, Shri G.

Verma. Shri Ramsingh Bhai

Virbhadra Singh., Shri

Yadav, Shri Karan Singh

Yadav, Shri R. P.

Yadav, Shri D. P.

Zulfiquar Ali Khan, Shri

e e e

*The following Members also
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Deptt. of Sc. and Tech.
MR. SPEAKER: The result* of

the division is: Aycs: 42, Noes: 186,

The motion was negatived.

194 hrs.

DEMANDS FOR GRANTS,
1973-T4—contd.

MINISTRY OF INDUSTRIAL DEVELOPMENT
AND DEPARTMENT OF SCIENCE AND
TEcHNOLOGY—Ccontd.

SPEAKER: We will proceed
with further discussion and wvoting
on the Demands for Grants under
the control of the Ministry of Indus-
trial Development and Department
of Sciecnce and Technology, together
with cut motions moved.

MR.
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MR. SPEAKER: He can continue
tomorrow.

19.15 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday,
April 3, 1978/ Chaitra 13, 1885 (Saka).

AYES: Shri Y. Eswara Reddy. NOES: Shri Banamali Patnaik.
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